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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agrcement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (sec text of the regulations, vol. 859,
p. VIII).

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de I'Article 102 de la Charte des Nations Unies, tout traité ou accord international conclu
par un Membre des Nations Unies aprés I'entrée en vigueur de la Charte sera, le plus 16t possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partie A un traité ou accord international qui
aurxit d0 étre enregistré mais ne I'a pas été ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (1), 'Assemblée générale a adopté un réglement destiné A mettre en
application I'Article 102 de la Charte (voir texte du réglement, vol. 859, p. 1X).

Le terme «traité» et Pexpression «accord international» n'ont &1é définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s’en tenir a la position adoptée a cet égard par I'Etat
Membre qui a présenté l'instrument 3 I'enregistrement, A savoir que pour autant qu'il s"agit de cet Etal
comme partie contractante Pinstrument constitue un traité ou un accord international au sens de I'Article
102. 11 s’ensuit que I'enregistrement d’un instrument présenté par un Etat Membre n'implique, de la part
du Secrétariat, aucun jugement sur la nature de I'instrument, le statut d’une partie ou toute autre question
similaire. Le Secrétariat considére donc que les actes qu‘il pourrait &tre amene 3 accomplir ne conférent
pas A un instrument la qualité de «traité» ou d’«accord international» si cet instrument n'a pas déja cette
qualité, et qu'ils ne conférent pas A une partie un statut que, par ailleurs, efle ne posséderait pas.

Sauf indication contraire, les traductions des textes originaux des traités, etc., publiés dans ce Recueil
ont été établies par le Secrétariat de I'Organisation des Nations Unies.
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No. 26364

MULTILATERAL

International Natural Rubber Agreement, 1987 (with an-
nexes and procés-verbal of rectification of the authentic
Arabic, Chinese, English, French and Russian texts).
Concluded at Geneva on 20 March 1987

Authentic texts: Arabic, Chinese, English, French, Russian and Spanish.

Registered ex officio on 29 December 1988.

MULTILATERAL

Accord international de 1987 sur le caoutchouc naturel
(avec annexes et proces-verbal de rectificatiou des
textes authentiques arabe, chinois, anglais, francais et
russe). Conclu a Geueéve le 20 mars 1987

Textes authentiques : arabe, chinois, anglais, francgais, russe et espagnol.
Enregistré d’office le 29 décembre 1988.

Vol. 1521, 1-26364



4 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

ez Si
Loa,as LS, bloall g5l Gl
PSR SVCN s [ ey
1AA0 plad and! BURJL

NS S ERRERIFN (B0 PRPCLE U WSV LIRS EW N PSSR UCHS I WY [ Y T T Y o
Db bEal (95ie Jeadsy St GG Clas oS 0 1AAY 0, /151 (2ay VAAT L doe L
£l Lz 1) G oV (o0 Spadl ja b 50 Lia i b 000 o 00 0,05

¢l teas e Bl T B pELS JO L pitisn

[For the signatures, see p. 223 of this volume — Pour les signatures, voir p. 223 du
présent volume.]
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[For the signatures, see p. 223 of this volume — Pour les signatures, voir p. 223 du
présent volume.]
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INTERNATIONAL NATURAL RUBBER AGREEMENT, 1987

PREAMBLE

The contracting parties,

Recalling the Declaration and the Programme of Action on the Establishment
of a New International Economic Order,’

Recognizing in particular the importance of the United Nations Conference
on Trade and Development resolution 93 (IV),® adopted at its fourth session,
resolution 124 (V),* adopted at its fifth session, and resolution 155 (VI),* adopted
at its sixth session, on the Integrated Programme for Commodities, -

Recognizing the importance of natural rubber to the economies of members,
particularly to the exports of exporting members and to supply requirements of
importing members,

Recognizing further that the stabilization of natural rubber prices is in the
interests of producers, consumers and natural rubber markets, and that an
international natural rubber agreement can significantly assist the growth and
development of the natural rubber industry to the benefit of both producers and
consumers,

! Came into force provisionally in respect of the following States on 29 December 1988, the date by which
Governments accounting for at least 75 per cent of net exports as set out in annex A and Governments accounting for -
at least 75 per cent of net imports as set out in annex B had deposited with the Secretary-General of the United
Nations their instruments of ratification, acceptance or approval or a notification under article 59 (1) that they would
apply the Agreement provisionally and assume full financial commitment, in accordance with article 60 (2):

Date of deposit
of the instrument
of ratification,
acceptance (A),
approval (AA),
or of notification of
provisional application (n)
22 December 1988 n
6 January 1988
22 December 1988 n

Importing
or Exporting State'™®)

22 December 1988 n
6 December 1988 n

France .......... B 7 October 1988 n
Germany, Federal Republic
of o 22 December 1988 n

(With a declaration of applica-
tion to Berlin (West).)

Greece .....ooovveiunennnenn. 29 December 1988 n
(With effect from 1 January
1989.)
Indonesia™ .. ................ 2 November 1987
Ireland ...................... 22 December 1988 n

Date of deposit
of the instrument
of ratification,
acceptance (A),
approval (AA),

Importing or of notification of
or Exporting State™® provisional application (n)
Italy ......... oo, 22 December 1988 n
Japan .......coiiiiiiiiiiie... 3 June 1988 A
‘Luxembourg ................. 22 December 1988 n
Malaysia®................... 25 June 1987
Netherlands.................. 29 December 1988 A
(For the Kingdom in Europe.)
Norway 29 December 1988
Spain.........coeeiiiiiiiin.. 28 December 1988 n
Sweden........ 29 December 1988
Thailand™ 29 December 1988 n

United Kingdom of Great Brit-
ain and Northern Ireland . . ..
(For Great Britain and North-
ern Ireland.)

United States of America......

22 December 1988 n

9 November 1988

Subsequently, the Agreement came into force provisionally in respect of the following State on 30 December

1988 in accordance with article 59 (2):

Importing State

MOroCCO. ..ottt ettt

(With effect from 30 December 1988.)

Date of deposit
of the notification
of provisional application

30 December 1988

2 See resolution 3201 (S-VI) in United Nations, Official Records of the General Assembly, Sixth Special Session,
Supplement No. 1 (A/9559), p. 3, and resolution 3202 (S-VI), ibid., p. 5.
3 United Nations, Proceedings of the United Nations Conference on Trade and Development, Fourth Session,

Nairobi, vol. 1, Report and Annexes, p. 6.

4 Ibid., Fifth Session, Manila, vol. 1, Report and Annexes, p. 9.
S Ibid., Sixth Session, Belgrade, vol. 1, Report and Annexes, p. 10.
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Have agreed as follows:

CHAPTER 1. OBJECTIVES

Article 1. OBJECTIVES

The objectives of the International Natural Rubber Agreement, 1987 (herein-
after referred to as ‘‘this Agreement’’), with a view to achieving the relevant
.objectives as adopted by the United Nations Conference on Trade and
Development in its resolutions 93 (IV), 124 (V) and 155 (VI) on the Integrated
Programme for Commodities, are inter alia as follows:

(a) To achieve a balanced growth between the supply of and demand for natural
rubber, thereby helping to alleviate the serious difficulties arising from
surpluses or shortages of natural rubber;

(b) To achieve stable conditions in natural rubber trade through avoiding
excessive natural rubber price fluctuations, which adversely affect the long-
term interests of both producers and consumers, and stabilizing these prices
without distorting long-term market trends, in the interests of producers and
consumers;

(c) To help stabilize the export earnings from natural rubber of exporting
members, and to increase their earnings based on expanding natural rubber
export volumes at fair and remunerative prices, thereby helping to provide the
necessary incentives for a dynamic and rising rate of production and the
resources for accelerated economic growth and social development;

(d) To seek to ensure adequate supplies of natural rubber to meet the
requirements of importing members at fair and reasonable prices and to
improve the reliability and continuity of these supplies;

(e) To take feasible steps in the event of a surplus or shortage of natural rubber to
mitigate the economic difficulties that members might encounter;

() To seek to expand international trade in and to improve market access for
natural rubber and processed products thereof;

(g) To improve the competitiveness of natural rubber by encouraging research
and development on the problems of natural rubber;

(h) To encourage the efficient development of the natural rubber economy by
seeking to facilitate and promote improvements in the processing, marketing
and distribution of raw natural rubber; and

() To further international co-operation in and consultations on natural rubber
matters affecting supply and demand, and to facilitate promotion and co-
ordination of natural rubber research, assistance and other programmes.

CHAPTER 11. DEFINITIONS

Article 2. DEFINITIONS
For the purposes of this Agreement:

(1) “‘Natural rubber’’ means the unvulcanized elastomer, whether in solid
or liquid forms, from Hevea brasiliensis and any other plant which the Council
may decide for the purposes of this Agreement.
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(2) “‘Contracting party’’ means a Government, or an intergovernmental
organization referred to in article 5, which has consented to be bound by this
Agreement provisionally or definitively.

(3) ‘“‘Member’’ means a contracting party as defined in definition (2) above.

(4) ‘“‘Exporting member’’ means a member which exports natural rubber
and has declared itself to be an exporting member, subject to the agreement of the
Council.

(5) “‘Importing member’’ means a member which imports natural rubber
and has declared itself to be an importing member, subject to the agreement of the
Council.

(6) ‘‘Organization’’ means the International Natural Rubber Organization
referred to in article 3.

(7) ““Council’’ means the International Natural Rubber Council referred to
in article 6.

(8) “‘Special vote’’ means a vote requiring at least two thirds of the votes
cast by exporting members present and voting and at least two thirds of the votes
cast by importing members present and voting, counted separately, on condition
that these votes are cast by at least half the members in each category present and
voting.

(9) “Exports of natural rubber’’ means any natural rubber which leaves the
customs territory of any member, and ‘‘imports of natural rubber’’ means any
natural rubber which enters the domestic commerce in the customs territory of
any member, provided that for the purposes of these definitions, customs territory
shall, in the case of a member which comprises more than one customs territory,
be deemed to refer to the combined customs territories of that member.

(10) “‘Distributed simple majority vote’’ means a vote requiring more than
half of the total votes of exporting members present and voting and more than half
of the total votes of importing members present and voting, counted separately.

(11) “‘Freely usable currencies’’ means the deutsche mark, the French
franc, the Japanese yen, the pound sterling, and the United States dollar.

(12) ‘‘Financial year’’ means the period from 1 January to 31 December
inclusive.

(13) *““Entry into force’’ means the date on which this Agreement enters into
force provisionally or definitively in accordance with article 60.

(14) “*Tonne’’ means a metric ton, i.e. 1,000 kilogrammes.

(15) ‘‘Malaysian/Singapore cent’’ means the average of the Malaysian sen
and the Singapore cent at the prevailing rates of exchange.

(16) “‘Time-weighted net contribution of a member’’ means its net cash
contributions weighted by the number of days during which the constitutent parts
of the net cash contribution have stayed at the disposition of the Buffer Stock. In
calculating the number of days, the day when the contribution was received by the
Organization will not be taken into account, nor the day when the reimbursement
was effected, nor the day when this Agreement terminates.
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CHAPTER I1I. ORGANIZATION AND ADMINISTRATION

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL NATURAL RUBBER ORGANIZATION

I. The International Natural Rubber Organization, established by the Inter-
national Natural Rubber Agreement, 1979,' shall continue in being for the purpose
of administering the provisions and supervising the operation of this Agreement.

2. The Organization shall function through the International Natural Rubber
Council, its Executive Director and its staff, and such other bodies as are pro-
vided for in this Agreement.

3. Subject to the requirement in paragraph 4 of this article, the headquarters
of the Organization shall be in Kuala Lumpur, unless the Council, by special vote,
decides otherwise.

4. The headquarters of the Organization shall at all times be located in the
territory of a member.

Article 4.  MEMBERSHIP IN THE ORGANIZATION
1. There shall be two categories of membership, namely,
(a) Exporting; and
(b) Importing.

2. The Council shall establish criteria regarding a change by a member in its
category of membership as defined in paragraph 1 of this article, taking fully into
account the provisions of articles 24 and 27. A member which meets such criteria
may change its category of membership subject to the agreement of the Council by
special vote. .

3. Each contracting party shall constitute a single member of the Organ-
ization.

Article 5. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to a ‘‘Government’’ or ‘‘Governments’’
shall be construed as including a reference to the European Economic Community
and to any intergovernmental organization having responsibilities in respect of the
negotiation, conclusion and application of international agreements, in particular
commodity agreements. Accordingly, any reference in this Agreement to signa-
ture, ratification, acceptance or approval, or to notification of provisional
application, or to accession shall, in the case of such intergovernmental organ-
izations, be construed as including a reference to signature, ratification, accept-
ance or approval, or to notification of provisional application, or to accession, by
such intergovernmental organizations.

2. In the case of votes on matters within their competence, such inter-
governmental organizations shall exercise their voting rights with a number of
votes equal to the total number of votes attributed, in accordance with arti-
cle 14, to their member States. In such cases, the member States of such inter-
governmental organizations shall not exercise their individual voting rights.

! United Nations, Treaty Series, vol. 1201, p. 191.
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CHAPTER IV. THE INTERNATIONAL NATURAL RUBBER COUNCIL

Article 6. COMPOSITION OF THE INTERNATIONAL NATURAL RUBBER COUNCIL

1. The highest authority of the Organization shall be the International
Natural Rubber Council, which shall consist of all the members of the Organ-
ization.

2. [Each member shall be represented in the Council by one delegate, and
may designate alternates and advisers to attend sessions of the Council.

3. An alternate delegate shall be empowered to act and vote on behalf of the
delegate during the latter’s absence or in special circumstances.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of
this Agreement, but it shall not have the power, and shall not be taken to have
been authorized by the members, to incur any obligation outside the scope of this
Agreement. In particular, it shall not have the capacity to borrow money, without,
however, limiting the application of article 41, nor shall it enter into any trading
contract for natural rubber, except as provided for specifically in paragraph 5 of
article 30. In exercising its capacity to contract the Council shall ensure that the
terms of paragraph 4 of article 48 are brought by written notice to the attention of
the other parties entering into such contracts, but any failure to do so shall not in
itself invalidate such contracts, nor shall it be deemed to be a waiver of such
limitation of liability of the members.

2. The Council shall, by special vote, adopt such rules and regulations as
are necessary to carry out the provisions of this Agreement and are consistent
therewith. These shall include its own rules of procedure and those of the
committees referred to in article 18, rules for the administration and operation of
tbe Buffer Stock, and the financial and staff regulations of the Organization.

3. For the purposes of paragraph 2 of this article, the Council shall, at its
first session after the entry into force of this Agreement, review the rules and
regulations established under the International Natural Rubber Agreement, 1979,
and adopt them with such modifications as it deems appropriate. Pending such
adoption, the rules and regulations established under the International Natural
Rubber Agreement, 1979, shall apply.

4. The Council shall keep such records as are required for the performance
of its functions under this Agreement.

5. The Council shall publish an annual report on the activities of the
Organization and such other information as it considers appropriate.

Article 8. DELEGATION OF POWERS

1. The Council may, by special vote, delegate to any committee established
under article 18 the exercise of any or all of its powers which, in accordance with
the provisions of this Agreement, do not require a special vote of the Council.
Notwithstanding this delegation, the Council may at any time discuss and decide
any issue that may have been delegated to any of its committees.

2. The Council may, by special vote, revoke any power delegated to a
committee.
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Article 9. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council may make whatever arrangements are appropriate for
consultation or co-operation with the United Nations, its organs and specialized
agencies, and other intergovernmental organizations as appropriate.

2. The Council may also make arrangements for maintaining contact with
appropriate international non-governmental organizations.

Article 10. ADMISSION OF OBSERVERS

The Council may invite any .non-member Government, or any of the
organizations referred to in article 9, to attend as an observer any of the meetings
of the Council or of any committee established under article 18.

Article 11. CHAIRMAN AND VICE-CHAIRMAN _
1. The Council shall elect for each year a Chairman and a Vice-Chairman.

2. The Chairman and the Vice-Chairman shall be elected, one from among
the representatives of exporting members and the other from among the repre-
sentatives of importing members. These offices shall alternate each year between
the two categories of members, provided, however, that this shall not prohibit the
re-election of either or both, under exceptional circumstances, by special vote of
the Council.

3. In the temporary absence of the Chairman, he shall be replaced by the
Vice-Chairman. In the temporary absence of both the Chairman and the Vice-
Chairman or the permanent absence of one or both of them, the Council may elect
new officers from among the representatives of the exporting members and/or
from among the representatives of the importing members, as appropriate, on a
temporary or permanent basis as may be required.

4. Neither the Chairman nor any other officer presiding at a meeting of the
Council shall vote at that meeting. The voting rights of the member he represents
may, however, be exercised in accordance with the provisions of paragraph 3 of
article 6, or paragraphs 2 and 3 of article 15.

Article 12. EXECUTIVE DIRECTOR, BUFFER STOCK MANAGER AND OTHER STAFF

1. The Council shall, by special vote, appoint an Executive Director and a
Buffer Stock Manager.

2. The terms and conditions of appointment of the Executive Director and
the Buffer Stock Manager shall be determined by the Council.

3. The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible to the Council for the administration and
operation of this Agreement in accordance with the provisions of this Agreement
and decisions of the Council.

4. The Buffer Stock Manager shall be responsible to the Executive Director
and the Council for the functions conferred upon him by this Agreement, as well
as for such additional functions as the Council may determine. The Buffer Stock
Manager shall be responsible for the day-to-day operation of the Buffer Stock, and
shall keep the Executive Director informed of the general operations of the Buffer
Stock so that the Executive Director may ensure its effectiveness in meeting the
objectives of this Agreement.
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5. The Executive Director shall appoint the staff in accordance with regu-
lations established by the Council. The staff shall be responsible to the Executive
Director.

6. Neither the Executive Director nor any member of the staff, including the
Buffer Stock Manager, shall have any financial interest in the rubber industry or
trade, or associated commercial activities.

7. In the performance of their duties, the Executive Director, the Buffer
Stock Manager and other staff shall not seek or receive instructions from any
member or from any other authority external to the Council or to any committee
established under article 18. They shall refrain from any action which might reflect
on their positions as international officials responsible only to the Council. Each
member shall respect the exclusively international character of the responsibilities
of the Executive Director, the Buffer Stock Manager and other staff and shall not
seek to influence them in the discharge of their responsibilities.

Article 13. SESSIONS

1. As a general rule, the Council shall hold one regular session in each half
of the year. For the purpose of the review of the price range, the Council shall
hold a session, within two weeks, after each 15-month or 30-month period men-
tioned in article 31.

2. In addition to sessions in circumstances specifically provided for in this
Agreement, the Council shall also meet in special session whenever it so decides
or at the request of:

(a) The Chairman of the Council;

(b) The Executive Director;

(¢) A majority of the exporting members;

(d) A majority of the importing members; .

(¢) An exporting member or exporting members holding at least 200 votes; or
(f) An importing member or importing members holding at least 200 votes.

3. - Sessions shall be held at the headquarters of the Organization, unless the
Council, by special vote, decides otherwise. If on the invitation of any member
the Council meets elsewhere than at the headquarters of the Organization, that
member shall pay the additional costs incurred by the Council.

4. Notice of any sessions and the agenda for such sessions shall be com-
municated to members by the Executive Director, in consultation with the Chair-
man of the Council, at least 30 days in advance, except in cases of emergency
when notice shall be communicated at least 10 days in advance.

Article 14. DISTRIBUTION OF VOTES

1. The exporting members shall together hold 1,000 votes and the lmportmg
members shall together hold 1,000 votes.

2. Each exporting member shall receive one initial vote out of the
1,000 votes except that in the case of an exporting member with net exports of less
than 10,000 tonnes annually the initial vote shall not apply. The remainder of such
votes shall be distributed among the exporting members as nearly as possible in
proportion to the volume of their respective net exports of natural rubber for the
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period of five calendar years commencing six calendar years prior to the dis-
tribution of votes.

3. The votes of importing members shall be distributed among them as
nearly as possible in proportion to the average of their respective net imports
of natural rubber during the period of three calendar years commencing four
calendar years prior to the distribution of votes, except that each importing
member shall receive one vote even if its proportional net import share is
otherwise not sufficiently large to so justify.

4. For the purposes of paragraphs 2 and 3 of this article, paragraphs 2 and 3
of article 27 relating to contributions of importing members, and article 38, the
Council shall, at its first session, establish a table of net exports of exporting
members and a table of net imports of importing members which shall be revised
annually in accordance with this article.

5. There shall be no fractional votes.

6. The Council shall, at the first session after the entry into force of this
Agreement, distribute the votes for that year, to remain in effect until the first
regular session of the following year, except as provided for in paragraph 7 of this
article. Subsequently for each year, the Council shall distribute the votes at the
beginning of the first regular session of that year. Such distribution shall remain in
effect until the first regular session of the following year, except as provided for in
paragraph 7 of this article.

7. Whenever the membership of the Organization changes or when any
member has its voting rights suspended or restored under any provision of this
Agreement, the Council shall redistribute the votes within the affected category or
categories of members in accordance with the provisions of this article.

8. In the event of the exclusion of a member pursuant to article 64, or the
withdrawal of a member pursuant to article 63 or article 62, resulting in the
reduction of the total trade share of those members remaining in either category
below 80 per cent, the Council shall meet and decide on the terms, conditions and
future of this Agreement, including in particular the need to maintain effective
buffer stock operations without causmg undue financial burden to the remaining
members.

Article 15. VOTING PROCEDURE

1. Each member shall be entitled to cast the number of votes it holds in the
Council and shall not be entitled to divide its votes.

2. By written notification to the Chairman of the Council, any exporting
member may authorize any other exporting member, and any importing member
may authorize any other importing member, to represent its interests and to
exercise its voting rights at any session or meeting of the Council.

3. A member authorized by another member to cast the latter member’s
votes shall cast such votes as authorized.

4. When abstaining, a member shall be deemed not to have cast its votes.

Article 16. QUORUM

I. The quorurﬁ for any meeting of the Council shall be the presence of a
majority of exporting members and a majority of importing members, provided
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that such members hold at least two thirds of the total votes in their respective
categories.

2. If there is no quorum in accordance with paragraph 1 of this article on the
day fixed for the meeting and on the following day, the quorum on the third day
and thereafter shall be the presence of a majority of exporting members and a
majority of importing members, provided that such members hold a majority of
the total votes in their respective categories.

3. Representation in accordance with paragraph 2 of article 15 shall be
considered as presence.
Article 17. DECISIONS

1. All decisions of the Council shall be taken and all recommendations shall
be made by distributed simple majority vote, unless otherwise provided for in this
Agreement.

2. Where a member avails itself of the provisions of article 15 and its votes
are cast at a meeting of the Council, such member shall, for the purposes of
paragraph 1 of this article, be considered as present and voting.

Article 18. ESTABLISHMENT OF COMMITTEES

1. The following committees established by the International Natural
Rubber Agreement, 1979, shall continue in being:

(a) Committee on Administration;

(b) Committee on Buffer Stock Operations;

(c) Committee on Statistics; and

(d) Committee on Other Measures.

Additional committees may also be established by special vote of the Council.

2. Each committee shall be responsible to the Council. The Council shall,
by special vote, determine the membership and terms of reference of each
committee.

Article 19. PANEL OF EXPERTS

1. The Council may establish a panel of experts from the rubber industry
and trade of exporting and importing members.

2. Any such panel would be available to provide advice and assistance to
the Council and its committees, particularly on buffer stock operations and on the
other measures referred to in article 43.

3. The membership, functions and administrative arrangements of any such
panel would be determined by the Council.

CHAPTER V. PRIVILEGES AND IMMUNITIES

Article 20. PRIVILEGES AND IMMUNITIES
1. The Organization shall have legal personality. In particular, but without
prejudice to the provisions of paragraph 4 of article 48, the Organization shall have
the capacity to contract, to acquire and dispose of movable and immovable
property, and to institute legal proceedings.
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2. The Organization shall, as soon as possible, seek to conclude with the
Government of the country in which the headquarters of the Organization is
situated (hereinafter referred to as the host Government) an agreement (hereinaf-
ter referred to as Headquarters Agreement) relating to such status, privileges and
immunities of the Organization, of its Executive Director, Buffer Stock Manager
as well as other staff and experts, and of members’ delegations, as are reasonably
necessary for the purpose of discharging their functions.

3. Pending the conclusion of the Headquarters Agreement, the Organization
shall request the host Government to grant, to the extent consistent with its laws,
exemption from taxation on remuneration paid by the Organization to its
employees, and on the assets, income and other property of the Organization.

4. The Organization may also conclude, with one or more Governments,
agreements to be approved by the Council relating to such privileges and
immunities as may be necessary for the proper functioning of this Agreement.

5. If the headquarters of the Organization is moved to another country, the
Government of that country shall, as soon as possible, conclude with the
Organization a Headquarters Agreement to be approved by the Council.

6. The Headquarters Agreement shall be independent of this Agreement. It
shall, however, terminate:

(a) By agreement between the host Government and the Organization;

(b) In the event that the headquarters of the Organization is moved from the
country of the host Government; or

(¢) In the event that the Organization.ceases to exist.

CHAPTER VI. ACCOUNTS AND AUDIT

Article 21. FINANCIAL ACCOUNTS

1. For the operation and administration of this Agreement, there shall be
established two accounts:

(a) The Buffer Stock Account; and
(b) The Administrative Account.

2. All the following receipts and expenditures in the creation, operation and
maintenance of the Buffer Stock shall be brought into the Buffer Stock Account:
contributions from members under article 27, revenue from sales of or
expenditure in respect of acquisition of buffer stocks; interest on deposits of the
Buffer Stock Account; and costs relating to purchase and sales commissions,
storage, transportation and handling, maintenance and rotation, and insurance.
The Council may, however, by special vote, bring any other type of receipts or
expenditures attributable to buffer stock transactions or operations into the Buffer
Stock Account.

3. All other receipts and expenditures relating to the operation of this
Agreement shall be brought into the Administrative Account. Such expenditures
shall normally be met by contributions from members assessed in accordance with
article 24.

4. The Organization shall not be liable for the expenses of delegations or
observers to the Council or to any committee established under article 18.
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Article 22. FORM OF PAYMENT

Payments to the Administrative and Buffer Stock Accounts shall be made in
freely usable currencies or currencies which are convertible in the major foreign
exchange markets into freely usable currencies, and shall be exempt from foreign
exchange restrictions.

Article 23. AuDIT

1. Each financial year, the Council shall appoint auditors for the purpose of
auditing its books of account.

2. An independently audited statement of the Administrative Account shall
be made available to members as soon as possible, but not later than four months,
after the close of each financial year. An independently audited statement of
the Buffer Stock Account shall be made available to members not earlier than
60 days, but not later than four months, after the close of each financial year. The
audited statements of the Administrative and Buffer Stock Accounts shall be
considered for approval by the Council at its next regular session, as appropriate.
A summary of the audited accounts and balance sheet shall thereafter be
published.

CHAPTER VII. THE ADMINISTRATIVE ACCOUNT

Article 24. APPROVAL OF THE ADMINISTRATIVE BUDGET
AND ASSESSMENT OF CONTRIBUTIONS

1. At its first session after the entry into force of this Agreement, the
Council shall approve the administrative budget for the period between the date of
the entry into t%rce and the end of the first financial year. Thereafter, during the
second half of each financial year, the Council shall approve the admlmstratlve
budget for the following financial year. The Council shall assess the contribution
of each member to that budget in accordance with paragraph 2 of this article.

2. The contribution of each member to the administrative budget for each
financial year shall be in the proportion which the number of its votes at the time
the administrative budget for that financial year is approved bears to the total
votes of all the members. In assessing contributions, the votes of each member
shall be calculated without regard to the suspension of any member s voting rights
or any redistribution of votes resulting therefrom.

3. The initial contribution to the administrative budget of any Government
which becomes a member after the entry into force of this Agreement shall be
assessed by-the Council on the basis of the number of votes to be held by that
member and of the period from the date on which it becomes a member to the end
of the current financial year. The assessment made upon other members for that
financial year shall not, however, be altered.

Article 25. PAYMENT OF CONTRIBUTIONS
TO THE ADMINISTRATIVE BUDGET

1. Contributions to the first administrative budget shall become due on a
date to be decided by the Council at its first session. Contributions to subsequent
administrative budgets shall become due bye 28 February in each financial year.
The initial contribution of a Government which becomes a member after the entry
into force of this Agreement, assessed in accordance with paragraph 3 of arti-
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cle 24, shall, for the financial year concerned, become due 60 days after the date
on which it becomes a member.

2. If a member has not paid its full contribution to the administrative budget
within two months after such contribution becomes due in accordance with para-
graph 1 of this article, the Executive Director shall request that member to make
payment as quickly as possible. If a member has not paid its contribution within
two months after such request by the Executive Director, its voting rights in the
Organization shall be suspended unless the Council decides otherwise. If a mem-
ber has still not paid its contribution within four months after such request by the
Executive Director, all rights of that member under this Agreement shall be sus-
pended by the Council, unless thc Council, by special vote, decides otherwise.

3. For contributions received late, the Council shall levy a penalty charge at
the prime interest rate in the host country from the date the contributions become
due.

4. A member whose rights have been suspended under paragraph 2 of this
article shall in particular remain liable to pay its contribution and to meet any
other of its financial obligations under this Agreement.

CHAPTER VIII. THE BUFFER STOCK

Article 26. S1ZE OF THE BUFFER STOCK

In order to achieve the objectives of this Agreement, an international Buf-
fer Stock shall be established. The total capacity of the Buffer Stock shall be
550,000 tonnes, including the total stocks still held under the International Natural
Rubber Agreement, 1979. It shall be the sole instrument of market intervention for
price stabilization in this Agreement. The Buffer Stock shall comprise:

(a) The normal Buffer Stock of 400,000 tonnes; and
(b) The contingency Buffer Stock of 150,000 tonnes.

Article 27. FINANCING OF THE BUFFER STOCK

1. Members commit themselves to finance the total cost of the international
Buffer Stock of 550,000 tonnes established under article 26, it being understood
that shares in the Buffer Stock Account of the International Natural Rubber
Agreement, 1979, of those members of the International Natural Rubber Agree-
ment, 1979, which became members of this Agreement shall, with the consent of
each member, be carried over to the Buffer Stock Account under this Agreement
in accordance with the procedures determined under the provisions of paragraph 3
of article 41 of the International Natural Rubber Agreement, 1979.

2. The financing of both the normal Buffer Stock and the contingency
Buffer Stock shall be shared equally between the exporting and importing
categories of members. Contributions of members to the Buffer Stock Account
shall be apportioned according to their shares of the votes in the Council, except
as provided for in paragraphs 3 and 4 of this article.

3. Any importing member whose share of total net imports as set out in the
table to be established by the Council under paragraph 4 of article 14 represents
0.1 per cent or less of total net imports shall contribute to the Buffer Stock
Account as follows:
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(a) If its share of total net imports is less than or equal to 0.1 per cent but
more than 0.05 per cent, such member shall contribute an amount assessed on the
basis of its actual share of total net imports.

(b) If its share of total net imports is 0.05 per cent or less, such member shall
contribute an amount assessed on the basis of a share of 0.05 per cent of total net
imports.

4. During any period in which this Agreement is in force provisionally either
under paragraph 2 or subparagraph (b) of paragraph 4 of article 60, the financial
commitment of each exporting or importing member to the Buffer Stock Account
shall not in total exceed that member’s contribution, calculated on the basis of the
number of votes corresponding to the percentage shares set out in the tables to
be established by the Council under paragraph 4 of article 14, of the totals of
275,000 tonnes falling to the exporting and importing categories of members re-
spectively. The financial obligations of members when this Agreement is in force
provisionally shall be shared equally by exporting and importing categories of
members. At any time when the aggregate commitment of one category exceeds
that of the other, the larger of the two aggregates shall be brought equal to
the smaller of the two aggregates, each member’s votes in that aggregate being
reduced in proportion to the shares of votes derived from the tables to be estab-
lished by the Council under paragraph 4 of article 14. Notwithstanding the pro-
visions of this paragraph and of paragraph 1 of article 28, a member’s contribution
may not exceed 125 per cent of the amount of its total contribution calculated on
the basis of its share in world trade as indicated in annex A or annex B to this
Agreement.

S. The total costs of the normal and contingency Buffer Stock of
550,000 tonnes shall be financed by contributions by members in cash to the
Buffer Stock Account. Such contributions may, when relevant, be paid by the
appropriate agencies of members concerned.

6. The total costs of the 550,000-tonne international Buffer Stock shall be
paid from the Buffer Stock Account. Such costs shall include all expenses
involved in acquiring and operating the 550,000-tonne international Buffer Stock.
In the event that the estimated cost, as given in annex C to this Agreement, cannot
fully cover the total cost of acquisition and operations of the Buffer Stock, the
Council shall meet and make the necessary arrangements to call up the required
contributions to cover such costs according to percentage shares of votes.

Article 28. PAYMENT OF CONTRIBUTIONS TO THE BUFFER STOCK ACCOUNT

1. There shall be an initial contribution in cash to the Buffer Stock Account
equivalent to 70 million Malaysian ringgits. This amount, which represents a
working capital reserve for buffer stock operations, shall be apportioned among
all members according to their percentage shares of votes, taking into considera-
tion paragraph 3 of article 27, and shall be due within 60 days after the first
Council session after the entry into force of this Agreement. The initial con-
tribution of a member due in accordance with this paragraph shall, with the
consent of that member, be made wholly or in part by transfer of that member’s
share in the cash held in the Buffer Stock Account under the International Natural
Rubber Agreement, 1979.

2. The Executive Director may at any time, and independently of the ar-
rangements in paragraph 1 of this article, call for contributions provided that the
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Buffer Stock Manager has certified that the Buffer Stock Account may require
such funds in the next four months.

3. When a contribution is called, it shall be due from members within
60 days of the date of notification. If requested by any member or members
accounting for 200 votes in the Council, the Council shall meet in special session
and may modify or disapprove the call-up based on an assessment of the need for
funds to support buffer stock operations in the next four months. If the Council
cannot reach a decision, contributions shall be due from members in accordance
with the Executive Director’s notification.

4. Contributions called up for the normal and the contingency Buffer Stock
shall be valued at the lower trigger action price in effect at the time such con-
tributions are called.

5. The call-up of contributions to the contingency Buffer Stock shall be
handled as follows:

(a) At the 300,000-tonne review provided for in article 31, the Council shall
make all financial and other arrangements which may be necessary for the prompt
implementation of the contingency Buffer Stock including call-up of funds if
necessary;

(b) At the 400,000-tonne review provided for in article 31, the Council shall
ensure that:

(i) All members have made all necessary arrangements for financing their
respective shares of the contingency Buffer Stock; and

(ii) The contingency Buffer Stock has been invoked and is fully primed for action
in accordance with the terms of article 30.

Article 29. PRICE RANGE

1. There shall be established, for the operations of the Buffer Stock:

(a) A reference price;

(b) A lower intervention price;
(c) An upper intervention price;
(d) A lower trigger action price;
(e) An upper trigger action price;
(f) A lower indicative price; and
(2) An upper indicative price.

2. On the entry into force of this Agreement, the reference price shall be
initially fixed at 201.66 Malaysian/Singapore cents per kilogramme. In the event
that the reference price applicable on 20 March 1987 is revised before the expiry of
the International Natural Rubber Agreement, 1979, the reference price shall be

adjusted upon the entry into force of this Agreement to the level applicable at the
time of the expiry of the International Natural Rubber Agreement, 1979.

3. There shall be an upper intervention price and a lower intervention price
calculated respectively at plus and minus 15 per cent of the reference price, unless
the Council, by special vote, decides otherwise.
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4. There shall be an upper trigger action price and a lower trigger action
price calculated respectively at plus and minus 20 per cent of the reference price,
unless the Council, by special vote, decides otherwise.

5. The prices calculated in accordance with paragraphs 3 and 4 of this article
shall be rounded to the nearest cent.

6. On the entry into force of this Agreement, the lower and upper indicative
prices shall be initially fixed at 150 and 270 Malaysian/Singapore cents per
kilogramme, respectively. In the event that the indicative prices applicable on
20 March 1987 are revised before the expiry of the International Natural Rubber
Agreement, 1979, the indicative prices shall be adjusted upon the entry into force
of this Agreement to the levels applicable at the time of the expiry of the
International Natural Rubber Agreement, 1979.

Article 30. OPERATION OF THE BUFFER SToCK

1. If, in relation to the price range provided for in article 29, or as sub-
sequently revised in accordance with the provisions of articles 31 and 39, the
market indicator price provided for in article 32 is:

(a) Atorabove the upper trigger action price, the Buffer Stock Manager shall
defend the upper trigger action price by offering natural rubber for sale until the
market indicator price falls below the upper trigger action price.

(b) Above the upper intervention price, the Buffer Stock Manager may sell
natural rubber in defence of the upper trigger action price.

(¢) At the upper or lower intervention price, or between them, the Buffer
Stock Manager shall neither buy nor sell natural rubber, except in order to carry
out his responsibilities for rotation under article 35.

(d) Below the lower intervention price, the Buffer Stock Manager may buy
natural rubber in defence of the lower trigger action price.

(e) Atorbelow the lower trigger action price, the Buffer Stock Manager shall
defend the lower trigger action price by offering to buy natural rubber until the
market indicator price exceeds the lower trigger action price.

2. When sales or purchases for the Buffer Stock reach the 400,000-tonne
level, the Council shall, by special vote, decide whether to bring the contingency
Buffer Stock into operation at:

(a) The lower or upper trigger action price; or

(b) Any price between the lower trigger action price and the lower indicative
price, or the upper trigger action price and the upper indicative price.

3. Unless the Council, by special vote, decides otherwise under paragraph 2
of this article, the Buffer Stock Manager shall use the contingency Buffer Stock to
defend the lower indicative price by bringing the contingency Buffer Stock into
operation when the market indicator price is at a level 2 Malaysian/Singapore
cents per kilogramme above the lower indicative price, and to defend the upper
indicative price by bringing the contingency Buffer Stock into operation when the
market indicator price is at a level 2 Malaysian/Singapore cents per kilogramme
below the upper indicative price.

4. The total facilities of the Buffer Stock, including the normal Buffer Stock
and the contingency Buffer Stock, shall be fully utilized to ensure that the market
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indicator price does not fall below the lower indicative price or rise above the
upper indicative price.

5. Sales and purchases by the Buffer Stock Manager shall be effected
through established commercial markets at prevailing prices, and all his
transactions shall be in physical rubber for delivery not later than three calendar
months forward.

6. To facilitate the operation of the Buffer Stock, the Council shall establish
branch offices and such facilities of the Buffer Stock Manager’s office, where
necessary, in established rubber markets and approved warehouse locations.

7. The Buffer Stock Manager shall prepare a monthly report on buffer stock
transactions and the Buffer Stock Account’s financial position. Thirty days after
the end of each month, the report for that month shall be made available to
members.

8. The information on buffer stock transactions shall include quantities,
prices, types, grades and markets of all buffer stock operations, including
rotations effected. The information on the Buffer Stock Account’s financial
position shall also include interest rates on and terms and conditions of deposits,
the currencies operated in and other relevant information on the items referred to
in paragraph 2 of article 21.

Article 31. REVIEW AND REVISION OF THE PRICE RANGE

A. Reference price

1. Review and revision of the reference price shall be based on market
trends and/or net changes in the Buffer Stock, subject to the provisions of this
section of this article. The reference price shall be reviewed by the Council
18 months after the last review pursuant to paragraph 1 of article 32 of the
International Natural Rubber Agreement, 1979, or, in the event that this Agree-
ment enters into force after 1 May 1988, at the first session of the Council under
this Agreement, and every 15 months thereafter.

(a) If the average of the daily market indicator prices over the six-month
period prior to a review is at the upper intervention price, at the lower inter-
vention price, or between these two prices, no revision of the reference price shall
take place.

(b) If the average of the daily market indicator prices over the six-month
period prior to a review is below the lower intervention price, the reference price
shall be automatically revised downwards by 5 per cent of its level at the time of
the review, unless the Council, by special vote, decides on a higher percentage
adjustment downwards of the reference price.

(c) If the average of the daily market indicator prices over the six-month
period prior to a review is above the upper intervention price, the reference price
shall be automatically revised upwards by 5 per cent of its level at the time of the
review, unless the Council, by special vote, decides on a higher percentage
adjustment upwards of the reference price.

2. Following a net change in the Buffer Stock of 100,000 tonnes since the
last assessment under paragraph 2 of article 32 of the International Natural
Rubber Agreement, 1979, or under this paragraph, the Executive Director shall
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convene a special session of the Council to assess the situation. The Council may,
by special vote, decide to take appropriate measures which may include:

(a) Suspension of buffer stock operations;
(b) Change in the rate of buffer stock purchases or sales; and
(c) Revision of the reference price.

3. If net buffer stock purchases or sales amounting to 300,000 tonnes have
taken place since (a) the last revision under paragraph 3 of article 32 of the
International Natural Rubber Agreement, 1979, (b) the last revision under this
paragraph, or (c) the last revision under paragraph 2 of this article, whichever is
most recent, the reference price shall be lowered or raised, respectively, by 3 per
cent of its current level unless the Council, by special vote, decides to lower or
raise it, respectively, by a higher percentage amount.

4. Any adjustments of the reference price for any reason shall not be such as
to allow the trigger action prices to breach the lower or upper indicative prices.

B. Indicative prices

5. The Council may, by special vote, revise the lower and upper indicative
prices at reviews provided for in this section of this article.

6. The Council shall ensure that any revision of indicative prices is con-
sistent with evolving market trends and conditions. In this connection, the
Council shall take into consideration the trend of natural rubber prices, con-
sumption, supply, production costs and stocks, as well as the quantity of natural
rubber held in the Buffer Stock and the financial position of the Buffer Stock
Account.

7. The lower and upper indicative prices shall be reviewed:

(a) 30 months after the last review pursuant to paragraph 7 (a) of article 32 of the
International Natural Rubber Agreement, 1979, or, in the event that this
Agreement enters into force after 1 May 1988, at the first session of the
Council under this Agreement, and every 30 months thereafter;

(b) In exceptional circumstances, at the request of a member or members ac-
counting for 200 or more votes in the Council; and :

(c¢) When the reference price has been revised (i) downwards since the last
revision of the lower indicative price or the entry into force of the Inter-
national Natural Rubber Agreement, 1979, or (ii) upwards since the last revi-
sion of the upper indicative price or the entry into force of the International
Natural Rubber Agreement, 1979, by at least 3 per cent under paragraph 3 of
this article and at least 5 per cent under paragraph 1 of this article, or by at
least this amount under paragraphs 1, 2 and/or 3 of this article, provided that
the average of the daily market indicator price for the 60 days subsequent to
the last revision of the reference price is either below the lower intervention
price or above the upper intervention price, respectively.

8. Notwithstanding paragraphs 5, 6 and 7 of this article, there shall be no
upward revision in the lower or upper indicative price if the average of the daily
market indicator prices over the six-month period prior to a review of the price
range under this article is below the reference price. Similarly, there shall be no
downward revision in the lower or upper indicative price if the average of the daily
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market indicator prices over the six-month period prior to a review of the price
range under this article is above the reference price.

Article 32. MARKET INDICATOR PRICE

1. There shall be established a daily market indicator price which shall be a
composite, weighted average — reflecting the market in natural rubber — of
daily official current-month prices on the Kuala Lumpur, London, New York and
Singapore markets. Initially, the daily market indicator price shall comprise
RSS 1, RSS 3 and TSR 20 and their weighting shall be equal. All quotations shall
be converted into f.o.b. Malaysian/Singapore ports in Malaysian/Singapore
currency.

2. The type/grade composition weightings and method of computing the
daily market indicator price shall be reviewed and may, by special vote, be
revised by the Council to ensure that it reflects the market in natural rubber.

3. The market indicator price shall be deemed above, at or below price
levels specified in this Agreement if the average of the daily market indicator
prices for the last five market days is above, at or below such price levels.

Article 33. COMPOSITION OF BUFFER STOCKS

1. At its first session after the entry into force of this Agreement, the
Council shall name the internationally recognized standard types and grades of
ribbed smoked sheets and technically specified rubbers for inclusion in the Buffer
Stock, provided that the following criteria are met:

(a) The lowest types and grades of natural rubber authorized for inclusion in the
Buffer Stock shall be RSS 3 and TSR 20; and

(b) All types and grades allowed under subparagraph (a) of this paragraph which
account for at least 3 per cent of the previous calendar year’s international
trade in natural rubber shall be named.

2. The Council may, by special vote, change these criteria and/or the se-
lected types/grades if that is necessary to ensure that the composition of the
Buffer Stock reflects the evolving market situation, attainment of the stabilization
objectives of this Agreement and the need to maintain a high commercial standard
of quality of buffer stocks.

3. The Buffer Stock Manager should attempt to ensure that the composition
of the Buffer Stock reflects the export/import patterns for natural rubber, while
promoting the stabilization objectives of this Agreement.

4. The Council may, by special vote, direct the Buffer Stock Manager to
change the composition of the Buffer Stock if the objective of price stabilization
so dictates.

Article 34. LOCATION OF BUFFER STOCKS

1. The location of buffer stocks shall ensure economic and efficient com-
mercial operations. In accordance with this principle, the buffer stocks shall be
located in the territory of both exporting and importing members, unless the
Council, by special vote, decides otherwise. The distribution of the buffer stocks
among the members shall be effected in such a way as to attain the stabilization
objectives of this Agreement, while minimizing costs.
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2. In order to maintain high commercial quality standards, buffer stocks
shall be stored only in warehouses approved on the basis of criteria to be decided
by the Council.

3. After the entry into force of this Agreement, the Council shall establish
and approve the list of warehouses and the necessary arrangements for their use.
The Council may, if necessary, review the list of warehouses approved by the
Council of the International Natural Rubber Agreement, 1979, and the criteria
established by the said Council and maintain or revise them accordingly.

4. The Council shall also periodically review the location of the buffer
stocks and may, by special vote, direct the Buffer Stock Manager to change the
location of the buffer stocks to ensure economic and efficient commercial
operations.

Article 35. ROTATION OF BUFFER STOCKS

The Buffer Stock Manager shall ensure that all buffer stocks are purchased
and maintained at a high commercial standard of quality. He shall rotate natural
rubber stored in the Buffer Stock as necessary to ensure such standards, taking
into appropriate consideration the cost of such rotation and its impact on the
stability of the market. The costs of rotation shall be brought into the Buffer Stock
Account.

Article 36. RESTRICTION OR SUSPENSION OF BUFFER STOCK OPERATIONS

1. Notwithstanding the provisions of article 30, the Council, if in session,
may, by special vote, restrict or suspend the operations of the Buffer Stock, if in
its opinion the discharge of the obligations laid upon the Buffer Stock Manager by
that article will not achieve the objectives of this Agreement.

2. If the Council is not in session, the Executive Director may, after
consultation with the Chairman, restrict or suspend the operations of the Buffer
Stock, if in his opinion the discharge of the obligations laid upon the Buffer Stock
Manager by article 30 will not achieve the objectives of this Agreement.

3. Immediately after a decision to restrict or suspend the operations of the
Buffer Stock under paragraph 2 of this article, the Executive Director shall
convene a session of the Council to review such decision. Notwithstanding the
provisions of paragraph 4 of article 13, the Council shall meet within 10 days after
the date of restriction or suspension and shall, by special vote, confirm or cancel
such restriction or suspension. If the Council cannot come to a decision at that
session, buffer stock operations shall be resumed without any restriction imposed
under this article.

4. As long as any restriction or suspension of buffer stock operations de-
cided in accordance with this article remains in force, the Council shall review this
decision at intervals of not longer than three months. If at a session to make such a
review the Council does not confirm, by special vote, the continuation of the
restriction or suspension, or does not come to a decision, buffer stock operations
shall be resumed without restriction.

Article 37. PENALTIES RELATING TO CONTRIBUTIONS
TO THE BUFFER STOCK ACCOUNT

1. Ifa member does not fulfil its obligation to contribute to the Buffer Stock
Account by the last day such contribution becomes due, it shall be considered to
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be in arrears. A member in arrears for 60 days or more shall not count as
a member for the purpose of voting on matters covered in paragraph 2 of this
article.

2. The voting and other rights in the Council of a member in arrears for
60 days or more under paragraph 1 of this article shall be suspended, unless the
Council, by special vote, decides otherwise.

3. A member in arrears shall bear interest charges at the prime rate in the
host country beginning on the last day such payments become due. Coverage of
arrears by the remaining importing and exporting members shall be on a voluntary
basis.

4. When the default has been remedied to the satisfaction of the Council,
the voting and other rights of the member in arrears for 60 days or more shall be
restored. If the arrears have been made good by other members, these members
shall be fully reimbursed.

Article 38. ADJUSTMENT OF CONTRIBUTIONS TO THE BUFFER STOCK ACCOUNT

1. When the votes are redistributed at the first regular session in each
financial year or whenever the membership of the Organization changes, the
Council shall make the necessary adjustment of each member’s contribution to
the Buffer Stock Account in accordance with the provisions of this article. For
this purpose, the Executive Director shall determine:

(a) The net cash contribution of each member, by subtracting refunds of con-
tributions to that member in accordance with paragraph 2 of this article from
the sum of all contributions paid by that member since the entry into force of
this Agreement;

(b) The total net call-ups, by summing the consecutive call-ups and subtracting
the total of refunds made in accordance with paragraph 2 of this article;

(c) The revised net contribution for each member, by apportioning the total net
call-ups among members on the basis of each member’s revised voting share
in the Council pursuant to article 14, subject to paragraph 3 of article 27,
provided that the voting share of each member shall, for the purpose of this
article, be calculated without regard to the suspension of any member’s voting
rights or any redistribution of votes resulting therefrom.

Where a member’s net cash contribution exceeds its revised net contribution, a
refund of the difference minus any outstanding penalty interest on arrears shall be
made to that member from the Buffer Stock Account. Where a member’s revised
net contribution exceeds its net cash contribution, a payment of the difference
plus any outstanding penalty interest on arrears shall be made by that member to
the Buffer Stock Account.

2. If the Council, having regard to paragraphs 2 and 3 of article 28, decides
that there are net cash contributions in excess of funds required to support buffer
stock operations within the next four months, the Council shall refund such
excess net cash contributions less initial contributions unless it decides, by special
vote, either to make no such refund or to refund a smaller amount. Member’s
shares of the amount to be refunded shall be in proportion to their net cash
contributions, minus any outstanding penalty interest on arrears. The contribution
liability of members in arrears shall be reduced in the same proportion as the
refund bears to the total net cash contributions.
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3. At the request of a member, the refund to which it is entitled may be re-
tained in the Buffer Stock Account. If a member requests that its refund be
retained in the Buffer Stock Account, this amount shall be credited against any
additional contribution requested in accordance with article 28. The credit
retained in the Buffer Stock Account at the request of a member shall bear interest
at the average rate of interest earned on funds in the Buffer Stock Account,
beginning the last day when the amount should normally be reimbursed to that
member until the day preceding the actual reimbursement.

4. The Executivé Director shall immediately notify members of any re-
quired payments or refunds resulting from adjustments made in accordance with
paragraphs 1 and 2 of this article. Such payments by members or refunds to
members shall be made within 60 days from the date the Executive Director issues
such notification.

5. In the event that the amount of cash in the Buffer Stock Account exceeds
the value of total net cash contributions of members, such surplus funds shall be
distributed upon termination of this Agreement.

Article 39. THE BUFFER STOCK AND CHANGES IN EXCHANGE RATES

1. In the event that the exchange rate between the Malaysian ringgit/Sin-
gapore dollar and the currencies of the major natural rubber exporting and
importing members changes to the extent that the operations of the Buffer Stock
are significantly affected, the Executive Director shall, in accordance with arti-
cle 36, or members may, in accordance with article 13, call for a special session of
the Council. The Council shall meet within 10 days to confirm or cancel measures
already taken by the Executive Director pursuant to article 36, and may, by
special vote, decide to take appropriate measures, including the possibility of
revising the price range, pursuant to the principles of the first sentences of
paragraphs 1 and 6 of article 31.

2. The Council shall, by special vote, establish a procedure to determine a
significant change in the parities of these currencies for the sole purpose of
ensuring the timely convening of the Council.

3. In the event that there is a divergency between the Malaysian ringgit and
the Singapore dollar to the extent that buffer stock operations are significantly
affected, the Council shall meet to review the situation and may consider the
adoption of a single currency.

Article 40. LIQUIDATION PROCEDURES FOR THE BUFFER STOCK ACCOUNT

1. On termination of this Agreement, the Buffer Stock Manager shall esti-
mate the total expense of liquidating or transferring to a new international natural
rubber agreement the assets of the Buffer Stock Account in accordance with the
provisions of this article, and shall reserve that amount in a separate account. If
these balances are inadequate, the Buffer Stock Manager shall sell a sufficient
quantity of natural rubber in the Buffer Stock to provide the additional sum
required.

2. Each member’s share in the Buffer Stock Account shall be calculated as
follows:

(a) The value of the Buffer Stock shall be the value of the total quantity of
natural rubber of each type/grade therein, calculated at the lowest of the current
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prices of the respective types/grades on markets referred to in article 32 during the
30 market days preceding the date of termination of this Agreement.

(b) The value of the Buffer Stock Account shall be the value of the Buffer
Stock plus the cash assets of the Buffer Stock Account on the date of the
termination of this Agreement less any amount reserved under paragraph 1 of this
article.

(¢) Each member’s net cash contribution shall be the sum of its contributions
paid throughout the duration of this Agreement less all refunds made under article
38, penalty interest on arrears paid in accordance with paragraph 3 of article 37
shall not constitute a contribution to the Buffer Stock Account.

(d) If the value of the Buffer Stock Account is either greater or less than total
net cash contributions, the surplus shall be allocated among members in pro-
portion to each member’s time-weighted net contribution share under this Agree-
ment. Any deficit shall be allocated among members in proportion to each mem-
ber’s average number of votes held during its period of membership. In assessing
the share of the deficits to be borne by each member, the votes of each member
shall be calculated without regard to the suspension of any member’s voting rights
or any redistribution of votes resulting therefrom.

(¢) Each member’s share in the Buffer Stock Account shall comprise its net
cash contribution, reduced or increased by its shares in deficits or surpluses in the
Buffer Stock Account, and reduced by its liability, if any, for outstanding interest
on arrears. )

3. If this Agreement is to be immediately replaced with a new international
natural rubber agreement, the Council shall, by special vote, adopt procedures to
ensure efficient transfer to the new agreement, as required by that agreement, of .
shares in the Buffer Stock Account of members which intend to participate in the
new agreement. Any member which does not wish to participate in the new agree-
ment shall be entitled to the payment of its share:

(a) From available cash in proportion to its percentage share of the total net cash
contributions to the Buffer Stock Account, within three months; and

(b) From the net proceeds from the disposal of the buffer stocks, by way of
orderly sales or by way of transfer to the new international natural rub-
ber agreement at current market prices, which must be concluded within
12 months; unless the Council decides, by special vote, to increase payments
under subparagraph (a) of this paragraph.

4. If this Agreement terminates without being replaced by a new inter-
national natural rubber agreement which provides for a buffer stock, the Council
shall, by special vote, adopt procedures to govern orderly disposal of the Buffer
Stock within the maximum period specified in paragraph 6 of article 66, subject to
the following constraints:

' (a) No further purchases of natural rubber shall be made;

(b) The Organization shall incur no new expenses except those necessary to
dispose of the Buffer Stock.

S. Subject to an election by any member to take natural rubber in accord-
ance with paragraph 6 of this article, any cash which remains in the Buffer Stock
Account shall be forthwith distributed to members in proportion to their shares as
determined in paragraph 2 of this article.
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6. Inlieu of all or part of a cash payment, each member may elect to take its
share in the assets of the Buffer Stock Account in natural rubber, subject to
procedures adopted by the Council.

7. The Council shall adopt appropriate procedures for adjustment and pay-
ment of members’ shares in the Buffer Stock Account. This adjustment shall
account for:

(a) Any discrepancy between the price of natural rubber specified in sub-
paragraph (a) of paragraph 2 of this article and the prices at which part or all of
the Buffer Stock is sold pursuant to procedures for disposal of the Buffer
Stock; and

(b) The difference between estimated and actual liquidation expenses.

8. The Council shall, within 30 days following final transactions of the
Buffer Stock Account, meet to effect final settlement of accounts among members
within 30 days thereafter.

CHAPTER IX. RELATIONSHIP WITH THE COMMON FUuND FOR COMMODITIES

Article 41. RELATIONSHIP WITH THE CoOMMON FUND FOR COMMODITIES

When the Common Fund for Commodities becomes operational, the Council
shall take full advantage of the facilities of the Common Fund according to the
principles set out in the Agreement establishing the Common Fund for Com-
modities. The Council shall for this purpose negotiate with the Common Fund
mutually acceptable terms and modalities for an association agreement to be
signed with the Common Fund.

CHAPTER X. SUPPLY AND MARKET ACCESS AND OTHER MEASURES

Article 42. SUPPLY AND MARKET ACCESS

1. Exporting members to the fullest extent possible undertake to pursue
policies and programmes which maintain continuous availability to consumers of
natural rubber supplies.

2. Importing members to the fullest extent possible undertake to pursue
policies which will maintain access to their markets for natural rubber.

Article 43. OTHER MEASURES

1. With a view to achieving the objectives of this Agreement, the Council
shall identify and propose appropriate measures and techniques directed towards
promoting:

(a) The development of the natural rubber economy by producing members,
through expanded and improved production, productivity and marketing, thereby
increasing the export earnings of producing members while at the same time
improving the reliability of supply. For this purpose, the Committee on Other
Measures shall undertake economic and technical analyses in order to identify:

(i) Natural rubber research and development programmes and projects of
benefit to exporting and importing members, including scientific research in
specific areas;

(ii) Programmes and projects to improve the productivity of the natural rubber
industry;
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(iii) Ways and means to upgrade natural rubber supplies and achieve uniformity in
quality specification and presentation of natural rubber; and

(iv) Methods of improving the processing, marketing and distribution of raw
natural rubber.

(b) The development of end-uses of natural rubber. For this purpose, the
Committee on Other Measures shall undertake appropriate economic and
technical analyses in order to identify programmes and projects leading to
increased and new uses of natural rubber.

2. The Council shall consider the financial implications of such measures
and techniques and seek to promote and facilitate the provision of adequate
financial resources, as appropriate, from such sources as international financial
institutions and the Second Account of the Common Fund for Commodities, when
established.

3. The Council may make recommendations, as appropriate, to members,
international institutions and other organizations to promote the implementation
of specific measures under this article.

4. The Committee on Other Measures shall periodically review the progress
of those measures which the Council decides to promote and recommend, and
shall report thereon to the Council.

CHAPTER XI. CONSULTATION ON DOMESTIC POLICIES

Article 44. CONSULTATION

The Council shall consult, at the request of any member, on government nat-
ural rubber policies directly affecting supply or demand. The Council may submit
its recommendations to members for their consideration.

CHAPTER XII. STATISTICS, STUDIES AND INFORMATION

Article 45. STATISTICS AND INFORMATION

1. The Council shall collect, collate and as necessary publish such statistical
information on natural rubber and related areas as is necessary for the satisfactory
operation of this Agreement.

2. Members shall promptly and to the fullest extent possible furnish to the
Council available data by specific types and grades concerning production, con-
sumption and international trade in natural rubber.

3. The Council may also request members to furnish other available infor-
mation, including information on related areas which may be required for the
satisfactory operation of this Agreement.

4. Members shall furnish all the above-mentioned statistics and information
within a reasonable time to the fullest extent possible consistent with their
national legislation and by the ways most appropriate for them.

5. The Council shall establish close relationships with appropriate inter-
national organizations, including the International Rubber Study Group, and with
commodity exchanges in order to help ensure the availability of recent and
reliable data on production, consumption, stocks, international trade and prices of
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natural rubber, and other factors that influence demand for and supply of natural
rubber.

6. The Council shall endeavour to ensure that no information published
shall prejudice the confidentiality of the operations of persons or companies
producing, processing or marketing natural rubber or related products.

Article 46. ANNUAL ASSESSMENT, ESTIMATES AND STUDIES

1. The Council shall prepare an annual assessment on the world natural rub-
ber situation and related areas in the light of the information supplied by members
and from all relevant intergovemmental and international organizations.

2. At least once in every half year, the Council shall also estimate pro-
duction, consumption, exports and imports of natural rubber by specific types and
grades, if possible, for the following six months. It shall inform the members of
these estimates.

3. The Council shall undertake, or make appropriate arrangements to un-
dertake, studies of trends in natural rubber production, consumption, trade,
marketing and prices, as well as of the short-term and long-term problems of the
world natural rubber economy.

Article 47. ANNUAL REVIEW

1. The Council shall annually review the operation of this Agreement in the
light of the objectives set out in article 1. It shall inform members of the results of
the review.

2. The Council may then formulate recommendations to members, and
thereafter take measures within its competence to improvc the effectiveness of the
operation of this Agreement.

CHAPTER XIII. MISCELLANEOUS

Article 48. GENERAL OBLIGATIONS AND LIABILITIES OF MEMBERS

1. Members shall for the duration of this Agreement use their best en-
deavours and co-operate to promote the attainment of the objectives of this
Agreement and shall not take any action in contradiction to those objectives.

2. Members shall in particular seek to improve the conditions of the natural
rubber economy and to encourage the production and use of natural rubber in
order to promote the growth and the modernization of the natural rubber economy
for the mutual benefit of producers and consumers.

3. Members shall accept as binding all decisions of the Council under this
Agreement and will not implement measures which would have the effect of
limiting or running counter to those decisions.

4. The liability of members arising from the operation of this Agreement,
whether to the Organization or to third parties, shall be limited to the extent of
their obligations regarding contributions to the administrative budget and to
financing of the Buffer Stock under and in accordance with chapters VII and VIII
of this Agreement and any obligations that may be assumed by the Council under
article 41.
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Article 49. (OBSTACLES TO TRADE

1. The Council shall, in accordance with the annual assessment of the world
natural rubber situation referred to in article 46, identify any obstacles to the
expansion of trade in natural rubber in its raw, semi-processed or modified forms.

2. The Council may, in order to further the purposes of this article, make
recommendations to members to seek in appropriate international forums mu-
tually acceptable practical measures designed to remove progressively and, where
possible, to eliminate such obstacles. The Council shall periodically examine the
results of such recommendations.

Article 50. TRANSPORTATION AND MARKET STRUCTURE OF NATURAL RUBBER

The Council should encourage and facilitate the promotion of reasonable and
equitable freight rates and improvements in the transport system, so as to provide
regular supplies to markets and to effect savings in the cost of the products
marketed.

Article 51. DIFFERENTIAL AND REMEDIAL MEASURES

Developing importing members, and least developed countries which are
members, whose interests are adversely affected by measures taken under this
Agreement may apply to the Council for appropriate differential and remedial
measures. The Council shall consider taking such appropriate measures in
accordance with paragraphs 3 and 4 of section III of resolution 93 (IV) of the
United Nations Conference on Trade and Development.

Article 52. RELIEF FROM OBLIGATIONS

1. Where it is necessary on account of exceptional circumstances or emer-
gency or force majeure not expressly provided for in this Agreement, the Council
may, by special vote, relieve a member of an obligation under this Agreement if it
is satisfied by an explanation from that member regarding the reasons why the
obligation cannot be met.

2. The Council, in granting relief to a member under paragraph | of this arti-
cle, shall state explicitly the terms and conditions on which, and the period for
which, the member is relieved of such obligation, and the reasons for which the
relief is granted.

Article 53. FAIR LABOUR STANDARDS

Members declare that they will endeavour to maintain labour standards de-
signed to improve the levels of living of workers in their respective natural rubber
sectors.

CHAPTER X1V. COMPLAINTS AND DISPUTES

Article 54. COMPLAINTS

1. Any complaint that a member has failed to fulfil its obligations under this
Agreement shall, at the request of the member making the complaint, be referred
to the Council, which, subject to prior consultation with the members concerned,
shall take a decision on the matter.

2. Any decision by the Council that a member is in breach of its obligations
under this Agreement shall specify the nature of the breach.
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3. Whenever the Council, whether as the result of a complaint or otherwise,
finds that a member has committed a breach of this Agreement, it may, by special
vote, and without prejudice to such other measures as are specifically provided
for in other articles of this Agreement:

(a) Suspend that member’s voting rights in the Council and, if it deems necessary,
suspend any other rights of such member, including those of holding office in
the Council or in any committee established under article 18 and of being
eligible for membership of such committees, until it has fulfilled its obli-
gations; or

(b) Take action under article 64, if such breach significantly impairs the operation
of this Agreement.

Article 55. DISPUTES

1. Any dispute concerning the interpretation or application of this Agree-
ment which is not settled among the members involved shall, at the request of any
member party to the dispute, be referred to the Council for decision.

2. Inany case where a dispute has been referred to the Council under para-
graph 1 of this article, a majority of members holding at least one third of the total
votes may require the Council, after discussion, to seek the opinion of an advisory
panel constituted under paragraph 3 of this article on the issue in dispute before
giving its decision.

3. (a) Unless the Council, by special vote, decides otherwise, the advisory
panel shall consist of five persons as follows:

(i) Two persons, one having wide experience in matters of the kind in dispute
and the other having legal standing and experience, nominated by the
exporting members;

(ii) Two such persons nominated by the importing members; and

(iii) A chairman selected unanimously by the four persons nominated under (i)
and (ii) of this subparagraph or, if they fail to agree, by the Chairman of the
Council.

(b) Nationals of members and of non-members shall be eligible to serve on
the advisory panel.

(c) Persons appointed to the advisory panel shall act in their personal
capacities and without instrnctions from any government.

(d) The expenses of the advisory panel shall be paid by the Organization.

4. The opinion of the advisory panel and the reasons therefor shall be
submitted to the Council which, after considering all the relevant information,
shall, by special vote, decide the dispute.

CHAPTER XV. FINAL PROVISIONS

Article 56. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters
from 1 May to 31 December 1987 inclusive by the Governments invited to the
United Nations Conference on Natural Rubber, 1985.
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Article 57. DEPOSITARY

" The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.

Article 58. RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be subject to ratification, acceptance or approval
by the signatory Governments in accordance with their respective constitutional
or institutional procedures.

2. Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 1 January 1989. The Council may, however,
grant extensions of time to signatory Governments which have been unable to
deposit their instruments by that date.

3. Each Government depositing an instrument of ratification, acceptance or
approval shall, at the time of such deposit, declare itself to be an exporting
member or an importing member.

Article 59. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument, may at any
time notify the depositary that it will fully apply this Agreement provisionally,
either when it enters into force in accordance with article 60 or, if it is already in
force, at a specified date.

2. Notwithstanding the provisions of paragraph 1 of this article, a Gov-
ernment may provide in its notification of provisional application that it will apply
this Agreement only within the limitations of its constitutional and/or legislative
procedures. However, such Government shall meet all its financial obligations
pertaining to the Administrative Account. The provisional membership of a Gov-
ernment which notifies in this manner shall not exceed 12 months from the provi-
sional entry into force of this Agreement. In case of the need for a call-up of
funds for the Buffer Stock Account within the 12-month period, the Council shall
decide on the status of a Government holding provisional membership under this
paragraph.

Article 60. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 23 October 1987 or
on any date thereafter, if by that date Governments accounting for at least 80 per
cent of net exports as set out in annex A to this Agreement, and Governments
~accounting for at least 80 per cent of net imports as set out in annex B to this
Agreement, have deposited their instruments of ratification, acceptance, approval
or accession, or have assumed full financial commitment to this Agreement.

2. This Agreement shall enter into force provisionally on 23 October 1987,
or on any date before 1 January 1989, if Governments accounting for at least
75 per cent of net exports as set out in annex A to this Agreement, and Gov-
ernments accounting for at least 75 per cent of net imports as set out in annex B to
this Agreement, have deposited their instruments of ratification, acceptance or
approval, or have notified the depositary under paragraph 1 of article 59 that they
will apply this Agreement provisionally and assume full financial commitment to
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this Agreement. The Agreement shall remain in force provisionally up to a
maximum of 12 months, unless it enters into force definitively under paragraph 1|
of this article or the Council decides otherwise in accordance with paragraph 4 of
this article.

3. If this Agreement does not come into force provisionally under para-
graph 2 of this article by 1 January 1989, the Secretary-General of the United
Nations shall invite, at the earliest time he considers practicable after that date,
the Governments which have deposited instruments of ratification, acceptance or
approval or have notified him that they will apply this Agreement provisionally, to
meet with a view to recommending whether or not such Governments should take
the necessary steps to put this Agreement provisionally or definitively into force
among themselves in whole or in part. If no conclusion is reached at this meeting,
the Secretary-General of the United Nations may convene such further meetings
as he considers appropriate.

4. If the requirements for definitive entry into force of this Agreement under
paragraph 1 of this article have not been met within 12 calendar months of the
provisional entry into force of this Agreement under paragraph 2 of this article,
the Council shall, not later than one month before the end of the 12-month period
mentioned above, review the future of this Agreement and, subject to paragraph 1
of this article, by special vote, decide:

(a) To put this Agreement definitively into force among the current members in
whole or in part; )

(b) To keep this Agreement provisionally in force among the current members in
whole or in part for an additional year; or

(¢) To renegotiate this Agreement.

If no decision is reached by the Council, this Agreement shall terminate at the
expiry of the 12-month period. The Council shall inform the depositary of any
decision taken under this paragraph.

5. For any Government that deposits its instrument of ratification, accept-
ance, approval or accession after the entry into force of this Agreement, it shall
enter into force for that Government on the date of such deposit.

6. The Executive Director of the Organization shall convene the first
session of the Council as soon as possible after the entry into force of this
Agreement.

Article 61. ACCESSION

1. This Agreement shall be open for accession by the Government of any
State. Accession shall be subject to conditions to be established by the Council,
which shall include inter alia a time limit for the deposit of instruments of
accession, the number of votes to be held and financial obligations. The Council
may, however, grant extensions of time to Governments which are unable to
deposit their instruments of accession within the time limit set in the conditions of
" accession.

2. Accession shall be effected by the deposit of an instrument of accession
with the depositary. Instruments of accession shall state that the Government
accepts all the conditions established by the Council.
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Article 62. AMENDMENTS

1. The Council may, by special vote, recommend amendments of this
Agreement to the members.

2. The Council shall fix a date by which members shall notify the depositary
of their acceptance of the amendment.

3. Anamendment shall become effective 90 days after the depositary has re-
ceived notifications of acceptance from members constituting at least two thirds
of the exporting members and accounting for at least 85 per cent of the votes of
the exporting members, and from members constituting at least two thirds of the
importing members and accounting for at least 85 per cent of the votes of the im-
porting members.

4. After the depositary informs the Council that the requirements for the
amendment to become effective have been met, and notwithstanding the pro-
visions of paragraph 2 of this article relating to the date fixed by the Council, a
member may still notify the depositary of its acceptance of the amendment,
provided that such notification is made before the amendment becomes effective.

5. Any member which has not notified its acceptance of an amendment by
the date on which such amendment becomes effective shall cease to be a con-
tracting party as from that date, unless such member has satisfied the Council that
its acceptance could not be obtamed in time owing to difficulties in completing its
constitutional or institutional procedures, and the Council decides to extend for
that member the period for acceptance of the amendment. Such member shall not
be bound by the amendment before it has notified its acceptance thereof.

6. If the requirements for the amendment to become effective have not been
met by the date fixed by-the Council in accordance with paragraph 2 of this article,
the amendment shall be considered withdrawn.

Article 63. WITHDRAWAL

1. A member may withdraw from this Agreement at any time after the entry
into force of this Agreement by giving notice of withdrawal to the depositary. That
member shall simultaneously inform the Council of the action it has taken.

2. One year after its notice is received by the depositary, that member shall
cease to be a contracting party to this Agreement.

Article 64. EXCLUSION

If the Council decides that any member is in breach of its obligations under
this Agreement and decides further that such breach significantly impairs the
operation of this Agreement, it may, by special vote, exclude that member from
this Agreement. The Council shall immediately so notify the depositary. One year
after the date of the Council’s decision, that member shall cease to be a con-
tracting party to this Agreement.

Article 65. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING
OR EXCLUDED MEMBERS OR MEMBERS UNABLE TO ACCEPT AN AMENDMENT

1. In accordance with this article, the Council shall determine any set-
tlement of accounts with a member which ceases to be a contracting party to this
Agreement owing to:

(a) Non-acceptance of an amendment to this Agreement pursuant to article 62;
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(b) Withdrawal from this Agreement pursuant to article 63; or
(c) Exclusion from this Agreement pursuant to article 64.

2. The Council shall retain any contribution paid to the Administrative
Account by a member which ceases to be a contracting party to this Agreement.

3. The Council shall refund the share in the Buffer Stock Account in
accordance with article 40 to a member which ceases to be a contracting party
owing to non-acceptance of an amendment to this Agreement, withdrawal or
exclusion, less its share in any surpluses.

(a) Suchrefund to a member which ceases to be a contracting party owing to
non-acceptance of an amendment to this Agreement shall be made one year after
the amendment concerned enters into force.

(b) Such refund to a member which withdraws shall be made within 60 days
after that member ceases to be a contracting party to this Agreement, unless as a
result of this withdrawal the Council decides to terminate this Agreement under
paragraph 5 of article 66 prior to such a refund, in which case the provisions of
article 40 and paragraph 6 of article 66 shall apply.

(c) Such refund to a member which is excluded shall be made within 60 days
after a member ceases to be a contracting party to this Agreement.

4. Inthe event that the Buffer Stock Account is unable to settle the payment
in cash due under subparagraph (a), (b) or (c) of paragraph 3 of this article without
either undermining the viability of the Buffer Stock Account or leading to a call-up
of additional contributions from members to cover such refunds, payment shall be
deferred until the requisite amount of natural rubber in the Buffer Stock can be
sold at or above the upper intervention price. In the event that, before the end of
the one-year period specified in article 63, the Council informs a withdrawing
member that payment will have to be deferred in accordance with this paragraph,
the period of one year between notification of intention to withdraw and the actual
withdrawal may, if the withdrawing member so wishes, be extended until such
time as the Council informs that member that payment of its share can be effected
within 60 days.

5. A member which has received an appropriate refund under this article
shall not be entitled to any share of the proceeds of liquidation of the Organiza-
tion. Nor shall such a member be liable for any deficit incurred by the Organ-
ization after such refund has been made.

Article 66. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force for a period of five years after its
entry into force, unless extended under paragraph 3 or terminated under para-
graph 4 or paragraph 5 of this article.

2. Before the expiry of the five-year period referred to in paragraph 1 of this
article, the Council may, by special vote, decide to renegotiate this Agreement.

3. The Council may, by special vote, extend this Agreement by a period or
periods not exceeding two years in all, commencing from the date of expiry of the
five-year period specified in paragraph 1 of this article.

4. If a new international natural rubber agreement is negotiated and enters
into force during any period of extension of this Agreement pursuant to para-
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graph 3 of this article, this Agreement, as extended, shall terminate upon the entry
into force of the new agreement.

5. The Council may at any time, by special vote, decide to terminate this
Agreement with effect from such date as it may determine.

6. Notwithstanding the termination of this Agreement, the Council shall
continue in being for a period not exceeding three years to carry out the
liquidation of the Organization, including the settlement of accounts, and the
disposal of assets in accordance with the provisions of article 40 and subject to
relevant decisions to be taken by special vote, and shall have during that period
such powers and functions as may be necessary for these purposes.

7. The Council shall notify the depositary of any decision taken under this
article.
Article 67. RESERVATIONS

No reservations may be made with respect to any of the provisions of this
Agreement.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DoNE at Geneva, this twentieth day of March, one thousand nine hundred
and eighty-seven, the texts of this Agreement in the Arabic, Chinese, English,
French, Russian and Spanish languages being equally authentic.

ANNEX A

SHARES OF INDIVIDUAL EXPORTING COUNTRIES IN TOTAL NET EXPORTS OF COUNTRIES,
AS ESTABLISHED FOR THE PURPOSES OF ARTICLE 60

Per cent®

Bolivia. . ..ot e e e ie e 0.063
BUMMaa . .. i i i e e it 0.381
CaAMEIOOM. oo .ttt ittt i ennneseanasrcaasrasnnseeaennneseanananees 0.494
Cote @’ Ivoire . ..ot i i i e e e 0.887
(@] (-1 ¥ A G 0.009
Guatemala ... .. o i i i i et e e e 0.273
45T Lo =17 T NP 27.363
51 o3 - P 2.304
Malaysia. . ....oi e e e 44.361
N o - AP 0.827
Papua New GUINEA. .. .. ...ttt ittt einnnnaaaas 0.107
Philippines . . ..ot e e 0.241
S LanKa . ..ot e e e 3.842
Thailand ... ..o i i i i e i et 17.253
Viet Nam ... i it it ittt et i e i e e, I.141
/Y (A 0.454

TotaL  100.000

@ Shares are percentages of total net exports of natural rubber in the five-year period 1981 to
1985.
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ANNEX B

SHARES OF INDIVIDUAL IMPORTING COUNTRIES AND GROUPS OF COUNTRIES IN TOTAL
NET IMPORTS OF COUNTRIES, AS ESTABLISHED FOR THE PURPOSES OF ARTICLE 60

Per cent™®

ATBENUING . ..ottt ettt a ettt tatia ety 0.936
AUSEIAlIA . L ..ottt 1.146
N 1Y o - Y 0.872
Brazil. ... ettt it 1.732
Bulgaria ... ... e e e, 0.521
(@Y Y-V F- N 3.344
L@ 1T AP 6.996
Costa RICa . ... i i i et e e e et e 0.076
CzechoslovaKia. ...ttt 1.604
Y+ PP 0.274
European Economic Community ...........vuitiiieeunninnnnnnnrannns 2571
Belgium-LuXxembourg ........ .ottt i i it e 1.209
DeMmMarK. . ..o oottt i e et i e 0.123

Sl - o (P 5.257
Germany, Federal Republicof.............. ... 0. i ittt 6.480
(€] =717 -7 AU 0.299
Ireland. .. ..ot i i et et it e 0.168
1 PP 4.130
Netherlands . . ...ttt e aiinann 0.442
Portugal ... ..o i e e e e 0.343
7 V¢ T 3.251
United Kingdom of Great Britain and Northern Ireland ............... 4.069
38111 o U« P 0.267
India ..o e 1.092
draq .. e 0.077
JaAMAICA . . ..ottt i e et e iaaa e e, 0.023
Y 7 o 17.540
MadagasCar . ..ottt i et e et e e, 0.000
Malta. ..o e et 0.000
1Y =3 T+ U 1.782
Morocco.........ovvunnnn e e e e e e e e te e e 0.195
New Zealand . ........ooiiiiiiiiiiiiiiiii it it aieniaaaaan, 0.222
NOTWaAY . .ttt ittt ataseeenananoantnananesonnnnnanns 0.110
Panama. .. ... i ettt 0.030
Poland. .. ... e ittt e, 1.735
ROMANIA . . .. ettt ettt i 1.472
7 T PP 0.422
Switzerland . ........ . i 0.095
Union of Soviet Socialist Republics . ....................c oo, 6.821
United States of AMEICa . .....oovvrtriii e ineiiiiiireraeannnnns 24.420
Venezuela. .. ... e 0.425

TotaL  100.000

® Shares are percentages of total net imports of natural rubber in the three-year period 1983, 1984
and 1985.
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ANNEX C

CosT OF THE BUFFER STOCK AS ESTIMATED BY THE PRESIDENT
OF THE UNITED NATIONS CONFERENCE ON NATURAL RUBBER, 1985

Based on the actual cost of acquiring and operating the existing Buffer Stock of
roughly 360,000 tonnes from 1982 until March 1987, the cost of acquiring and operating a
Buffer Stock of 550,000 tonnes might be calculated by multiplying this figure by the lower
trigger action price of 161 Malaysian/Singapore cents per kilogramme and adding a further
30 per cent thereof.

[For the signatures, see p. 223 of this volume.]
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ACCORD' INTERNATIONAL DE 1987 SUR LE CAOUTCHOUC
NATUREL

PREAMBULE

Les parties contractantes,

Rappelant la Déclaration et le Programme d’action concernant I’instauration
d’un nouvel ordre économique international?,

Reconnaissant en particulier I'importance des résolutions 93 (IV)?, 124 (V)% et
155 (VI)’ relatives au programme intégré pour les produits de base, que la Con-
férence des Nations Unies sur le commerce et le développement a adoptées a ses
quatriéme, cinquiéme et sixiéme sessions,

Reconnaissant I'importance que le caoutchouc naturel présente pour I’éco-
nomie des membres, plus spécialement pour les exportations dans le cas des mem-
bres exportateurs et pour I’approvisionnement dans celui des membres impor-
tateurs,

! Entré en vigueur 2 titre provisoire & I'égard des Etats suivants le 29 décembre 1988, date a laquelle des
Gouvernements totalisant au moins 75 p. 100 des exportations nettes indiquées A I’annexe A et des Gouvernements
totalisant au moins 75 p. 100 des importations nettes indiquées a I'annexe B avaient déposé aupres du Secrétaire
général de I'Organisation des Nations Unies leur instrument de ratification, d’acceptation ou d’approbation ou une
notification en vertu du paragraphe 1 de I’article 59 indiquant qu’ils appliqueraient I’ Accord a titre provisoire et qu’ils
assumeraient dans son intégralité leur engagement financier, conformément au paragraphe 2 de I'article 60 :

Date du dépét
de l'instrument
de ratification,
d’acceptation (A),
d’approbation (AA)
ou de la notification
d'application provisoire (n)

Etat importateur

ou exportateur®
Allemagne, République fédé-
raled’ ...
(Avec déclaration d’applica-

tion & Berlin-Ouest.)

22 décembre 1988 n

Belgique 22 décembre 1988 n
Chine.............oovvvunn. 6 janvier 1988
Communauté €économique euro-

péenne 22 décembre 1988 n
Danemark 22 décembre 1988 n
Espagne 28 décembre 1988 n
Etats-Unis d’Amérique ........ 9 novembre 1988

6 décembre 1988 n
7 octobre 1988 n
29 décembre 1988 n

Finlande
France.......................
GreCe....oovvvvnnnnannnnnnnn

(Avec effet au 1 janvier 1989.)

Date du dépét
de 'instrument
de ratification,
d’acceptation (A),
d’approbation (AA)
ou de la notification
d'application provisoire (n)

Etat importateur
ou exportateur®

Indonésie® 2 novembre 1987
Irlande............. 22 décembre 1988 n
Italie............... 22 décembre 1988 n
Japon.............. 3 juin 1988 A
Luxembourg ... 22 décembre 1988 n
Malaisie® .................... 25 juin 1987
Norvége ............. 29 décembre 1988
Pays-Bas..................... 29 décembre 19884

(Pour le Royaume en Europe.)
Royaume-Uni de Grande-Bre-
tagne et d’Irlande du Nord . ..
(Pour la Grande-Bretagne et
I'Irlande du Nord.)
Suede................iiienl.
Thailande® ...................

22 décembre 1988 n

29 décembre 1988
29 décembre 1988 n

Par la suite, I’Accord est entré en vigueur 2 titre provisoire pour I'Etat suivant le 30 décembre 1988

conformément au paragraphe 2 de I'article 59 :

Etat importateur

MaroC ..o e

(Avec effet au 30 décembre 1988.)

Date du dépét
de la notification
d’'application provisoire

30 décembre 1988

2 Voir résolution 3201 (S-VI) dans Nations Unies, Documents officiels de I'Assemblée générale, sixiéme session
spéciale, Supplément n° 1 (A/9559), p. 3, et résolution 3202 (S-VI), ibid., p. 5.
* Nations Unies, Actes de la Conférence des Nations Unies sur le commerce et le développement, quatriéme

session, Nairobi, vol. 1, Rapport et annexes, p. 6

4 1bid., cinquiéme session, Manille, vol. 1, Rapport et annexes, p. 9.
3 1bid., sixiéme session, Belgrade, vol. 1, Rapport et annexes, p. 12.
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Reconnaijssant en outre que la stabilisation des cours du caoutchouc naturel
servira les intéréts des producteurs, des consommateurs et des marchés du
caoutchouc naturel, et qu’un accord international sur le caoutchouc naturel peut
beaucoup contribuer 4 la croissance et au développement de l’industrie du
caoutchouc naturel dans I'intérét tant des producteurs que des consommateurs,

Sont convenues de ce qui suit :

CHAPITRE PREMIER. OBJECTIFS

Article premier. OBJECTIFS

Les objectifs de I’ Accord international de 1987 sur le caoutchouc naturel (ci-
aprés dénommé « le présent Accord »), en vue d’atteindre les objectifs pertinents
adoptés par la Conférence des Nations Unies sur le commerce et le dévelop-
pement dans ses résolutions 93 (IV), 124 (V) et 155 (VI) relatives au programme
intégré pour les produits de base, sont, entre autres, les suivants :

a) Assurer une croissance équilibrée de I'offre et de la demande de caoutchouc
naturel, contribuant ainsi a atténuer les graves difficultés que des excédents ou
des pénuries de caoutchouc naturel pourraient créer;

b) Assurer la stabilité du commerce du caoutchouc naturel en évitant les fluc-
tuations excessives des prix du caoutchouc naturel, qui nuisent aux intéréts a
long terme a la fois des producteurs et des consommateurs, et en stabilisant ces
prix sans fausser les tendances i long terme du marché, dans ’intérét des
producteurs et des consommateurs;

¢) Aider a stabiliser les recettes que les membres exportateurs tirent de
I’exportation du caoutchouc naturel, et accroitre leurs recettes par une
augmentation des quantités de caoutchouc naturel exportées a des prix
équitables et rémunérateurs, contribuant ainsi 2 donner les encouragements
nécessaires a un accroissement dynamique de la production et les ressources
permettant une croissance économiqué et un progrés social accélérés;

d) Chercher a assurer des approvisionnements en caoutchouc naturel qui soient
suffisants pour répondre, a des prix équitables et raisonnables, aux besoins des
membres importateurs, et renforcer la sécurité et la régularité de ces appro-
visionnements;

¢) Prendre les mesures possibles, en cas d’excédent ou de pénurie de caoutchouc
naturel, pour atténuer les difficultés économiques que les membres pourraient
rencontrer;

Jf) Chercher a accroitre le commerce international du caoutchouc naturel et des
produits transformés qui en sont dérivés, et & améliorer leur accés au marché;

2) Améliorer la compétitivité du caoutchouc naturel en encourageant la recher-
che-développement sur les problémes de ce produit;

h) Encourager le développement effectif de 1’économie du caoutchouc naturel en
cherchant a faciliter et & promouvoir des améliorations dans le traitement, la
commercialisation et la distribution du caoutchouc naturel i I’état brut;

i) Favoriser la coopération internationale et des consultations dans le domaine du
caoutchouc naturel, au sujet des questions influant sur I’offre et la demande, et
faciliter la promotion et la coordination des programmes de recherche, des
programmes d’assistance et autres programmes concernant ce produit.
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CHAPITRE 1I. DEFINITIONS

Article 2. DEFINITIONS
Aux fins du présent Accord :

1) Par « caoutchouc naturel », il faut entendre 1I’élastomere non vulcanisé,
sous forme solide ou liquide, provenant de I’Hevea brasiliensis et de toute autre
plante que le Conseil peut désigner aux fins du présent Accord.

2) Par « partie contractante », il faut entendre un gouvernement, ou un
organisme intergouvernemental visé a Iarticle 5, qui a accepté d’étre lié par le
présent Accord a titre provisoire ou définitif.

3) Par « membre », il faut entendre une partie contractante définie a la
rubrique 2 du présent article.

4) Par « membre exportateur », il faut entendre un membre qui exporte du
caoutchouc naturel et qui s’est déclaré lui-méme membre exportateur, sous
réserve de I'assentiment du Conseil.

5) Par « membre importateur », il faut entendre un membre qui importe du
caoutchouc naturel et qui s’est déclaré lui-méme membre importateur, sous
réserve de l'assentiment du Conseil.

6) Par « Organisation », il faut entendre I’Organisation internationale du
caoutchouc naturel visée a ’article 3.

7) Par « Conseil », il faut entendre le Conseil international du caoutchouc
naturel visé a article 6.

8) Par « vote spécial », il faut entendre un vote requérant les deux tiers au
moins des suffrages exprimés par les membres exportateurs présents et votants et
les deux tiers au moins des suffrages exprimés par les membres importateurs
présents et votants, comptés séparément, a condition que ces suffrages soient
exprimés par la moitié au moins des. membres de chaque catégorie présents et
votants.

9) Par « exportations de caoutchouc naturel », il faut entendre le caout-
chouc naturel qui quitte le territoire douanier d’un membre et, par « importations
de caoutchouc naturel », le caoutchouc naturel qui est mis en libre circulation sur
le territoire douanier d’'un membre, étant entendu que, aux fins des présentes
définitions, le territoire douanier d’'un membre qui se compose de deux ou
plusieurs territoires douaniers est réputé étre constitué par ses territoires doua-
niers combinés.

10) Par « vote a la majorité simple répartie », il faut entendre un vote
requérant plus de la moitié du total des suffrages exprimés par les membres
exportateurs présents et votants et plus de la moitié du total des suffrages
exprimés par les membres importateurs présents et votants, comptés séparément.

11) Par « monnaies librement utilisables », il faut entendre le deutsche
mark, le dollar des Etats-Unis, le franc frangais, la livre sterling et le yen japonais.

12) Par « exercice », il faut entendre la période allant du 1= janvier au 31 dé-
cembre inclusivement.

13) Par « entrée en vigueur », il faut entendre la date & laquelle le présent
Accord entre en vigueur A titre provisoire ou définitif, conformément a I’article 60.
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14) Par « tonne », il faut entendre une tonne métrique, ¢’est-a-dire 1 000 ki-
logrammes.

15) Par « cent de Malaisie/Singapour », il faut entendre la moyenne du sen
malaisien et du cent de Singapour aux taux de change du moment.

16) Par « contribution nette d’un membre pondérée par un coefficient
temps », il faut entendre le montant net de sa contribution en espéces pondéré par
le nombre de jours pendant lesquels les éléments composant la contribution nette
en espéces sont restés a la disposition du stock régulateur. En calculant le nombre
de jours, il n’est tenu compte ni du jour o I’Organisation a regu la contribution ni
de celui ou le remboursement a été effectué, non plus que du jour ou le présent
Accord prend fin.

CHAPITRE 1II. ORGANISATION ET ADMINISTRATION

Article 3. CREATION, SIEGE ET STRUCTURE
DE L’ORGANISATION INTERNATIONALE DU CAOUTCHOUC NATUREL

1. L’Organisation internationale du caoutchouc naturel, créée par I’ Accord
international de 1979 sur le caoutchouc naturel', continue d’exister pour assurer la
mise en ceuvre des dispositions du présent Accord et veiller a son application.

2. L’Organisation exerce ses fonctions par 'intermédiaire du Conseil inter-
national du caoutchouc naturel, de son Directeur exécutif et de son personnel
ainsi que des autres organes prévus dans le présent Accord.

3. Sous réserve de la condition posée au paragraphe 4 du présent article,
I'Organisation a son si¢ge & Kuala Lumpur, 4 moins que le Conseil, par un votre
spécial, n’en décide autrement.

4. Le si¢ge de I'Organisation doit toujours étre situé sur le territoire d’un
membre. .
Article 4. MEMBRES DE L’ORGANISATION
1. Il est institué deux catégories de membres, a savoir :
a) Les exportateurs; et
b) Les importateurs.

2. Le Conseil fixe les conditions régissant le passage d’un membre d’une
catégorie a l'autre telles que celles-ci sont définies au paragraphe 1 du présent
article, compte diiment tenu des dispositions des articles 24 et 27. Un membre qui
satisfait & ces conditions peut changer de catégorie, sous réserve que le Conseil
donne son accord par un vote spécial.

3. Chaque partie contractante constitue un seul membre de I’Organisation.

Article 5. PARTICIPATION D’ORGANISMES INTERGOUVERNEMENTAUX

1. Toute mention d’un « gouvernement » ou de « gouvernements » dans le
présent Accord est réputée valoir aussi pour la Communauté économique euro-
péenne et pour tout organisme intergouvernemental ayant des responsabilités
dans la négociation, la conclusion et ’application d’accords internationaux, en
particulier d’accords sur des produits de base. En conséquence, toute mention,

! Nations Unies, Recueil des Traités, vol. 1201, p. 191.
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dans le présent Accord, de la signature, de la ratification, de I’acceptation ou de
I’approbation, ou de la notification de I’application de I’ Accord & titre provisoire,
ou de I’adhésion, est, dans le cas de ces organismes intergouvernementaux, ré-
putée valoir aussi pour la signature, la ratification, I’acceptation ou I’approbation,
ou pour la notification de I’application de I’Accord a titre provisoire, ou pour
I’adhésion, par ces organismes intergouvernementaux.

2. En cas de vote sur des questions relevant de leur compétence, lesdits
organismes intergouvernementaux exercent leurs droits de vote avec un nombre
de voix égal au nombre total de voix attribuées, conformément a I’article 14, a
leurs Etats membres. En pareil cas, les Etats membres de ces organismes
intergouvernementaux ne peuvent exercer leurs droits de vote individuels.

CHAPITRE 1IvV. LE CONSEIL INTERNATIONAL DU CAOUTCHOUC NATUREL

Article 6. CoMPOSITION DU CONSEIL INTERNATIONAL
DU CAOUTCHOUC NATUREL

1. L’autorité supréme de 1’Organisation est le Conseil international du
caoutchouc naturel, qui se compose de tous les membres de 1I’Organisation.

2. Chaque membre est représenté au Conseil par un seul représentant et
peut désigner des suppléants et des conseillers pour assister aux sessions du
Conseil.

3. Un suppléant est habilité a agir et 2 voter au nom du représentant en
I’absence de celui-ci ou en des circonstances exceptionnelles.

Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s’acquitte, ou veille a I’accomplis-
sement, de toutes les fonctions qui sont nécessaires a I'application des dis-
positions du présent Accord, mais il n’est pas habilité & contracter une quelconque
obligation n’entrant pas dans le champ d’application du présent Accord, et ne peut
étre réputé y avoir été€ autorisé par les membres. En particulier, il n’a pas qualité
pour emprunter de 1’argent, ce qui toutefois ne limite pas I’application de I’arti-
cle 41, et il ne peut pas passer de contrats commerciaux portant sur ie caoutchouc
naturel, sauf dans les conditions expressément prévues au paragraphe 5 de 1’ar-
ticle 30. Dans I’exercice de sa faculté de passer des contrats, le Conseil s’assure
que les dispositions du paragraphe 4 de I’article 48 sont portées par notification
écrite a I’attention des autres parties a ces contrats, mais tout manquement a cette
prescription ne peut en soi rendre nuls lesdits contrats ni étre réputé lever cette
limitation de responsabilité des membres.

2. Le Conseil, par un vote spécial, adopte les réglements qui sont
nécessaires 4 I’application des dispositions du présent Accord et qui sont
compatibles avec celles-ci. Ces régiements comprennent son réglement intérieur
et celui des comités visés a I’article 18, les régles de gestion et de fonctionnement
du stock régulateur, le réglement financier de I'Organisation et le statut du per-
sonnel. _ .

3. Aux fins du paragraphe 2 du présent article, le Conseil, a la premigre
session qu’il tiendra aprés l’entrée en vigueur du présent Accord, reverra les
régles et réglements établis en application de I’ Accord international de 1979 sur le
caoutchouc naturel et les adoptera avec les modifications qu’il jugera appropriées.
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Dans l'intervalle, les régles et réglements établis en vertu de I’Accord inter-
national de 1979 sur le caoutchouc naturel seront applicables.

4. Le Conseil tient les archives dont il a besoin pour s’acquitter des
fonctions que le présent Accord lui confere.

5. Le Conseil publie un rapport annuel sur les activités de 1’Organisation et
tous autres renseignements qu’il juge appropriés.

Article 8. DELEGATION DE POUVOIRS

1. Le Conseil peut, par un vote spécial, déléguer a tout comité institué en
application de I’article 18 tout ou partic de ses pouvoirs dont, en vertu des
dispositions du présent Accord, I’exercice n’exige pas un vote spécial du Conseil.
Nonobstant cette délégation, le Conseil peut a tout moment discuter d’une ques-
tion renvoyée a I'un de ses comités et statuer & son sujet.

2. Le Conseil peut, par un vote spécial, révoquer toute délégation de
pouvoirs a un comité.

Article 9. COOPERATION AVEC D’AUTRES ORGANISMES

1. Le Conseil peut prendre toutes dispositions appropriées aux fins de
consultation ou de coopération avec I’Organisation des Nations Unies, ses orga-
nes et ses institutions spécialisées, ainsi qu’avec d’autres organismes intergouver-
nementaux selon qu’il conviendra.

2. Le Conseil peut aussi prendre des dispositions en vue d entretenir
des contacts avec des organisations internationales non gouvernementales
appropriées.

Article 10. ADMISSION D’OBSERVATEURS

Le Conseil peut inviter tout gouvernement non membre ou tout organisme ou
organisation visé a I'article 9 & assister, en qualité d’observateur, a I’une
quelconque des séances du Conseil ou de I’'un quelconque des comités institués en
application de I’article 18.

Article 11. PRESIDENT ET VICE-PRESIDENT
1. Le Conseil €lit, pour chaque année, un président et un vice-président.

2. Le Président et le Vice-Président sont €lus, I’un parmi les représentants
des membres exportateurs, I’autre parmi ceux des membres importateurs. La pré-
sidence et la vice-présidence sont attribuées a tour de réle 4 chacune des deux
catégories de membres pour une année, étant entendu toutefois que cette alter-
nance n’empéche pas la réélection, dans des circonstances exceptionnelles, du
Président ou du Vice-Président, ou de I'un et de I’autre, si le COI‘lSCll en décide
ainsi par un vote spécial.

3. En cas d’absence temporaire, le Président est remplacé par le Vice-Pré-
sident. En cas d’absence temporaire simultanée du Président et du Vice-Prési-
dent, ou en cas d’absence permanente de I’un ou de I’autre ou des deux, le Conseil
peut élire de nouveaux titulaires de ces fonctions, temporaires ou permanents,
selon le cas, parmi les représentants des membres exportateurs et/ou parmi les
représentants des membres importateurs, ainsi qu'il convient.

4. Nile Président, ni aucun autre membre du Bureau qui préside une séance
du Conseil, n’a le droit de voter a cette séance. Les droits de vote du membre qu’il
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représente peuvent toutefois étre exercés conformément aux dispositions du
paragraphe 3 de I'article 6 ou des paragraphes 2 et 3 de I'article 15.

Article 12. LE DIRECTEUR EXECUTIF, LE DIRECTEUR DU STOCK REGULATEUR
ET LE PERSONNEL

1. Le Conseil, par un vote spécial, nomme un directeur exécutif et un di-
recteur du stock régulateur.

2. Les conditions de nomination du Directeur exécutif et du Directeur du
stock régulateur sont fixées par le Conseil.

3. Le Directeur exécutif est le plus haut fonctionnaire de I’Organisation; il
est responsable devant le Conseil de la gestion et du fonctionnement du présent
Accord conformément aux dispositions du présent Accord et aux décisions du
Conseil.

4. Le Directeur du stock régulateur est responsable devant le Directeur exé-
cutif et le Conseil de I’exécution des tiches qui lui incombent en vertu du présent
Accord, ainsi que de I’exécution de toute autre tiche que le Conseil peut lui
confier. Le Directeur du stock régulateur est responsable de la gestion quo-
tidienne du stock régulateur et tient le Directeur exécutif au courant des
opérations générales du stock régulateur de fagon que le Directeur exécutif puisse
s’assurer qu’il répond efficacement aux objectifs du présent Accord.

5. Le personnel est nommé par le Directeur exécutif conformément aux reé-
gles fixées par le Conseil. Il est responsable devant le Directeur exécutif.

6. Nile Directeur exécutif, ni aucun membre du personnel, y compris le Di-
recteur du stock régulateur, ne doivent avoir d’intérét financier dans I’industrie ou
le commerce du caoutchouc ni d’activités commerciales connexes.

7. Dans I’exercice de leurs fonctions, le Directeur exécutif, le Directeur du
stock régulateur et les autres membres du personnel ne sollicitent ni n’acceptent
d’instructions d’aucun membre ni d’aucune autorité extérieure au Conseil ou a
I'un quelconque des comités institués en application de I'article 18. Ils s’abs-
tiennent de tout acte incompatible avec leur situation de fonctionnaires inter-
nationaux responsables uniquement devant le Conseil. Chaque membre de I'Orga-
nisation doit respecter le caractére exclusivement international des fonctions du
Directeur exécutif, du Directeur du stock régulateur et des autres membres du
personnel et ne pas chercher a les influencer dans I’exercice de leurs fonctions.

Article 13. SESSIONS

1. En régle générale, le Conseil se réunit en session ordinaire une fois par
semestre. Aux fins du réexamen de la fourchette de prix, le Conseil tient une
session dans les deux semaines qui suivent chaque période de 15 mois ou de
30 mois mentionnée a I'article 31.

2. Outre les sessions qu’il tient dans les circonstances expressément
prévues dans le présent Accord, le Conseil se réunit également en session
extraordinaire s’il en décide ainsi ou s’il en est prié :

a) Par le Président du Conselil;
b) Par le Directeur exécutif;
¢) Par la majorité des membres exportateurs;
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d) Par la majorité des membres importateurs;

e) Par un membre exportateur ou des membres exportateurs détenant au moins
200 voix; ou

/) Par un membre importateur ou des membres importateurs détenant au moins
200 voix.

3. Les sessions ont lieu au siege de I’Organisation, & moins que le Conseil,
par un vote spécial, n’en décide autrement. Si, sur I'invitation d’un membre, le
Conseil se réunit ailleurs qu’au siége de 1’Organisation, ce membre prend a sa
charge les frais supplémentaires qui en résultent pour le Conseil.

4. Le Directeur exécutif, en consultation avec le Président du Conseil,
annonce les sessions aux membres et leur en communique 1’ordre du jour au
moins 30 jours d’avance, sauf en cas d’urgence ol le préavis sera d’au moins dix
jours. .

Article 14. REPARTITION DES VOIX

1. Les membres exportateurs détiennent ensemble 1000 voix et les
membres importateurs détiennent ensemble 1 000 voix.

2. Chaque membre exportateur regoit une voix initiale sur les 1 000 voix a
répartir, étant entendu toutefois qu’un membre exportateur dont les exportations
nettes sont inférieures a 10 000 tonnes par an ne regoit pas de voix initiale. Le
reste desdites voix est réparti entre les membres exportateurs suivant une
proportion aussi voisine que possible du volume de leurs exportations nettes
respectives de caoutchouc naturel pendant la période de cinq années civiles
commengant six années civiles avant la répartition des voix.

3. Les voix des membres importateurs sont réparties entre eux suivant une
proportion aussi voisine que possible de la moyenne de leurs importations nettes
respectives de caoutchouc naturel pendant la période de trois années civiles
commengant quatre années civiles avant la répartition des voix, étant entendu
toutefois que chaque membre importateur regoit une voix, méme si sa part
porportionnelle d’importations nettes n’est pas autrement assez forte pour le
justifier.

4. Aux fins des paragraphes 2 et 3 du présent article, des paragraphes 2 et 3
de I’article 27 relatifs aux contributions des membres importateurs, et de I’arti-
cle 38, le Conseil dresse, a sa premiére session, un tableau des exportations nettes
des membres exportateurs et un tableau des importations nettes des membres
importateurs, qui sont révisés chaque année conformément au présent article.

5. Il n’y a pas de fractionnement de voix.

6. Le Conseil, a la premiére session qui suivra I’entrée en vigueur du pré-
sent Accord, répartira les voix pour l’exercice en cours, cette répartition
demeurant en vigueur jusqu’a la premiére session ordinaire de I’exercice suivant
sous réserve des dispositions du paragraphe 7 du présent article. Par la suite, pour
chaque exercice, le Conseil répartit les voix au début de la premiére session
ordinaire de 1’exercice. Cette répartition demeure en vigueur jusqu’a la premiére
session ordinaire de I’exercice suivant, sous réserve des dispositions du para-
graphe 7 du présent article. .

7. Quand la composition de I’'Organisation change ou quand le droit de vote
d’un membre est suspendu ou rétabli en application d’une disposition du présent
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Accord, le Conseil procéde & une nouvelle répartition des voix a I'intérieur de la
catégorie ou des catégories de membres en cause, conformément aux dispositions
du présent article.

8. Si, du fait de I’exclusion d’un membre en application de I’article 64, ou du
retrait d’un membre en application de I’article 63 ou de I’article 62, la part du
commerce total détenue par les membres restant dans I’'une ou I’autre catégorie se
trouve ramenée 4 moins de 80%, le Conseil se réunit et se prononce sur les con-
ditions, les modalités et I’avenir du présent Accord, y compris en particulier sur la
nécessité de maintenir les opérations effectives du stock régulateur sans imposer
une charge financiére excessive aux membres restants.

Article 15. PROCEDURE DE VOTE

1. Chaque membre dispose, pour le vote, du nombre de voix qu’il détlent au
Conseil et il n’a pas la faculté de diviser ses voix.

2. Par notification écrite adressée au Président du Conseil, tout membre
exportateur peut autoriser tout autre membre exportateur, et tout membre impor-
tateur peut autoriser tout autre membre importateur, a représenter ses intéréts et a
exercer son droit de vote a toute session ou séance du Conseil.

3. Un membre autorisé par un autre membre a utiliser les voix que celui-ci
détient utilise ces voix comme il y est autorisé.
4. En cas d’abstention, un membre est réputé ne pas avoir utilisé ses voix.

Article 16. QUORUM

1. Le quorum exigé pour toute séance du Conseil est constitué par la pré-
sence de la majorité des membres exportateurs et de la majorité des membres
importateurs, sous réserve que les membres ainsi présents détiennent les deux
tiers au moins du total des voix dans chacune des catégories.

2. Sile quorum défini au paragraphe 1 du présent article n’est pas atteint le
jour fixé pour la séance et le jour suivant, le quorum est constitué le troisieéme jour
et les jours suivants par la présence de la majorité des membres exportateurs et de
la majorité des membres importateurs, a condition que ces membres détiennent la
majorité du total des voix dans chacune des catégories.

3. Tout membre représenté conformément au paragraphe 2 de I’article 15
est considéré comme présent.

Article 17. DECISIONS

1. Le Conseil prend toutes ses décisions et fait toutes ses recommandations
par un vote a la majorité simple répartie, sauf disposition contraire du présent
Accord.

2. Quand un membre invoque les dispositions de ’article 15 et que ses voix
sont utilisées a une séance du Conseil, ce membre est considéré, aux fins du
paragraphe 1 du présent article, comme présent et votant.

Article 18. INSTITUTION DE COMITES

1. Les comités suivants institués par I’Accord mtematlonal de 1979 sur le
caoutchouc naturel continuent d’cxister :

a) Comité de I’ admlmstratlon;
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b) Comité des opérations du stock régulateur;

¢) Comité des statistiques; et

d) Comité des autres mesures.

Le Conseil peut aussi instituer d’autres comités par un vote spécial.

2. Chaque comité est responsable devant le Conseil. Le Conseil, par un
vote spécial, fixe la composition et le mandat de chaque comité.

Article 19. GROUPE D’EXPERTS

1. Le Conseil peut constituer un groupe d’experts choisis dans I’'industrie et
le commerce du caoutchouc des membres exportateurs et des membres impor-
tateurs.

2. Si un tel groupe d’experts est constitué, il se met a la disposition du
Conseil et de ses comités pour leur donner des avis et une assistance, en
particulier en ce qui concerne les opérations du stock régulateur et les autres -
mesures visées a I’article 43.

3. Le Conseil fixe la composition, les fonctions et les dispositions admi-
nistratives d’un tel groupe d’experts.

CHAPITRE V. PRIVILEGES ET IMMUNITES

Article 20. PRIVILEGES ET IMMUNITES

1. L’Organisation a la personnalité juridique. En particulier, mais sans pré-
judice des dispositions du paragraphe 4 de I’article 48, I'Organisation a la capacité
de contracter, d’acquérir et de céder des biens meubles et immeubles et d’ester en
Jjustice.

2. L’Organisation entreprend, aussit6t que possible, de conclure avec le
gouvernement du pays ol son siége est situé (ci-aprés dénommé le Gouvernement
hote) un accord (ci-aprés dénommé Accord de siége) touchant le statut, les
privileges et les immunités de I’Organisation, de son Directeur exécutif, du
Directeur du stock régulateur, du personnel et des experts, ainsi que des dé-
légations des membres, qui sont normalement nécessaires & 1’exercice de leurs
fonctions.

3. En attendant la conclusion de I’ Accord de siége, I’Organisation demande
au Gouvernement héte d’exonérer d’imp6ts, dans la mesure compatible avec sa
législation, les émoluments versés par 1’Organisation & son personnel, et les
avoirs, revenus et autres biens de I’Organisation.

4. L’Organisation peut aussi conclure, avec un ou plusieurs autres gou-
vernements, des accords, qui doivent étre approuvés par le Conseil, touchant les
privileges et immunités qui peuvent étre nécessaires a la bonne application du
présent Accord.

5. Si le siége de I’Organisation est transféré dans un autre pays, le gou-
vernement de ce pays conclut aussitdt que possible avec 1’Organisation un Accord
de siege qui doit étre approuvé par le Conseil.

6. L’Accord de siége est indépendant du présent Accord. Toutefois, il
prend fin :

a) Par consentement mutuel du Gouvernement héte et de 1'Organisation;
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b) Si le siege de I’Organisation est transféré hors du territoire du Gouvernement
héte; ou

¢) SiI’Organisation cesse d’exister.

CHAPITRE VI. COMPTES ET VERIFICATION DES COMPTES

Article 21. COMPTES FINANCIERS

1. Aux fins du fonctionnement et de la gestion du présent Accord, deux
comptes sont créés :

a) Le Compte du stock régulateur; et
b) Le Compte administratif.

2. Toutes les recettes et dépenses suivantes decoulant de la constitution, du
fonctionnement et de I’entretien du stock régulateur sont portées au Compte du
stock régulateur : contributions versées par les membres en vertu de I’article 27,
produit des ventes des stocks composant le stock régulateur ou dépenses faites
pour I’acquisition de ces stocks, intéréts sur les dépots du Compte du stock
régulateur, frais relatifs aux commissions sur les achats et les ventes, frais
d’entreposage, de transport et de manutention, d’entretien et de rotation, et
assurances. Le Conseil peut toutefois, par un vote spécial, porter d’autres re-
cettes ou dépenses imputables a des transactions ou opérations du stock régula-
teur au Compte du stock régulateur.

3. Toutes les autres recettes et dépenses relatives au fonctionnement du
présent Accord sont portées au Compte administratif. Ces autres dépenses sont
normalement couvertes par les contributions des membres calculées confor-
mément a ’article 24.

4. L’Organisation ne répond pas des dépenses des délégations ou des obser-
vateurs envoyés au Conseil ou a I’'un quelconque des comités institués en appli-
cation de I’article 18.

Article 22. MODE DE PAIEMENT

Les versements au Compte administratif et au Compte du stock régulateur
sont faits en monnaies librement utilisables ou en monnaies qui sont convertibles
sur les principaux marchés de change étrangers en monnaies librement utilisables,
et ils ne sont pas assujettis a des restrictions de change.

Article 23. VERIFICATION DES COMPTES

1. Chaque exercice, le Conseil nomme des vérificateurs aux comptes qui
sont chargés de vérifier ses livres.

2. Un état du Compte administratif vérifié par des vérificateurs indépen-
dants est mis a la disposition des membres aussitot que possible, mais au plus tard
quatre mois, aprés la cloture de chaque exercice. Un état du Compte du stock
régulateur vérifié par des vérificateurs indépendants est mis a la disposition des
membres soixante jours au minimum, mais au plus tard quatre mois, aprés la
cloture de chaque exercice. Les états vérifiés du Compte administratif et du
Compte du stock régulateur sont examinés pour approbation par le Conseil a4 sa
session ordinaire suivante de la maniére appropriée. Un résumé des comptes et du
bilan vérifiés est ensuite publié.
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CHAPITRE vil. LE COMPTE ADMINISTRATIF

Article 24. ADOPTION DU BUDGET ADMINISTRATIF
ET FIXATION DES CONTRIBUTIONS

1. A la premiére session qu’il tiendra aprés I’entrée en vigueur du présent
Accord, le Conseil adoptera le budget administratif pour la période comprise entre
la date de I’entrée en vigueur et la fin du premier exercice. Par la suite, pendant 1a
seconde moitié de chaque exercice, le Conseil adopte le budget administratif pour
I’exercice suivant. Le Conseil fixe la contribution de chaque membre a ce budget
conformément au paragraphe 2 du présent article.

2. Pour chaque exercice, la contribution de chaque membre est proportion-
nelle au rapport qui existe, au moment de I’adoption du budget administratif de cet
exercice, entre le nombre de voix de ce membre et le nombre total des voix de
I’ensemble des membres. Pour fixer les contributions, les voix de chaque membre
sont comptées sans prendre en considération la suspension des droits de vote d’un
membre ni la nouvelle répartition des voix qui en résulterait.

3. Le Conseil fixe la contribution initiale au budget administratif de tout
gouvernement qui devient membre aprés I’entrée en vigueur du présent Accord en
fonction du nombre des voix qui lui sont attribuées et du laps de temps qui
s’écoulera entre la date A laquelle il devient membre et la fin de I’exercice en
cours. Les contributions assignées aux autres membres pour cet exercice restent
toutefois inchangées.

Article 25. VERSEMENT DES CONTRIBUTIONS
AU BUDGET ADMINISTRATIF

1. Les contributions au premier budget administratif sont exigibles a une
date fixée par le Conseil & sa premiere session. Les contributions aux budgets
administratifs ultérieurs sont exigibles le 28 février de chaque exercice. La
contribution initiale d’un gouvernement qui devient membre aprés I’entrée en
vigueur du présent Accord, calculée conformément au paragraphe 3 de I’arti-
cle 24, est exigible, pour I’exercice en cause, soixante jours aprés la date a laquelle
il devient membre.

2. Si un membre n’a pas versé intégralement sa contribution au budget
administratif dans les deux mois qui suivent la date a laquelle elle est exigible en
vertu du paragraphe 1 du présent article, le Directeur exécutif lui demande d’en
effectuer le paiement le plus t6t possible. Si un membre n’a pas versé sa
contribution dans les deux mois qui suivent une telle demande du Directeur
exécutif, ses droits de.vote a I’Organisation sont suspendus 4 moins que le
Conseil, par un vote spécial, n'en décide autrement. Si un membre n’a toujours
pas versé sa contribution dans les quatre mois qui suivent une telle demande du
Directeur exécutif, tous les droits que ledit membre a en vertu du présent Accord
sont suspendus par le Conseil, & moins que celui-ci, par un vote spécial, n’en
décide autrement.

3. Pour les contributions regues en retard, le Conseil applique une majo-
ration de retard calculée au taux d’intérét préférentiel du pays hote a compter de
la date a laquelle elles étaient exigibles.

4. Un membre dont les droits ont été suspendus en application du para-
graphe 2 du présent article reste tenu, en particulier, de verser sa contribution et
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de s’acquitter de toutes les autres obligations financiéres qui lui incombent en
vertu du présent Accord.

CHAPITRE VIli. LE STOCK REGULATEUR

Article 26. VOLUME DU STOCK REGULATEUR

Aux fins du présent Accord, il est institué un stock régulateur international de
550 000 tonnes au total, y compris le total des stocks encore détenus en vertu de
I’ Accord international de 1979 sur le caoutchouc naturel. Ce stock régulateur est
le seul instrument d’intervention sur le marché pour la stabilisation des prix prévu
dans le présent Accord. Il comprend :

a) Le stock régulateur normal de 400 000 tonnes; et
b) Le stock régulateur d’urgence de 150 000 tonnes.

Article 27. FINANCEMENT DU STOCK REGULATEUR

1. Les membres s’engagent a financer le colit total du stock régulateur inter-
national de 550 000 tonnes institué en application de I’article 26, étant entendu
que les parts au Compte du stock régulateur de I’Accord international de 1979 sur
le caoutchouc naturel des membres de I’Accord international de 1979 sur le caout-
chouc naturel qui sont devenus membres du présent Accord sont, avec I’assen-
timent desdits membres, reportées sur le Compte du stock régulateur du présent
Accord conformément aux procédures fixées en vertu des dispositions du para-
graphe 3 de I'article 41 de I’Accord international de 1979 sur le caoutchouc
naturel.

2. Le financement du stock régulateur normal et du stock régulateur d’ur-
gence est partagé également entre la catégorie des membres exportateurs et la
catégorie des membres importateurs. Les contributions des membres au Compte
du stock régulateur sont calculées d’aprés la part des voix qu’ils détiennent au
Conseil, sous réserve des dispositions des paragraphes 3 et 4 du présent article.

3. S’agissant d’'un membre importateur dont la part dans les importations
nettes totales indiquée au tableau dressé par le Conseil conformément au
paragraphe 4 de l'article 14 représente 0,1% ou moins des importations nettes
totales, la contribution au Compte du stock régulateur est calculée comme suit :

a) Si sa part des importations nettes totales est inférieure ou égale a 0,1%
mais supérieure a 0,05%, sa contribution est calculée d’aprés sa part effective
dans les importations nettes totales.

b) Si sa part des importations nettes totales est égale ou inférieure a 0,05 %,
sa contribution est calculée sur la base d’une part des importations nettes totales
égale a 0,05%.

4. Pendant toute période durant laquelle le présent Accord sera en vigueur &
titre provisoire en application du paragraphe 2 ou de I’alinéa b) du paragraphe 4
de I'article 60, I’engagement financier de chaque membre exportateur ou de cha-
que membre importateur & I’égard du Compte du stock régulateur ne devra pas
dépasser au total la contribution dudit membre, calculée d’aprés le nombre de
voix correspondant aux parts en pourcentage indiquées dans les tableaux dressés
par le Conseil conformément au paragraphe 4 de l’article 14, dans le total de
275 000 tonnes attribué a la catégorie des exportateurs et a la catégorie des
importateurs, respectivement. Les obligations financiéres incombant aux mem-
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bres lorsque le présent Accord sera en vigueur a titre provisoire seront réparties
également entre la catégoric des membres exportateurs et la catégorie des
membres importateurs. Quand I'engagement global d’une catégorie dépassera
celui de 'autre catégorie, le plus élevé des deux arrangements globaux sera réduit
de facon a correspondre & l'autre, les voix de chaque membre dans cet enga-
gement global étant diminuées proportionnellement aux parts dans le total des
voix telles qu’elles ressortent des tableaux dressés par le Conseil conformément
au paragraphe 4 de I'article 14. Nonobstant les dispositions du présent paragraphe
et du paragraphe 1 de I'article 28, la contribution d’un membre ne peut dépasser
125% du montant de sa contribution totale calculée en fonction de sa part du
commerce mondial telle qu’'elle est indiquée a ’annexe A ou & I’annexe B du
présent Accord.

5. Les colits totaux du stock régulateur normal et du stock régulateur
d’urgence de 550 000 tonnes sont financés par les contributions en espéces
versées par les membres au Compte du stock régulateur. Ces contributions
peuvent, le cas échéant, étre versées par les organismes appropriés des membres
intéressés.

6. Les colts totaux du stock régulateur international de 550 000 tonnes sont
payés par prélévement sur le Compte du stock régulateur. Ces colits comprennent
notamment toutes les dépenses correspondant a l’acquisition et au fonction-
nement du stock régulateur international de 550 000 tonnes. Si le colt estimatif
indiqué a ’annexe C du présent Accord ne correspond pas exactement au cofit
total de l'acquisition et du fonctionnement du stock régulateur, le Conseil se
-réunit et prend les dispositions nécessaires pour appeler les contributions requises
afin de couvrir ce coiit total conformément aux parts exprimées en pourcentage du
total des voix.

Article 28. VERSEMENT DES CONTRIBUTIONS
AU COMPTE DU STOCK REGULATEUR

1. 1l est versé au Compte du stock régulateur une contribution initiale en
espetes équivalant a 70 millions de ringgit malaisiens. Cette somme, qui re-
présente une réserve de fonds de roulement pour les opérations du stock régu-
lateur, est répartie entre tous les membres en fonction de la part en pourcentage
des voix qu’ils détiennent, compte tenu du paragraphe 3 de P'article 27 et est
exigible dans un délai de 60 jours apres la premiére session tenue par le Conseil
aprés I’entrée en vigueur du présent Accord. La contribution initiale d’un membre
exigible en application du présent paragraphe est, avec 1’assentiment dudit
membre, versée en totalité ou en partie par virement de la part de ce membre dans
les sommes en espeéces se trouvant au Compte du stock régulateur de 1I’Accord
international de 1979 sur le caoutchouc naturel.

2. Le Directeur exécutif peut a tout moment, et indépendamment des dis-
positions du paragraphe 1 du présent article, appeler des contributions a condition
que le Directeur du stock régulateur ait certifié que le Compte du stock régulateur
aura besoin de ces fonds dans les quatre mois a venir.

3. Encas d’appel de contributions, le montant demandé doit étre versé par
les membres dans les soixante jours qui suivent la date de notification. A la
demande d’'un membre ou de membres totalisant 200 voix au Conseil, le Conseil
se réunit en session extraordinaire et peut modifier ou ne pas approuver ’appel de
contributions fondé sur une estimation des fonds nécessaires pour soutenir les
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opérations du stock régulateur dans les quatre mois & venir. Si le Conseil ne peut
arriver a une décision, les contributions doivent étre versées par les membres
conformément 2 la notification du Directeur exécutif.

4. Les contributions demandées pour le stock régulateur normal et pour le
stock régulateur d’urgence sont évaluées au prix de déclenchement inférieur en
vigueur au moment ol ces contributions sont demandées.

5. L’appel de contributions destinées au stock régulateur d’urgence est
effectué comme suit :

a) Quand il réexamine le stock régulateur a 300 000 tonnes comme il est
prévu a P’article 31, le Conseil prend toutes les dispositions financiéres et autres
qui peuvent étre nécessaires pour la prompte mise en place du stock régulateur
d’urgence, y compris un appel de fonds si besoin est,

b) Quand il réexamine le stock régulateur 2 400 000 tonnes comme il est
prévu a l'article 31, le Conseil s’assure :

i) Que tous les membres ont pris toutes les dispositions nécessaires pour le
financement de leur part du stock régulateur d’urgence; et

ii) Que l'intervention du stock régulateur d’urgence a été demandée et que celui-
ci est entiérement prét a intervenir conformément aux dispositions de I’ar-
ticle 30.

Article 29. FOURCHETTE DE PRIX

1. Pour les opérations du stock régulateur, il est institué :

a) Un prix de référence;

b) Un prix d’intervention inférieur;

¢) Un prix d’intervention supérieur;

d) Un prix de déclenchement inférieur;
e) Un prix de déclenchement supérieur;
) Un prix indicatif inférieur; et

2) Un prix indicatif supérieur.

2. A l'entrée en vigueur du présent Accord, le prix de référence sera fixé
initialement & 201,66 cents de Malaisie/Singapour le kilogramme. Si le prix de
référence applicable le 20 mars 1987 est révisé avant la fin de I’Accord inter-
national de 1979 sur le caoutchouc naturel, le prix de référence sera, a I’entrée en

vigueur du présent Accord, ajusté au niveau qui était applicable a la date ou
I’ Accord international de 1979 sur le caoutchouc naturel a pris fin.

3. Il est institué un prix d’intervention supérieur et un prix d’intervention
inférieur se situant respectivement plus ou moins 15% du prix de référence, a
moins que le Conseil n’en décide autrement par un-vote spécial.

4. 1l est institué un prix de déclenchement supérieur et un prix de déclen-
chement inférieur se situant respectivement & plus ou moins 20% du prix de
référence, & moins que le Conseil n’en décide autrement par un vote spécial.

5. Les prix visés aux paragraphes 3 et 4 du présent article sont arrondis au
cent le plus proche.
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6. A I’entrée en vigueur du présent Accord, les prix indicatifs inférieur et
supérieur seront fixés initialement a 150 et 270 cents de Malaisie/Singapour le
kilogramme, respectivement. Si les prix indicatifs applicables le 20 mars 1987 sont
révisés avant la fin de I’Accord international de 1979 sur le caoutchouc naturel, les
prix indicatifs seront, a I’entrée en vigueur du présent Accord, ajustés aux
niveaux qui étaient applicables a la date o0 I’Accord international de 1979 sur le
caoutchouc naturel a prix fin.

Article 30. FONCTIONNEMENT DU STOCK REGULATEUR

1. Si, eu égard a la fourchette de prix définie a I’article 29, ou ultérieurement
révisée conformément aux dispositions des articles 31 et 39, le prix indicateur du
marché prévu a Particle 32 :

a) Est égal ou supérieur au prix de déclenchement supérieur, le Directeur du
stock régulateur défend le prix de déclenchement supérieur en mettant en vente
du caoutchouc naturel jusqu’a ce que le prix indicateur du marché descende au-
dessous du prix de déclenchement supérieur.

b) Est supérieur au prix d’intervention supérieur, le Directeur du stock
régulateur peut vendre du caoutchouc naturel pour défendre le prix de déclen-
chement supérieur.

¢) Se situe entre les prix d’intervention supérieur et inférieur ou est égal a
I’un ou autre de ces deux prix, le Directeur du stock régulateur ne doit ni acheter
ni vendre de caoutchouc naturel, sauf dans le cadre des responsabilités qui lui
incombent en vertu de I’article 35 concernant la rotation du stock;

d) Est inférieur au prix d’intervention inférieur, le Directeur du stock
régulateur peut acheter du caoutchouc naturel pour défendre le prix de dé-
clenchement inférieur.

e) Est égal ou inférieur au prix de déclenchement inférieur, le Directeur du
stock régulateur défend le prix de déclenchement inférieur en procédant a des
offres d’achat de caoutchouc naturel jusqu’a ce que le prix indicateur du marché
dépasse le prix de déclenchement inférieur.

2. Quand les ventes ou les achats du stock régulateur atteignent le niveau de
400 000 tonnes, le Conseil, par un vote spécial, décide s’il faut faire intervenir le
stock régulateur d’urgence :

a) Au prix de déclenchement inférieur ou supérieur; ou

b) A un prix se situant entre le prix de déclenchement inférieur et le prix indicatif
inférieur, ou entre le prix de déclenchement supérieur et le prix indicatif
supérieur. ;

3. A moins que le Conseil, par un vote spécial, n’en décide autrement en
application du paragraphe 2 du présent article, le Directeur du stock régulateur
utilise le stock régulateur d’urgence pour défendre le prix indicatif inférieur en
faisant intervenir le stock régulateur d’urgence lorsque le prix indicateur du
marché se situe a un niveau de deux cents de Malaisie/Singapour par kilogramme
au-dessus du prix indicatif inférieur, et pour défendre le prix indicatif supérieur en
faisant intervenir le stock régulateur d'urgence lorsque le prix indicateur du
marché se situe a un niveau de deux cents de Malaisie/Singapour par kilogramme
au-dessous du prix indicatif supérieur.
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4. La totalité du caoutchouc naturel détenu par le stock régulateur, y com-
pris le stock régulateur normal et le stock régulateur d’urgence, est utilisée pour
empécher que le prix indicateur du marché ne tombe au-dessous du prix indicatif
inférieur ou ne s’éléve au-dessus du prix indicatif supérieur.

5. Le Directeur du stock régulateur effectue ses achats et ventes sur les
marchés commerciaux établis aux prix en vigueur, et toutes ses transactions
doivent porter sur du caoutchouc physique pour livraison dont le terme ne doit
pas dépasser trois mois civils.

6. Pour faciliter le fonctionnement du stock régulateur, le Conseil met en
place, dans les cas ol cela est nécessaire, des bureaux locaux et des services du
Bureau du Directeur du stock régulateur sur les marchés établis du caoutchouc et
sur les emplacements d’entrepOts agréés.

7. Le Directeur du stock régulateur prépare un rapport mensuel sur les tran-
sactions du stock régulateur et la position financiére du Compte du stock régu-
lateur. Le rapport de chaque mois est mis a la disposition des membres trente
jours aprés la fin de ce mois.

8. Les renseignements sur les transactions du stock régulateur concernant
notamment les quantités, les prix, les types, les qualités et les marchés pour toutes
les opérations du stock régulateur, y compris les rotations effectuées. Les
renseignements sur la position financiére du Compte du stock régulateur con-
cernent aussi les taux d’intérét, conditions et modalités des dépdts, les monnaies
utilisées dans les opérations et les autres informations pertinentes sur les ques-
tions visées au paragraphe 2 de l'article 21.

Article 31. REEXAMEN ET REVISION DE LA FOURCHETTE DE PRIX

A. Prix de référence

1. Le prix de référence est revu et révisé en fonction des tendances du mar-
ché et/ou des variations nettes du stock régulateur, sous réserve des dispositions
de la présente section du présent article. Le prix de référence est revu par le
Conseil dix-huit mois aprés le dernier réexamen aux termes du paragraphe
premier de l’article 32 de I’ Accord international de 1979 sur le caoutchouc naturel,
ou, si le présent Accord entre en vigueur aprés le 1" mai 1988, & la premiére
session tenue par le Conseil en vertu du présent Accord, et par la suite tous les
quinze mois.

a) Si la moyenne des prix indicateurs quotidiens du marché pour le semestre
précédant un réexamen est égale au prix d’intervention supérieur ou au prix
d’intervention inférieur, ou si elle se situe entre ces deux prix, le prix de référence
n’est pas révisé.

b) Si la moyenne des prix indicateurs quotidiens du marché pour le semestre
précédant un réexamen est inférieure au prix d’intervention inférieur, le prix de
référence est automatiquement révisé et réduit de 5% par rapport a son niveau au
moment du réexamen, 4 moins que le Conseil, par un vote spécial, ne décide
d’appliquer au prix de référence un pourcentage de réduction plus élevé.

¢) Sila moyenne des prix indicateurs quotidiens du marché pour le semestre
précédant un réexamen est supérieure au prix d’intervention supérieur, le prix de
référence est automatiquement révisé et relevé de 5% par rapport a son niveau au
moment du réexamen, a moins que le Conseil, par un vote spécial, ne décide
d’appliquer au prix de référence un pourcentage de relévement plus élevé.
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2. Sl s’est produit, depuis la derniére évaluation prévue par le paragra-
phe 2 de Particle 32 de I’Accord international de 1979 sur le caoutchouc naturel
ou par le présent paragraphe, une variation nette du stock régulateur égale a
100 000 tonnes, le Directeur exécutif convoque une session extraordinaire du
Conseil pour évaluer la situation. Le Conseil peut, par un vote spécial, décider de
prendre des mesures appropriées qui peuvent comprendre :

a) La suspension des opérations du stock régulateur;
b) Un changement dans le rythme des achats ou des ventes du stock régulateur; et
¢) La révision du prix de référence.

3. Si des achats ou des ventes du stock régulateur d’'un montant net de
300 000 tonnes ont eu lieu depuis a) la derniére révision aux termes du paragra-
phe 3 de I'article 32 de I’ Accord international de 1979 sur le caoutchouc naturel,
b) la derni¢re révision aux termes du présent paragraphe, ou c¢) la derni¢re révision
aux termes du paragraphe 2 du présent article, la plus récente des trois dates
correspondantes étant retenue, le prix de référence est diminué ou augmenté,
selon le cas, de 3% par rapport 2 son niveau du moment, 2 moins que le Conseil,
par un vote spécial, ne décide de le diminuer ou de I’augmenter, selon le cas, d’un
pourcentage plus élevé.

4. Aucun ajustement du prix de référence, quelle qu’en soit la raison, ne
doit étre tel que les prix de déclenchement débordent le prix indicatif inférieur ou
supérieur.

B. Prix indicatifs

5. Le Conseil peut, par un vote spécial, réviser les prix indicatifs inférieur
ou supérieur lors des réexamens prévus dans la présente section du présent
article.

6. Le Conseil veille 2 ce que toute révision des prix indicatifs soit
compatible avec I’évolution des tendances et de la situation du marché. A cet
égard, le Conseil prend en considération les tendances des prix, de la consom-
mation, de I'offre, des colits de production et des stocks de caoutchouc naturel,
ainsi que la quantité de caoutchouc naturel détenue par le stock régulateur et la
position financiere du Compte du stock régulateur.

7. Les prix indicatifs inférieur et supérieur sont revus :

a) Trente mois aprés le dernier réexamen aux termes du paragraphe 7 a) de
I’article 32 de I’ Accord international de 1979 sur le caoutchouc naturel, ou, sile
présent Accord entre en vigueur apreés le 1 mai 1988, a la premiére session
tenue par le Conseil en vertu du présent Accord, et par la suite tous les trente
mois;

b) Dans des circonstances exceptionnelles, a3 la demande d’un membre ou de
membre totalisant 200 voix ou davantage au Conseil; et

¢) Lorsque le prix de référence a été révisé i) en baisse depuis la derniére révision
du prix indicatif inférieur ou depuis ’entrée en vigueur de I’Accord inter-
national de 1979 sur le caoutchouc naturel ou ii) en hausse depuis la derniére
révision du prix indicatif supérieur, ou depuis I’entrée en vigueur de I’ Accord
international de 1979 sur le caoutchouc naturel, cette baisse ou cette hausse
étant d’au moins 3% conformément au paragraphe 3 du présent article et d’au
moins 5% conformément au paragraphe 1 du présent article, ou d’un montant
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au moins égal a ce pourcentage conformément aux paragraphes |, 2 et/ou 3 du
présent article, & condition que la moyenne des prix indicateurs quotidiens du
marché pour les soixante jours suivant la derniére révision du prix de référence
soit, selon le cas, inférieure au prix d’intervention inférieur ou supérieure au
prix d’intervention supérieure.

8. Nonobstant les paragraphes 5, 6 et 7 du présent article, le prix indicatif
inférieur ou supérieur n’est pas révisé en hausse si la moyenne des prix
indicateurs quotidiens du marché pour le semestre précédant un réexamen de la
fourchette de prix prévue par le présent article est inférieure au prix de référence.
De méme, le prix indicatif inférieur ou supérieur n’est pas révisé en baisse si la
moyenne des prix indicateurs quotidiens du marché pour le semestre précédant un
réexamen de la fourchette de prix prévue par le présent article est supérieure au
prix de référence.

Article 32. PRIX INDICATEUR DU MARCHE

I. 1l est institué un prix indicateur quotidien du marché, qui est une
moyenne composite, pondérée — représentative du marché du caoutchouc natu-
rel — des prix officiels quotidiens pour le mois courant sur les places de Kuala
Lumpur, Londres, New York et Singapour. Initialement, le prix indicateur
quotidien du marché est établi d’aprés les prix du RSS 1, du RSS 3 et du TSR 20,
dont les coefficients de pondération doivent étre égaux. Toutes les cotations sont
converties en prix f.o.b. aux ports malaisiens/port de Singapour, exprimé en
monnaie malaisienne/singapourienne.

2. La composition par type/qualité, les coefficients de pondération et la
méthode de calcul du prix indicateur quotidien du marché sont passés en revue et
peuvent étre révisés par le Conseil par un vote spécial, afin d’assurer que ce prix
soit représentatif du marché du caoutchouc naturel.

3. Le prix indicateur du marché est réputé supérieur, égal ou inférieur aux
niveaux de prix spécifiés dans le présent Accord si la moyenne des prix indi-
cateurs quotidiens du marché pour les cing derniers jours de place est supérieure,
égale ou inférieure a ces niveaux de prix.

Article 33. COMPOSITION DES STOCKS CONSTITUANT LE STOCK REGULATEUR

1. A sa premitre session aprés ’entrée en vigueur du présent Accord, le
Conseil désigne les qualités et types internationalement reconnus de feuilles de
caoutchouc fumé et les caoutchoucs faisant I’objet de spécifications techniques
qui peuvent entrer dans le stock régulateur, sous réserve que les critéres suivants
soient respectés :

a) Les types et qualités inférieurs de caoutchouc naturel agréés pour inclusion
dans le stock régulateur sont le RSS 3 et le TSR 20; et

b) Tous les types et qualités agréés en application de I’alinéa a) du présent
paragraphe qui représentent au moins 3% du commerce international du
caoutchouc naturel pendant I’année civile précédente sont désignés.

2. Le Conseil peut, par un vote spécial, modifier ces critéres et/ou les
types/qualités retenus si cela est nécessaire pour assurer que la composition du
stock régulateur refléte 1’évolution de la situation du marché, que les objectifs du
présent Accord en matiére de stabilisation sont atteints et qu’il est tenu compte de
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la nécessité de maintenir 2 un niveau élevé la qualité commerciale des stocks
composant le stock régulateur.

3. Le Directeur du stock régulateur devrait veiller 4 ce que la composition
du stock régulateur refleéte la structure des exportations/importations de caout-
chouc naturel, tout en répondant aux objectifs du présent Accord en matiére de
stabilisation.

4. Le Conseil peut, par un vote spécial, charger le Directeur du stock
régulateur de modifier la composition du stock régulateur si I’objectif de stabi-
lisation des prix I’exige.

Article 34. EMPLACEMENT DES STOCKS COMPOSANT LE STOCK REGULATEUR

1. L’emplacement des stocks composant le stock régulateur doit permettre
des opérations commerciales économiques et efficaces. En vertu de ce principe,
les stocks doivent étre situés sur le territoire des membres exportateurs et des
membres importateurs, 2 moins que le Conseil, par un vote spécial, n’en décide
autrement. Leur répartition entre les membres doit s’effectuer de maniére a
assurer la réalisation des objectifs de stabilisation visés par le présent Accord,
tout en maintenant les cofits au niveau minimal.

2. Pour maintenir des normes de qualité commerciale élevées, le stockage
doit se faire uniquement dans les entrep6ts agréés en fonction de critéres arrétés
par le Conseil.

3. Aprés 'entrée en vigueur du présent Accord, le Conseil établit et
approuve une liste d’entrepOts ainsi que les dispositions nécessaires pour leur
utilisation. Le Conseil peut, si nécessaire, revoir la liste des entrep6ts approuvés
par le Conseil de I’Accord international de 1979 sur le caoutchouc naturel et les
critéres établis par ledit Conseil, et les maintenir ou les réviser en conséquence.

4. Le Conseil revoit aussi périodiquement I’emplacement des stocks
composant le stock régulateur et peut, par un vote spécial, charger le Directeur du
stock régulateur de modifier I'’emplacement de ces stocks pour assurer des
opérations commerciales économiques et efficaces.

Article 35. ROTATION DES STOCKS COMPOSANT LE STOCK REGULATEUR

Le Directeur du stock régulateur veille a ce que tous les stocks composant le
stock régulateur soient achetés et maintenus selon des normes de qualité com-
merciale élevées. Il renouvelle le caoutchouc naturel entreposé dans le stock
régulateur de la mani¢re nécessaire pour assurer le respect de ces normes, en
prenant diment en considération le coiit de la rotation et ses répercussions sur la
stabilité du marché. Le cott de la rotation est imputé sur le Compte du stock
régulateur. .

Article 36. LIMITATION OU SUSPENSION DES OPERATIONS
DU STOCK REGULATEUR

1. Nonobstant les dispositions de I'article 30, le Conseil, s’il est en session,
peut, par un vote spécial, limiter ou suspendre les opérations du stock régulateur
s’il estime que le respect des obligations imposées au Directeur du stock régu-
lateur par ledit article ne permettra pas d’atteindre les objectifs du présent
Accord.
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2. Si le Conseil n’est pas en session, le Directeur exécutif peut, aprés
consultation avec le Président, limiter ou suspendre les opérations du stock
régulateur s’il estime que le respect des obligations imposées au Directeur du
stock régulateur par P'article 30 ne permettra pas d’atteindre les objectifs du
présent Accord.

3. Immédiatement aprés une décision de limiter ou de suspendre les opé-
rations du stock régulateur en vertu du paragraphe 2 du présent article, le
Directeur exécutif convoque une session du Conseil a I’effet d’examiner cette
décision. Nonobstant les dispositions du paragraphe 4 de I’article 13, le Conseil se
réunit dans les dix jours qui suivent la date de la limitation ou de la suspension et,
par un vote spécial, confirme ou annule ladite limitation ou suspension. Si, au
cours de cette session, le Conseil ne peut arriver a une décision, les opérations du
stock régulateur reprennent sans aucune restriction imposée au titre du présent
article.

4. Aussi longtemps qu’une limitation ou une suspension des opérations du
stock régulateur, décidée en application du présent article, reste en vigueur, le
Conseil revoit cette décision a des intervalles qui ne dépassent pas trois mois. Si,
lors d’une session ou il doit revoir la décision, le Conseil ne confirme pas, par un
vote spécial, la limitation ou la suspension, ou s’il n’arrive pas 4 une décision, les
opérations du stock régulateur reprennent sans limitation.

Article 37. PENALISATION POUR NON-ACQUITTEMENT DES CONTRIBUTIONS
AU COMPTE DU STOCK REGULATEUR

1. Si un membre ne s’est pas acquitté de son obligation de contribuer au
Compte du stock régulateur au dernier jour ou sa contribution est exigible, il est
réputé étre en regard de paiement. Un membre en regard de soixante jours ou plus
ne compte pas comme membre dans un vote sur les questions visées au
paragraphe 2 du présent article.

2. Les droits de vote et autres droits au Conseil d’un membre en retard de
soixante jours ou plus dans ses versements aux termes du paragraphe | du présent
article sont suspendus, a moins que e Conseil, par un vote spécial, n’en décide
autrement.

3. Un membre en retard de paiement verse des intéréts calculés au taux pré-
férentiel en vigueur dans le pays hote a compter du dernier jour ol ces paiements
sont exigibles. L’arriéré couvert par les autres membres importateurs et membres
exportateurs I’est a titre volontaire.

4. Lorsqu’il a été mis fin au défaut de paiement a la satisfaction du Conseil,
le membre en retard de soixante jours ou plus dans ses versements est rétabli dans
ses droits de vote et autres droits. Si les sommes non versées ont été avancées par
d’autres membres, ceux-ci sont remboursés intégralement.

Article 38. AJUSTEMENT DES CONTRIBUTIONS
AU COMPTE DU STOCK REGULATEUR

1. Quand il est procédé a la répartition des voix a la premiére session
ordinaire de chaque exercice ou toutes les fois que la composition de 1'Or-
ganisation change, le Conseil opére I’ajustement nécessaire de la contribution de
chaque membre au Compte du stock régulateur conformément aux dispositions du
présent article. A cette fin, le Directeur exécutif ealcule :
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a) La contribution nette en espéces de chaque membre, en retranchant les
contributions remboursées & ce membre conformément au paragraphe 2 du
présent article de la somme de toutes les contributions versées par ce membre
depuis I’entrée en vigueur du présent Accord;

b) Le montant total net des appels de contributions, en additionnant les appels de
contributions consécutifs et en retranchant le total des remboursements
effectués conformément au paragraphe 2 du présent article;

¢) La contribution nette révisée de chaque membre, en répartissant le montant
total net des appels de contributions entre les membres en fonction de la part
révisée de chaque membre dans le total des voix au Conseil en application de
I’article 14, sous réserve du paragraphe 3 de I’article 27 et étant entendu que la
part de chaque membre dans le total des voix doit, aux fins du présent article,
étre calculée sans tenir compte de la suspension des droits de vote d’un
membre ni de la nouvelle répartition des voix qui en résulte.

Quand la contribution nette en espeéces d’'un membre dépasse sa contribution
nette révisée, la différence lui est remboursée par prélévement sur le Compte du
stock régulateur déduction faite de tous intéréts de pénalisation éventuels. Quand
la contribution nette révisée d’'un membre dépasse sa contribution nette en
espéces, il verse au Compte du stock régulateur la différence majorée de tous
intéréts de pénalisation éventuels.

2. Sile Conseil, eu égard aux paragraphes 2 et 3 de I'article 28, conclut qu’il
y a des contributions nettes en espéces en sus des fonds nécessaires pour soutenir
les opérations du stock régulateur dans les quatre mois a venir, le Conseil
rembourse cet excédent de contributions nettes en espéces déduction faite des
contributions initiales, & moins qu’il ne décide, par un vote spécial, de ne pas
procéder a ce remboursement ou de rembourser un montant moindre. La part des
membres dans le montant a rembourser est proportionnelle & leurs contributions
nettes en espéces, déduction faite de tous intéréts de pénalisation éventuels. Les
contributions qui restaient dues par des membres en retard de paiement sont
réduites dans la proportion qui existe entre le montant & rembourser et la somme
des contributions nettes en espeéces.

3. A la demande d’un membre, le montant du remboursement auquel il a
droit peut étre conservé dans le Compte du stock régulateur. Si un membre
demande que le montant qui doit lui étre remboursé soit conservé dans le Compte
du stock régulateur, ce montant vient en déduction de toute contribution
additionnelle demandée en application de I’article 28. Le crédit conservé dans le
Compte du stock régulateur 4 la demande d’un membre porte un intérét calculé au
taux d’intérét moyen appliqué aux fonds détenus sur le Compte du stock
régulateur a partir du dernier jour ol le montant devrait normalement étre
remboursé audit membre jusqu’au jour qui précéde celui ou il lui est effectivement
rendu.

4. Le Directeur exécutif notifie immédiatement aux membres les ver-
sements, ou les remboursements, qu’il faut effectuer par suite d’ajustements
opérés conformément aux paragraphes 1 et 2 du présent article. Ces versements
demandés aux membres, ou des remboursements en leur faveur, sont effectués
dans les soixante jours de la date & laquelle le Directeur exécutif a envoyé la
notification.
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5. Sil’encaisse disponible au Compte du stock régulateur dépasse la valeur
totale des contributions nettes en espéces des membres, les fonds excédentaires
sont distribués a la fin du présent Accord.

Article 39. LE STOCK REGULATEUR ET LES MODIFICATIONS
DES TAUX DE CHANGE

1. Sile taux de change entre le ringgit malaisien/dollar singapourien et les
monnaies des principaux membres exportateurs et importateurs de caoutchouc
naturel subit une modification d’'une ampleur telle qu’elle a des incidences
importantes sur les opérations du stock régulateur, le Directeur exécutif doit,
conformément a I’article 36, ou des membres peuvent, conformément a I’arti-
cle 13, convoquer une session extraordinaire du Conseil. Le Conseil se réunit
dans les dix jours pour confirmer ou annuler les mesures déja prises par le
Directeur exécutif en application de I’article 36, et peut, par un vote spécial,
décider de prendre des mesures appropriées, y compris la possibilité de réviser la
fourchette de prix, en application des principes énoncés a la premiére phrase des
paragraphes 1 et 6 de I'article 31.

2. Le Conseil, par un vote spécial, établit une procédure pour déterminer ce
qu’est une modification importante de la parité de ces monnaies a la seule fin
d’assurer la convocation en temps voulu du Conseil.

3. S’il existe entre le ringgit malaisien et le dollar singapourien une
divergence d’une ampleur telle qu’elle a des incidences importantes sur les
opérations du stock régulateur, le Conseil se réunit pour examiner la situation et
peut envisager 1’adoption d’une seule monnaie.

Article 40. PROCEDURES DE LIQUIDATION DU COMPTE DU STOCK REGULATEUR

1. Alafin du présent Accord, le Directeur du stock régulateur établit un état
estimatif de toutes les dépenses découlant de la liquidation, ou du transfert 4 un
nouvel accord international sur le caoutchouc naturel, des avoirs du Compte du
stock régulateur conformément aux dispositions du présent article, et réserve le
montant correspondant dans un compte distinct. Si ces soldes sont insuffisants, le
Directeur du stock régulateur vend une quantité suffisante de caoutchouc naturel
du stock régulateur pour se procurer le montant additionnel nécessaire.

2. La part de chaque membre dans le Compte du stock régulateur est
calculée comme suit :

a) La valeur du stock régulateur est la valeur de la quantité totale de
caoutchouc naturel de chaque type/qualité qu’il détient, calculée d’apres le plus
faible des prix courants des types/qualités respectifs sur les places visées 2
I’article 32 pendant les trente jours de place précédant la date a laquelle le présent
Accord prend fin.

b) La valeur du Compte du stock régulateur est la valeur du stock régulateur
majorée des avoirs en especes du Compte du stock régulateur a la date & laquelle
le présent Accord prend fin et déduction faite du montant réservé en application
du paragraphe 1 du présent article.

c) La contribution nette en espéces de chaque membre est la somme des con-
tributions qu’il a versées pendant toute la durée du présent Accord, déduction
faite de tous les remboursements qu’il a regus en application de I’article 38; les
intéréts de pénalisation payés conformément au paragraphe 3 de I’article 37 ne
constituent pas une contribution au Compte du stock régulateur.
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d) Si la valeur du Compte du stock régulateur est supérieure ou inférieure au
montant total des contributions nettes en espéces, I’excédent est réparti entre les
membres proportionnellement & leur part des contributions nettes pondérée par
un coefficient temps en application du présent Accord. Tout déficit est réparti
entre les membres proportionnellement au nombre moyen de voix détenu par cha-
cun pendant la période ou il a été membre. Pour fixer la part des déficits a la
charge de chaque membre, les voix de chaque membre sont calculées sans qu’il
soit tenu compte de la suspension de ses droits de vote ou de toute redistribution
des voix en résultant.

e) La part de chaque membre dans le Compte du stock régulateur correspond
a sa contribution nette en espéces, diminuée ou majorée de sa part dans les
déficits ou les excédents du Compte du stock régulateur, déduction faite de ses
obligations éventuelles au titre d’intéréts exigibles impayés.

3. Sile présent Accord doit étre immédiatement remplacé par un nouvel
accord international sur le caoutchouc naturel, le Conseil, par un vote spécial,
adopte les procédures propres a assurer le transfert effectif au nouvel accord,
selon ce qu’exigera ledit accord, des parts dans le Compte du stock régulateur des
membres qui ont I’intention de participer au nouvel accord. Tout membre qui ne
veut pas participer au nouvel accord a droit au remboursement de sa part :

a) Par un prélévement sur ’encaisse disponible proportionnel 4 sa part en
pourcentage dans le montant total des contributions nettes en espéces au
Compte du stock régulateur, dans les trois mois; et

b) Par prélevement sur le produit net de I’écoulement des stocks constituant le
stock régulateur, au moyen de ventes méthodiques ou au moyen d’un transfert
au nouvel accord international sur le caoutchouc naturel aux prix courants du
marché, I’opération devant étre terminée dans un délai de douze mois; & moins
que le Conseil, par un vote spécial, ne décide d’augmenter les paiements visés
a I'alinéa a) du présent paragraphe.

4. Sile présent Accord prend fin sans étre remplacé par un nouvel accord
international sur le caoutchouc naturel prévoyant un stock régulateur, le Conseil,
par un vote spécial, adopte des procédures devant régir I’écoulement méthodique
du stock régulateur dans le délai maximal spécifié au paragraphe 6 de I’article 66,
sous réserve des prescriptions suivantes :

a) Il n’est procédé a aucun autre achat de caoutchouc naturel;

b) L’Organisation n’engage pas de nouvelles dépenses a I’exception de celles qui
sont nécessaires pour écouler le stock régulateur.

5. Sous réserve du droit qu’ont les membres de choisir de se faire rem-
bourser leur part sous forme de caoutchouc naturel conformément au paragra-
phe 6 du présent article, tout montant en espéces restant éventuellement au
Compte du stock régulateur est immédiatement distribué aux membres en pro-
portion de leur part telle qu’elle est définie au paragraphe 2 du présent article.

6. Au lieu de se faire rembourser en espéces la totalité ou une fraction de sa
part, chaque membre peut choisir de prendre sa part dans les avoirs du Compte du
stock régulateur sous forme de caoutchouc naturel, sous réserve des procédures
adoptées par le Conseil.
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7. Le Conseil adopte des procédures appropriées pour 1’ajustement et’le
remboursement des parts des membres dans le Compte du stock régulateur. Cet
ajustement tient compte : )

a) de tout écart pouvant exister entre le prix du caoutchouc naturel spécifié a
I’alinéa a) du paragraphe 2 du présent article et les prix auxquels une partie ou
la totalité du stock régulateur est vendue en application des procédures
d’écoulement du stock régulateur; et

b) de la différence entre le montant estimatif et le montant effectif des dépenses
de liquidation.

8. Le Conseil se réunit dans les trente jours suivant la ﬁp des trar}gactions _
du Compte du stock régulateur pour procéder a la liquidation définitive des
comptes des membres dans les trente jours suivants.

CHAPITRE IX. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Article 41. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Quand le Fonds commun pour les produits de base commencera a fonc-
tionner, le Conseil tirera pleinement parti des facilités offertes par cet organisme,
en conformité des principes énoncés dans I’Accord portant création du Fonds
commun pour les produits de base. Le Conseil négociera a cette fin avec le Fonds
commun des conditions et modalités mutuellement acceptables pour un accord
d’association & signer avec le Fonds commun.

CHAPITRE X. APPROVISIONNEMENTS ET ACCES AUX MARCHES
ET AUTRES MESURES

Article 42. APPROVISIONNEMENTS ET ACCES AUX MARCHES

1. Les membres exportateurs, dans toute la mesure possible, s’engagent a
mettre en ceuvre des politiques et des programmes permettant de maintenir un
approvisionnement régulier des consommateurs en caoutchouc naturel.

2. Les membres importateurs, dans toute la mesure possible, s’engagent a
mettre en ceuvre des politiques permettant de maintenir I’accés a leurs marchés
pour le caoutchouc naturel.

Article 43. AUTRES MESURES

1. En vue d’atteindre les objectifs du présent Accord, le Conseil définit et
propose des mesures et techniques appropriées tendant a promouvoir :

a) Le développement de I’économie du caoutchouc naturel par les membres
producteurs grace a ’accroissement et a I’amélioration de la production, de la
productivité et de la commercialisation, augmentant ainsi les recettes d’exporta-
tion des membres producteurs tout en améliorant la sécurité de ’offre. A cet effet,
le Comité des autres mesures procéde a des analyses économiques et techniques
afin de définir :

i) Des programmes et projets de recherche-développement relative au caout-
chouc naturel présentant un intérét pour les membres exportateurs et les
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membres importateurs, y compris une recherche scientifique dans des do-
maines spécifiques;

ii) Des programmes et projets de nature a améliorer la productivité de I’industrie
du caoutchouc naturel;

iii) Des moyens d’améliorer la qualité des approvisionnements de caoutchouc
naturel et d’uniformiser la spécification des qualités et la présentation du
caoutchouc naturel; et

iv) Des méthodes permettant d’améliorer le traitement, la commercialisation et la
distribution du caoutchouc naturel a I’état brut.

b) La mise au point d’utilisations finales du caoutchouc naturel. A cet effet,
le Comité des autres mesures procéde a des analyses économiques et techniques
appropriées afin de définir des programmes et projets qui aboutissent a un
accroissement de I’'usage du caoutchouc naturel et a de nouvelles utilisations.

2. Le Conseil examine les incidences financiéres de ces mesures et tech-
niques et s'efforce de promouvoir et de faciliter I’apport de ressources financiéres
suffisantes, de la maniére appropriée, par des sources telles que les institutions
financiéres internationales et le deuxie¢me compte du Fonds commun pour les pro-
duits de base quand il sera mis en place.

3. Le Conseil peut faire des recommandations, s’il y a lieu, aux membres,
aux institutions internationales et autres organisations en vue de promouvoir la
mise en ceuvre de mesures spécifiques en application du présent article.

4, Le Comité des autres mesures revoit périodiquement I’application des
mesures que le Conseil décide de promouvoir et de recommander, et fait rapport a
ce sujet au Conseil. -

CHAPITRE XI. CONSULTATIONS AU SUJET DES POLITIQUES INTERIEURES

Article 44. CONSULTATIONS

Le Conseil procede a des consultations, quand un membre le demande, au
sujet des politiques gouvernementales concernant le caoutchouc naturel qui ont
des incidences directes sur I’offre ou sur la demande. Le Conseil peut soumettre
ses recommandations aux membres pour examen.

CHAPITRE XIl. STATISTIQUES, ETUDES ET INFORMATION

Article 45. STATISTIQUES ET INFORMATION

1. Le Conseil rassemble, classe et, au besoin, publie les statistiques sur le
caoutchouc naturel et les domaines connexes qui sont nécessaires au bon fonc-
tionnement du présent Accord.

2. Les membres doivent communiquer rapidement de facon aussi compléte
que possible au Conseil les données disponibles par types et qualités spécifiques
concernant la production, la consommation et le commerce international du
caoutchouc naturel.

3. Le Conseil peut aussi demander aux membres de fournir d’autres
informations disponibles, y compris des renseignements sur des domaines con-
nexes, qui peuvent étre nécessaires au bon fonctionnement du présent Accord.

Vol. 1521, 1-26364



138 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

4. Les membres doivent fournir, dans un délai raisonnable, toutes les
statistiques et informations susmentionnées dans toute la_mesure possible
compatible avec leur législation nationale et par les moyens qui leur conviennent
le mieux.

5. Le Conseil établit des relations étroites avec les organismes internatio-
naux appropriés, dont le Groupe international d’étude du caoutchouc, et avec les
bourses de commerce pour veiller 4 ce que des données récentes et fiables soient
disponibles sur la production, la consommation, les stocks, le commerce inter-
national et les prix du caoutchouc naturel et sur d’autres facteurs qui influencent
la demande et I’offre de caoutchouc naturel.

6. Le Conseil veille & ce qu’aucune des informations publiées ne porte
atteinte au secret des opérations des particuliers ou des sociétés qui produisent,
traitent ou commercialisent le caoutchouc naturel ou des produits apparentés.

Article 46. EVALUATION ANNUELLE, ESTIMATIONS ET ETUDES

1. Le Conseil établit une évaluation annuelle de la situation mondiale du
caoutchouc naturel et des domaines connexes, compte tenu des renseignements
communiqués par les membres et par tous les organismes intergouvernementaux
et internationaux compétents,

2. Au moins une fois par semaine, le Conseil procéde en outre 4 une esti-
mation de la production, de la consommation, des exportations et des importa-
tions de caoutchouc naturel, si possible par types et qualités spécifiques, pour le
semestre suivant. Il communique ces estimations aux membres.

3. Le Conseil établit, ou prend les dispositions voulues pour établir, des
études sur les tendances de la productlon de la consommation, du commerce, de
la commercialisation et des prix du caoutchouc naturel, ainsi que sur les
problémes a court et 4 long terme de 1’économie mondiale du caoutchouc naturel.

Article 47. EXAMEN ANNUEL

I. Le Conseil examine chaque année le fonctionnement du présent Accord
eu égard aux objectifs énoncés a I’article premier. Il informe les membres des
résultats de I’examen.

2. Le Conseil peut ensuite formuler des recommandations 2 I'intention des
membres et ultérieurement prendre des mesures dans les limites de sa compétence
pour améliorer ’efficacité du fonctionnement du présent Accord.

CHAPITRE XIII. DISPOSITIONS DIVERSES

Article 48. OBLIGATIONS GENERALES ET RESPONSABILITES DES MEMBRES

1. Pendant la durée du présent Accord, les membres mettront tout en ceuvre
et coopéreront pour favoriser la réalisation des objectifs du présent Accord et ne
prendront aucune mesure allant 4 ’encontre desdits objectifs.

2. Les membres chercheront en particulier 2 améliorer la situation de
I’économie du caoutchouc naturel et & encourager la production et I’emploi de ce
produit de maniére & promouvoir la croissance et la modernisation de I’économie
du caoutchouc naturel dans I'intérét mutuel des producteurs et des consom-
mateurs.
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3. Les membres acceptent de se considérer li€s par toutes les décisions que
le Conseil prendra en application du présent Accord et ne prendront pas de
mesures qui auraient pour effet de limiter ou de contrecarrer ces décisions.

4. La responsabilité des membres découlant du fonctionnement du présent
Accord, que ce soit envers ’Organisation ou envers des tierces parties, est limitée
a leurs seules obligations concernant les contributions au budget administratif et
au financement du stock régulateur en application et en conformité des chapi-
tres VII et VIII du présent Accord, ainsi qu’a toutes obligations pouvant étre
assumées par le Conseil en vertu de I’article 41.

Article 49. OBSTACLES AU COMMERCE

1. Le Conseil détermine, d’aprés I’évaluation annuelle de la situation
mondiale du caoutchouc visée a I'article 46, les obstacles A I'expansion du com-
merce du caoutchouc naturel sous forme brute, semi-transformée ou modifiée.

2. Le Conseil peut, aux fins du présent article, reccommander aux membres
de rechercher dans les organismes internationaux appropnés des mesures con-
crétes mutuellement acceptables destinées 3 supprimer progressivement ces
obstacles et, si possible, a les éliminer complétement. Il examine périodiquement
les résultats de ces recommandations.

Article 50. TRANSPORT ET STRUCTURE DU MARCHE DU CAOUTCHOUC NATUREL

Le Conseil devrait encourager et faciliter la promotion de taux de fret rai-
sonnables et équitables et ’amélioration du syst¢me de transport, de fagon a
assurer des approvisionnements réguliers aux marchés et a permettre des
économies sur le colit des produits commercialisés.

Article 51. MESURES DIFFERENCIEES ET CORRECTIVES

Les membres en développement importateurs, et ceux des pays les moins
avancés qui sont membres, dont les intéréts sont 1ésés par des mesures prises en
application du présent Accord, peuvent s’adresser au Conseil pour des mesures
différenciées et correctives appropriées. Le Conseil envisage de prendre de telles
mesures appropriées conformément aux paragraphes 3 et 4 de la section 111 de 1a
résolution 93 (IV) de la Conférence des Nations Unies sur le commerce et le déve-
loppement.

Article 52. DISPENSES

1. Quand des circonstances exceptionnelles ou des raisons de force majeure
qui ne sont pas expressément envisagées dans le présent Accord I'exigent, le
Conseil peut, par un vote spécial, dispenser un membre d’une obligation prescrite
par le présent Accord si les explications données par ce membre le convainquent
quant aux raisons qui I’empéchent de respecter cette obligation.

~ 2. Quand il accorde une dispense 4 un membre en vertu du paragraphe I du
présent article, le Conseil précise les modalités, les conditions, la durée et les
motifs de cette dispense.

Article 533. NORMES DE TRAVAIL EQUITABLES

Les membres déclarent qu’ils s’efforceront d’appliquer des normes de travail
propres & améliorer le niveau de vie de la main-d’ceuvre dans leur secteur du
caoutchouc naturel.
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CHAPITRE XIV. PLAINTES ET DIFFERENDS

Article 54. PLAINTES

1. Toute plamte contre un membre pour manquement aux obligations que le
présent Accord lui 1mpose est, a la demande du membre auteur de la plainte,
déférée au Conseil, qui statue aprés consultation des membres intéressés.

2. La décision par laquelle le Conseil estime qu’un membre a manqué aux
obligations que le présent Accord lui impose spécifie la nature du manquement.

3. Toutes les fois qu’il conclut, que ce soit ou non 2 la suite d’une plainte,
qu’un membre a enfreint le présent Accord, le Conseil peut, par un vote spécial et
sans préjudice des autres mesures expressément prévues dans d’autres articles du
présent Accord :

a) Suspendre les droits de vote de ce membre au Conseil et, s’il le juge né-
cessaire, suspendre tous autres droits du membre en question, y compris le
droit d’exercer une fonction au Conseil ou a I'un quelconque des comités
institués en application de I’article 18 ainsi que le droit d’étre admis comme
membre de ces comités, jusqu’a ce qu’il se soit acquitté de ses obligations, ou

b) Prendre la décision prévue a l'article 64, si le manquement entrave sérieu-
sement le fonctionnement du présent Accord.

Article 55. DIFFERENDS

1. Tout différend relatif a I'interprétation ou a I’application du présent
Accord qui n’est pas réglé entre les membres en cause est, a la demande de tout
membre partie au différend, déféré au Conseil pour décision.

2. Quand un différend est déféré au Conseil en vertu du paragraphe 1 du
présent article, une majorité des membres détenant au moins le tiers du total des
voix peut demander au Conseil de prendre, aprés examen de I’affaire et avant de
rendre sa décision, I’opinion, sur la question en litige, d’'une commission con-
sultative, constituée ainsi qu’il est indiqué au paragraphe 3 du présent article.

3. a) A moins que le Conseil, par un vote spécial, n’en décide autrement, la
commission consultative est composee de cinq personnes se répartissant comme
suit :

i) Deux personnes, désignées par les membres exportateurs, dont ’'une posséde
une grande expérience des questions du genre de celle qui est en litige et
I’autre est un juriste qualifié et expérimenté;

ii) Deux personnes de qualifications analogues, désignées par les membres
importateurs; et

iii) Un président choisi 4 l'unanimité par les quatre personnes désignées
conformément aux sous-alinéas i) et ii) du présent alinéa ou, en cas de
désaccord entre elles, par le Président du Conseil;

b) Des ressortissants de membres et de non-membres peuvent siéger a la
commission consultative;

¢) Les membres de la commission consultative siégent a titre personne] et
sans recevoir d’instructions d’aucun gouvernement;

d) Les dépenses de la commission consultative sont a la charge de 1’Or-
ganisation.
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4. L’opinion motivée de la commission consultative est soumise au Conseil
qui, aprés avoir pris en considération toutes les données pertinentes, statue par un
vote spécial.

CHAPITRE XV. CLAUSES FINALES

Article 56. SIGNATURE

Le présent Accord sera ouvert a la signature des gouvernements invités a la
Conférence des Nations Unies sur le caoutchouc naturel, 1985, au Siége de
I’Organisation des Nations Unies, du 1 mai au 31 décembre 1987 inclus.

Article 57. DEPOSITAIRE

Le Secrétaire général de I'Organisation des Nations Unies est désigné comme
dépositaire du présent Accord.

Article 58. RATIFICATION, ACCEPTATION ET APPROBATION

1. Le présent Accord est sujet a ratification, acceptation ou approbation par
les gouvernements signataires conformément a leur procédure constitutionnelle
ou institutionnelle.

2. Les instruments de ratification, d’acceptation ou d’approbation seront
déposés aupres du dépositaire le 17 janvier 1989 au plus tard. Le Conseil pourra
toutefois accorder des délais aux gouvernements signataires qui n’auront pu
déposer leur instrument a cette date.

3. Chaque gouvernement qui dépose un instrument de ratification, d’accep-
tation ou d’approbation se déclare, au moment du dépdt, membre exportateur ou
membre importateut.

Article 59. NOTIFICATION D’APPLICATION A TITRE PROVISOIRE

1. Un gouvernement signataire qui a ’intention de ratifier, d’accepter ou
d’approuver le présent Accord, ou un gouvernement pour lequel le Conseil a fixé
des conditions d’adhésion mais qui n’a pas encore pu déposer son instrument,
peut, & tout moment, notifier au dépositaire qu’il appliquera intégralement le
présent Accord a titre provisoire, soit quand celui-ci entrera en vigueur
conformément a I’article 60, soit, s’il est déja en vigueur, 4 une date spécifiée.

2. Nonobstant les dispositions du paragraphe 1 du présent article, un gou-
vernement peut stipuler, dans sa notification d’application 2 titre provisoire, qu’il
appliquera le présent Accord seulement dans les limites de ses procédures cons-
titutionnelles et/ou législatives. Le gouvernement qui fait une telle stipulation doit
toutefois honorer toutes ses obligations financiéres relatives au Compte adminis-
tratif. La qualité de membre provisoire reconnue au gouvernement qui fait une
telle notification ne 1’est que pour les douze mois suivant I’entrée en vigueur
provisoire du présent Accord. S’il s’avére nécessaire de procéder a un appel de
fonds destinés au Compte du stock régulateur pendant les douze mois en question,
le Conseil prend une décision quand au statut d’'un gouvernement ayant la qualité
de membre provisoire en vertu du présént paragraphe.

Article 60._ ENTREE EN VIGUEUR

1. Le présent Accord entrera en vigueur 2 titre définitif le 23 octobre 1987,
ou A toute date ultérieure, si, a cette date, des gouvernements totalisant au moins

Vol. 1521, 1-26364



142 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

80% des exportations nettes indiquées a I’annexe A du présent Accord, et des
gouvernements totalisant au moins 80% des importations nettes indiquées a I'an-
nexe B du présent Accord, ont déposé leurs instruments de ratification, d’ac-
ceptation, d’approbation ou d’adhésion, ou ont assumé dans son intégralité leur
engagement financier a 1'égard du présent Accord.

2. Le présent Accord entrera en vigueur a titre provisoire le 23 octobre
1987, ou a une date quelconque avant le 1¢ janvier 1989, si des gouvernements
totalisant au moins 75 % des exportations nettes indiquées a I'annexe A du présent
Accord, et des gouvernements totalisant au moins 75% des importations nettes
indiquées A I’annexe B du présent Accord, ont déposé leurs instruments de
ratification, d’acceptation ou d’approbation, ou ont notifié¢ au dépositaire en vertu
du paragraphe 1 de I'article 59 qu’ils appliqueront le présent Accord a titre
provisoire et qu’ils assumeront dans son intégralité leur engagement financier a
I’égard du présent Accord. Le présent Accord restera en vigueur a titre provisoire
pendant douze mois au maximum, a moins qu’il n’entre en vigueur 2 titre définitif
en vertu du paragraphe 1 du présent article ou que le Conseil n’en décide
autrement en application du paragraphe 4 du présent article.

3. Sile présent Accord n’entre pas en vigueur a titre provisoire en appli-
cation du paragraphe 2 du présent article au 1¢ janvier 1989, le Secrétaire général
de I'Organisation des Nations Unies invitera, aussitét qu’il le jugera possible
aprés cette date, les gouvernements qui auront déposé leurs instruments de
ratification, d’acceptation ou d'approbation, ou qui lui auront notifié qu’ils
appliqueront le présent Accord a titre provisoire, & se réunir en vue de re-
commander s’ils devraient ou non prendre les dispositions nécessaires pour
mettre le présent Accord en vigueur entre eux, a titre provisoire ou définitif, en
totalité ou en partie. Si aucune conclusion n’est arrétée a cette réunion, le
Secrétaire général de 1’Organisation des Nations Unies pourra convoquer ulté-
rieurement d’autres réunions semblables, s’il le juge approprié.

4, Siles conditions prévues au paragraphe 1 du présent article pour 1'entrée
en vigueur du présent Accord a titre définitif ne sont pas remplies pendant la
période de douze mois civils durant laquelle I’Accord était en vigueur a titre
provisoire en vertu du paragraphe 2 du présent article, le Conseil, au plus tard un
mois avant la fin de la période de douze mois susmentionnée, examinera 1I’avenir
du présent Accord et, sous réserve du paragraphe 1 du présent article, décidera,
par un vote spécial :

a) De mettre le présent Accord en vigueur A titre définitif entre les membres du
moment, en totalité ou en partie;

b) De maintenir le présent Accord en vigueur & titre provisoire entre les membres
du moment, en totalité ou en partie, pour une année de plus; ou

c) De renégocier le présent Accord.

Si le Conseil n'arrive a4 aucune décision, le présent Accord prendra fin a
I'expiration de la période de douze mois. Le Conseil informera le dépositaire de
toute décision prise en vertu du présent paragraphe.

5. Siun gouvernement dépose son instrument de ratification, d’acceptation,
d’approbation ou d’adhésion apreés I’entrée en vigueur du présent Accord, celui-ci
entrera en vigueur pour ledit gouvernement a la date de ce dépot.

6. Le Directeur exécutif de 1'Organisation convoquera la premiere session
du Conseil aussitét que possible aprés 'entrée en vigueur du présent Accord.
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Article 6]1. ADHESION

1. Les gouvernements de tous les Etats peuvent adhérer au présent Accord.
L’adhésion est soumise aux conditions que le Conseil détermine et qui com-
prennent, entre autres, un délai pour le dépdt des instruments d’adhésion, le
nombre de voix attribuées et les obligations financieres. Le Conseil peut toutefois
accorder une prorogation aux gouvernements qui sont dans I'impossibilité de
déposer leur instrument d’adhésion dans le délai fixé.

2. L’adhésion se fait par le dép6t d’un instrument d’adhésion auprés du
dépositaire. L’instrument d’adhésion doit stipuler que le gouvernement accepte
toutes les conditions fixées par le Conseil.

Article 62. AMENDEMENTS

1. Le Conseil peut, par un vote spécial, recommander aux membres des
amendements au présent Accord.

2. Le Conseil fixe la date a laquelle les membres doivent notifier au
dépositaire qu’ils acceptent ’amendement.

3. Tout amendement prend effet 90 jours apres que le dépositaire a regu des
notifications d’acceptation de membres constituant au moins les deux tiers des
membres exportateurs et totalisant au moins 85% des voix des membres
exportateurs, et de membres constituant au moins les deux tiers des membres
importateurs et totalisant au moins 85% des voix des membres importateurs.

4. Apres que le dépositaire a informé le Conseil que les conditions requises
pour que I’amendement prenne effet ont été satisfaites et nonobstant les dis-
positions du paragraphe 2 du présent article relatives & la date fixée par le Conseil,
tout membre peut encore notifier au dépositaire qu’il accepte I’amendement, a
condition que cette notification soit faite avant que ’amendement prenne effet.

5. Tout membre qui n’a pas notifié son acceptation d’'un amendement 2 la
date a laquelle ledit amendement prend effet cesse d’étre partie contractante au
présent Accord a compter de cette date, a moins qu’il n’ait prouvé au Conseil qu’il
n’a pas pu accepter 'amendement en temps voulu par suite de difficultés ren-
contrées pour mener a terme sa procédure constitutionnelle ou institutionnelle et
que le Conseil ne décide de prolonger pour ledit membre le délai d’acceptation. Ce
membre n’est pas lié par 'amendement tant qu’il n’a pas notifié qu’il I’accepte.

6. Si les conditions requises pour que I'amendement prenne effet ne sont
pas satisfaites a la date fixée par le Conseil conformément au paragraphe 2 du
présent article, I’amendement est réputé retiré.

Article 63. RETRAIT

1. Tout membre peut se retirer du présent Accord a tout moment apres I'en-
trée en vigueur de celui-ci en notifiant son retrait au dépositaire. Ledit membre
informe simultanément le Conseil de la décision qu’il a prise.

2. Un an aprés que sa notification a été regue par le dépositaire, ledit
membre cesse d’étre partie contractante au présent Accord.
Article 64. EXCLUSION

Si le Conseil conclut qu’un membre a manqué aux obligations que le présent
Accord lui impose et qu’il décide en outre que ce manquement entrave
séricusement le fonctionnement du présent Accord, il peut, par un vote spécial,

Vol. 1521, 1-26364



144 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

exclure ce membre du présent Accord. Le Conseil en donne immédiatement
notification au dépositaire. Ledit membre cesse d’étre partie contractante au
présent Accord un an aprés la date de la décision du Conseil.

Article 65. LIQUIDATION DES COMPTES DES MEMBRES QUI SE RETIRENT QU SONT
EXCLUS OU DES MEMBRES QUI NE SONT PAS EN MESURE D’ACCEPTER UN
AMENDEMENT

1. Conformément au présent article, le Conseil procéde a la liquidation des
comptes d’un membre qui cesse d’étre partie contractante au présent Accord en
raison :

a) De la non-acceptation d’un amendement au présent Accord en application de
I'article 62;

b) Du retrait du présent Accord en application de I’article 63; ou
¢) De I’exclusion du présent Accord en application de ’article 64.

2. Le Conseil garde toute contribution versée au Compte administratif par
un membre qui cesse d’étre partie contractante au présent Accord.

3. Le Conseil rembourse, conformément a I’article 40, la part que détient
dans le Compte du stock régulateur un membre qui cesse d’étre partie con-
tractante par suite de son-acceptation d’'un amendement au présent Accord, de
retrait ou d’exclusion, déduction faite de la part dudit membre dans d’éventuels
excédents.

a) Le remboursement 4 un membre qui cesse d’étre partie contractante en
raison de la non-acceptation d’un amendement au présent Accord est effectué un
an aprés que I'amendement en cause est entré en vigueur.

b) Le remboursement & un membre qui se retire est effectué dans un délai de
60 jours aprés que ledit membre cesse d’étre partie contractante au présent
Accord, 4 moins que par suite de ce retrait le Conseil décide de mettre fin au
présent Accord, en application du paragraphe 5 de l’article 66, avant le rem-
boursement, auquel cas les dispositions de l’article 40 et du paragraphe 6 de
I'article 66 sont applicables.

¢) Leremboursement 2 un membre qui est exclu est effectué dans un délai de
60 jours aprés que ledit membre cesse d’étre partie contractante au présent
Accord.

4. Sile Compte du stock régulateur ne peut effectuer le remboursement en
espéces exigibles en application de I'alinéa a), b) ou ¢) du paragraphe 3 du présent
article sans que la viabilité du Compte du stock régulateur en soit compromise ou
sans qu’il soit nécessaire de procéder a un appel de contributions supplémentaires
aupreés des membres pour couvrir le montant a rembourser, le remboursement est
différé jusqu’a ce que la quantité nécessaire de caoutchouc naturel du stock
régulateur puisse étre vendue a un prix égal ou supérieur au prix d’intervention
supérieur. Si, avant la fin de la période d’une année stipulée a l’article 63, le
Conseil informe un membre qui se retire que le remboursement devra étre différé
conformément au présent paragraphe, la période d’une année entre la notification
de l’intention de retrait et le retrait effectif peut, si le membre qui se retire le
désire, étre prolongée jusqu’a ce que le Conseil informe ce membre que le rem-
boursement de sa part peut étre effectué dans les 60 jours.
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5. Un membre qui a regu en remboursement un montant approprié en appli-
cation du présent article n’aura droit 4 aucune part du produit de la liquidation de
I’Organisation. Il ne pourra lui étre imputé non plus aucun déficit éventuel de
I'Organisation aprés que le remboursement aura été effectué.

Article 66. DUREE, PROROGATION ET FIN DU PRESENT ACCORD

1. Le présent Accord restera en vigueur pendant une période de cinq ans a
compter de la date d’entrée en vigueur, 4 moins qu’il ne soit prorogé en appli-
cation du paragraphe 3 du présent article ou qu’il n’y soit mis fin en application du
paragraphe 4 ou du paragraphe 5 du présent article.

2. Avant I’expiration de la période de cinq ans visée au paragraphe I du
présent article, le Conseil peut, par un vote spécial, décider de renégocier le
présent Accord.

3. Le Conseil peut, par un vote spécial, décider de proroger le présent
Accord pour une période ou des périodes ne dépassant pas deux ans au total, &
partir de la date d’expiration de la période de cinq ans visée au paragraphe 1 du
présent article.

4. Siun nouvel accord international sur le caoutchouc naturel est négocié et
entre en vigueur alors que le présent Accord est en cours de prorogation con-
formément au paragraphe 3 du présent article, le présent Accord, tel qu’il a été
prorogé, prend fin au moment de I’entrée en vigueur du nouvel accord.

5. Le Conseil peut a tout moment, par un vote spécial, décider de mettre fin
au présent Accord avec effet a la date de son choix.

6. Nonobstant la fin du présent Accord, le Conseil continue d’exister pen-
dant une période ne dépassant pas trois ans pour procéder a la liquidation de
I’Organisation, y compris la liquidation des comptes, et & la cession des avoirs en
conformité des dispositions de I'article 40 et sous réserve des décisions per-
tinentes & prendre par un vote spécial, et il a, pendant ladite période, les pouvoirs
et fonctions qui peuvent lui étre nécessaires a ces fins.

7. Le Conseil notifie au dépositaire toute décision prise en application du
présent article.

Article 67. RESERVES

Aucune réserve ne peut étre faite en ce qui concerne ’'une quelconque des
dispositions du présent Accord.

EN FOI DE QUOI les soussignés, diiment autorisés & cet effet, ont apposé leurs
signatures sous le présent Accord aux dates indiquées.

FAIT 4 Genéve, le 20 mars mil neuf cent quatre-vingt-sept, les textes du
présent Accord en anglais, en arabe, en chinois, en espagnol, en frangais et en
russe faisant également foi.
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ANNEXE A

PAYS EXPORTATEURS ET LEURS PARTS, CALCULEES AUX FINS DE L’ARTICLE 60,
DANS LE TOTAL DES EXPORTATIONS NETTES DES PAYS

Pourcentages®
Birmanie . ... e e 0,381
BolIViE ..o e e e e 0,063
[0V 4T3 11T A 0,494
COte A’ IVOITE oo ittt ittt e ettt et e e 0,887
(177 VR 0,009
Guatemala. . .....o i e e et 0,273
Indomésie. ... oo e e i 27,363
17 - 2,304
Malaisie . . .ot e e e et e 44,361
NIErTa . ettt e e e e 0,827
Papouasie-Nouvelle-Guinée. . ...... ... ..ottt 0,107
Philippines. . .. .. ovvt ittt et e e 0,241
Sri Lanka .. ... e e e 3,842
Thailande. .. ..o i i e e e s 17,253
Viet Nam. .. .o e e e e 1,141
72 V1 (AP 0,454

ToTtAL 100,000

2 Les parts sont exprimées en pourcentage du total des exportations nettes de caoutchouc
naturel pendant la période quinquennale 1981-1985.

ANNEXE B

PAYS ET GROUPES DE PAYS IMPORTATEURS ET LEURS PARTS, CALCULEES AUX FINS
DE L’ARTICLE 60, DANS LE TOTAL DES IMPORTATIONS NETTES DES PAYS

Pourcentages®
ATBENUNE. .. .o et 0,936
AUSIIAlIE ... e e e e 1,146
AULNICRE. ... e e e e e 0,872
Brésil ..o e e e e 1,732
Bulganie . ... e e e 0,521
Canada. ... ... e e 3,344
L0 1 1 T A 6,996
Communauté économique européenne . ......... vt eeeennnnnnnn.. 25,771
Allemagne, République fédéraled’ ...................... ... .. 6,480
Belgique-LuXxembourg .........c.oviiiiiiii it 1,209
Danemark .. ... ... e e et 0,123
g SR o T V- 1 1= AU 3,251
France .. ... i et 5,257
(8] T P A 0,299
Irlande .. ... o et 0,168
Tt . . .ottt i et 4,130
Pays-Bas ...t e i e et 0,442
Portugal . ... . e e 0,343
Royaume-Uni de Grande-Bretagne et d'Irlande du Nord ............. 4,069

Vol. 1521, 1-26364



1988 United Nations — Treaty Series e Nations Unies — Recueil des Traités 147

Pourcentages®
Costa RICa. . ..o ittt it i i i i e 0,076
EgYPte . it i i e e 0,274
Etats-Unis d’Amérique. . ........oiiiiiiiiiiiiiiiiiiiiiennniiaaan, 24,420
Finlande. . ... ... e e e 0,267
D T - PP i,092
Iraq. . o e e 0,077
JaMaAIQUE . ..o e e e 0,023
B T o ¢ T Y 17,540
MadagasCar. . . ...t et i s 0,000
Y €1 (O 0,000
MaArOC. . ottt ittt it e i et et 0,195
MEXIQUE. . o ottt ittt et e 1,782
3 0] o7 =IO 0,1i0
Nouvelle-Zélande . ...ttt 0,222
Panama ... e 0,030
POlogne ... e i s 1,735
RoOUMaAnie .. ...ttt ittt ettt tieas iy 1,472
SURBAE . ... et e e 0,422
R 1T =3 0,095
TChéCOSIOVAQUIE .. ... oottt ettt iiai e ennns 1,604
Union des Républiques socialistes soviétiques ................c.ovuvnn. 6,821
Y21 =7 A1) - 0,425

® | es parts sont exprimées en pourcentage du total des importations nettes de caoutchouc
naturel pendant la période triennale 1983-1985.

ANNEXE C

CoUTS ESTIMATIF DU STOCK REGULATEUR, CALCULE PAR LE PRESIDENT
DE LA CONFERENCE DES NATIONS UNIES SUR LE CAOUTCHOUC NATUREL, 1985

D’aprés le coit effectif de 1’acquisition et du fonctionnement du stock régulateur
existant d’environ 360 000 tonnes de 1982 A mars 1987, le colt de I'acquisition et du
fonctionnement d’un stock régulateur de 550 000 tonnes pourrait se calculer en multipliant
ce chiffre par le prix de déclenchement inférieur (161 cents de Malaisie/Singapour le
kilogramme) et en ajoutant au résultat un montant équivalant 3 30% de ce prix.

[Pour les signatures, voir p. 223 du présent volume.]
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[RUssIAN TEXT — TEXTE RUSSE]

MEXAVHAPOOHOE COTJIAINEHHUE MO HATYPAJIbLHOMY
KAVUVYKY 1987 T'OA

ITPEAMBVIIA
JloroBapuBaroimecs CTOPOHHI,

cceunascy Ha JleknapanHio u [IporpaMMy AeicTBHil 10 yCTaHOBJIEHHIO HOBOTO
MeXAYHAPOAHOTO SKOHOMHUYECKOro Nnopsaka,*

[IpU3HAaBas, B YaCTHOCTH, Ba)KHOe 3HaueHue pe3omouHH 93 (IV) Kondepernuuu
Opranuszauuun O0beanHeHHbIX Hauuit mo Toprosjie ¥ pa3BHUTHIO, NPUNATONW Ha ee
YeTBEPTO ceccuu, pe3omonHH 124 (V), npuHATON Ha e€ NATOMN CECCHH, ¥ PE3OJIIOLIMH
155 (VI), HpunsaTOH Ha ee wIecTOil ceccud, 00 MHTErpHPOBaHHON NMporpamMme s
CBIPLEBBIX TOBAapOB,

[IpH3HaBasg BaXXHOE 3HAYENHE HATYPAJILNOTO KayvykKa Iyl DKOHOMHKH y4acT-
HHKOB, OCOOEHINO IUISl DKCMOPTA SKCIOPTUPYIOIIHX YYAaCTHUKOB M YAOBJIETBOPEHHS
HOTPeOHOCTEN HMHOPTHPYIOLIMX YYACTHHUKOB,

HpU3HaBas Jajiee, YTO CTAaOHMJIM3alus LEH NA HATYypaJIbHBbIA KayuyyKk OTBEYaeT
HHTepecaM MPOH3BOAMTeENEH, NOTpeOuTeNeH ¥ PhIHKA HATYPAJILUOTO KaydyKa H 4YTO
MEXIYHAPOAHOE COMJIALIEHHE [0 NATYypaJibHOMY KayuyKy MOXET 3HAYHTEJIbHO
CIIOCOOCTBOBATh POCTY H PAa3BMTHIO MPOMBILUIEHNIOCTH HATYPAJILHOTO KayyyKa B
HHTepecax KaX NMpOM3BOAMTENIEH, TaKk H NoTpebuTeei,

JAOroBOPHUIIUCH O HUXKECIICNYIOLIEM:

MABA 1.  L{EaM

Cmamoesa 1. HLEmm

Heny MexayHapoanoro comlallieHus [0 HaTypajibHOMY Kayuyky 1987 roma
(umeHyeMoro aasiee «HactoamHM ComlalieHHEM »), UMesl B BUAY JOCTHXEHHE CO-
OTBETCTBYIOIIMX LieJiei, yctaHoBsIeHHBIX Koudepennueit Oprannsannu O6beannen-
Heix Hannit no Toprosie u pa3sBHTHIO B ee pesomoudsax 93 (IV), 124 (V) 1 155 (V])
00 WurerpupoBaHHONH nNporpaMme s ChIPbEBBIX TOBApOB, 3aKJIOMAETCH, B
YaCTHOCTH, B CJIEAYIOLUEM:

a) no6HBaThbCca c6aNanCHPOBaHHOIO POCTAa NMPEMJIOKEHHA HATYpPaIbHOTO KaydyKa H
Cpoca Ha HEro, TeM CaMbIM CIIOCOOCTBYA CMArYeHHIO CEPbE3HbIX TPYAHOCTEH,
BO3HUKAIOLIMX B CBS3M C M3JIMIIKAMH MJIM HEXBATKOM HATYpaJIbHOTO Kay4yKa,

b) nobuBaTbcs YCTOWMUBBIX YCJIOBHH TOProBJM HAaTypasbHbIM KayuyKOM MOCpen-
CTBOM YCTPaHEHHS ype3MepHbIX KojlebaHui 1eH HA HATypabHBIA Kayuyk, HeOa-
TONPHATHO BO3AECHCTBYIOIMX HA AOJITOCPOYHBIE MHTEPECH! KaK NPH3BOAMTENEIH,
Tak I HOTpeOHTeNeld, H CTAOUJIN3UPOBATH 3TH LIENbl, HE HAPYIIAs JOTOCPOMHBIX
TEHACHUIHH PbIHKA, B MHTEpecax NMPOH3BOAHTeNEH U noTpeduTeneH;

* Pesomouns 3201 (S-VI) n 3202 (S-VI) Tenepansoii Accambaen ot 1 mas 1974 rona.
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€) coneiicTBOBAaTL CTAOMIIM3ALMH NOCTYIUICHUH IKCIIOPTUPYIOLUUX YYACTHHKOB OT
IKCMIOPTA HATYPAJILHOTO KayyyKa M YBEJIMYMTh HX MOCTYIUIEHMS HA OCHOBC pac-
IIHPEHMS 06bEMa IKCIOPTA HATYPAJILHOIO Kayyyka IO CHpaBe/UTMBLIM M BHIrOll-
HBIM [I€HAM, TEM CaMbIM CIIOCOOCTBYS CO3MAHMIO HEOOXOOMMBIX CTHMYJIOB LIS
obecrieueHM OMHAMMYHBIX M YCKOPSAIILMXCS TEMIIOB POCTa IIPOM3BOACTBA H
obecreueHnIo PeCypCoB UTA YCKOPEHHOTO 3KOHOMHUYECKOTO POCTa M COLHAILHOTO
pa3BHTHS,

d) crpemuTbes 0becnednBaTh NOCTATOYHBIE MOCTABKH HATYPaJIbHOTO Kay4yka IUIs
YIOBJIETBOpEHH S 10TpeGHOCTEeH HMIOPTHPYIOUIMX YYaCTHHKOB IO ClPaBEAJIHBbLIM
H pa3syMHbIM LIeHaM U JOOHMBAThLCA, YTOOB! 3TH NOCTaBKH ObLIH GoJlee HaleX HBIMH
H OecnepeboiiHbIMM;

e) I[IpHHUMATh BCE€ BO3MOXHbBIE MEDPBI B CJ1y4a€ MNOABJICHUS H3JIMILKA HJIM HEXBATKH
HATypaJIbHOrO Kay4yka [Jid CMAr4eHUs SKOHOMHYECKHUX prllHOCTeﬁ, C KOTOpbIMH
MOTI'YT CTOJIKHYTbCSl YHACTHHKH,

J) nobmBaTbes pacuIMpeHHs MEXIYHapOIHOH TOProBiIM HAaTypaslbHbIM KaydyKOM H
FOTOBBIMH M3[EJIHSIMH M3 HEro M YIy4LIEHUs! UX JOCTYIa Ha PbIHKY;

£) NoBbIIIATD KOHKypeHTocnoco6Hocrb HaTYpaJIbHOTO Kay4yKa NyTeM NOOLUpEHNS
uccienoBaHuil 1 pa3paboToK MO CBA3aHHBIM C HHM IIpoGrieMam;

h) noowpats 3¢ dexTHBHOE pa3BUTHE IKOHOMHUKH HATYPANLHOTO KayuyKa, pujiaras
YCHIIHS, CIIOCOOCTBYIOIIME U CONEHCTBYIOIME YIy4IIEHHIO nepepaboTku, Mapke-
THHra U pacnpeiesleHHs ChIPOro HaTypaJibHOTO Kay4yka; H

) paclMpATL MEXAYHAPOAHOE COTPYAHHYECTBO M KOHCYJNbTAIlMM MO BONPOCAM,
CBSI3aHHBIM C HATypaJibHbIM Kay4yKOM H BJIMSIIOIIMM Ha NPEJIOXKEHNE U CIIPOC, U
CnocoOCTBOBATH Pa3BHTHIO M KOOPAMHALMHM NPOrpaMM IO MNPOBENEHHIO MCCe-
LNOBAHMH M OKa3aHUIO NOMOLUM IO BONPOCAM, CBA3aHHBIM C HATYPalIbHbIM Kay4dy-
KOM, a TaKXe JPYIHX IPOrpaMM B 3TOM CBSA3H.

MABA I ONPEOEJIEHUWA

_ Cmamba 2. OnNPEOEJEHUA
Jna ueneit Hactosmero CornameHus:

1) « HartypanbHbli Kaydyk » O3Ha4aeT HEBYJIKAHU3MPOBAHHBLIH 3J1aCTOMEpP B
TBEPAOM HJIH XHIKOM BHUIIE, I10Jy4aeMBblii M3 resen 6pa3sniIbCkoil H 1060ro apyroro
pacTeHMs, B OTHOIIEHHH KOTOPOro CoBeT MOXET [PHUHATH pELIEHHE B LIEJIIX HACTO-
swero CornaleHust.

2) « JloroBapHBaKILASCA CTOPOHA » O3HAYaeT NPaBUTEILCTBO WJIM MEXIIpa-
BHTEJILCTBEHHYIO OPraHM3alMIO, KaK 3TO MPEXYCMOTPEHO B CTaThe 5, KOTOpPbIE
COMMa-CWINCh Ha O0A3aTeNbHOCTH WIS HUX ycnosuil ComiallleHHst Ha BPEMEHHOMH
OCHOBE HJIM OKOHYATEJIbHO.

3) « YYaCTHHK » O3Ha4aeT Z0roBapuBarOLyrOCss CTOPOHY, KaK OHa olnpene-
JISI€TCA BbILIE, B ONIPEACNIEHHH 2)

4) « DKCNOPTHPYIOIIMH YYACTHHMK » O3HaYaeT Y4aCTHHKA, KOTOPHIH 3Kcnop-
THPYET HATypaJIbHbIH KaydyK ¥ OGBABHII ce6s1 IKCIIOPTHPYIOLUMM y4aCTHHKOM, NIPH
YCJIOBHH COINIacust o ctopoHbl CoBera.
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5) « UMnopTUpYyIOLMI YYaCTHHK » O3Ha4aeT YYacTHHKA, KOTOpbIH HMIOp-
THPYET HaTypalibHbIi Kayuyk W oOBABUII ceOf UMIOPTHUPYIOIMM YYaCTHHKOM, NPH
YCJIOBHH COrflacHsA €0 cTOpoHb! CoBeTa.

6) «OpraHuzauus » O3HayaeT MeXAyHapOoHYyK OpPraHM3alMio MO Hary-
PajLHOMY Kay4yky, YIIOMSAHYTYIO B CTaThe 3.

7) « Coser » 03HayaeT MexayHapoAHbIH COBET MO HATYPaJIbHOMY Kaydyky,
YIIOMSHYTHIA B cTaThe 6.

8) « KsamudpuuHpoBaHHOE GONBUIMHCTBO TOJIOCOB » O3HAYAET OOILHIHHCTBO
rojIOCOB, COCTABNAOLIEE [0 MeHbLIeH Mepe IBe TPeTH rolIoCoB, MOAAHHBIX IKCIIOP-
THPYIOIUMMH Y4aCTHUKaMH, MPUCYTCTBYIOIINMH H YYaCTBYIOIIMMH B FOJIOCOBAHUM, U
M0 MeHbLLEH Mepe ABE TPETH IrojloCOB, MOAAHUBIX UMIIOPTHPYIOIUMMH YYaCTHHKAMH,
NPUCYTCTBYIOIUMMH H YHaCTBYIOIUMMH B IOJNOCOBAHHHM, HOACYMTAHHBIX pa3AeiibHO,
IIpA YCJIOBHM, YTO 3TH rojioca TNMOAaHBI MO KpaiiHel Mepe MONOBHHOH y4acTHUKOB
Kax 10 KaTeropuu, NpUCYTCTBYIOIHX H Y4aCTBYIOIHMX B rOJIOCOBAHHH.

9) « DKCHOPT HATYPaJILHOTO Kay4YyKa » O3HaYaeT BLIBO3 HATYPaJIbHOTO Kay4ykKa
B moGOM BHAE 3a MNpenesibl TAMOXEHHOW TeppuTOpMM Jir0GOro y4acTtHHKa, a
« UMIIOPT HATYPaJbHOrO Kay4vyka » O3Ha4yaeT BBO3 HATYPaJIbHOTO Kaydyka B JIOOOM
BHie [UIS BHYTpEHHeH TOProBjM HAa TAMOXEHHYIO TEPPUTOPHIO JIHOOOro y4acTHHKA
NpH YCJIOBHM, 4TO, JUIS LeNell HACTOALIMX ONpeAesIieHuid, TAMOXEHHOH TeppUuTOpHei
B CJIyyae y4acTHMKa, obnanaroinero Gonee yeM OXHON TaMOXeHHOH TeppuTOpHEH,
CUHTAIOTCA BCE TAMOXEHHbIE TEPPHTOPHH STOTO YYaCTHHKA, B3ATHIE BMECTE.

10) « PasnenbHoe mpocToe GONMBLUIMHCTBO TOJIOCOB » O3HAYaeT OOJLHIMHCTBO
FOJIOCOB, COCTapnsoluee Ooree MOTOBUHBI COBOKYNHOrO YHCJA TOIOCOB 2KCIIOP-
TUPYIOUIMX Y4aCTHUKOB, TPUCYTCTBYIOIIMX M YYaCTBYIOIIMX B rOJIOCOBauMH, U Goee
NOJIOBHHBl COBOKYMHOIO YHCJIa TOJIOCOB MMIOPTHPYIOLUMX YYAaCTHHKOB, NMPHCYTC-
TBYIOIUMX ¥ YUACTBYIOUIUX B FOJIOCOBAHUM, TTOACHMTAHHBIX Pa3aesibHO.

11) «Cpobonuo ucnonb3yeMmast BajloTa » oO3HauaeT Mapkun PenepaTUBHOMN
PecuyOmuku 'epmanun, gpaHuysckue Gppanku, sNOHCKUE HEHbl, AHIIHIACKUE PYHTHI
crepyiunroB ¥ aojuiapsl CoenuHenHbix llTaToB AMepHky.

12) « duHaHCOBBIN rofl » O3Ha4aeT Hepuon ¢ | auBaps no 31 aexabps Bro-
YUTENBIIO.

13) « Berymuienne B cuily » O3Ha4aeT aTy BPEMEHHOTO HJIM OKOHYaTeJIbHOro
BCTYIUIEHHA B CHJly nanHoro CoriauieHust B COOTBETCTBUM €O cTaTheil 60.

14) « ToHHAa » 03HA4YaeT MeTPHYECKYIO TOHHY, T. €. 1 000 kr.

15) « Manai3niicknit/CUHranypckuil LeHT » O3HavyaeT CPeAHIOI0 CTOMMOCTH
Malaf3HiCKOro CeHa M CHHMramypcKOro LeHTa no npeobianaroitdM OOMEHHBIM

KypcaM.

16) « B3pewuleHublii MO BpeMeHH 4YUCTBHIH B3HOC Y4YaCTHHKA » O3HAaYaET ero
YHCTHIE B3HOCHl HAJIMYHBIMH, B3BELUEHHbIE HO YHCNY AHEH, B Te4eHHE KOTODPBIX co-
OTBETCTBYIOILME YaCTH YHCTOTO B3HOCA HAJMYHBLIMH HAXOAMJIUCH B PaCMOPSIKEHUH
6ydepHoro 3anaca. ITpu nozmcuere uucna AHed HeHb nojydeHus B3Hoca OpraHusa-
uyeH, NeHb OCYLIECTBIICHUS BLIIUIATHI H AeHb MpEeKpalleHus AeACTBUSA HACTOSILEro
CornaitieHus, He y4HTBIBAIOTCS.
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MABA L. OPTAHM3ALMA Y AAIMUHHUCTPALIUA

Cmamea 3. YUYPEXIEHUE, MECTOHAXOXIEHHME U CTPYKTYPA MEXIYHAPOQHON
OPFAHW3ALIUY MO HATYPAJIbHOMY KAYYYKY

1. MexayHapoaHas OpraHM3alus HO HaTypaJbHOMY KaydyKy, Y4pexIcHHas
MexayHapoOHbsIM COTAILIEHUEM [0 HATypaJbHOMY Kay4yky 1979 rona, npoaosmkaer
CBOIO HEATEJILHOCTh B lleJIsiX BbIHOMHEHHS IOJIOXKEHUI M KOHTPONS 3a HeHCTBHEM
HacTosiero ComaieHus.

2. OpraHH3anus OCYLLECTBJISET CBOU PyHKIMH Yepe3 MexayHapOmHbIH COBET
N0 HaTypajbHOMY Kay4yKy, ero MCnojHuTeNbHOro AMPEKTOpa M MEPCOHAN, a TaKXe
yepe3 TAKUE Apyrue opraubl, KOTOPbIE NpexycMOTpeunl B HacTosiieM ComlalleHHu.

3. Ilpu ycnosun cobmoneHus TpeOOBaHMA NyuKTa 4 HACTOsIIEH CTaTbu
wtab-kBapTHpa Opranuszanuu Oymet Haxomutbcs B Kyana-Jlymuype, eciu Coser
KBANM(HIHPOBAHHBIM OOBIIHHCTBOM FOJIOCOB HE MPHMET HHOFO PEILEHHUS.

4. IMrta6-xsapTupa OpraHU3alMy BCEIa HAXOAUTCS Ma TEPPUTOPUHU OTHOTO H3
Y4aCTHHKOB.

Cmamba 4. YUACTUE B OPTAHUM3ALIMH
1. VYcraHaBnuBaroTCA ABE KATErOPHUH YYACTHUKOB:
a) DKCHNOPTHPYIOLIHUE YYACTHUKH; U
b) MMNOPTHUPYIOILME YYACTHHKH.

2. CoseT onpenesisieT KPUTEPUU HEPEXOA TOTO MJIH MHOTO Y4aCTHUKA U3 OHHOM
KaTeropuu, HpEAyCMOTPEHHOH B NMyHKTe 1 HacTose# craTbd, B APYTYIO, B MOJHOM
Mepe Y4YUThIBas NoyioxeHHs crateil 24 u 27. JIro6oii y4acTHHK, YIAOBJIETBOPSAIOLIHIA
TaKUM KPHUTEPUSIM, MOXET UEPEHTHU B APYTyIO KAaTErOpUIO Y4aCTHUKOB NPHU YCJIOBHH,
yt1o CoBeT KBaJIMGUIMPOBAUHBIM OObILHNUCTBOM TrOJIOCOB YTBEPIUT STOT NEPEXOL.

3. Kaxnas norosapHBarolasCsi CTOPOHA SIBASETCS OTAEJIBbHBIM YYaCTHHKOM
OpraHu3anuu.

Cmamba 5. YUYACTHUE MEXIIPABUTEJLCTBEHHbBIX OPTAHU3ALIUA

1. JIrobas cceinka B HacrosieM Corjamenvu ua « NPaBUTENLCTBO » HJIH
« HPaBHTEJIbCTBA » HOMMMAETCA KaK BKJIIOYaloIlas cChUIKy ua EBpomeiickoe 3KOHO-
MHYeCKoe cooDILEeCTBO U Ha JIOGYH MeXNpPaBHTEJIbLCTBEHHYIO OPraHM3aluIo, HECY-
LIIYyKO OTBETCTBEHHOCTh B OTHOLIEHHHM OOCYXHEHHUs, 3aKJIOYeHHUS W NPHUMEHeHHus
MEXIyHapONUbIX COMIAILECHH, B YACTHOCTH COIJIAIIEHUH MO CBIPBEBBHIM TOBApaM.
CooTBercTBeHHO Jt00ast ccbiika B mactosimieM CorslailieHdy Ha NOANMCanue, pa-
TudUKaLUIO, HPHHATHE WJIH YTBepXAeHHe, JAUOO Ha yBEAOMJIEHHE O BPEMEHHOM
NPUMEHEHHUH HJIH HPHCOCAMHEHMH NOHUMAETCS B OTHOINEHMM TaKHX MeEXIpa-
BUTEJIbCTBEHHBIX OPrauu3anuii kak BKIIIOYAIOIIAs CCHUIKY Ha NMOANHCauue, paTudu-
KallMIo, DNPHHSTHE HAM YTBepXIEHHe, JMOO Ha YBEAOMJIEMHME O BPEMEHHOM
NPHMEHEHHH HJIH MPHCOEAMHEHMH CO CTOPOHBI TaKHX MEXHPaBHTEIbCTBEHHBIX
OpraHu3anui.

2. B ciry4ae roflocoBaHus o BONPOCaM, BXOIAIIHM B cpepy HX KOMHETEHIIHH,
TaKue MEXNPABUTENLCTBEHHBIE OPraHH3alMH OCYLIECTBJIAIOT CBOE MPaBO rojoca
[yTeM HONAYH 4HCJIA rojIOCOB, pABHOTO OGIIEMY YHCIIY FOJIOCOB, BHIACNIEHHBIX B CO-
OTBETCTBHH CO CTaThell 14 ux rocynapcrsaM-wieHaM. B TakHX cyyasix rocynapcraa-
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YJEHbl TaKHUX MECXKIIPAaBITCIIbCTBCHHbBIX opranmaunﬁ HE OCYILICCTBIAKOT CBOC
HHAHBHAYAJIbIIOE NTPABO rojioca.

TJIABA Iv. MEXIYHAPOIHbBIA COBET MO HATYPAJILHOMY KAYUYYKY

Cmampba 6. CoOCTAB MEXIYHAPOLHOIO COBETA MO HATYPAJILHOMY KAYUYYKY

1. BeiciuuM opranoM Opranuzauud sBiseTcs MexayHapoaHblii coBeT no
HATYpaIbHOMY KayuyKy, KOTOPbIH COCTOMT N3 BCEX Y4acTHNKOB OpraHu3aumn.

2. Kaxnawiii yuacTHUK Hpe/icTaBiieH B CoBeTe ONHUM NPEACTABUTENIEM I MOXET
HA3HAYNThL 3aMECTHTEJICH U COBETHHKOB VI Y4acTHs B ceccusix CoBeTa.

3. 3amecTuTtenb NpEACTABHTEIE HMEET MNpaBoO AEeHACTBOBATb M IoJIOCOBAaThH OT
UMCHH NPEACTABUTENSA B Cily4ac €ro OTCYyTCTBHs HJIH B 0COOBIX OOCTOSITENILCTBAX.

Cmamea 7. TTonHoMOYMA UM oVHKLUUHU COBETA

1. Coser obnagaer BceMHU NOJHOMOYMSMH H BBINOMNAET WJN obecnevyuBaeT
BBLIMONNEHUE BCeX (PYHKUIH, KOTOpBIE NEOOXOMUMBI [UIst BLIMOJIHEHHS TMONOXEHUH
Hactosinlero ComiailieHHsi, HO OH HE NOJIHOMO4ET, U He CJleAyeT CHUTaTb, YTO €ro
YNOJNMOMOYMBAIM Y4acTHHKu Hactositero CommawieHus 6parh kakue-imbo o6s3a--
TeJbCTBA, BLIXOOfAILIME 33 paMKH Nactosuero Comaumenus. B sactnoctu, oH me
MOJINOMOYEH 3alIMCTBOBATb OEHbIH, 4TO, OANAKO, HE OrPAHMYHBAET MpIMeNenus
cTaThl 41; ON TaKXe HE MOXET 3aKIIo4aTh HUKAKMX TOProBbIX JOrOBOPOB IO HaTy-
paJIbHOMY Kay4yKy, KpOMe TeX, KOTOpble KONKpETHO NPeayCMOTpENb! B HYNKTE 5 CTa-
T 30. ITpu ocylecTBiIENHH CBOUX NMOTHOMOYMIA Ha 3aKtoueHue aorosopos CoBeT
obecnieiuBaer, 4TOOBI mNonoxeHUs nNyHkTa 4 craTbu 48 nyTeM NHCLMEHHOIO
yBeAOMJIEHHsI [OBOMAIUIMCh [0 CBEACHHSA IpYrMX CTOpPOI, 3aKIIO4aloOUMX TakKue
JOrOBOPbBI, OOHAKO, NECOOIIIOAEHHE TOTO YCJIOBUS HE JIMIUAET caMo Mo cebe Takue
JOTOBOPb! CUJIbI H HE OOJDKHO pacCMaTpUBaThCsi KAk OTKa3 OT TAKOTO OrpanHyenus
OTBETCTBENINOCTH CTOPOIL.

2. CoseT KBUIUGHUUHPOBAHNBIM OOJBLIUNICTBOM IOJIOCOB NPHHUMAET TaKue
npaBujla U pacHopsKeNns, KOTOpble HEOOXODMMBI U1 BBIHOJIHENHUS IONOXKEHHIA
HacTosulero Comlaiuenus ¥ COOTBETCTBYIOT UM. K HHM OTHOCATCS €ro cOOCTBEHHbIE
HpaBHJIa NpoLEeAypbl H NMPaBHJIA NpoleaAypbl KOMUTETOB, YNIOMSNYTHIE B cTaTbe 18,
npaBuJiia ynpassenus 6yQepHBIM 3anacoM U onepauuit ¢ nuM, (PUHaAHCOBbIE NIpaBUiIa
U mpaBuJia o nepconajie OpraHu3anmu.

3. B cootBercTBnH ¢ nmyHKTOM 2 HacTosmlel cratbu CoBeT nma cBoeil nepsoit
CeCCHH NocJie BCTYIUIENHA B ciJly nacroswero ComlallleHus HpOBOAUT pacCMOTPEHUE
NpaBUJl M PACNOPsKENHii, YCTAHOBJIENHLIX B COOTBETCTBUM ¢ MeXayHapooHbimM
comlailieHueM IO HaTypajibHOMY Kay4yyky 1979 rona, ¥ mpuHMMaeT UX C TAKHMH U3Me-
HEHHUSAMH, KOTODbIE OH COYTET MEeOOXOAHMbIMH. JIO HPHMHSTHA TaKMX MpPaBHJ H
pacropsKCHHH NPHMENAIOTCS NpaBHjla U PACHOPSIKEHHS, YCTAHOBIIEHHBIE B CO-
OTBETCTBHIN C MeXaynapoansiM CoriallieHHeM MO HATypasibnoMy Kayuyky 1979 rona.

4. CoBeT BefeT NOKYMEHTAlHUIO, HEOOXOAUMYIO Ul BBLINOMHEHHS UM CBOHX
(yHKUHI B COOTBETCTBUH ¢ HacTosmuM ComauieHuem.

5. CoBeT nybnHKYeT eXerofHelii A0KIaa o AearesbHOcTH OpraHH3allHH H
TaKylo Apyryro HHGOpMaUHIO, KOTOPYIO OH COMTET HEOOXOMUMOIA.
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Cmamoba 8. TIEPEOAYA NOTHOMOUYMUMN

1. Coser MOXeT KBaJIM(DHUUMPOBAHHLIM OONBLIMHCTBOM TOJIOCOB MepenaTthb
MoGoMy KOMHTETY, YUPEXKAECHHOMY B COOTBETCTBHM CO cTaThelt 18, ocyluecTBienue
BCEX MJIM 4acTH CBOMX MOJIHOMOYHI, KOTOpblE B COOTBETCTBHH C IOJIOXEHHAMHM
Hactosuero ComnalieHHs He TpeOyloT KBAJIMPHUIIMPOBAHHOrO BOMBIINIICTBA rol0COB
B Cosere. HezaBucumo ot 3Toi mepenayn nonHoMoyHH, COBET MOXET B JoGOH
MOMEHT pacCMaTpHBaThb M MPUHUMATh PELUEHHS MO JoboMy BONpPOCY, KOTOPBIi MOr
ObITH paHee nepenaH JroOOMY U3 ero KOMHUTETOB.

2. CoBeT MOXET KBaJUPUUMPOBAHHBIM OOIBLUIMHCTBOM TOJIOCOB OTO3BaTh
Jo6ble OJIHOMOYHS, NepeIaHHbIe TOMY HJIH MHOMY KOMHTETY.

Cmamva 9. COTPYAHUYECTBO C OPYTUMU OPTAHU3ALIUAMU

1. CoBer MOXeT 10 Mepe HEOOXOOUMOCTH NMPHHHUMATDL JIIOOLIE HaJIeKaluue
MepBl B OTHOLIENMH KOHCY/IbTalUni M coTpyauHyecTBa ¢ Opranu3anueit O6bvenu-
HeHHbIX Haumh, ee opraHaMu M CrenUau3HPOBAHHBIMU YYPEXICHUAMH, a TAKXKE C
OPYTHMH MEXIIPABHTEJIbCTBEHHBIMI OPraHU3alMAMH,

2. CoBeT MOXET TakXe NPUHUMATh MEpHI IO MOAAEPXKAHHIO KOHTAKTOB C
OPYTHMH COOTBETCTBYIOIMMH MEXIyHAPOIHBIMH HENpPaBUTEJILCTBEHHBIMH Opra-
HH3alUAMH.

Cmamesa 10. JonyCK HABTIOOATENE?

CoBeT MOXET NpHUINIACHTh MPaBHUTEILCTBO JIOOOH CTpaHbl, He ABJAKOLUEHCS
YYaCTHHKOM, WJIH JIIOOYHO OpraHu3aluio, YIOMSHYTYIO B CTaTbe 9, MPUHATH YYaCTHE
B KadecTBe HaOmonarens B yo0OoM 3acenanun Cosera MM JHOOOro KOMHTETA,
YYPEeXAEHHOIO B COOTBETCTBHM CO CTaTbei 18.

Cmamesa 11. TIPEACEDATEND U 3AMECTUTENb [IPEACENATENS

1. Coser H30upaer Ha kaxnawlii roa Ilpencenarens u 3amectHrens Ilpence-
aaresis.

2. TIlpencenatems u 3amectutens Ilpencenarens n3buparorcs OMH — U3 YKcaa
npencTaBurTesiei SKCIOPTUPYIOUNX YYaCTHHKOB, a APYroi — M3 4Kcia NpeAcTa-
BUTEJIE MMIIOPTHPYIOIIMX YYACTHHKOB. OTH [OJDKHOCTH €XETOMHO YepedyrTcs
MEXAY DTUMH JAByMS KaTErOPHAMH YYACTHHKOB IIPH YCJIOBHMH, ONHAKO, YTO 3TO He
NPENATCTBYET B UCKIIOYMTENILHBIX OOCTOATENLCTBAX NMepen30paHuio OOHOTO M3 HHX
WIH TOTO U JPYTOro KBajauhHUUPOBAHHBIM O0NMbIIMECTBOM ronocoB Cosera.

3. B cimyuyae BpemenHoro orcyrcrsus IIpencemarens ero 3amemiaer 3ame-
crutenb [Ipencenatens. B cnydyae BpeMeHHOro orcyrcrBHs Kak [Ipencenarens, tak u
3amecrurens [Ipencenaresns UK NOCTOAHHOTO OTCYTCTBHSA OHOTO H3 HUX WIIH 000OHX
CoBer MOxeT u36paTh HOBBIX OO/DKHOCTHBIX JIHL M3 4YACNa INpeAcTaBUTEJIEH
SKCTIOPTHPYIOINX YYACTHHKOB W/HIM COOTBETCTBEHHO M3 YHCJa HpeAcTaBHTesel
MMIIOPTUPYIOMIMX YYACTHHKOB Ha BPEMEHHON WJIM TOCTOSAHHOM OCHOBE, KaK TOro
MOryT TpeboBaTh 00CTOATENLCTBA.

4. Hu Ilpencenaresns, Hu mo6oe apyroe DOJDKHOCTHOE JIMIO, INpeaceaaTesib-
cTBylouiee Ha 3acefaHnu CoBera, HE Y4aCTBYET B TOJIOCOBAHMH HAa DTOM 3aCelaHUH.
OpHako TpaBO roloOca TOTO YYaCTHHKA, KOTODOTO OHH IMPENCTaBIAIOT, MOXET
OCYILECTBJIATLCA B COOTBETCTBHH C MOJIOKEHHUAMH ITYHKTA 3 cTaTbH 6 UM MIyHKTaMHK
2u 3 crareu 15.
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Cmamva 12. VCNOMHUTEJBHBIA AUPEKTOP, YTIPABNAIOIIUMI BYGEPHBIM 3ANACOM
W IPYIOM MEPCOHAIJ

1. Coser xBaydpUUHPOBAHHBIM OOJBLIMHCTBOM FOJIOCOB HasHauyaeT Mcnosn-
HHTEJILHOTO QHpEKTOpa M Ynpasnsiollero OydepHbIM 3anacoM.

2. Vcnosus Ha3HaueHus VCHONMHHTENBHOTO OHPEKTOpPa KM YIpaBSIOWIETO
OydepHbiM 3anacoM onpenenstorcs CoBeToM.

3. HcnonuuMTenbHbIH OHPEKTOP SABJISETCA [JIABHBIM AAMHHHCTPATHBHBIM
IOOJDKHOCTHBIM JIHUOM OpraHi3aliMH H HECeT OTBETCTBEHHOCTh nepel CoBeTOM 3a
HCIIOJTHEHHE UM NMPUMeHeHHe HacToAlero ConmalieHuss B COOTBETCTBHH C TOJIOXKEHH-
aAMu Hactosnlero Comauienns u perieHuamu Cosera.

4. Vnpapnsawowuit OydepHbIM 3amacoM HeECET OTBETCTBEHHOCTHL nepen Hc-
MOJIHUTEJIbHBIM OHPEKTOpOM M COBETOM 32 BBINONHEeHHE QYHKLHIH, BO3JIOXEHHBIX HA
Hero HactofAmuM CoOmallleHHEM, a TaKXe IONOJIMUTENbIbIX QYHKUMI, KOTOpbIE
MOTyT ObITL omnpenencHsl CoseToM. VYnpasnsiowmil OydepHbiM 3amacoM Hecer
OTBETCTBENMHOCTD 33 MOBCEOHEBHOE ynpaBieHHe OydepHbIM 3amacoM M MOCTOSHHO
uabopmupyer HcnonHutennHoro aHpektopa o6 obmmx onepauusx ¢ OydeprnbiM
3anacoM, ¢ TeM 4ToOb MCIONHHTENbHBIH OHPEKTOp Mor obecneunBats ero 3ddde-
KTHBHOCTH B TOCTI)XXEHHH Leiell HacTosuero Cornalienus.

S. HcHonHUTENbHBIH AHPEKTOP HAa3HAYaeT HEPCOHAM B COOTBETCTBHH C Ipa-
BUJIaMH, ycTaHaBiuBaeMbiMu CoBeToM. Ilepconan mecer OTBETCTBEHHOCTH IEpen
HcnonHuTeIbHBIM IHPEKTOPOM.

6. Hu HMcnonnutenbHbIA OHPEKTOp, HM JIIOOOH ApYyroil COTPYAHHK, BKJIKOYas
Vipapnsromero OydhepHbIM 3aracoM, He IO/DKHBI HMETh Kakoi-m6o ¢umaHcoBoii
3aMHTEPECOBAHNOCTH B IPOM3BOACTBE HIM TOPTrOB/ie KAyYYKOM WM B CMEXHBIX
KOMMEPYECKHX BHIAX AEATEILHOCTH.

7. Tlpwu ucnonHenuu cBoux obs3aHHocTel UcnonnurenbHblid AHpeKTOP, Yiipa-
prsAowui OydepHsIM 3a1aCOM M ApYTHe COTPYIHHKHM He JOJDKHBI 3alpaliiMBaTh HIIH
HOJIY4aTh YKa3aHHUs OT KAKOro-JIHOO y4aCTHHKA HJIM OT KaKOTro-Iu0o ApYroro opraHa,
SBJIAIOLErOCs NOCTOPOHHUM Ui CoBeTa WM 118 JII000ro KOMHTETA, YYPEXKAECHHOTO
B COOTBETCTBHHU €O cTaThel 18. OHM HOMKHBI BO3NEPXKATHCH OT MOOBIX NeACTBUIA,
KOTOPblE MOTYT OTPa3UTBLCH HA MX MOJOXEHHH KaK MEXIYHAPOAHBIX JODKHOCTHBIX
JIHL, OTBETCTBEHHLIX Juib nepen CosetoM. Kaxnabiii yyacTHHK 06s3yeTcs YBaXaTh
HCIUTFOYMTENIBHO  MEXIYHApOIOHBIN XapakTep oO0s3aHHocTe MCnonHHTENBHOTO
IUPEKTOpa, Ynpassioero 6ydpepHbiM 3a0acoM M OPYrHX COTPYOHHKOB H HE IIbi-
TAaTbCs OKa3aTh A HUX BIMAINHNE MPH MCIOIHEHMH UMH CBOMX 00s3aHHOCTEH.

Cmamesa 13. CEccuM

1. CoBeT, kax MpPaBUIIO, POBOOMT OHY OYEPENHYHO CECCHIO B mHoiyroaue. B
HeJIsX pacCMOTPEHHs Anana3oHa ueH COBET NPOBOAHT CECCHIO B IBYXHEAEbHblit
CPOK CHYCTs Kaxkasie 15 unH 30 Mecaues, yHOMAHyTHie B craTbe 31.

2. TloMMMO ceccHii, CO3LIBAEMBIX B OOCTOATENLCTBAX, KOHKPETHO MpPEdyCMO-
TpeHHbIX HacTtoammM ComnaulenueM, CoBeT coOMpaeTcs TaKXe HA CIEUHAJILHYIO
CECCHIO BCAKHHA pa3s, KOra OH HPUHHMAET pelieHHe 00 3ToM, Wiy no TpeGoBauHmio:

a) Ilpencenarens Coserta;
b) VICnONHHTENBLHOTO IUPEKTOPA;

¢) OOJBLIIMHCTBA SKCMOPTHPYIOMIKX YYaCTHUKOB;
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d) 6onbLIMHCTBA UMIIOPTHUPYIOLLNX YYaCTHUKOB;

€) ONHOTO M3 3JKCMOPTUPYHOINMX YYACTHHKOB MJIM HECKOIBKUX DKCIOPTUPYIOLIHMX
Y4YaCTHUKOB, pacloiaraloliux no Menblueii Mepe menee 200 ronocamu; unu

S OmHOro M3 HUMNOPTHPYIOLUMX YYACTHUKOB MJIM HECKONbKUX HMAOPTHUPYIOLLHX
YYaCTHUKOB, pacnojiaraoluux no Menniueil mepe 200 ronocamu.

3. Ceccun npoBoastcs B wrab-kBaptupe Opranusauuy, ecam CoBeT KBaym-
GUUMPOBAaHHBIM OONBLIMHCTBOM TONIOCOB HE NpuUMET MHOro pewieHusa. Ecnu no
NpUIJIALIEHHIO KOro-IH6o u3 yyacTHukoB CoBeT cobupaercs He B witab-KkBapTHpe
Oprand3auuy, a B HHOM MeCTe, TOT YYaCTHHK HECET COOTBETCTBYIOLUME TOMOJH-
uTesbuble pacxonsl Cobera. :

4. 'VYBenoMJieHUS O CO3bIBE JIFOOBLIX CECCHH M MOBECTKA OHA TaKMX CECCHH Ha-
NpPaBJIAIOTCA YYacTHHUKaM VICHONMHUTENbHBIM AMPEKTOPOM B KOHCYbTauuu ¢ [Tpence-
nareneM CoBeTa He MeHee 4eM 3a 30 1OHeil O HMX OTKPBITHSA, 32 HCKJIIOYEHUEM
3KCTPEHHBIX CJIy4aeB, KOTIA YBENOMJIEHHE HANpaBseTcs He MeHee 4eM 3a 10 mHei
0 OTKPBITHS CECCHHU.

Cmamesa 14. PACNPEAEJNEHUE I'OJIOCOB

1. DOxcnopTHpyroluMe Y4aCTHHKH HMEIT B obueii cnoxsoctu 1 000 rosocos,
U UMIOPTHPYIOLIME YUACTHUKH HMEIOT B obieit cnoxnocty 1 000 ronocos.

2. Kaxniplit 3KCHOPTHPYIOIIMIT YYACTHHK IIONy4YaeT OOUH MePBOHAYaJIbHLIN
rostoc u3 1 000 ronocos, 3a TeM UCKJIIOYEHHEM, YTO B CJIy4ae SKCHOPTUPYIOUIETO yya-
CTHHUKA, YMCThIH IKCIOPT KOTOPOTo cocTaBnseT MeHee 10 TrIC. TOMH B ro, nosioxeHue
O MEPBOHAYAJILHOM TOJIOCE HE MPHMEHSAETCA. OCTaJIbHbIE rojoca IToH KaTeropuH
pacnpenensoTcs MexAy SKCNIOPTHPYIOIUMMM YYaCTHHKAMH B MaKCUMajIbHO BO3-
MOXHOM CTeleHH NPOMOPLUHOHANILHO O0OBEMY HX COOTBETCTBYIOLIETO YHCTOrO
3KCNIOPTa HATYPAJILHOI'O Kay4yka 3a AATh KaJieHOAapIhbIX JIET, MAYUnas ¢ TOro roaa,
KOTOpBI# Ha WIECTb KAJIEHOAPHBIX JIET MPEAIIECTBYET PACHPENEIICHHIO TOJIOCOB.

3. Tonoca MMNOPTHPYIOLIMX YYACTHUKOB DACHPEAENAIOTCS MEXIY HHMH B
MAaKCHMaJIbHO BO3MOXHOH CTENEHH MPONOPIHOHAJIBUO CpeIHeEMYy OOBEMYy HX CO-
OTBETCTBYIOIIEr0 YUCTOrO UMIIOPTA HATYPAJIbHOTO KaydyKa B TE4€HWE TpeX KaJleH-
JAPHLIX JIET HaYdHas C TOTO Trola, KOTOpPbIH Ha dYeTblpe KaJIeHOAPHBIX rojaa
MpeauIECTBYeT PACHpeesIEHHIO TOIOCOB, 33 TEM HCKJIFOUEHHEM, YTO KaX/bld MMMOp-
TUPYIOUIMI YYACTHHK IIQJIY4aeT OIMH rojloc, Jaxe €C/IM ero MponopUHOHAIbHAS YH-
CTas I0N8 HeAOCTAaTOYHA IS TOTO, YTOOB! ONpaBaaTh TaKOE pacnpeeieHHe.

4. [nsa ueneit myHkToB 2 U 3 HacTosLleil cTaTbH, MYHKTOB 2 U 3 crartbu 27,
KacaroUIUXCs B3HOCOB UMIIOPTHPYIOLIMX Yy4acTHUKOB, H ctaTbu 38 CoBeT Ha CBOeii
NepBOil CECCHM COCTaBJIsIeT TaOJMLY MAHHBIX IO YMCTOMY SKCHOPTY IKCIOPTHPY-
FOLIMX Y4aCTHHUKOB M TabyMLy OaHHBIX IO YUCTOMY MMHOPTY HMIOPTHPYOLIHX
YYaCTHHUKOB, KOTOpbI€ €XErOQHO MepecMaTPUBAIOTCA B COOTBETCTBUH C HACTOSLLEH
CTaTbei.

5. KonM4ecTBo ronocoB HE MOXET BbIpaXartbCs LIpO6HbIMPI YuCJiaMH.

6. CoseT Ha cBO€il mepBOil cecCMM NMOCJE BCTYIUIEHHS B CHJIy HACTOSIIErO
Cornamenns pacnpefesisieT ronoca Ha 3TOT I'ofl, U 3TO pachpedeleHHEe OCTaeTcs B
cujle 10 NepBOH OYepeqHOM ceccuM ClIeQyIOLIEero roaa, 3a MCKJIFOYEHHEM CJIy4aes,
NpeqyCMOTPEHHBLIX B MyHKTe 7 Mactosiuedf cratbu. 3aTeM Ha kaxabiid rom Coser
pacnpenenseT rojoca B Havyajle HepBOil ouepemHOH ceccuM 3TOro roma. ITo
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pacnpeaejieHue oCTacTCs B CUIE 1O HCpBOﬁ oqepezmoﬁ CECCHUH Cl1eayrolIero roaa, 3a
HCKITIOUYECHHUEM CTy4aeB, IPEAYCMOTPECHHBIX B MYHKTE 7 HacToOsLIEHR CTAThy.

7. Tlpu nrob6oM M3MEHEHHH cOCTaBa y4acTHHKOB OpraHM3aUMM MJIM B Cllydae
OPUOCTAHOBJIEHUS WM BOCCTaMOBJIIEHHS MpaBa rojioca Kakoro-nubo y4acTHHKA B
COOTBETCTBHU C JI0OBIM monoxeHneM uacrosiwero Cornamenus Coper mepepac-
npenesisieT rojioca B paMKaX COOTBETCTBYIOLLEH KaTerOpMM WM KaTEropuii y4acr-
HHKOB COIVIACHO MOJIOXEHUSM HACTOSILEH CTATbHU.

8. B cnyyae HCKJTFOYEHMS Y9aCTHHKA B COOTBETCTBUM CO CTaTheil 64 unu BrIxoaa
y4acTHMHKA B COOTBETCTBMM €O cTarhedl 63 MM cTarbeit 62, B pasynbrare 4ero
oblias goss B TOProBjie, MPUXOAAIIASACH Ma OCTaJIbHBIX YYacTNNKOB JItOOOH Kare-
rOpHH, coMxaercs 10 ypoBHs MeHee 80%, CoBeT MPOBOIMT CECCHIO M MpUNHMMAaET
pelleHHe OTHOCHTENIBNO MOJNOXeuHi, ycnosuil M nanbHefero ¢GykuMoHNpoBaHus
Hacrosituero CormallieHus, B TOM 4HCJIE, B YaCTHOCTH, OTHOCHTEIbHO meoOxoau-
MocTd noaaepxauusi 3hdexkTuBubix onepauuii ¢ OydepHbiM 3anacom 6e3 Bo3JIO-
HEHUS M3JMIIMEro GHUNAncoBoro OpeMeHH Ha OCTaJIbHBIX Y4acTHHKOB.

Cmames 15. TIPOLE#YPA FOJIOCOBAHMSA

1. Kaxnaplii yyacTnux UMeeT NMpaBo M04aBaTh TO HICJIO IOJIOCOB, KOTOPHIM O
pacnonaraet B CoBeTe, U HE HMeeT NpaBa JIeJIUTh CBOU rojioca.

2. Tlytem nucbMenuoro ysenominenus Ilpencenatento Cosera moboii axcnop-
TUPYIOLIMIA Y4aCTHMK MOXET YNOJNOMOYHTBH JIEOOOro ApYroro 3KCHOPTHPYIOLIEro
YYacCTHHKA, a JIroOOH MMNOPTHPYIOUIMH YJACTHUK MOXET YINOJIOMOYMTL JIHO60ro
JpYyroro UMIMOPTUPYIOLIErO YYaCTHUKA NMPECTABIIATh €T0 HHTEPECH! M OCYLIECTBIIATD
€ro npaBo rojioca Ha yo6oii ceccun uim mobom 3acenanuu Cosera.

3. YyacTnuk, YNOJTHOMOYEHNBIA JPYTUM YYaCTHMKOM MOAABaTh rojioca MHo-
CJIE[IHETO, NOAAET TAKHE roJI0Ca COMIACHO JNAHHBLIM MOJIHOMOYHSIM.

4. Bospnepxasuiuiicsi BO BpeMsl TOJIOCOBAHUS YIACTHMK PACCMATPHUBAETCH KAK
HE NoAaBUIMi CBOUX TOJIOCOB.

Cmamoea 16. KporyMm

1. Ksopym Ha mo6om 3acenaHuu CoBeTa COCTaBJISIET NPUCYTCTBHE OOb-
LUMIICTBA DKCIOPTHUPYIOLIMX YYaCTHHUKOB I OOJIbIUMHCTBA HMIOPTUPYIOUIMX Y4acT-
HHMKOB NpH YCJIOBHMHM, YTO TakKMe yYaCTHHKHM pacnoiararor no kpafineit Mepe OByms
TPETAMH OOLIEro YKciia rojlocoB B CBOMX COOTBETCTBYIOLIMX KATETOPHUSX.

2. Eciu B neHb, Ha3HAYCHHBIH [UIs 3acefanusl, U Ha CICAYIOLUUI Aeub KBOPpyM
B COOTBETCTBHH C MyHKTOM | HacTosilled CTAaTbu OTCYTCTBYET, TO HA TPETHH [IeHb U
B MOCJEOYIOLUIHE [HH KBOpYM OyIeT COCTaBjIATH MPUCYTCTBHE OONBIUMHCTBA
SKCOOPTUPYIOLUMX YYaCTHUKOB M OOJIBLIMUCTBA UMIOPTUPYIOIUHMX YYACTHUKOB NpPH
YCJIOBHUH, YTO TaKHE YYACTHHKH pacnonararoT 60/bIIHHCTBOM OOLUEro YUCyia rojiocoB
B CBOUX COOTBETCTBYIOILMX KaTEropHsiX.

3. TlpencTaBHTENLCTBO B COOTBETCTBMH C MyHKTOM 2 cTarbH 15 paccMarpu-
BaeTCs KaK MPUCYTCTBHE.

Cmamea 17. PEWEHUS

1. Bce pemenus u pexomeHnauun CoBeTa NMPUHUMAIOTCS pa3lesibHBIM MpO-
CThIM OOJIBIIMHCTBOM TOJIOCOB, eC/I nactosmuMm ComlalenyeM He MpeyCMOTPeHo
unoe. :

Vol. 1521, 1-26364



1988 United Nations — Treaty Series * Nations Unies — Recueil des Traités 157

2. B ToM ciyyae, KOIIa OAHH M3 YYaCTHHKOB HCIONb3YET MOJIOKEHIIA CTAThU 15
H ero rojioca rnofaHbi Ha 3aceqaHuu CoBeTa, TaKoi y4aCTHMK pacCMarpuBaercs A
yenieil myHkTa 1 HacrosieHd CTaTbH KAK HPHUCYTCTBYIOIMMH H y4acTBYIOLUMH B rosao-
COBaHMH.

Cmambesa 18. YJYPEXIEHUE KOMWUTETOB

1. TlpomomxaroT CBOIO HEATENLHOCTb YYpexaeHHble MexaynapoaHbiM cora-
LIEHHEM [0 HaTypaJlbHOMY Kayuyky 1979 rona cienyroime KOMHTETBI:

a) KoMuTer no aaMHHHCTpPaTHBHLIM. BOIIPOCaM;
b) Komurer no onepanusM ¢ OydepHbIM 3anacom;
¢) KomMuTeT nmo crarucruke; 1

d) KoMuTeT o npo4nm MepornpHATHSIM.

CoBeTr KBaMM(UUHUPOBAHHBIM OONBLUIMHCTBOM TOJIOCOB MOXET TAKXe MPHHATH
pelerne 06 yupexaeHHu TONOTHHTEIbHBIX KOMIITETOB.

2. Kaxnplit kxomuter oTBercTBeHeH mepen CoseroM. Coer kBasudHuupo-
BAHMBIM OOJIBIIMHCTBOM TOJIOCOB ONPENENSIET WICHCKHH COCTaB M KpPYr BedCHHs
KaX[0ro KOMHTETaA.

Cmamesa 19. I'PyNiNA DKCNEPTOB

1. I'pynna MOXeT CO3JaTh IpyNIly DKCOEPTOB B COCTaBE MPOMBILLUIEHHBIX I
TOPrOBbIX JKCHEpPTOB B OOJIACTH Kaydyka JSKCIOPTHPYIOIIMX H MMIOPTHPYIOUINX
y4aCTHUKOB.

2. Jliobas Takas rpynna OyneT NpenoCTaBIATb KOHCYJILTAIMM M IOMOILIb
CoBeTy U €ro KOMUTETaM, OCOOEHHO B TOM, YTO KacaeTcs onepanuii ¢ 6ydepnbiM 3a-
1acoM M APYTMX Mep, YKa3aHMbIX B cTaThe 43.

3. UYnenckuii coctas, PyHKUHMH H aAMUHIICTPATUBIBIH MeXanu3M 1000t Takoi
rpynibt 6ynyT oHpenesstbcsi COBETOM.

m1ABA V.  TIPUBMJIETMU U UMMVYHUTETBI

Cmambs 20. TIPUBUJIErMU U UMMYHMTETHI

1. Oprauusanns spiseTcs OPUIHYECKUM JIMUOM. B yactHocTH, Oe3 nanecenns
yiepba monoxeHuaM nynkTa 4 ctaTbd 48 OpraHusanus o6nagaeT mpaBoCIHO-
COOHOCTBIO 3aKJIIOMaTh IOrOBOPHI, MPUOOPETAaTh IBHXHUMOE U HEOBIDKUMOE HMY-
LIECTBO U PACIOPSKATHCS M, a TaKxke BO30yxnaTh cyneOHbie nena.

2. B kpatvaillune cpoku OpraHu3anus OoOONBaeTCA 3aKIIOYEHHUS C NpaBH-
TEJILCTBOM CTPaHbi, B KOTOpOH pacnionoxena mrab-ksapTupe Opranusaunn (naiec
HMEHYEMBIM « MPaBHTEILCTBOM INpUNMMalolie# CTpaHbl »), comaileHHs (najee
HMEHYEMOTO « COIAIUEHHEM O LITab-KBapTHPE ») OTHOCHTENBHO TAKOro CTaTyca,
NpUBWIETHA U MMMyHUTeTOB OpraHusanuu, ee McmomHHUTeNbHOro IMpexkTopa,
VYnpasnsmolero 0ypepHbIM 3anacoM, APYTrHX COTPYOMMKOB H DKCHEPTOB H neje-
rauuit yyacCTUMKOB B Te€X Pa3yMIbIX Mpefeiax, B KaAKHX 3TO NMEOOXOMHMO IUIA Bbi-
MOJIMEHNS HMII CBOMX (PYHKIIAHA.

3. o 3awiioveHHs comlallieHuss o mrab-ksaprupe Oprauu3ands OpPOCHT
NPaBUTENLCTBO IPUHUMAIOLIEH CTPaubl OCBOOOINTD B HpeaeaX, COBMECTHMEBIX C €€
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3aKOHONATENLCTBOM, OT HAJNOrooOJOKEHHsT CYMMbl BO3HArpaXK[I€HMs, BLITLIAYH-
BaeMble OpraHu3alueii CBOMM COTPYAHHKAM, a TaKXKe aKTHBBI, JOXOAbl M MPOYYIO
cobcTBeHHOCTH OpraHu3almy.

4. Opranuzands MOXeT TakXe 3aKMOYHTh C OXHHM MJH HECKOJLKHMH
NpaBUTENLCTBAMH COMIALIEHHs, MOUIeKalllMe YTBepxkAcHHI0 COBETOM H Kacaroliu-
€Csl TaKMX NMPHBWJIETHH M MMMYHHTETOB, KOTOPble MOIYT ObIThb HeOOXOAMMBI IS
HAJUIEXKAILIETO OCYyLIecTB/IeHHs HacToswero CorlameHus.

5. Ecau wrab-kBaptupa OpraHu3alliM NEpeBOIMTCS B APYFYIO CTpaHy, TO
NpaBUTEJILCTBO TAKOH CTpPaHB B KpardaHIuWe CpokH 3akimouaer ¢ Oprauusauneit
comlamenye o mrab-kBapTupe, nopiexaulee yreepxaeHuo CoBeToMm.

6. CornameHHe o mWTab-KBAPTUPE HE ABNAETCS COCTABHOM YaCThiO HACTOALIErO
Cornaiwenus. Ero neiicraue, oiHako, npeKpaiaeTcs:

a) Mo COIALICHHIO MeXAy MPaBUTENbLCTBOM HpHHMMatollel cTpanbl H Oprasm-
3aliHen;

b) B cnyyae mepemellenus wTab-kBapTHpyl OpraHM3alMM C TEPPHUTOPHH NPHIH-
Malollled CTpaHbl; HIH

¢) B Cllydae NpeKpalleHUs cyllecTBOBaHUs OpraHu3aliy.,

MABA VI. CUETA U PEBU3US

Cmamobsa 21. OUHAHCOBBIE CYETA

1. Jna ¢yHKUHMOHMpPOBAaHMS M BbINOJNHeHMA Hactosilero ComameHus
yYpeXAaroTCs OBA CYETa!

a) cuer bydepHoro 3amaca; u
b) agMHMHUCTPATHBHLIN CHET.

2. Bce Hmxkecneayoulue MOCTYIUIEHHs M PAcXoflbl, CBS3aHHBIE C CO3[aHUEM,
$yKUMOHMpOBAaNHEM H HOAnep)KaHHEM OydepHOro 3amaca, OTHOCATCH Ha cHyeT Oy-
¢epHOro 3amaca: B3HOChl YYaCTHMKOB B COOTBETCTBHH CO CTaTbheil 27, HOXOmbI OT
Hponax OydepHbIX 3aIacoB MM 3aTPATHI B CBA3H C MX MPpHOOpeTeHHEM; MPOLEHTH Ha
BKJIagbel cyera OydepHoro 3amaca; pacxoQbl Ha KOMHCCHOHHBIE, CBS3aHHBIE C
KyIUleii-ipoaaxei, Ha XpaHeHHe, NepeBo3Ky H oOpaboTKy rpysoB, noauepxasue H
OOHOBJIEHHE 3aMacoB U CTPaxOBaHHE.

3. Bce apyrve NOCTYMJeNUs M pacXofbl, CBSA3aHHblE ¢ (YHKUHOMHMPOBAHHEM
Hacrosero CornamieHus, OTHOCATCH HA aIMAUHMCTPATHBHLIH cueT. Takue pacxonsl,
Kak MpaBMJIO, MOKPBIBAIOTCSA MOCPEACTBOM B3HOCOB YYaCTHHKOB, pPa3MeEpbl KOTOPBIX
YCTaHABIIMBAIOTCH B COOTBETCTBHH CO cTaThel 24,

4. Opranusauuss He HECeT OTBETCTBENHOCTH 3a pacxodbl nesieranuid unm
nabmonatenei 8 CoBeTe U JIIOOOM KOMHTETE, YYpPEXIAEHHOM B COOTBETCTBHM CO
cratneii 18.

Cmamea 22. ©OPMA TIATEXEN

Tlnatexu Ha anMHUHHCTPAaTHBHLIA cyeT M cyeT OydepHoro 3amaca ocylile-
CTBJIIFOTCA B CBODOIHO MCHOJIb3yEMBIX BaJIIOTaX MM B BAJIOTaX, KOTOPbIE ABJIAIOTCA
KOWBEPTHPDYEMBIMH HAa OCHOBHEIX BaJIIOTHBIX PbIHKAX B CBOOOIHO HCMOJIb3yeMBble
BaJlOThl, H HA HHX He PacpoCTpaHAIOTCS BaJIIOTHbIE OFPAaHHYEHHS.
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Cmamva 23. PEBU3MSA

1. Kaxnawiii punancosblit ron CoBer Ha3Ha4YaeT OyXrajTepoB-peBH3OpPOB IS
MPOBENECHHS PEBHU3UU COCTOSHHS €ro CYETOB.

2. PeBusopaHnas He3aBHCHMbIMH OyXraJTepamMH-peBH30OPaMH BEIOMOCTh
OTHETA O COCTOSIHHM AAMMHHCTPATHBHOTO CYETA NPENCTABIAETCS YYaCTHMKAM B
KpaTyailliue CPOKH, HO He MO3MHEe, YeM Yepe3 YeThipe Mecsala NMOC/e OKOHYaHMS
Kaxaoro (MHaHCOBOro roma. PeBM30BaHHAs He3aBHCHMMBIMH OyXrantepaMu-peBu-
30paMH BEIOMOCTb OTYETA O COCTOSHUH cyera OydepHOro 3amaca mpencrasisercs
Y4aCTHHKaM He paHbllle, 4eM vYepe3 60 mHeH,HO He MO3XKe, 4YeM 4epe3 YeThipe Mecala
NOCJie OKOHYANHs KaXa0ro puHaHcoBoro roxa. PeBH30BaHNbIe BEAOMOCTH OTYETOB O
COCTOSIHMM aIMHHHMCTPATHBHOTO cueTa n cyera OydepHoro 3amaca momnexar co-
OTBETCTBYIOLIEMY yTBepKAcHHI0 COBETOM Ha ero cienyrouleil ovepeHO# ceccuu.
IMocne 3Toro nybinkyercs KpaTkas CBOAKA peBU3OBAHMBIX CYETOB H OasaHca.

[JIABA VIL  AIMHUHUCTPATUBHBI CYET

Cmambsa 24. YTBEPKIEHUE AIMHUHUCTPATUBHOTO BIOIDKETA
U YCTAHOBJIEHUE PA3MEPOB B3HOCOB

1. Ha nepBoit ceccuu mociie BCTyIUIEHHS B CHJTy Hacrosiwiero ComalieHus
CoBeT yTBepXAaeT aIMHHHCTPATHBHBIN OIOMKET Ma MEpHON CO HHS BCTYIUIEHHS B
CHJIy H 10 KOHLA MEpBOro (MHAHCOBOro roga. B manbHelilemM, BO BTOpOil MONMOBHHE
Kaxnoro ¢uHaHcoBoro roga, CoBeT yTBepxkIaeT aAMHHHUCTpATUBNBIH OromkeTr Ha
cnenyrownii punancosstii ron. CoBer onpenenseT pasMep B3JHOCAa B NaHHBIH Gromker
KaXXOro Y4aCTHHKAa B COOTBETCTBHH C MMYHKTOM 2 NAacTOsALIeH CTaThH.

2. B3HOC KaXxOoro y4yacTHHKa B aJAMHMHHUCTPATMBHBIH OIOMKET Ha KaXIblH
(uHaHCOBBII rof JomkeH ObITH MPONOPLMOHAJIEH YHUCITY €70 rOJIOCOB B 00111eM YHCIIe
roJIOCOB BCEX YYACTHHUKOB B MOMEHT YTBEPXKICHMS aIMHHUCT paTUBHOIO OromkeTa Ha
NaHHbl QHHAHCOBHIM roa. I1pu ycraHOBIEeHHH pa3MepoB B3HOCOB IOjIOca KaXKAoro
y4acTIIMKA INOXCYHTHIBAIOTCH 0e3 ydera NmpHOCTANOBJIENHS NPaBa rojoca Kakoro-
b0 M3 YYAaCTHHKOB H Oe3 yyeTa MpOM3BENEHHOTO B Pe3yJIbTaTe 3TOrO mnepepacnpe-
ZeJienus roJIOCOB.

3. Pa3mep nepBOHAYaJILHOTO B31OCAa B AAMHHHCTPATHBHBLIHA Gromker moboro
NpaBHTENIbCTBA, KOTOPOE CTAHOBHTCH YHACTHHKOM MOCJIe BCTYIUIENHS B CHJIY Ha-
crosiutero ComnaiieHns, yctanaBnuBaeTcs COBEeTOM Ha OCHOBE YHCJIA TOJIOCOB,
KOTOPBIMH OyIET pacmonararb 3TOT YYACTIHK, M CPOKAa, HAYMHAIOIIErocs cO M,
KOrga OHO CTAHOBHMTCSA YYaCTIMKOM, M OO KOHLA TEKYIIero (HHaHCOBOIO rona.
Onuaxko pa3Mepbl B3HOCOB, YCTAHOBJIEHNBIE JUTS OPYTrHMX YYaCTHHMKOB Ha 3TOT ¢m-
HAHCOBBIN IO, OCTAIOTCA NEN3MEHHBIMH.

Cmambsa 25. YTNATA B3HOCOB B AIMUHUCTPATUBHBIN BIOKET

1. B3HoCH B NepBBHIH aAMHHUCTPATHBHLIN Or0MKeT MOMUIEXAT yIiaTe B CPOK,
ompenenseMbii COBETOM Ha €ro nepBoii cecCud. B3mockl B nocienyloluHe aXMHHH-
CTpaTHBHbIE OIOIKETHI MOMJIEKAT yIunare K 28 deBpans kaxxoro GHHaNCOBOro roaa.
IMepBoHaYasbHbIH B3HOC MPAaBHTENILCTBA, KOTOPOE CTAMNOBUTCS YYaCTHHKOM NOCHE
BCTYIJICHUA B CHJIy Hacroswero ComiaieHuns, YCTaHOBJIEHHBIH B COOTBETCTBHH C
NyHKTOM 3 CTaTbM 24, 33 COOTBETCTBYIOLUMHA (HHAHCOBBLIH roi MOMJIEXHT yIjlaTe
yepe3 60 nHel nociie NaThl, KOIAA OHO CTANOBHTCS YYaCTHHKOM.
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2. Ecnu xakoil-nubo y4aCTHHK HE YIJIATHI MOMHOCTBIO CBOEro B3HOCA B
aJMHHHCTPATUBHBINA OIOIKET B TeyeHHe IBYX MeCSLEB HOCIE HACTYIUIEHHS CpOKa
yIu1aThl TAKOTO B3HOCZ B COOTBETCTBMM C MyHKTOM | Hactosmiel cTateu, McnonHu-
TeNbHBIH JHPEKTOP NpedsIaraeT TOMY Y4aCTHHKY IPOU3BECTH IUTATEX B KpaTyalIui
cpok. Eciii y4acTHUK He yIJIaTUJ1 CBOH B3HOC B TEYEHIE ABYX MECSLEB I10CJIE TAKOrO
obpaienus McrnonMHTeIbHOro AMpeKkTopa, ero mnpaso ronoca B OpraHusauuu
NPUOCTAHABIUBAETCS, €CIU ToAbko COBET He NMpUHMMaeT MHOro pemeHus. Eciu
y4aCTHMK BCE elll€ He YMJIATIUI CBOi B3HOC B TEYEHHE YEThIpeX MECSLEB MIOCIIE TAKOTO
obpamenus UcnoauuTtensHoro aupekropa, CoBeT NPUOCTAHABIMBAET B OTHOLIEHUH
STOro y4aCTHHMKAa OCYILECTBJIEHHE BCeX NpaB, NPEROCTABJIEHHBIX B COOTBETCTBHU C
HactosmuM CornamenueM, ecid CoBeT KBaJNQUIMPOBAaHHBLIM O OJBIIMHCTBOM
rOJIOCOB HE NPHHUMAET HHOTO PELUeHHS.

3. 3a 3anepxky ymwiarsl B3HocoB CoBeT B3umaeT wmrpad mo 6a3ucHoH mpo-
LIEHTHOH CTaBKe B NPUHUMAIOILIeH CTpaHe ¢ 1aThl, Ha KOTOPYHO B3UOCH JOJDKHBI ObITh
yIUIa4eHbl .

4. VYYaCTHHUK, OCYIECTBIIEHHE IIPaB KOTOPOrO NPUOCTAHOBJIEHO B COOTBET-
CTBHH C NYNKTOM 2 HacTOflle# CTaTbH, OCTaeTCsl, B YaCTHOCTH, 00A3aHHBIM YIUla-
YUBATh CBOM B3IIOCH! M BBINIOJIHATHL BCE CBOH Apyrue GHHaHCOBbie 00A3aTeNIbCTBA 110
Hacrosmemy CornanieHuro.

IJIABA VIIL. BY®EPHbBIN 3ATIAC

Cmamva 26. PA3IMEPHI BYOEPHOIO 3AMACA

Jns noctuxkenus nenei Hacrosmero CornaumeHus co3AaeTcss MeXAyHapOaHbIH
6ydepumbiit 3anac. CoBokynHblil 06beM 6ydepHoro 3anaca cocrasiser 550 ThIC. TOHH,
BKJIIOYasi ODIIHE 3anachl, KOTOpHIE €lIe XPaHATCA B COOTBETCTBHN ¢ MexayHapon-
HBIM CODIAIIEHHEM IO HATypaJjibHOMY Kayyyky 1979 roga. DTtoT 3amac sBjsercs
€AMHCTBEHHBIM HHCTPYMEHTOM macrosilero ComaiueHus I8 BMELIATENbCTBA Ha
PHITKe C LEAbIO CTabUIN3auMy ueH. BydepHblit 3amac COCTOUT K3:

a) obbryHOro 6ydepHoro 3anaca B pazmepe 400 THIC. TOHH; U
b) upesBbruaHOTO 6ydepHoro 3amaca B pazmepe 150 Thic. TOHH.

Cmamva 27. OUHAHCUPOBAHUE BYOEPHOIO 3AMACA

1. VYuacTHHKHM 00sa3yl0Tcs QDUHAHCIPOBATH BCE PACXOAbI M@ MEXAYHAPOLHBIH
6ydepHblit 3anac B pazmepe 550 Thic. TOHH, YYpeXIEeHbIH HA OCHOBAHIM CTaThH 26,
HCXOs M3 TOTO, 4TO HOJN B cyeTe CTaOMIM3auMOHHOro 3anaca MexayHapoaHoro
COITIALLIEHHs HO HaTypaJibHOMY kaydyky 1979 rona Tex ygyacTHuKoB MexayHapoaHoro
COIVIAlUCHHS MO HAaTypaJjibHOMY Kaydyky 1979 ropa, koTtopble CTajli y4aCTHHKaMH
Hacrosimiero CornaieHus, ¢ COracus Y4aCTHHKOB NEPeXoisT B cueT OydepHoro 3ana-
ca no nactosimeMy ComalieHHIo B COOTBETCTBHMU C IIPOLENypaMH, ONpeac/ieHHbIMH
COMIACHO TIOJIOXKEHHUAM MyHKTa 3 cTatu 41 MexayHapoaHOro ComiallieHHs 1o HAaTy-
pajibnioMy kay4yky 1979 rona.

2. <PuHaHCHpOBaHME Kak 06blvHOTO GydepHoro 3anaca, Tak U Ype3BblYaiiHOro
6ydepHoro 3anaca pacnpeneiseTcs NIOPOBHY MEXy KaTErOpHUSIMHU SKCIOPTHPYIOLIHX
H MMIIOPTHPYIOILHUX Y4aCTHUKOB. Pazmephl B3HOCOB yyacTHUKOB Ha cyeT GydepHoro
3amaca NPOHOPUHOHAJILHEI AoNe MX rojocoB B CoBeTe, 3a HCKIIIOYEHHEM CITy4aes,
NPEAYCMOTPEHHBIX B YUKTAaX 3 U 4 HacToSILEH CTaThbH.
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3. Bsnoc, ynnayuBaeMblit Ha cueT GydepHoro 3amaca J0OLIM HMIOPTHPYIO-
HIMM YYaCTHHKOM, [0/ KOTOPOro B O0LIEM YHCTOM HMIIOPTE, YKa3aHHas B Tabiule,
cocTtapnsgeMoii CoBeTOM B COOTBETCTBHH C NYHKTOM 4 cTaTbu 14, paBHa 0,1% wunn
MeHee OT 0oBLIero YUCTOro MMINOpPTa, ONpeaeNseTCs CAeAYIOLHM 00pa3oMm:

a) Ecyv pons Takoro y4acTHHKa B OOLUEM YHCTOM HMIOPTE MEHbLLE WM paBHA
0,1%, uo Gombwe 0,5%, TO OH BHOCHT CYMMY, OMpedefieMYyK Ha OCHOBE €ro
takTHyeckoit oM B o6LIEM YHCTOM MMIIOPTE.

b) Ecnu gons Takoro yyaCTHHKa B ofIeM yuctoM umnopte pasua 0,05% wnu
Meuee, TO OH BHOCHT CyMMY, ONpelesisieMyl0 Ha OCHOBe AosM, paBHo#l 0,05% ot
o011ero YHCTOro MMMoOpPTa.

4. B moboit nepuosa, B TeyeHHe KOTOPoro Hacrosuee CorlalieMue BpeMEHHO
HAXOQHUTCA B CHJIE B COOTBETCTBHH C IYHKTOM 2 MJIM NOAMYHKTOM b) yHKTA 4 CTaTbH
60, dhrHanCcOBbIE 00A3aTENILCTBA KAXAOTO IKCMIOPTHPYIOLIErc HJIH HMIIOPTUPYIOLIETO
y4acTHUKa No cuery OydepHoro 3amaca B L€IOM He MPEBbILIAIOT B3HOC DTOTO Y4acT-
HHWKa, PACCYMTAHHbIN Ha OCHOBE YUCJIA TOJIOCOB, COOTBETCTBYIOIIETO HPOLEHTHBIM
JIONIAM, YKa3aHHbIM B Tabuuiax, cocTapiseMbix COBETOM B COOTBETCTBHH C MYHKTOM
4 cratbu 14, or ofuiero koinuyecTBa B 275 ThIC. TOHH, MPHXOAALUEroCs COOTBET-
CTBEHHO Ha KATETOPHH SKCIOPTHUPYIOLIMX U UMIOOPTUPYIOLIMX Y4aCTHHKOB. (DHHAH-
coBble O0f3aTe/IbCTBA YYAaCTHHKOB B NEPHOIN BPEMEHHOrO AEHCTBUA HACTOSLIETO
CornaiieHus pacupeaessioTcss NOPOBHY MEXAY KATETOPHAMHM SKCIOPTHPYIOUIMX H
HMIIOPTHPYIOIIMX YYaCTHUKOB. B Ji060# MOMEHT, koraa CoBOKyIHbIe 06g3aTeIbLCTBA
OOHON KAaTETOPUHM MPEBBIILAIOT COBOKYNHble OO0A3aTeNIbCTBA APYroil KaTeropuw,
6omblas U3 STHX ABYX COBOKYIHbIX BEJIMYHH NPUBOAMTCSH B COOTBETCTBHE C MEHbLLEH
U3 MHX, NPU 3TOM YHCJIO TOJOCOB KaXIOTO YYACTHHKA B ITOH COBOKYNHOH BeJIMYHHE
YMEHBILIAETCA NPONOPLUHOHATILHO AOJIAM TOJIOCOB, PAaCCYMTAHHBIM MO Tabiuuam,
coctapiseMblM COBETOM B COOTBETCTBHM C MyHKTOM 4 craThu 14. Hecmotps ua
HOJIOXKEHU 1 HACTOALIEro HYHKTA U MyHKTA | cTaThu 28, B3HOCHI YYaCTHHKA HE TOJDKHBI
npesbIaTh 125% cyMMbI €ro of11ero B3HoCa, pacCHHTAaHHOTO Ha OCHOBE €ro A0JH B
MHPOBO#l TOProBJle, yKa3aHHO! B MPHUIIOKEHHH A MJIH NPUJIOKEHHH B K HacToseMy
CornallueHuto.

5. Bce pacxonbl Ha oObIYHBIH M 4pe3Bbryaitnblil OydepHblit 3amac B pa3Mepe
500 Thic. TOHH (PHHAHCHPYIOTCS 3a CHET B3HOCOB YYaCTHHKOB HAJIMMHBIMU Ha CYET
6ydepuoro 3anaca. B cOOTBETCTBYIOLHX CllyyasX TakHe B3HOCHI MOTYT BBIILIAYH-
BaTbCA COOTBETCTBYIOIMMH YYPEKACHUAMH 3aHHTEPECOBAHHUBIX YHaCTHHKOB.

6. Bce pacxombl Ha MeXIyHapoaHbIi OydepHblH 3amac B pasMepe 550 Tbic.
TOHH OMNa4YuBalOTCA cO cyeTa OydepHoro 3amaca. Takue pacxoabl BKIIOYAIOT BCe
pacxonsl o co3faHuio U GYHKIHOHMPOBAHHIO MexXayHapoaHoro OydepHoro 3anaca
B pa3sMepe 550 Teic. TOUH. B ToM ciyyae, eciu CMETHBIE Pacxolbl, HPUBEAECHHbIE B
npuioxeHnH C k HacTosleMy ComallIeHHIO, HE MOTYT NOIHOCTbIO HOKPLITH OOLIHKX
pacxoaoB nmo npHoGpereHHio OydepHoro 3amaca M onepauuam c¢ Hum, Coer co-
OupaeTca ua CECCHIO U IPUHUMAET HeOoOXOoaMMBbIe Mepbl U HCTpeOoBaHKA B3HOCOB,
KOTOpble TPeOyroTCA IUIS MOKPBHITUS TAaKMX PAcXOIOB, B COOTBETCTBHH C MPOLIEHT-
HBbIMH AOJIAMH TOJIOCOB.

Cmamua 28. YIJIATA B3HOCOB HA CUET BY®EPHOIO 3AIACA

1. IlepBoHayaJbHBIA B3HOC HaJM4YHBIMH Ha cyeT OydepHoro samaca ycra-
HaBNMBaeTCs B Pa3Mepe, PKBHBAJIEHTHOM 70 MJIH. MaJlai3HACKHX PHUHITHTOB. JTa
CyMMa, KOTOpas NpeAcTaBIseT coboil pe3epB 060POTHOroO KanuTajia Ul onepauui
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¢ 6ydepHbIM 3anacoM, APONOPUMOHAJILHO pacHpenesiseTcs MeXay BCEMH Y4acT-
HMKAMH B COOTBETCTBHM C MX HPOLEHTHOH N0JIeil TO/I0COB ¢ yUeTOoM HMyHKTa 3 CcTa-
TbH 27 W orulayuBaeTcs B TeueHue 60 aHell mocse nepsoii ceccun Cosera mocie
BCTyIUIEHMs B cuity HacTosulero Comtawenus. IleppoHayanbublil B3HOC y4aCTHHKA,
AOMJIEXALIMHA yHiaTe B COOTBETCTBMHM C HACTOAIIMM IIyHKTOM, NMPOH3BOHNHTCH C
COIIACHS 3TOTO Y4aCTHHKA MOSHOCTBIO HJIH YaCTHYHO ITyTeM NepeBOAa NOJI 3TOTO
y4YaCTHHKA HaJIMYHbIMH, HaXo#suleHcs Ha cyeTe 6ydepHOro 3anaca, yYpexxA€HHOTO B
COOTBETCTBHM ¢ MeXIyHApONHBLIM COIIAlUEHHEM MO HATYpaJbHOMY Kayuyky 1979
roaa.

2. WcnmonHurenbHBLI [UPEKTOD MOXET B Jro6oe BpeMs, HE3aBHCUMO OT
nosnoxenui nyakra 1 HacTosilel cTaTbu, 0OBLABUTL 00 HCTpeOOBaHHH B3HOCOB HPH
YCJIOBHH, 4TO YHpapisioluid 6ydepHbIM 3amacoOM CBUAETEJILCTBYET, YTO IJISA CYeTa
6ydepHOro 3amaca MOTYT MOTPeOOBATLCS TAKHE CPEICTBA B TEYEHHHE OIIMXAMIUNX
4eThIPEX MECSILEB.

3. Tlocne ucrpeGoBaHus B3HOCOB YYAaCTHUKM BHOCAT KX B TeueHue 60 mHel
nocjie narbi yBenomienus. 1o nmpochbbe 060ro yyacTHHKAa HIIM YYaCTHHMKOB, Ha
oo koTopbix Hpuxomutcs 200 ronocos B CoBete, CoBET NPOBOAMT CHELHANILHYIO
CECCHIO M MOXET H3MEHUTb WM OTMEHHTb UCTpeOOoBamHe Ha OCHOBE OLIEHKH
noTpebHOCTell B CpeACTBax U MOMIEPXaHUs onepauuii ¢ GypepHbIM 3amacoM B
nocsenylomme yeToipe Mecsina. Eciin CoBeT He MOXET NPHHTH K PEILIEHHIO, B3HOCH
AOMJIEXAT YIUIaTE YYACTHUKAMHU B COOTBETCTBHH ¢ yBenomJieHHeM HcnonHutenbHoro
IHUpeKTOpa.

4. B3suochl, HCTpeOyeMbie U1 06BIMIIOTO U Ype3BbivaiiHoro OygpepHoro 3anaca,
OLIEHMBAIOTCH 110 HHXXHEH TPUITEPHOH 1leHe, NeHCTBYIOIEH B MOMEHT HCTpeboBanus
TaKUX B3HOCOB.

5. MHcrpebosanne B3HOCOB B 4pe3BbiyaitHblii OydepHbli 3anac NpoU3BOMUTCS
crenyrouM obpasom:

a) Tlpn nepecmoTpe 3amaca B pasmepe 300 ThIC. TOHH, HPEOYCMOTPEHHOM B
crarbe 31, CosBeT npuHUMaeT Bce (PUHANCOBbIE W HHBIE MEPHI, KOTOPbIE MOIYT
noTpeboBaTLCA IS ONEpaTHBHOTO MCMONL30BaHUA 4pe3BblyaiHOro OydepHoro
3amaca, BKJIFO4as B Cly4ae HEOOXOMHMOCTH HCTPeOOBAHNE CPENCTB;

b) Ilpu nepecMoTpe 3amaca B pasmepe 400 ThIC. TOHH, NPENYCMOTPEHHOM B
cratbe 31, CoBeT 0becneynBaer:

i) OpUHATHE BCEMH YYaCTHMKaMH BCeX HEOOXOOMMBLIX MEp NO (UHAHCHPOBAHMIO
CBOMX COOTBETCTBYIOLIMX AOJei Ype3BbivaiiHOTO OydepHOro 3anaca; u

ii) mcnonb3oBaHue Ype3BbIvaiiHOro OydepHOro 3amaca M ero IoIHyI0 FOTOBHOCTDb 171
[PUHSATHS Mep B COOTBETCTBHH C NOJIOKEHUSIMH cTaThu 30.
Cmamesa 29. JIVMANA3O0H LEH
1. ns nposenenus onepauuid ¢ Oy¢depnbiM 3amacoM YCTaHABIIHBAIOTCS:
a) CIpaBOvYHaf IEHa;
b) HMXHsA lleHa BMELIATE/IbCTBA;
¢) BEpPXHA I1€Ha BMEIIATENILCTBA;
d) HUXHSAS TPUITEPHas LeHa;

€) BEpXHss TpHITEpHas LIEHa;
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f) HHXHAA HHAKKAaTUBHAA LICHA; H
g) BEPXHASA HHAWKATUBHAA LICHA.

2. B MoOMeHT BCTyIIeHHs B ciily uacTosilero ComialleHus CnpaBovHas LeHa
MEepBOHAYaJIbLHO yCTaHaBiuBaeTcs B pasMepe 201,66 manaiisuiickux/cuHranypckux
ueHTOB 3a Kunorpamm. Eciu cnipaBoynas neHa, npuMmeHnsisuiascs Ha 20 maprta 1987
roaa, U3MeHsEeTCH A0 UCTEYCHHUS CpoKa AeHcTBUS MexayHapOaHOTO COITIAILEHUs MO
HaTypaJiLHOMY Kay4yKy 1979 rona, T0 3Ta cnpaBo4YHas LeMa B MOMEHT BCTYIJIEHUS B
cuny Hactosuero CornameHus KOPpPeKTHPYeTcs OO YPOBHSA, NPUMEHAEMOTO B MO-
MEHT HCTEYCHUs CPOKA NeHCTBUA MexOyHAPOOHOrO COITIAIIEHHS MO HATYPAILHOMY
kayuyky 1979 rona.

3. BepxHfs LieHa BMEIUATENLCTBA M HUXHAS LEHA BMELLATENILCTBA PacCy-
THIBAIOTCA COOTBETCTBEHHO B pa3Mepe IUTOC U MUHYC 15 % OT cpaBOYHOM LiEHBI,
ecnit CoBeT KBaJMGMUMPOBAHHBIM OOJBUIMHCTBOM FOJIOCOB HE MPUMET WHOTO
pelueHH .

4. Bepxusas TpUITEpHas LieHa U MIDKHAS TPUITEpHAas LeHa PacCYMTHIBAIOTCA
COOTBETCTBEHHO B pa3Mepe IUoc M MHHYC 20% OT cnpaBo4HO# ueHbl, eciiu CoBeT
KBaJIMPULHPOBAaHHBIM OOJILIIMHCTBOM FOJIOCOB HE HPUMET UHOTO PEILICHHS.

5. LleHbl, pacCUUTAHUBIE B COOTBETCTBHH C MYHKTAMH 3 U 4 HACTOSILEN CTATHH,
OKPYITIAIOTCH OO0 OyMKAMLLIEro 1eHTa.

6. B MOMEHT BCTymJIeHUs B CHITy HacTosero CornaleHust HIKUAS U BEPXUASA
WHAMKATUBHBIE LIEHBl YCTaHaBIIMBAIOTCH COOTBETCTBEHHO Ha ypoBHe 150 u 270 ma-
Naif3uiCKuX/CUHranypcKkuX UEHTOB 3a KuyiorpamM. Ecnu UHAMKATOpHBIE LEHBI, IPU-
MeHsBluMecs Ha 20 maprta 1987 rona, H3MEHAIOTCA 0O MCTEYEHUS CPOKa OeiCTBUs
MexayHapooHOro COIalleHHs MO HATypajbHOMY Kayuyky 1979 roaa, To 3TH MHIU-
KATOPHBbIE LIEHB! B MOMEUT BCTYIUJIEHMS B CHIy HacTosiero ComlalieHHsi Koppek-
TUPYIOTC [0 YpPOBHe#l, NPUMEHSEMBIX B MOMEHT HCTEYEHHS CpOKa [eicTBHA
MexayHapooHOro COMalIeHUs 10 HaTypajlbHOMY Kay4uyky 1979 rona.

Cmamesa 30. OTEPALIMU C BYOEPHBIM 3AIIACOM

1. Ecnu no OTHOILLEHHIO K IHANA30HY LIeH, NPeAyCMOTPEHHOMY B cTaThe 29 Ui
U3MEHEHHOMY BIOCIIEACTBHH COIJIACHO MOJIOXEHHAM crareil 31 u 39, peiHOYHas
WHIMKaTOpHAs LIEHA, NPeAyCMOTPEHHAs B CTaThe 32:

a) OkaxkeTcsi Ha YPOBHE HJIM BbILIE BepXHEH TPHUITEpHOH LeHbl, TO Yipa-
BIsiolMit OydepHbIM 3aacoM NPHHUMAET MEpHl IS NOLAEPXAaHMA BepxHei
TPUITEPHOM LIEHBI, Mpeasiaras HaTypPaJIbHbIA KayuyK A1 NPOAaXKH 10 TexX Mop, Mmoka
pBIHOYHAS MHIMKATOPHASA LIEHA HE YNAJeT HHXKe BEepXUell TPHITEPHOM LIeHBI.

b) OxkaxeTcss BbillE BEpXHEi LieHbI BMELIATENLCTBA, TO YHpaBisloluii Oy-
bepHBIM 3amMacoM MOXET MpOAABATL HATYPaIbHLIA KaydyK Ul MOLIEPKaHHS
BEPXHEH TPUITEPHOM LIEHBI.

¢) Haxonutcs Ha ypoBHe BepXHell MJIM HMKHEH LIeHbl BMELUATENIbCTBA WJIH
MEeXIy HUMH, TO Ynpapnsionmi OydepHBIM 3anacoM He 3aKymaeT W He MpoxaeT
HaTypaJibHBIH KaydyK, 33 MCKJIIOUCHUEM TeX CJiy4yaeB, KOIIa 3TO HeOOXOOHMO IS
OCYILECTBJIEHUS UM CBOMX OOS3aHHOCTEH HO OOHOBJIEHHIO 3amaca COMIACHO
cratbe 35.
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d) OxaxeTcs HWXe HHXHEHA LEeHb BMELIATENbLCTBA, TO Ynpabisiouwuii 6y-
¢depHbIM 3amacoM MOXeT 3aKynaTb HaTypajibHblii KaydyK B HeNsSX MOANepXaHUs
HHDKHEH TpUITEPHOH HEHBI.

¢) OxaxxeTcsi Ha YPOBHE WM HXXe HIKHEH TPHITepHOH LEHB!, TO YIIpaBsOLLHI
GydepHBIM 3aMacOM NPUHHMAET Mephbl 10 HOMAEPKAHUIO HUXKHEH TPUTTEpHON LEHBI,
BBICTYHas C NpelUIOKEHUSMH O 3aKylKe HaTypaJIbHOTO KaydyKa IO Tex HOp, Noka
PLIHOYHAS WHIMKATOPHAs I1€HA HE NPEBBICUT HIKHIOK TPHUITEPHYIO LIEHY.

2. B ToM ciiyyae, korna NpoAaXH HJIM 3aKYHKH B CBA3H ¢ OydepHbIM 3anacom
nocrurarotT ypoBH# 400 Tbic. ToHH, CoBET NPMHHMAaeT KBAJTHOHUIMPOBAHHBIM
GONBIIMHCTBOM TOJIOCOB pELICHHE O MPOBEAEHHH ONepalMii C Ype3BbIYaiHBIM OY-
¢epHbIM 3amacom no:

a) HWKHEH MJIH BEpXHEH TPHITEPHOH HEHE; HIIH

b) moboii neHe MeXay NHXHEH TPUITEPHONR HEHOH U NHXHeH WHAWKAaTUBHOH HEHOH
WUJTA BepXHeH TPUITEpHOM 1IEHOH U BEpXHEH UHIHKATHBHOH LIeHOH.

3. Ecan Coser xBanuuIHMpOBAHHBIM OONBLUMHCTBOM TOJIOCOB HE NpPHMET
MHOIO pEIEeHHS B COOTBETCTBHH C HYHKTOM 2 HacToslel cTarbH, YNpaBJAroLUuii
OydepHbIM 3anacoM Hcnonb3yeT upe3Bblyaiiublil 6ydepHblil 3anac s nonaepXxaHHs
HIOKHENH HHAMKATUBHOH LIEHBl HOCPEIACTBOM MPOBEACHHS ONEpaliyii ¢ Ype3BblYaHHBIM
O6ydepHbIM 3anacoM B Cily4yae, KOrla pblHOYHAas WHAMKATOPDHAas LleHAa HaXOOMUTCH Ha
YPOBHE, HPEBBIILAKOLIEM HHXUIOK HHAUKATUBHYIO LieHY Ha 2 Mayaii3uiicKkHX/CHHra-
NMypPCKUX LEHTa 3a KUJIOrpaMM, H ANS NONICPXAHHSA BepXHeld MNIUKATUBHOW LIEHBI
MOCpeACTBOM MPOBENEHHS Oonepauuil ¢ Ype3Bbl4aiiHbIM OydepHbIM 3anacoM B Cilyuae,
KOIZla pblHOYHAas UHIHKAaTOPHAs HeHa HaXOIWTCS Ha YPOBHE, KOTOPbIil HUXe BepXHen
HHIMKATUBHON LleHbl Ha 2 MaJiali3HiiCKMX/CHHranypCcKiX LIeHTa 3a KWJIOrpaMM.

4. Bce BosMoxuocTH OydepHoro 3anaca, Biunoyas oObIvHbINH OydepHblid 3anac
U 4pe3BblYaiiHblii OydepHbIH 3anac, MOTHOCTbIO HCNOJNbL3YIOTCA A8 obecHeyeHus
TOro, YTOOBI pHIHOYHAS HHANKATOPHAS LleHa He Majajia HUXKe HKHeH WHINKAaTUBHOH
LICHBbI U HE NOJAHUMAJIAaCh BbILUE BEpPXHEH HHIUKATHBHOM LIEHBI.

5. TIponaxH ¥ NOKyHKH OCYLIECTBISAIOTCA YOpasisouuM OydepHbIM 3anacomM
yepe3 NpPU3HAHHblE KOMMeEpYeCcKHe PbIHKM MO HpeoOJajaloliuM IiEHaM, H BCE €ro
CIHEJIKA OCYLIECTBJISIOTCS B peajibHOM KaydyKe ¢ MOCTaBKOH He MO3jHee 4eM uepe3
TPH KaJIeHIapHBbIX Mecsua.

6. B nenax ynpouenus oHepauuii ¢ OydepHsiMm 3anacom CoBeT co3maeT ¢u-
JIHAJIBI M TaKMe MEXaHU3MbI BEIOMCTBA Yipasistoulero OydepHbIM 3anmacom, kakue
MOIYT NMOTpe6oBaThCs HA NPU3HAHHBIX PHIHKAX HATYPaJIbLHOTO Kay4yKa M B yTBe-
PXAEHHbIX MECTaX pacHONOXKeHHS TOBAPHBIX CKJIAJIOB.

7. Vnpasnsioumii 6ydepHbIM 3aHACOM MNOATOTaB/IMBAET €XEMECHYHbIE [0-
Kanael o6 onepanusx.c OydpepHsiM 3amacoM U (PHHAHCOBOM MOJIOXKEHHUH cyeTa Oy-
¢epHoro 3anaca. Yepes 30 aueii mocie okoH4YaHMs KaxI0ro Mecsna AoKiIaj 3a 3TOT
MecsiIl nanpasseTcss Y4aCTHUKAM.

8. HMudopmauus o6 onepauusx ¢ 6ydepHbIM 3aMacoOM BKJIIOYAET CBEACHHS O
KOJIHYECTBAX, 1I€HaX, BMIaX, COPTAaX U pbIMKAaX B OTHOIUEHHH BCex omnepauui ¢ 6y-
¢epubiM 3aHacoM, BIOYas oOHOBJIeHHe 3amacoB. MudopmanHs o (HHAHCOBOM
NOJIOKEHHU cyeTa OydepHoro 3amaca BKJIIOYAET TAaKXe CBENCHHS O HPOHEHTHBIX
CTaBKax, YCIIOBUAX JENO3HUTOB, HCIIOJIL3YEMOM BAJIIOTE U APYT'YIO COOTBETCTBYIOIIYIO
HH($OpPMaNHIO NO BOMPOCAM, YKA3aHHBIM B MyHKTE 2 CraThu 21.
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Cmamea 31. - TIEPECMOTP YU UBMEHEHUE AUAMA30HA UEH

A. Cnpasounan yena

1. C yuyeToM MONOXeHHH NAHHOTO pasfiesla HaCTOAIUEH CTaTbU MepecMOTp U
H3MEHEHHE CIPAaBOYHOM LIEHbI OCYLIECTBIIAIOTCA HA OCHOBE PBIHOYHBIX TEHIEHLHM
H/TUIM YHCTHIX H3MeHeHHil OydepHoro 3anaca. CnpaBoyHas LieHa IepeCMaTPHBAETCS
CoBeroM 4epes 18 Mecsues nocne MOCHEOHETO NEPECMOTPA, NMPOBEACHHOIO B
Cco-0TBEeTCTBHM € NMyHKTOM | cTareu 32 MexayHapoanoro corlauieHHs HO HATy-
passHOMY Kaydyky 1979 roma, wiu B ciiyyae, ecnu Hacrosuee CornaleHne BCTYIIHT
B cuty nocne 1 mas 1988 rona, Ha nmepoi ceccun CoBeTa B COOTBETCTBHH C
nHacTosuM ComlallieHHeM, a B OCJIeNyOILUA Heproa — Kaxabid 15 mecsues.

a) Ecim B TeueHue 111eCTHMECSIYHOTO NIEPHOAA 10 MOMEHTA NIEPECMOTPA CPEeIIsis
BEJIMYMHA PHIHOYHOW MHIMKATOPHOM LIEHB! IHS HAXONMTCA HA YPOBHE BEPXHEH LIEHBI
BMEILATE/ILCTBA, HUXKHEHN LIEHB BMELIATEILCTBA HIIH MEXy STHUMH IBYMs LICHaMH,
TO CIIpaBOYHASA LleHa He U3MEHSEeTCA.

b) Eciu B TeyeHHe 1IECTHMECIYHOTO NEPHOIA 10 MOMEHTA NIEPECMOTPA CpeH s
BEJIMYMIIA DHIHOYHONM HHOWKATOPHOW LEHBLI OMS ONMYyCKAETCA HUXKE HIDKMEH LEHDBI
BMELIATEILCTBA, TO CIPaBOYHAS LleHA aBTOMATHYECKH U3MEHAETCA B CTOPOHY MOHH-
KEeHUA B pa3zMmepe 5% OT ee ypOBHA B MOMEHT nepecMoTpa, ecin CoseT kBasmpu-
LIMPOBAHHLIM OQJILIIMHCTBOM TOJIOCOB HE NPHMET pelleHuss o Oosiee BBICOKOM
NpPOLIEHTHOM 3HAYEHWH KOPPEKTHPOBKH CHPABOYHOM LIEHB! B CTOPOHY MIOHMKEHHS.

¢) Ecnu B TeueHHE LLIECTAMECSYHOrO NMeEpHoaa 10 MOMEHTA HEPECMOTPA CPEIHAs
BEJIMYMHA DBLIHOYHOM MHOMKATOPDHOM I1eHbl [HS TPEBHILAET BEPXIMIOI0 LEHY
BMe-LIaTeJIbCTBA, TO CIPABOYHAS LIEHA aBTOMATHYECKH H3MENSETCS B CTOPOHY HOBBI-
IIEHHs B pa3Mepe 5% OT ee YPOBHS B MOMEHT NepecMoTpa, ecyii CoseT xBanudu-
LMPOBAHHLIM OOJIBLUMHCTBOM TOJOCOB N€ NMPHMET pelleHus o Oonee BBICOKOM
NPOLEHTHOM 3Ha4€HHH KOPPEKTHPOBKH CIPABOYHOM LIEHBI B CTOPOHY MOBBILIEHHUS.

2. Ecnu nociie mocnenHei OUENKH B COOTBETCTBHU C MYHKTOM 2 CTaTrb 32
MexIyHapONHOTO COMIALIEHHs MO HATypaJbHOMY Kay4dyky 1979 roma mim B cooT-
BETCTBHHM C HACTOSIIMM IIYHKTOM 4YHCTOe H3MeHeHHe OydepHoro 3amaca COCTaBHT
100 Thic. TOHH, MICIONHUTENLHBIA THPEKTOP CO3bIBAET ClienuabHyto ceccuto CoBera
B LEeJIIX OlLIEHKH cHTyaudH. COBET CnelHajbHbIM OOJILIIMHCTBOM IOJIOCOB MOXET
NOCTAHOBHTL MPHHATL COOTBETCTBYIOLIIUE MEPBI, KOTOPBIE MOT'YyT BKJIFOYATL!

a) TpHOCTaHOB/IeHHE onepauuii ¢ OydepHbIM 3amacoM;
b) u3aMmeneHue o0beMa 3aKYNOK WM pofax B paMkax OydepHoro 3amaca; u
C) TIepecMOTp CIIPABOYHOH LICHBI.

3. Ecim omepauuu Mo 3aKynmkaM WIH mpoaaxam B pa3mepe 300 TeiC. TOHN B
pamMkax OydepHOro 3amnaca UMeIOT MECTO: @) NOCJIE MOCJIENHErO U3IMEHEHHUS B COOT-
BETCTBHH C MYHKTOM 3 cTaThu 32 MexayHaponHoro comialieHus 1o HaTypaJbHOMY
kayuyky 1979 ropma; b) nocisie nocjieHero U3MeEHEHHs B COOTBETCTBHM C JAMHBLIM
NYHKTOM WJIH €) MOCJIE NOC/IENHEr0 U3MEHEHUS B COOTBETCTBHH € NYHKTOM 2 HacCToO-
A1lel cTaThH, B 3aBUCMMOCTH OT TOTO, Kakasl W3 THX [aT aBjiseTca Oasee no3aHew,
TO CIIpaBOYHAs L€HA MOHWXKAETCS WM MOBBLIILAETCS COOTBETCTBEHHO Ma 3% OT ee
TeKylero ypoBHs, eciH CoBeT KBaJIMGHUUPOBAHHBIM OOJILIIMHCTBOM IOJIOCOB HE
NPUMET pElIEHHS TOHU3UTh HIM HOBBLICHTL ' €6 COOTBETCTBEHHO Ha Oonbliyro
MPOLEHTHYIO BEJIMYHHY.
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4. Jliobble KOPPEKTUPOBKM CHIpPaBOYHO# LeHs! no mobbIM MPHYHHAM He
OOJDKHBI [IOMYCKaTh, YTOOBI TPHUITEPHbIE LEHbl BBIXOAWJIM 32 PAMKH HMXHEH HIM
BEpXHEH MHOUKATHBHOH LIEHBI.

B. Huouxamusuvle yenbl

5. CoBeT KkBAHOHUUHPOBAHHULIM OOJBLHIMHCTBOM TOJIOCOB MOXET H3MEHATH
HIDKHIOIO H BEPXHIOIO HHAMKATHBHBIE LICHBI B NOPAAKE, IPELYCMOTPEHHOM B JaHHOM
paszesie HacTosLIeH CTaTbH.

6. Coser obGecniequBaer, 4ToObI J1I060€ H3MECHEHHE HHAMKATHBHBLIE LIEM COOT-
BETCTBOBAJIO CYIIECTBYIOIUMM HAa DLIHKE TEHACHUHAM M YCIOBHAM. B 3ToHl cBa3M
COBET YYHTHIBAET TEHIECHIHMIO B 06J1ACTH LieH Ha HaTypaJIbHbIH KayuyK, NOTpebneHus,
NpeNIOKEHNUS, MPOU3BOACTBEHHLIX H3IEPXKEK U 3aMacoB, a4 TAKXKE KOJIMYECTBO HATy-
pasbHOTO Kaydyka B OydepHoM 3anace H ¢HHHaHCOBOE cocTosiHHue cueTa OydepHoro
3amaca.

7. Hunxwusas u BEPXHAA HIIONHUKATHBHLIC LICUBI NIEPECMATPHUBAIOTCA:

a) uepe3 30 MecsleB Nociie HOCAEAHErO NEPECMOTPA B COOTBETCTBHH C MyHKTOM
7 a) craTh 32 MexayHapoaHOro COIVIaHIeHHs MO HarypaidbHOMY Kayuyky 1979
roja MJIM B ciy¥ae, eciiu Hactosmee ComtauieHHe BCTYNaeT B CHIly nocie 1 mas
1988 roma, Ha nepso#i ceccur Copera B cOOTBeTCTBHM ¢ HactosmHM Comna-
HIETIHEM M B NOCJIEAYIOIKI neproa — Kaxaslie 30 Mecsues.

b) B HCKJIIOYHTEJIBILIX 0OCTOATENLCTBAX — HO NPOCHOE OMHOrO M3 YYaCTHHKOB MJIH
IpYIINBI y4ACTHHKOB, HMetolux 200 uiu 6onee ronocos B CoBeETE; H

¢) B ciyvyae U3MEHCHHS CHPAaBOYHOM LEHLI i) B CTOPOHY IOHHXEHHs IOCHE MO-
C/IEIHETO W3MEHEHHs HIKHEH MHIMKATHBHOW LEHBI WM BCTYIUIEHHA B CHIIY
MexayHApOOHOTO COMIAlIEHHA MO HATypajbloMy kaydyky 1979 roma unm ii) B
CTOPOHY NOBLIHICHH NOCHE OCISAHETO H3MEHEHH S BEPXHEH MHAMKATHBHOM LICHBI
HAH BCTYIUIEHHA B CIly MeXIyHapoOOHOTO COMIaHIeHHs MO HaTypajlbHOMY
kay4yky 1979 rona no MeHb1iei Mepe Ha 3% B COOTBETCTBUH C NYHKTOM 3 HAaCTO-
silel CTaTbM W HO MeHblledt Mepe Ha 5% B COOTBETCTBHH C MyHKTOM 1 HacTo-
A1ei CTaThH, WK O MEeHbHIeH Mepe Ha 3Ty BeJINYHHY B COOTBETCTBHH C IyHK-
TamH 1, 2 H/uin 3 HacTosllel cTaTbH NPH YCJIOBHH, 4TO B TeyeHHe 60 axeil nocine
NocJjeqHer0 HM3MEHEHHS CNPAaBOYHOM LIEHBI CpEdHss BEJIHYHHA PLIHOMHOM
HHIMKATOPHOH 1ieHs! [Hs Obls1a MO0 HUKe HIDKHEHR LeHbl BMELIATENLCTBA, JIHO0
BhILLIE BepXHEi LIeHbI BMEWIATENbCTBA, COOTBETCTBEHHO. '

8. HesaBucuMo OT NOJNIOXEHHUH NMYyHKTOB 5, 6 M 7 HacTosIleH CTaTbH HE Mpo-
H3BOAMTCH KaxKOro-jiHOO M3MEHEHUS B CTOPDOHY NOBBILICHHS HMXXHEH WIH BEpXHel
HHAMKATHBHON ULEHBI, €CJIX B TeYeHHE I[IECTH MecCsAlleB 10 MOMEHTa NepecMoTpa
JMana3oHa LeH B COOTBETCTBHM € HACTOALIEH CTATbEH CPENH S BEJIMYHHA PLIHOYILIX
HH/IUKATOPHLIX LIEH [HS HAXOMNTCS HUXe CNpaBOYHOMH LIeHbl. AHaJIOTHYHLIM 06pa3oM
HE NPOHU3BOMATCA M3MEHEHHS B CTOPOHY TNOHMXEHHs HUXKHEH MM BepXHeil
HMHIHKATHBHOM LIEHbI B CJlyuae, eCjii CpellHAs BEJIMYMHA PLIHOYHLIX HHIMKATHBHOI
LeH Ons B TeYeHHE HIECTH MecsAlleB JO MOMEHTA NEPECMOTpa AHana3zoHa LEH B
COOTBETCBHH C HACTOAILEH CTaTheil HAXOOUTCA BbILIE CIPABOYHOM LICHBI.

Cmamba 32. PLIHOYHAS MHIMKATOPHAS LIEHA

1. VYcranaBnuBaercd PbIHOYHAaA HHOHKATOpHAaA LCHA OH4, onpeneimeMaa_ KakK
CJIOKHAsl B3BCHICHHAas CpeaHssA, OTpaXarolasd COCTOSHHE PbIHKA HATypaJiIbHOro
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Kay4dyka, Ha OcHOBe Oo(QHHMAJILHBIX HEH JHA 3a TeKyluuii Mecsu Ha peiHkax Kyana-
Jlymnypa, Jlonnona, Heto-Mlopxa u Cunranypa. [TepBoHayanbHO PBIHOMHAS MHIHM-
KaTopHas neHa aus BimodaeT RSS 1, RSS 3 1 TSR 20, 1 ux Bec 10/DKeH ObITL PaBHBIM.
Bce KOTHpOBKM nepecuuThiBaroTca B LeHb o6 noproB Manaiizuu/Cunranypa B
pamoTe Manaiizun/Cunranypa.

2. Bupooit/copTOBOIi COCTaB, BeC U METON pacyeTa pHIHOYHON MILIHKATOPHOH
LieHb! OHA paccMaTpuBaroTcs COBETOM M MOTYT M3MEHSTHCA B COOTBETCTBHH C €TI0
pelueHneM, NPUHUMAEMBIM KBaJIMGHUHPOBAHHBLIM OOJILILIMHCTBOM TOJIOCOB, IS
obecneqenns Toro, 4ToOb! 3Ta LeHA OTpaxasia MoJOKEHUE HA PHIHKE HATYPaJILHOIO
Kaydyka.

3. C‘lPITaCTCﬂ, YTO pbINoOYnas HHAUKATOPHAA II€HA BBILLUEC, HA YPOBHE HJIH HUXE
uen, npeayCMOTpPEHHLIX B HACTOALIECM Cornamemm,' €CJIM Cpeamnss BeEJYNHA
PBIHOYHBIX HHIOWKATOPHBLIX LUEH OHA B TEYCHHE MOCHACAHUX MATH PBLIHOYHBIX nHe#
BBILLC, HA YPOBHE UJIM HUXE TAKHUX LCH.

Cmamba 33. CTPYKTYPA BY®EPHbLIX 3ATMACOB

1. Ha nepBoii ceccun mocsie BeTyruleHus Hacrosuero CornaieHust B CHITY
CoBeT ompeaessieT Npu3HaHHbIE B MEXIOYHApOIHOM IUIaHe CTaHIAPTHBIE COPTA U
THUNBI PUGJIEHBIX CMOKEA-UIMTOB H TEXHUYECKHX CrieunPuUUpPOBaHHBIX KayMYKOB ILJIs
BKJIIOYeHUs B OybepHBIH 3amac, OpM YCJIOBMM 4TO YIOBJIETBOPEHBI CJIEAYyIOLIHE
KpHUTEPUH:

a) caMbIMM HM3KHMMH THIIAMH H COPTAMII HAaTYpajbHOrO Kayuyka, pa3pellenHbIMU
1A BunoyeHus B Oydepnbiii 3anac, asnsatorcsa RSS 3 u TSR 20; u

b) ykasbIBalOTCA BCE pa3pelliecHHbiE B COOTBECTBHH € MOANYHKTOM a) HACTOSILIErO
IMYHKTA THUIOB I COPTa, A KOTOpble NPUXOAMTCA Iie Menee 3% MexXIAyHaponHoH
TOProBJIY HATYPAIbHLIM KayuYyKOM B IPEILIIYILEM KAJIEHAAPHOM Tomy.

2. Coser MoXeT KBaTHHIMPOBANHBIM O OJIBIIMHCTBOM rOJIOCOB I3MEHUTDL 3TH
KpUTEpUn u/WiM BHIOPAHHBIE TUIILI/COPTA, €CII 3TO HEOOXOMMMO, LJIS TOTO YTOOLI
cTpykTypa Oydeprnoro 3amaca OTpaxkasa MEHSIOLUYIOCS CHUTYalHIO Ha pbIHKe,
Croco0CTBOBANIA JOCTHXEHHIO CTAOMIM3aNMOHHBIX Hefnell nacroduero CorameHus
H oTpaxajia neoO0XOOUMOCTb HONAEPKAHHMA Ma BLICOKOM KOMMEPHYECKOM YPOBHE
kayecTBa OydepHBIX 3anacoB.

3. Vmpaensowuii OydepnsiM 3anacoM AO/DKEN CTPEMUTHCA K 0OecredeHuro
TOro, 4ToOBI CTPYKTYpa Oydepnoro 3anaca oTpaxana CTPYKTypy KCHOpTa/uMnopTa
HaATYpaJILIIOTO Kay4dyKa, CONEHCTBYA NMPH 3TOM HAOCTIKEHMIO HeJleil MacTOALIEro
Cornamenus B 00J1aCTH CTAOHUNM3aLHUIL.

4. CoBer MOXeT KBaJMGHUMPOBAHMBIM OONBIIHIICTBOM IOJIOCOB [ATh YKa-
3anus YipasnsioleMy OydepHbM 3amacoM U3MennTs CTPYKTYpY Oydepnoro 3anaca,
€CJIM TO AUKTYeTcd 3adaveil crabunnsanuu ueH.

Cmampva 34. PA3SMEWEHME BYOEPHBIX 3ATIACOB

1. Pa3MemieHue GydepHuIX 3aMacoB NOKHO ObecneduBaTh SKOHOMHYHOCTL H
3¢ (exTHBHOCTL KOMMEpYECKMX omepanuii. B coOTBETCTBUM C ITUM INPHHLHIOM
OydepHble 3amackl pa3MEIalOTCA HA TEPPUTOPHUHM KAaK DKCIOPTHPYIOLIMX, TakK M
HMIIOPTHPYIOIIMX Y4aCTIOUKOB, eciid CoBeT KBaJHGUUMPOBANHLIM OOIBLIHHCTBOM
rojlocoB He NpUMET MHOTO pewenus. Pacnpenenenve OydepHbIX 3amacoB Mexiy
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Y4aCTHUKaMH OCYILUECTBIISETCA TaKuM 06pa30M, 4yT1OOBI OBLIIH OOCTHUTHYTHI LECITH
Hacroswero Cornauesus B obnactu crabunuzanuu NP MUUUMAJIBHBIX 3aTpaTax.

2. JIng nonaepXauus Ha BHICOKOM KOMMEPYECKOM ypOBHE KadecTBa OydepHsix
3aHAaCOB OHH AOJDKHBI XPaHUTLCA JIMIIL HA CKJIafaX, YTBEPKICHHBIX Ha OCHOBAHUM
KpUTEpHEB, KOTOpble ycTanaBnuBaeT CoBeT.

3. Tocne Bctymienus B cuity Hactosuiero Comamenus CoBeT YCTaHABJIHBAET
U YTBEpXIAeT MepedeHb CKJIAJOB M Mepbl, HEOOXOMUMBIE IS UX HCIONb30BAHMS.
CoBeT MOXeT B ciiyvae HeOOXOMMMOCTH NEPECMOTPETh MepeveHb CKIANOB, YTBEp-
xaeHHbIx CoBeToM MeXIyHAPOONIOro COIAIlEMHs [0 HMATYPAJIbHOMY KaydyyKy
1979 rona, n KpUTEPHH, YCTAHOBJIEHHDBIE BHILICYTOMANYTHIM COBETOM, H COXPaHHTh
UJIM U3MEHHUTDb MX COOTBETCTBYIOLUMM 0Gpa3oM.

4. CoBer NpoBOAUT TaKxXe NEPUONHYECKHH 0030p pasmeruenns Oydepnbix
3amacoB U MOXeT KBaIMQUUNpOBanmubM OOMBUIMHCTBOM TOJIOCOB AATh YKa3auue
VYipapnsioweMy OydepnbiM 3anacoM U3MEHUTh pacnonioxeHnue Oy¢depHbIX 3anacos B
pesix obecHeueHUs DKONOMHYHOCTH U 3¢ (PeKTHBHOCTH KOMMEPYECKHX ONepanuii.

Cmamoba 35. QOBHOBIEHUE BY®EPHbBIX 3ANACOB

Ynpasnsrouuii 6ydepnsiM 3anacoM obecrmeuuBaeT, YTOOBI Bce OydepHble 3a-
[IACHI 3aKYNAJIMCh H MOAIEP)KUBAJIMCE HA BHICOKOM KOMMEPYECKOM YPOBHE KaueCTBa.
OH no Mepe 11e06X0AMMOCTH OOHOBJISET 3aNachl HATYPaJILHOTO Kay4yyKa, XpansuHiecs
B OydeproM 3anace, ¢ Hebl0 ofecrmedenns TakOro YPOBHs, NMPHMHMAs AOJDKIILIM
00pa3oM BO BHUMAHHUE 3aTpaThl, CBA3aHIIbIE C TAKAM OOHOBJIEHHEM, U €T0O BJIHANIHE HA
cTabunbpnocTs, puiNKa. 3aTpaThl, CBA3amlHble ¢ OOHOBJIEITHEM, OTHOCATCA Ia CYET
OydepHoro 3anaca.

Cmampvs 36. OrpPAHUYEHME WJIM NPUMOCTAHOBIEHME OMEPALIUM
C BY®EPHBIM 3ANIACOM

1. He3aBucumo ot monoxenuii cratbu 30, CoBeT, eCJIH OH MPOBOLUT CECCHIO,
MOXET KBAJIMGHUHPOBAMUBLIM OOJLIIUIICTBOM FOIOCOB OIPAHMMMTL [UIM IPHOCTa-
HOBUTH omnepanuu ¢ OydepnsIM 3anmacoM, eCiiH, MO ero MHEHUIO, BLIHONEHHE 00s3a-
TENbCTB, BO3JIOKEHHBIX HAa Ynpasngiomero OydpepnsiM 3amacoM, COMNIACHO DTOMH
CcTaThe, He MPUBENET K NOCTHXEeHMIO Lesleii HacTogmero Cornamenus. ©

2. Ecan CoBeT He MPOBOOUT ceccHI0, TO VMICNIONMHUTENILHBIHA ANPEKTOP MOXET
nocne KoucynbTauui ¢ [lpencenaresieM orpanuynTh HWIM IPHOCTAHOBHTD ONEPALMH
¢ OydepHbIM 3amacoM, eciid, IO €r0 MHENHIO, BBIIOIHEHHE 00S3aTeNbCTB, BO3JIO-
XEHHBIX Ha YNpapnsioiero 6ygepHbIM 3anacoM, comacuo crathe 30, ue npuBeneT K
nocTwkenuro ueseii nacrosuwero Comammenus.

3. HemennenHo no npunatud peuieHus o0 orpanmuyendu MM IPHOCTAHO-
BIIENIMM ONEpalii ¢ OydepHbIM 3aMacoM, COMIACHO NYNKTY 2 HACTOALUEH CTaThu,
Hcnonnurensnslif AUPeKTOp co3biBaeT ceccuro CoBera MUl pacCMOTPEHUs 3TOro
pemenus. HesaBucumo ot nonoxenuif nynkra 4 cratbu 13, CoBer cobupaercs B
TeyeHHEe MNECATH AHEel CO OHA OrPaHWUYEHHsS WIIM NPUOCTAHOBJIECHUSA ONepauuil u
KBAJIMQUUMPOBAHHBIM GONMBIIMHCTBOM IOJIOCOB MOATBEPXKAAET WM OTMEHSET TaKoe
OrpaHuveHHe WM nprnoctaHosienue onepanui. Ecnu CoBeT He MOXET NPHATH Ha
DTOH CECCHM K KaKOMY-JIMOO pellenuto, TO onepauny ¢ 6ygepHbIM 3anacoM Bo3ob-
HOBJIAXOTCA 6€3 KaKUX-JIM60 OrpaHMyeHIii, BBEIEHHbIX B COOTBETCTBHH C HACTOSILElH
cTaThbeil.
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4. Tloka ocraeTca B cujie Kakoe-NMb6O OrpaHMYEHHE W/IH MPHOCTAHOBJICHUE
onepauuit ¢ 6ypepHbIM 3anacoM, peLlIEHHE O KOTOPOM ObLIIO IPHHATO B COOTBETCTBUH
¢ Hacroslel crartbeil, CoBeT MPOBOAHT PACCMOTpPEHME DTOrO peIEeHHS C MepHo-
IHYHOCTBIO HE pexe Tpex mecsanes. Ecnu Ha ceccuu, Ha KOTOPO# NPOBOOHTCA TAKOE
paccMoTpede, CoBeT M€ NONTBEPXKIAET KBaJIHGHUKPOBAHHBIM OOJbIUIMHCTBOM
roj10CoB NMPONODKeHHe NeHCTBHSA OrPaHUYEHHS HIIN IPUOCTAHOBJICHHS Oonepanuil uim
He MPHXOIMT K KaKOMY-/IM0O0 pelleHuIo, onepanuu ¢ OypepHbIM 3anacoM BO300HOB-
nsroTca 6e3 orpaHuyueHus.

Cmamusa 37. UITPA®BI B CBS3U C YIUJIATON B3HOCOB
HA CUYET BY®EPHOTO 3AITACA

1. Ecnu y4acTHHK He BBINMOJHAET CBOMX 0043aTENLCTB MO BHECEMHIO B3HOCOB
na cuer 6ydeHoro 3anaca K nocneaHeMy IHIO, YCTAHOBIEHHOMY JUIS YIJIAThl TAKUX
B3HOCOB, TO 3a HHM YHCJIMTCH 3aJ0/DKEHHOCTb. Y4YaCTHUK, HMEIOLIMI 3aI0JIKeH-
HocTb B TeyeHHe 60 wuu Gonee anel, HE CUMTAETCS YYAaCTHHKOM 1A nenel roigoco-
BaHHA 10 BONPOCAM, OXBATbIBAEMbIM HOJIOKEHUSAMH IYHKTA 2 HAacTOSAIEH CTATbU.

2. IlpaBo Ha yuacTue B rofocoBaHud u Apyrue npasa B CoBeTe ydacTHHKA,
HMMEIOHIETO 3aA0/DKEHHOCTL B TeueHne 60 umu Oosnee AHeH, CONTACHO NOSIOXKEHUAM
nyHkra 1 HacTosweil craTbM, HpPHOCTaHaBIMBalOTCA, ecn CoBeT KBanubULUPO-
BaHHBIM GOJILIIMHCTBOM roJIOCOB HE NPHMET MHOTO peLlieHHS.

3. VYuacTnuk, UMerOHIHii 3a10IKEHHOCTD, OILTAYUBAET NPOLIEHTHI N0 6a3UCHOIA
CTaBKe NIPUHUMalOLIEN CTpaHbl HAYMHASA C MOCIAEAHEro NHSA CPpOKa, YCTAHOBIEHHOIO
s Takux nnaresxeil. [IokpeITHE 33 10JDKEHHOCTH OCTaNbHBIMY MMIIOPTUPYOLIUMH
HJIM SKCTIOPTUPYIOLIUMH YYaCTHUKAMM OCYHIECTBIIAETCA HA 1OOPOBOJILHON OCHOBE.

4. Ecnm 3a00MKEeHHOCTHL BHINJIa4MBaeTcsl comnacHo TpebopanusaMm Cosera,
NpaBoO Ha y4aCTHe B roJIOCOBAHUM W [pYrHe MpaBa YYaCTHUKA, MMEIOHIEro 3aaoii-.
KEHHOCTh B TeueHue 60 uau bonee AHel, BoccTaHasnuBaroTcs. ECiu 3a10AXEHHOCTD
MNOKPBITa APYrMMH YYaCTHMKAMM, TO 3THM YYAaCTHHKHM NOJYHYalOT MOJIMYKO KOMIle-
HCalUIO.

Cmamea 38. KOPPEKTUPOBKA B3HOCOB HA CUET BY®EPHOTI'O 3ATIACA

1. Tlpu nepepacnpenenceHuH rojloCoB Ha HEPBOIl OYEPeHON CECCHH B KaXXIOM
(hUHAHCOBOM TrO/ly WM B Ciiyuae U3MEHEHMIi B usieHCkoM cocTaBe Opranusauun CoseT
NPOBONUT HEOOXOAMMYIO KOPPEKTHPOBKY B3HOCOB KaXkAOTO Y4aCTHMKA Ha CYeT
OydepHoro 3anaca B COOTBETCTBHH C NOJIOKEHUSAMH HacTOALLeH cTaTby. B 9Tux nesnsx
HcnomHUTeNBbHBIH AMPEKTOD ONMpenesseT:

a) YHCTBIA B3NOC NAJIMYHBIMHM KaXIOrO YYAaCTHMKA NyTeM BblYeTa BO3MeEILeHUS
B3HOCOB OTOMY YYaCTHHKY B COOTBETCTBHM C ITYHKTOM 2 HACTOSLIEH CTaTbH H3
CYMMBI BCE€X B3HOCOB, YIUTQYEHHBLIX 3THM YYaCTHHKOM C MOMEHTA BCTYIUIEHHS B
cuny Hactodiero Cornameunns;

b) obumyro CyMMy NpHYHTAIOLIUXCA UHUCTHIX B3HOCOB IyTEM CyMMHPOBaHUS
NOCNEAYIOIIHX NPUYUTAIOIMXCH YHCTBIX B3HOCOB M BblY€Ta OOLIEH CYyMMBI
BO3MELIEHKS B COOTBETCTBUH C NYHKTOM 2 HacTOSHIEH CTATbH;

¢) NEPECMOTPEHHBIH YUCTBIH B3HOC KaXOOro y4acTmuka NyTeM pachpeiesieHus

o0l1eil CyMMBbl IPHYHATAIOLIMXCS YACTHIX B3HOCOB MEX/Y YY4aCTHHKaMH Ha OCHOBE

UMEHEHHOH [IONH TOJIOCOB KaXk[Aoro ydacrHWka B CoOBeTe B COOTBETCTBHH CO

cratbeli 14 u ¢ yuerom nosoxeHunii nyHkra 3 craten 27 npu yCJIOBHM, YTO 10AS

rojl0COB KaXAOro y4aCTHHMKa [Uls 1lejieit nacTosinell CTaTbi pacCYMTHIBaeTCa 6e3
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yy€Tta MNPHUOCTAHOBJICHUA IMpaBa roJjioca moboro Y4YaCTHHKA HWJIH moboro
BBLITEKAKOLIErO U3 DTOr0 HEpepacnpeacsiCHUA rojiocoB.

Ecsin YMCTBIA B3HOC YYAaCTHHUKA HAJIMYHBIMH TMPEBHILIAET €ro U3MEHEHHBIH YMCThIi
B3HOC, TO DTOMY YYAaCTNHKY CO cueTa OydepHOro 3amaca BO3MEHIAETCA pa3HULA 34
BHIYETOM JIIOOBIX HEBBIIUIAYEHHBIX WTPa¢HBIX NPOLEHTOB MO 3aN0/KEHHOCTH. Ecn
H3MEHEHHbIt YUCTHIH B3HOC YYAaCTHHKA NPEBBILLAET €r0 YUCTHIH B3HOC HAJIMYHBIMH,
TO 9TOT YYACTHHK BHIHJIAYMBAET Pa3HHULY HITIOC JIIoOble HEBLIJIA4€HHbIE UTPAHLIE
NPOLEHTHI MO 3ad0/DKEHHOCTH Ha cueT OydepHOro 3anaca.

2. Ecau CoBeT € yueTOM MYHKTOB 2 U 3 CcTaThbH 28, NPUHHMAET PELUEHHE, YTO
YUCThbI€ B3HOCHI HAJIMYHBIMH APEBBILUAIOT CPEACTBA, HEOOXOAUMBIE 11 HONAEPKAHHS
onepauHii ¢ 6ydepnbiM 3anacoM B Te4eHHE CIIEAYIOLIHX YeThIpeX MecsueB, CoBET BO-
3MEWAET TAaKHE M3JMIUKH 4YHUCTHIX B3HOCOB HAJIMYHBIMH 34 BBIYETOM IEPBOHA-
YaJIbHBIX B3HOCOB, €CJIH TOJIbKO OH He PEIUHT KBaJIHPHIHMPOBAHHBIM DONBUIMHCTBOM
TOJIOCOB HE MPOH3BOANUTL TAKOTO BO3MeELLEHHUs JIHOO BO3ZMECTUTH MEHBILYIO CYMMY.
HJonmn y4aCTHHKOB B CyMMe, MOMUIeXalled BO3MEHIEHHIO, MPOMOPUHOHAJIBHBI MX
YHCTBIM B3HOCAM HAJMYHBIMH 34 BBIYETOM JIFOOBIX HEBBIMJIAYEHHbIX WITPaQHBIX ApO-
LEHTOB MO 3a10/DKEHHOCTH. O0s3aTeNIbCcTBa YYACTHHKOB, HMEIONIMX 3a0/DKEHHOCTD
1O B3HOCaM, COKPAaLaloTcsd HPOHOPUHOHAJILHO COOTHOLIEHHIO 06beMa BO3MELIIEHHS
U 06111edl CyMMBI YHCTBIX B3HOCOB HAJIMYHBIMH.

3. Tlo Hpochbe y4yacTHMKA NPHYUTAIOLIEECH €MY BO3MELLEHHE MOXET ObITh
OCTaB/IEHO Ha cyete OydepHoro samaca. Ecnu yyacTnMk APOCHT OCTABUTH MPHYM-
Tallleecs eMy BO3MelLIenHe Ha cyeTe OydepHOro 3amaca, 3Ta CyMMa 3aCHUMTHIBAETCS
B yIiaTy j000ro AOMOSHUTENBLHOTO B3HOCA, 3aMpallldBaeMOrO B COOTBETCTBUH CO
cratbeit 28. Ha coxpaHsemble no npochbe yyacTHMKa Ha cuete OydepHoro 3aHaca
CPEICTBA HAYMCIIAIOTCA NPOLEHTHI, KOTOPbiE PACCYMTHIBAIOTCS MO Cpe/Hei HPOoleHT-
HOH cTaBke, nosyyaeMoH ua cpencrea cyerta OydepHoro 3amaca, ¢ IOCJIEOHErO HS,
KOIa 3Ta CyMMa MpPH OOBIMHBIX YCJIOBHUSAX HOJDKHA Obljia OBITH BLIHJIAYEHA DTOMY
YYaCTHHKY, OO AHS, HpEeALIECTBYoIero GakTH4YeCKO#i BbITIATE..

4. HcrnomHUTENbHBIM IUPEKTOP HE3aMEMJIMTENLHO YBEAOMJAET YYACTHUKOB O
mobbIx TpebyeMbIX HIiIaTeXax HJIH BO3MEHIEHHMH, SIBJSIOLIMXCS DPE3YJIbTATOM KOD-
PEKTHPOBOK, NPOM3BEACHHBIX B COOTBETCTBHH C MYHKTAMH | ¥ 2 HACTOsIIEH CTaThHH.
TakHe MIaTeXH YYaCTHHKOB WM BO3MELIEHME yYACTHHKAM OCYIIECTBISIOTCH B
TeyeHHe 60 auel nmocsie naTel HanpasiieHus VICHONHUTENILHBEIM OUPEKTOPOM TAKOTO
YBEAOMJIEHHS.

5. EciM cymMMa HaJMYHBIX CPEACTB Ha cyeTe OydepHOro 3amaca HpeBbIIIAET
o01Iyr0 CyMMY YHCTBIX B3HOCOB HAJIMYHBIMH YYACTHHKOB, TO TaKHe H30BLITOUHLIE
CPencTBa pacnpenesstoTca Noce NpekpatieHus neicreus Hacrosiero CoralueHmns.

Cmamesa 39. BY®EPHBIN 3ATIIAC U M3MEHEHMSI BAJIIOTHBIX KYPCOB

1. Ecim obmeHHBIH Kypc Mexay Majlai3suidcKUM PHHITHTOM/CHHIAMYPCKHM
JOJTAPOM H BaJIFOTAMH YYACTHHKOB, SBJISFOLUHXCA KPYNHEHIUIMMH 3KCHOPTEPAMHU H
HMIOPTEPAMH HATYPAJILHOTO Kay4dyKa, H3MEHSETCS HACTOJILKO, YTO 3TO CYHIeCTBEHHO
OTPaxaeTcsi HA OHepauMax c OydepHbiM 3amacoM, McnonHuTenbHblf AMpEKTOp B
COOTBETCTBHH CO craTheil 36 HJIM Y4YaCTHMKM B COOTBETCTBUH CO cTaTbedl 13
CO3BIBAIOT CHEUHAIbHYIO ceccuto CoBeta. CoBeT COOHpaeTcs B IeCATHAHEBHBIN CPOK
IUTSl IOATBEPXKICHHA MM AHHYJMPOBAHHUS MeEp, YK€ NPUHATHIX VICHONHUTENLHBIM
IUPEKTOPOM B COOTBETCTBUM CO cTaTelt 36, H MOXET KBaJIH(PUIUMPOBAHHBIM OOJb-
IUMHCTBOM TOJIOCOB MPHHATH peLleHHE O COOTBETCTBYROIIMX MeEpax, BKII04as BO3-
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MOXHOCTb H3MEHEHHs Ouana3oHa LEH B COOTBETCTBHHM C MPHHUMIIAMH, H3JI0XKEH-
HBIMH B MEPBbIX MPEJIOXKEHUAX NyHKTOB 1 1 6 cTaTby 31.

2. CoBer KBaJHPHUUPOBAHHBIM OONBIIHHCTBOM TOJIOCOB YCTaHaBJIMBaeT
NpoLenypy OMNpeResieHUs 3HAYHTESILHOTO HM3MEHEHHS MapUTETOB OJTHUX BajlOT C
€IMHCTBEHHOM HEJIbI0 00eCneueHns CBOeBpeMeHHOro co3biBa CoBeTa.

3. Ecau pacxoxiaeHue Mexay MayJai3uiCKMM pHHITHTOM M CHHIanypcKHM
[OJUIAPOM TAKOBO, YTO 3TO CYIECTBEHHO OTpaxkaeTca Ha onepauusx ¢ Oydepubim
3anacoM, CoBeT cobupaeTcs AJis pACCMOTPEHHS CIOKUBLIETOCS MMOJIOKEHHUS U MOXKET
PacCMOTPETh BONPOC O NMPHHATHH EUHON BAJIOTHI.

Cmamuvsa 40. TIPOUERYPA JINKBUOALIMM CYETA BY®EPHOTO 3ATIACA

1. o npekpaiuenun nefctBus HacTosulero ComaiieHus YipaBiasroIuii
OydepubiM 3amacom oleHHBAeT OOIUME pacxodbl MO JIMKBHOALHHM WJIH Nepenaye
HOBOMY MEXIYHAPOAMOMY COMIAIIEHNIO IO HATYPAJIbHOMY Kay4yKy aKTHBOB CYeTa
OydepHOro 3anaca B COOTBETCTBUM C IOJIOKEHHSMH HAcTOsillell CTaTbH M pe3ep-
BUPYET 3Ty CyMMY Ha OTAeNBLHOM cyeTe. EC/TH 3TH OCTAaTKH Ha CUETE HENOCTATOYHbI,
Vnpapisitomuii OydepHbIM 3anacoM NpoAaeT AOCTATOYHOE KOMHYECTBO HATypaslb-
HOro Kaydyyka u3 OydepHoro 3amaca mis obecneyeHus TpeOyeMoO#l JONOTHATENBHOM
CYMMBI.

2. Jlons KaxAOro y4yacTHHKa Ha cueTe OydepHOro 3amaca pacCYMThLIBAETCS
CIeayrIMM ob6pa3oM:

a) CroumocTtn Oydepuoro 3anaca npencTaBiseT coboit cToMMocTb obluero
KOJIMYeCcTBa HaTypaJIbHOrO Kayyyka Kaxjaoro tuna/copra B OydepHoM 3amace, pac-
CUMTAMMNYIO MO CaMOoi HU3KOM M3 TEKYILMX LIEH COOTBETCTBYIOLUMX TUITOB/COPTOB Ha
PbIHKAX, YIIOMSHYTBIX B CTaTbe 32, B TedyeHHe 30 pbIHOYHBIX OHEM, NpeAlecT By OIUX
llaTe MpekpallieHns neiicTBus HacTosero CornaiueHus.

b) CymMMa cpencTs, HMeromuxcs Ha cuere OydepHoro 3amaca, npeacrasisieT
coboit cToUMOCTb OydepHoro 3amaca MKOC YHCTBIE AKTUBBI HAJIMYHBIMH MO CYETY
OybdepHoro 3amaca Ha JaTy npekpaiueHus AefictBus Hactosiulero ComalueHus 3a
BBLIYETOM JIH000# CyMMBI, 3ape3epBUPOBAHHON| B COOTBETCTBHH C IMyHKTOM | HacTos-
el CTaThbH.

¢) YucTbIi B3HOC HAJIMYHBIMH KaXKI0TO y4aCTHUKA MpeACTaBIseT coboii cymmy
€ro B3HOCOB, BBIIUIa4Y€HHBIX B TeYeHHE BCEro cpoka aedcTBUs HacTosulero Corna-
LIEHHUS 33 BHIYETOM BCEX BO3MEILEHUH, OCYIIECTBIEHHEIX B COOTBETCTBHHM CO CTa-
The#l 38; wTpadHble NPOUECHTHI MO 3a00/DKEHHOCTH, BHIIJIAYEHHBIE B COOTBETCTBHH C
MyHKTOM 3 cTaTthy 37, He SBJISIOTCS B3HOCOM Ha cueT OydepHoro 3anaca.

d) Eciu cymMMa CpecTB, UMEIOLINXCa Ha cueTe OydepHoro 3anaca, Gonbiie Win
MeHblIe OOLIMX YMCTHIX B3HOCOB HAJIMYHLIMH, M3OLITOK paclHpenefseTcs MEXIy
Y4YaCTHHKaMH [TPONOPLUHOHAIILHO B3BEIICHHOMN MO BPEMEHH [10J1€ KaXA0TO YYaCTIHKA
B YUCTHIX B3HOCAX B COOTBETCTBHH C HactrosmmuMm ComtaweHneM. JIob6oii gedpuuur
pacrpenesnsieTcss MeXay y4acTHMKaMH [POINOPLUUOHATIBHO CPEAHEMY YHUCJIy rOI0COB
KaXOr0 Y4YaCcTHHKA B NepHoa ero y4yactus. [IpH omnpenesieHHH OOIM KaXaoro
y4aCTHHKA B AedulLIUTE ronoca Kaxaoro y4acTHUKA PAcCUHUTHIBAIOTCH, HE3aBUCHMO
OT NPUOCTAHOBJIEHUS OeACTBUs MpaBa rojioca Kakoro-nubo yyacTHMKa wiu moboro
BbITEKAIOLLIETO U3 DTOrO NepepachpefesieHUst FOJIOCOB.

e) Jlons KaXI0ro y4acTHuKa Ha cuere OydepHOro 3araca BKJIIOYAET €ro YHCThIi
B3HOC HAJIHYHBIMH, YMEHbIUEHHbIH HMJIM YBEHYEHHbIH Ha BEJIHUMHY €r0 HOJIH B
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nebuuuTe MM U30LITKE MO cyeTy OydepHoro 3anaca ¥ yMEHBIICHHMIH Ha ero obs3a-
TEJLCTBA, €CJIM TAKOBBIE UMEIOTCS, MO HEBBLHUIAYEHHbIM MPOLECHTAM MO 3aA0JDKeH-
HOCTH.

3. Ecmm nacrosmuee CormnalneHue J0DKHO OBITh HEMENJIEHHO 3aMENeHO HOBLIM
MEXAYHAPOAHLIM COMNMALLIEHHEM MO HAaTypajJbHOMY Kayuyky, CoBeT xBajgudHuupo-
BauMMbiM GONBLIUMHCTBOM TOJIOCOB YTBEPXAAET NMPOLENYpPbl, 0OeCneyHBaromue 3¢-
¢dbexkTuBHyIO nepenayy NOBOMY COINMALUEHUIO B COOTBETCTBHHM C TpeOOBaHHAMH Ta-
KOro CoramieHus nosieit Ha cyere OydepHoOro 3amaca Tex YYaCTHHKOB, KOTOpBIE
HaMepeBaloTCs y4acTBOBaTb B HOBOM coriaueHuu. JIoboil yyacTHUK HacTosLIero
Cornaienus, He >KeJIaIOIUHA y4acTBOBaTh B HOBOM COIJIAILIEMHM, UMEET MPaBO Ha
BO3MeILIEHHE CBOEH [OJH:

a) u3 MMEIONIMXCH HAJIMYHBIX CPEACTB MPOMOPUHOHANBLHO €r0 NPOLEHTOH AoJe B
oO1eif cyMMe 4YHMCTBIX B3HOCOB Ma cueT OydepHoro 3amaca B TE€YEHHE Tpex
MeCSLEB; U

b) ¥3 4uCTOH BHIPYYKHM OT peajin3auu OydepHbIX 3anmacoB MOCPEACTBOM YINOpS-
[OYECHUOIl MPOJaXKH MM NOCPEACTBOM HEPEAaYHd HOBOMY MEXAYHAPOAHOMY CO-
[JIAUIEHHUIO MO HATyPaJbHOMY Kay4yKy MO TEKYIHUM PBIHOYHBIM LEHAM, KOTOpBIE
JOJDKHBE OBITH COBepINEHBI B TeueHue 12 mecsaues, ecou CoBer KBajMdpHUMPO-
BAHHBIM OOJILILMHCTBOM TOJIOCOB HE HPUMET pEIUEHHs YBEJIHUYUTH IUIATEXH B
COOTBETCTBHHM C NOANYHKTOM @) HACTOSLIErO MyHKTA.

4. Ecnu peiictBue Hacrosuero CorameHus Hpekpallaercs 6e3 3aMeHbl ero
HOBBIM MEXIYHApOIHBIM COIIAIIEUUEM [0 HATYPAJIbHOMY KaydyKy, MpeaycMaTpH-
BalomuM co3nanue 6ydepHoro 3anaca, CoBeT KBalM(PHIIHPOBAHHEIM GOILIIMHCTBOM
TOJIOCOB YTBEPXKJIA€T NPOLENYpHl, PEryJIMPYIOLIME YHOPSAIOYEHHYHO peaTM3anuio
Oydepuoro 3anaca B TeYEHHE MAKCHUMAaJIbHOFO NMEPHOAA, OTOBOPENMHOTO B MYHUKTE 6
cTaThu 66, C y4ETOM CJIEIyIONIMX OrpaHUYEHHH:

a) xakue-nnbo AasbHeifllMe 3aKyNKH MaTYPaJbHOTO Kay4yyka Me POu3BOASTCS;

b) OpraHusanis He HECET KAKUX-IMOO HOBHIX DACXOHOB, 332 HCK/IIOYEHHEM TeX,
KOTOPBIE HEOGXOMUMBI 1151 peanusaiHu OydepHOro 3anaca.

5. C yueroM mpasa moOOro y4yacTHMKa NPEANOYECTh BO3MEILEHHE B BHUIE
HATYPAILHOTO Kayuyyka B COOTBETCTBUH C NMYHKTOM 6 HACTOSILEH CTaTbH JIOOBIE
HAJIMYHBIE CPEACTBA, OCTABIIHECS Ha cdeTe OypepHOro 3anaca, mesaMemJIUTENILHO
PaCTIPENENIAIOTCS MEXKAY YYaCTHHKAMH HPOMOPLHUOHANBLHO HX AONAM, KaK 3TO
OHpeNEsIeHO B MYHKTE 2 HACTOAINEH CTAThH.

6. BmecTo mojHOMNH MM 4ACTHUYHON BHILIATLI HAJHUYHBIMH KaXKAblH Y4aCTHHK
MOXET MPEANOYECTb NOMTYYHTh CBOIO JOJIO B aKTUBax cyeTa OygepHoro 3anaca B Buje
HATYpaJIbHOIO Kay4yyka NpH YCJIOBHH COOJIIOACHUS NpOoLeayp, HpHHATHIX COBETOM.

7. CoBeT yTBepXJaeT COOTBETCTBYIOIIME MPOHEAYPH KOPPEKTUPOBKH H BbI-
IUTaThHl Aosied yyacTuukoB Ha cuere Oydepuoro 3anaca. Ita KOPPEKTUPOBKA YUHTHI-
BaeT: :

a) moboc pacxoXeHHe MexXIy LEHOH Ha HATypalbHBIA Kaydyk, YKa3aHHOH B
HOAMYMUKTE @) MyHKTA 2 HACTOALIEH CTAThH,  HEHAMHU, N0 KOTOphIM OydepHsiit
3anac NpOAAETCA MOJMHOCTHIO MJIM YACTHYHO B COOTBETCTBHM C NMpOLENYPaMH
peanusauut OydepHoro 3anaca; u

b) pasHHMLy MEXIy CMETHEIMU H GAaKTHUYECKUMH PAacXoJaMH M0 JUKBUIALMH.
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8. Coget cobupaeTcs B 30-1HEBHBIH CPOK MOCJIE OKOHYATENLHBIX ONEpauuit no
cyety OybepHoro 3amaca [/ NPOM3BOACTBA OKOHYATEJIHBIX PAacyeTOB MEXIY
y4acTHHKaMu B TeyeHue 30 nocienyrolux QHeN.

MIABA 1X. CBsi3b ¢ OBUIMM ®OHJAOM AJ151 ChIPBEBBIX TOBAPOB

Cmamesa 41. Cssiib ¢ OBIIUM GOHAOM AJIS1 CHIPLEBBIX TOBAPOB

ITocne nayana ¢pyHxkuuoHuposaHus OOwero ¢onaa AN ChIPHEBLIX TOBAPOB
CoBEeT NOJHOCTHIO HMCHONB3YeT BO3MOXHOCTH OOluero ¢oHma B COOTBETCTBHH C
npuHuunamin, chopmynuposannsiMu B ComnaleHHs o6 yupexaenny Obiuero gonaa
IUIA ChipbeBbIX TOBapoB. COBET ¢ 2TOH Lesibio NPOBOOMT neperosopbl ¢ O6mmumM
$OHIOM O B3aMMOMNPHEMJIEMBIX YCJIOBUAX M opMax cornalieHHs o0 accouMauuy,
KOTOpPOe JOMKHO OHTH 3aknoueHo ¢ O0mnM dboraoM.

TNABA X. [TOCTABKM M AOCTVIT HA PbIHKH

Cmamusa 42. TIOCTABKM U JOCTVII HA PBIHKH

1. DKCMOpTHUPYIOIUME YYAaCTHHKM OOA3yIOTCA B MaKCHMaJIbHO BO3MOXNOH
CTENENH OCYIHECTBIIATD MOJAUTHKY H IPOrpaMMEl, 0GECTIeYHBalOLIME HENIPEPHIBHOCTD
NOCTABOK HATYPAJILHOTO Kayyyka MOTPEeOHTENAM.

2. HmMnoprupylolue Y4YacTHHUKM OOfA3yI0TCS B MAaKCHMajbHO BO3MOXIIOH
CTeneHH OCYLUECTBIIAThH NMOJMTHKY, 0OecneYuBarollyo JOCTYI NaTypajibHOTO Kaydyka
Ha UX pHIHKH.

Cmamba 43. TIPOUME MEPHI

1. [Jns noctuxenus ueneit Hactosiero Comamenus CoBeT yCTaHABINMBAaeT U
[pensaraeT COOTBETCTBYIOLIHE MEPhl H METO/IbI, HalpaBJIEHHBIE HA CONEHCTBHE:

a) Pa3BuTHIO DKOHOMHKH HATYpaJbHOTO Kay4yyka NPOW3BOMASALUMX YYaCTHHKOB
NYTEM pACUIMPEHHS N YJIyYIIEHHS MPOM3BOACTBA, MPOIYKTHBHOCTH M MapKETHHra,
cnocobCcTBys TEM CaAMbIM YBEJIMYEHHIO DKCHOPTHBIX NMOCTYIUIEHHH MPOM3BOAALLMX
YYACTHHKOB M B TO X€ BpEMS INOBBILIEHHIO NaJeXKHOCTN mocTaBok. s 3TOro
KoMHTET 1O MpOYHUM MepaM HPOBOAUT SKOHOMUYECKHH M TeXHMYECKHMH amajM3 ¢
HEJIbIO ONPENesIEHNIN:

i) nmporpaMM M IpOEKTOB MccienoBanui ¥ pa3paboTok B 00JIaCTH HATYpaLHOTO
Kay4yka, KOTOPBIE ABJIAKOTCA BLIFOANBLIMII KaK 114 3KCHOpTMpy}OLIIPlX, TaK U ana
MMIIOPTHPYIOIUIX YYaCTIHKOB, BKJIIOYAS Hay4HbIE HCCIIEIOBAHUSA B KOHKPETHBIX
obnacrix;

ii) mporpamMM M MPOEKTOB MOBBIIIENUSA MPOU3BOAUTENILIOCTH B NPOMBILUIENHOCTI
HATYpaJILHOTO Kay4yKa;

iii) myre#t u cmocoboB yJyy4lIenus NOCTABOK HATYPAJbHOTO Kayyyka M JOCTHXEHHUS
ennHooOpa3us B BONPOCAX Ka4ECTBEHHbBIX CrieLI(UKALIMA ¥ KOHAHMUHOHHPOBAHUA
HaTypaJIbHOTO Kay4yyka;

iv) METONOB YJIyYlIEHHA OOpaboTkH, MapKeTUnra W pacHpefcsienHs ChIpOro
HaTypaJIbHOTO Kay4yKa.

b) Pa3paboTke KOHEYHBIX BMIOB MCNOJNL3OBAHMS HATYpaJbHOTrO Kayuyka. [is
3Toro KoMuTeT N0 NpoyMM MepaM NPOBOAMT COOTBETCTBYIOLIMH SKOHOMUYECKUH H
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TEXHUUYECKUI aHAJIM3 C LEJIbKO ONPEIEACHUS IPOrpaMM H NPOEKTOB, BEAYIIUX K YBe-
JIMYEHHIO NOTPEOIEUHs M TIOSBIIEHHIO HOBBIX BHIOB MCIIOJIb30BAHUS HATYPAJILHOTO
Kay4ykKa.

2. CoBer paccMaTpHBaeT (MHAHCOBLIE MOC/IEACTBHA TAKUX MEp H METOHOB M
IIPHHAMAET MEpPhbI [UIS MOOIUPEHHS M YNPOLUEHHWA NpOoueayp NPEIOCTaBIEHHS CO-
OTBETCTBYIOLUMX (PMHAHCOBBLIX PECYPCOB U3 TAKMX UCTOYHHMKOB, KAK MEXIyHApOIHbIE
(uHaHCOBBIE YYpEeXKAEHUS U BTOpo#t cuer O6miero ¢poHma AN CHIPLEBBIX TOBAPOB
[OCJIE €ro CO3AaHM.

3. CoBer MOXE€T BBLIHOCHTBH COOTBETCTBYHOILUNE DPEKOMCHIOALUWH Y4YaCTHUHKaAM,
MEXIOYHAPOIAHBIM YUYPEXIACHHUAM H APYIrMM OpraHu3anusM B OTHOLICHHH coneHcTBuUs
OCYHIECTBJICHHIO KOHKPETHBIX MED, IIPEAYCMOTPCHHBLIX HacToslleH CTaThei.

4. KoMuTeT 1o HpoYHM MepaM MEPUONHYECKM DACCMATPUBAET Pe3ybTaThi
OCYLUECTBJIEHHS MeP, KOTOPHIM COBET IPUMSLT pelICHHE CONEHCTBOBAT WM KOTODLIE
ObLIH peKOMEUIOBaHHl UM, 4 npencrapiiseT CoBeTY QOKJIAL 10 STOMY BONPOCY.

rABA X1. KOHCYABTALIMM 1O BOTIPOCAM BHYTPEHHEN MOJIUTHKH

Cmampvsa 44. KOHCYABTALIUU

CoseT 10 npock6e Mo60ro y4yacTHUKA IPOBOAUT KOHCYILTALMH OTHOCHTEIILHO
NIPaBUTELCTBEHHOM MOJHTUKM B 06JIACTH MATYPASILIIOrO Kay4ykKa, HEOCpeICTBEHHO
3aTparusaiouieil nmpeuioxeHne i cupoc. COBET MOXET IPEICTABIATL CBOH PEKO-
MEH/IallMM U2 PACCMOTPEHHE Y4aCTHHKOB,

JIABA X1I. CTATHCTUYECKME JAHHBIE, MCCIEAOBAHUS ¥ MHOOPMALIUSA

Cmamba 45. CTATUCTUYECKME JAAHHBIE U HHOOPMALUA

1. Coser coOupaeT, CONOCTaBJNAET M IO Mepe HEOOXOOMMOCTH myOJIHKyeT
TaKyl0 CTaTICTHYECKYIO HM(POPMaLUIO 0 HATYPASILHOM KayuyKe M CBA3aHHBIX C HUM
obracTsx, KOTopas HeoOxomMMa IS YHOBJIETBODHTENBUOIO NMPUMEHEHHMS MACTOs-
uiero Comamenus.

2. Y4aCTHHMKM OIEpPaTHBHO H C MAKCHMAJILHO BO3MOXHO# HOJIHOTO# npeocra-
BisitoT COBETY HMMEIOLIMECS B HAJIMYMM [aHHbIE, KacalollUMecs [POH3BOACTBA M
noTpebsieHHs HATypaJIbHOTO Kaydyyka U MEX/IyHMapOAHOH TOProBiH HATYpaJibHEIM
Kay4yKOM 110 KOHKPETHBIM THIIaM M COPTaM.

3. CoBeT MOXeT TaKke NPOCHTb YYACTHUKOB NPEXOCTABIAThL APYIYIO0 UMElO-
LYOCS B HAJIMYHK MHPOPMALKIO, BIIIOYash HHPOPMALHIO O CBA3AHHBIX C MATYPaJIb-
HBIM KayuyKOM o0JiacTaX, KOTOpas MOXeT notpeboBarhCs AN YIOBNETBODHTE-
JIbHOTO MPpHMEHeHHUs HacTosero ComaleHus.

4. Y4acTHHUKHU HPEAOCTABJIAIOT BCE BHILIEYKA3aHHBIE CTATUCTHYECKHE TAHHBIE 1
uHbopMaNKIO B pa3yMHbIE CPOKH C MAKCHMAJILHO BO3MOXMUOI NOJMOTO! Me BXOAS B
NPOTHBOPEYHUE CO CBOMM HALHOHANILHBIM 3aKOHOJATEILCTBOM II CAMBIMH TIOIXO-
AALHAMH IUIS HUX CIIOCO0aMH.

5. CoBeT ycTaHABJIMBAET TECHblE CBA3M C COOTBETCTBYIOIUHMH MEXIYHApO-
JHBIMH Opranu3auMsMH, B TOM 4iciie ¢ MexayHapOoaHOH MCCIIeIOoBaTeNbCKOl Ipyn-
o no kKay4yKy U ¢ OHpKaMH ChIPLEBBIX TOBAPOB, C LIEIbIO CONEHCTBUS NOIYHEHHIO
HMEIOIIMXCS B HAJIMMHMH CBEXHX M MAIEXKIIBIX JAHNBLIX O IPOH3BOIACTBE, NOTpebIeHnH
H 3amacax HaTyPaJIbHOTO KaydykKa, MEXIYHapOIHOH TOPropjie UM M LeHax Ha Hero, a
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TaKxe O Opyrux ¢akTopax, BIMSAIOLIMX HA CHPOC M MPEAIOKEHME HATYPabHOroO
Kay4yka.

6. Coser npuiaraeT ycuwius s obecneyeHns Toro, YTobs HUKaKas onybanKo-
BaHHas MHoOpMauus He HaAHOCUJIA ywepOa KOMUACHUHATIBHOCTH ONepauuid Jui
WM KOMIIAHHi1, 3aHUMAaFOLLMXCSl MPOU3BOACTBOM, MepepaboTKOoif UM MapKeTUHIOM
HATYPAJILHOTO Kay4yKa MJIH CBA3AHHLIX C HUM MPOLYKTOB.

Cmamva 46. EXEroaHASI OL{IEHKA TMOJOXEHHUS, MEPCITEKTUBHBLIE OLIEHKH
W UCCJIEJIOBAHUSA

1. CoBeT NOAroTaB/IMBACT €XETOAHYIO OLEHKY MOJIOKEHHUS HA MUPOBOM PBbIHKE
HATYPAJILHOFO Kay4yKa M B CBA3aHHALIX C HIIM O0JIACTAX ¢ y4eTOM HH)OpPMALMH, TIpel-
CTaBJIfACMOM YYaCTHUKAMH H MOJIy4EHHO#t OT BCEX COOTBETCTBYIOLIMX MEXIPaBH-
TEJILCTBEHHBIX U MEXAYHAPOOHBIX OpraHu3auui.

2. Kpowme Toro, CoBeT He MEHee OINOTO pa3a B MOJITOAa ONpEAEAET pa3MeEpPH]
HPOU3BOACTBA, HOTPEGJIEHUs, DKCMOPTa M MMMOPTA HATYPAIBLHOFO KaydyKa, eclli
BO3MOXHO, 110 CIeHPHYECKHM BHIAM H COPTaM, Ha IOCJIEAYIOUIHE IECTh MECALEB.
OH nHPOpMHpYET YUaCTHUKOB 00 THUX OLICHKAX.

3. CoBer OCyMIECTBISET HJIM HPUMHMAET COOTBETCTBYIOILUE Mepbl AJIf Mpo-
BEACHMS HCCIJIEIOBAHMUHM, KacalolXcsa TeHAEHIM B 06J1aCTH NPOM3BOACTBA I IOTpeE-
OJIeHHA HaTypanbloro Kay4yyka, TOProBiIH UM, €TO MapKETHUIa U LiIEH Ha IIeTO, & TakK-
e KpPaTKOCPOYHBIX M AOJITOCPOYIBIX NpobsieM MIPOBOH KOHOMHKH HaTypaslbHOTO
Kayvyka.

Cmamea 47. EXEroaHbIn OB30P

1. CoBer rOTOBHT €XeroAHblit 0630p npuMeHeHus HacToslero ComlaieHus ¢
YYETOM LieJieil, M3JI0KEHHBIX B cTaThe 1. On MHGOPMHUpPYET yHaCTHUKOB O pe3yJibTaTax
aToro o63opa.

2. CoBeT MOXeT 3aTeM pa3paboTaTh PEKOMEHIALMH YYACTHHKAM H.IPHHATDH
Jajee Mepbl B paMKax CBOeil KOMIICTEUIHH 110 NOBBILIEHHUIO () (EKTHBIOCTH IPHMe-
HeHHs HacTosulero ComaiieHns.

rAABA XIl1. TIPOYME NOCTAHOBIEHUSA

Cmamesa 48. OBIUE OBS3ATEJILCTBA H OTBETCTBEHHOCTb YYACTHUKOB

1. B nepHwon neiicTBUs HacTosuero CorNalleHus yYaCTHHKU NPUJIAraloT BCe
YCHJIUS T COTPYAHUYAIOT B IJOCTHXCHUM ueneil Hacrosuiero ComauieMns M He
NPUHUMAIOT KAKUX-THOO Mep, IPOTHBOPEYAOIINX ITHM LEJIAM.

2. V4acCTHMKH CTPEMSTCS, B YACTHOCTH, YIYYIIATHL COCTOSHHE SKOHOMHKH
HATYPAJILHOFO Kay4yka M MOOWIPSTH NPOK3BOACTBO H MCIONb30BAHHE HATYDPANILHOIO
KayuyKka JUld CONCHCTBHA POCTY M MOIEPHH3ALKH SKOHOMHMKH HATypaJIbHOTO Kayqyxa
B HHTEpecax B3aMMHOIT BLITOABI Mpou3BOAUTeNEH H noTpebuTenei.

3. VvyacTHMKM npH3nmarT o6g3aTeNibHLIM XapakTep Bcex peieHuil Cosera,
NPUHATHIX B COOTBETCTBUH ¢ HacTosmuM CornalieHueM, U He OyayT NpuHUMAaTh Mep,
OrpaHMYMBAIOIIUX DTH PELIEHNA KIIH NPOTHBOPEYALIUX M.

4. OTBETCTBEHMHOCTh YYaCTHHKOB,  BO3HMKAIOLIAs HA OCHOBE OCYLIECTBJICHUSA
nacrosauiero ComianeHus, 160 no otHouenuio kK Opranusauuy, 1bo no oTHoIE-
HHIO K TPETbUM CTOPOHAM OrpauMyUBAETCS paMKaMH MX 0043aTeNILCTB B OTIIOLICHHU
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B3HOCOB B aJIMHHHCTpaTHBHLIH O10/0keT U puHaHCUpOoBaHus Oydepuoro 3anaca, co-
rmacHo rmasaMm VII u VIII Hactosuiero CornalieHHs U Jt0ObIM 00s3aTeNIbCTBaM,
KOTOpble MOXeT B34Thb Ha cebs CoBeT B COOTBETCTBHH CO CTaTbeil 41.

Cmampusa 49. TIPENATCTBUA AJsl TOPTOBIU

1. CoBeT B COOTBETCTBHH C €XErOAHOH OLEHKOH MNOJIOXKEHWS Ha MHPOBOM
pbIHKE HATYpaJbHOIO Kay4yka, NpelyCMOTPEHHOro B CTaThbe 40, BBIABISET JIHOOBIE
NpENsSTCTBHA, CAEPXKUBAIOLINE PACIIMPEHHE TOProBJIM HATYpPaJIbHBIM KaydyKOM B
CbIpOM, HOTyoOpaboTaHHOM WK NepepaboTaHHOM BUIE.

2. CoBeT MOXET U1 OOCTHXCHHS UeJied NacTosuied CTaTbd BBEIHOCHTBL pe-
KOMEHJAllMM YyYaCTHHKAM O TOM, 4TOObI OHH CTPEMHJIMCh Ha COOTBETCTBYIOLLMX
MEXIYHApONHbIX GOpPYyMax K HPHMHATUIO B3aHMOIIPHEMJIEMbIX MPAKTHYECKHX MEP,
HampaBJIEHHbIX HA HOCTENEHHOE YCTpaleHHe H HO Mepe BO3MOXHOCTH MOJIHYIO
JIMKBHUOALMIO TAKUX NPeHATCTBUHA. COBET NEPHONMYECKH PACCMATPHBAET PE3YJIbTAThI
TaKHUX peKOMeHIalHil.

Cmamwba 50. TIEPEBO3KU U CTPYKTYPA PbIHKA HATYPAJIBHOTO KAYUYKA

CoseT NooLUpseT U 00JieryaeT HpUHATHE MED, CONCHCTBYIOIIHX YCTaHOBJIEHHIO
0BOCHOBAaHHBIX M CNPABEMIMBLIX (PPAXTOBBLIX CTABOK M YJIYYLIEHHIO TPAHCIODPTHOH
CHCTEMEI, C LEJIbI0 OOECreuYeHHs pErysSpHbIX MOCTABOK HAa DPBIHKH H CHHXKEMHs
CTOMMOCTH COBIBAEMbIX IPOAYKTOB.

Cmamba 51. MEPHI 10 AUODEPEHIIMPOBAHUIO U KOPPEKTUPOBKE

Pa3BHBAIOILIMECS UMIIOPTHPYIOIIME YYACTHUKH U HauMMeEIee pPa3sBHTHIE CTPaIbl
— yuacTHUUbl ComaiieHHs, Ha HHTEPECH KOTOPBIX OKa3blBalOT HEGJIarOoNnpHATHOE
BO3[EHCTBHE MeEpbl, NPUHATHIE B paMkax Hacrosiulero CorialueHus, MoryT obpa-
matbest Kk CoBeTy ¢ npochGoil NPUHATL COOTBETCTBYIOLME Mepbl No aAHddepeHuH-
poBaHUI0O H KoppekTupoBke. COBET pacCMaTpUBaeT BONPOC O IPHHSTHH TaKHX
HaJUIEXKAIKMX Mep B COOTBETCTBHH C mynkTamu 3 U 4 pasnena II1 pezomounu 93 (IV)
Kondepenunn Opranusaund O6bvenqnHennbix Hauuii no Toprossie n pa3BuTHIO.

Cmampes 52. OCBOBOXAEHWE OT OBSI3ATEJILCTB

1. B Tex cny4asx, Korma 3TO HEOOXOAMMO B CHJIy HCKJIIOYMTENIbHBIX 00CTO-
STENILCTB, YPE3BLIYAMHOrO HOJIOXKEHHs, a Takke (opc-MaXOPHBIX OOCTOATEILCTB,
KOTOpbLIE KOHKPETHO HE OroBapHBaoTcs B HacrosiieM Comiaisenud, CoBeT Moxer
KBUIH(HUIIMPOBAHHBIM GOILIIHHCTBOM [0OJI0COB IPHHATD PellieHHe 06 0CBOOOXIEHUH
TOr0 WM MHOrO YyYaCTHHKA OT TOr0 MJIM MHOro o0s3arenbCTBa, NPeAyCMOTPEHHOIO
HacToawHM CornaleHHeM, eCilH OH YAOBJIETBOpeH OOBICICHHEM DTOro yYaCTHHUKA B
OTHOLUEHHH MPHYHH, B CHJIy KOTOPHIX 3TO 00s3aTeNbCTBO HE MOXET OBbITH
BLITIONIHEHO.

2. OcBoboxnas xaxoro-mubo y4acTiHka OT 00513aTeIbCTBa B COOTBETCTBHH C
NoJIOkKeHHsIMH NyHxTa | Hactosmed cratbd, CoBeT 4eTKO ONpEnesisieT COOTBET-
CTBYIOLUME YCJIOBHSI M NEpHOI OCBOGOXIEHHs 3TOr0 Y4aCTHHKAa OT Takoro obssa-
TEJILCTBA, @ TAKXKE NPUYHHBI HPEAOCTABIEHHS OCBOOOXKIAENHA OT 3Toro obss3areis-
cTBa.
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Cmampvsa 53. CNPABEAJIMBBIE TPYIOBBIE HOPMbI

VYYacTHHKH 3asBJAIOT, YTO OHH OYAyT CTPEMHTbLCS NONAEPXKHBATH TPYAOBbIE
HOPMbI, HAaHpaBJICHHbIE Ha MNOBbILIEHHE YDOBHS JXH3HM PabOTHHUKOB, 3aHATHIX B
COOTBETCTBYIOILMX CEKTOPAX N0 NPOU3BOACTBY HATYPAJILHOTO KaydyKa.

IJABA X1V, JKAJIOBbI ¥ CITOPHI

Cmampvsa 54. XKanosbl

1. Jlwobas xano6a 0 HEBBLIMOTHEHHH TEM HJIM MHBIM Y4aCTHHKOM CBOMX 00s3a-
TEeILCTB N0 HacTosieMy CornalleHHIO nepelaaeTcs No npockbe yvyaCTHMKA, Noaa-
ro1ero xasoby, CoBeTy, KOTOpbIii NOCIE NnpeaBapUTENbLHOMN KOHCYILTALUY C 3aUHTe-
PECOBAHHBIMY yYaCTHUKaMH BBIMOCHT pellleHye N0 STOMY BONpPOCY.

2. B mobom pemennu CoBeTa O TOM, YTO TOT MJIH HHOH yYaCTHMK HapyluaeT
cBou 006s3aTenbeTBa no HacTosweMy CormalueHHro, yKa3bIBaeTCH XapakTep napy-
LIEHHA.

3. Kaxnablii pas, xorna CoBeT B pe3ynbTaTe XajloObl WJIM MHBIM O0pazom
yCTaHaB/IMBAET, YTO Y4aCTHUK Hapyuin Hactosilee ComalleHyue, OH MOXET KBajM-
($UIHPOBAHHBIM OOJILIIMHCTBOM TOJIOCOB ¥ 0e3 ylllepOa UIS IPYruX Mep, KONKPETHO
NPEAYCMATPHUBAEMBIX IPYTUMHU CTAThAMH HacToslero ComlaleHus:

a) NPHOCTAHOBUTb OCYILECTBIICHHE NPaBa rojloca 3Toro yuactHuka B Cosere u, ecyiu
3TO MPEACTABIAETCH HEOOXONMMBIM, NPUOCTAHOBUTH OCYIIECTBJeHME JIHOOBIX
OpYTHX NMpaB TAKOTO YYaCTHUKA, B TOM YMCJie IpaBa 3aHMMaTh nocT B CoBeTe i
B JI0OOM M3 KOMHUTETOB, YUPEXEHHbIX B COOTBETCTBHH CO CTaThel 18, u npasa
OBbITh YWIEHOM TAKUX KOMHUTETOB, A0 BBINOMHEHUS UM CBOMX O0A3aTENLCTB; WM

b) NpUHATL pelIeHWe B COOTBETCTBHH CO CTaThed 64 B TOM Ciyuae, KOra Takoe
HapyllIEHHE CEPbE3HO NPENATCTBYET NpUMEHeNuIo HacTosero CoraleHus.

Cmampa 55. Cnopbl

1. Jlwoboii cnop OTHOCUTENBHO TOMKOBAHMS WM NPUMEHEHHS HACTOSLLErO
Cornalnenusi, Me YperyJTMpOBaWHBIA YYaCTHMKAMHM ITOIO CHOpa, MEpenaerca mno
npocbbe Mo6oro y4acTHHKA, BLICTYNAIOIIETO CTOPOHO# B cnope, CoBeTy UIA NPHH-
ATUS PELICHHUS.

2. B mobom cnyuae nepenayu cnopa B COBeT B COOTBETCTBHH € NYHKTOM 1 Ha-
CTOsALLEH CTaThbH OOJILUTHHCTBO Yy4aCTHHKOB, KOTOPBIE PACIIONAratoT 1O KpaiiHeil Mepe
onMoii TpeTho OOLLEro 4YMCsIa rosocos, MOryT AOTpeboBarh, 4yToOnl CoBeT nocie
06CYyKI€HHMS CHOPA M 110 BLIHECEHUS CBOErO pellleHUs 3anpOoCHII 11O NpeaMeTY CHopa
MHEHME KOHCYJILTATUBHOH IDYMNIbl, y4peXnacMOH B COOTBETCTBMHM C NYHKTOM 3
Hacrosiiei cTaTby.

3. a) Ecan CoeeT xBa/mMbpuUNPOBaHHLIM OQIILIIMHCTBOM TOJIOCOB HE MPHHU-
MaeT WHOTO pelllCHUs, KOHCYJIbTATHBHAS IPYNNa COCTOMT M3 NATH CJIEAYIOIIX JIHIL:

i) ABYX HAa3HaYaeMbIX 3KCHNOPTHUPYIOIIMMHU YYaCTHMKAMH JIMIl, OAINO M3 KOTOPHIX
obnanaer GONbLUIMM ONLITOM B BONpPOCAX, CBA3AHHLIX C MpPEIMETOM CNoOpa, a
Opyroe — rOpUANYECKHM aBTOPUTETOM U OHBITOM;

il) Ha3HaYaeMbIX UMIOPTUPYIOIIMMH YIACTHUKAMH OBYX TAKHX JIMII; U
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iil) mpeacenarens, eIMHOIIACHO U30HPAEMOro YETHIPbMS JIMIIAMH, Ma3HA4aeMbIMH
COIIACHO MOANYHKTAM i) M ii) HACTOSILETO NYHKTA, MJIM, €CJIH OHH HE CMOTYT
npuiiTi kK cormnamenHro, — [pencenatenem Cosera.

b) B coctaB KOHCYIBTATHBINOH IPYNNbI MOTYT BXOOHTH TPa’kAaHE CTpAl Kak
y4YacTBYIOILMX, TAK U HE YYacTBYIOIMX B HactosieM CornaleHHu;

¢) JInua, na3HavYeHHbIE B COCTAB KOHCY/bTATUBHOM IPYNNbI, AEHCTBYIOT B CBOEM
JIHYHOM KaveCTBE, He NOJy4as yka3aHuH OT MPaBUTENbCTBA KakOii-nubo cTpaHsl;

d) Pacxonbl KOHCYJILTaTHBHOM I'PYIHEI OIUIa4YMBaroTCs OpraHH3auue.

4. 3awmoYeHHE KOHCYJIbTATHBHOM I'DYNNbl  MOTHBUPOBKA 3TOTO 3aKJIFOYEHHUS
npencrasnaroTcs CoBETY, KOTOPHIH NMOCIIE pacCMOTPENUS Beell OTHOCALIEHC K Aeny
undopMauuH KBaaHPHLUUPOBAHHBHIM GOIILIIMHCTBOM TOJIOCOB BBIHOCHT pELIEHHE 110
IaHHOMY BOIPOCY.

[JTABA XV. 3AK/IIOUMTENLHBIE NOJIOXEHUSA

Cmamvsa 56. TloONUCAHUE

Hacroamee ComaiieHMe OTKPBITO A MOAHMCAHHS B LIGHTPAJIBHBIX yYpex-
nennsax Opranmsaunu O6nenuHeHusix Haumit ¢ 1 Mas mo 31 pexabps 1987 roma
BKJIFOYHTENLHO IIPaBUTEABCTBAMH, MpHIIaimeHHHMH Ha Kondepeuumio Oprann-
3anuu O6veauuennsix Hauuit mo narypasibHoMy kayuyky 1985 rona.

Cmambsa 57. JIENO3UTAPUN

HenosutapueM naHHoro ComlalleHHS HacCTOSILMM Ha3HavaeTcs [eHepasibHBIA
cexkpetaps Opranusauuu ObvenuHenusix Haumii,

Cmamea 58. PATUOUKALIMA, IPUHITUE U YTBEPXXAEHUE

1. Hacrosumee CornalieRye MOANEKHAT paTHOHUKALNH, TPHHATHIO HJTH yTBEDX-
JIEHUIO TOANUCABHIMMH €r0 NPaBHUTEIBLCTBAMH CONIACHO HX COOTBETCTBYHOUIHM
KOHCTHTYHMOHHBIM MM HHCTHTYLUMOHHBIM IIPOUEAYPaM.

2. ParuduxauuMoHMbIC IPaMOTBHI MM JOKYMEHTBl O MPUHATHH WJIH YTBEDX-
IEHUH CIAITCA Ha XpaHEHHEe NEeMOo3UTapHio He nmo3aHee | susaps 1989 rona. Coser,
OfIHAKO, MOXET NMPOJIUTL ITOT CPOK JUIa noaHucasmux CornalleHe npaBuTebCTB,
KOTOpHIE HE CMOIJIH CAATh HA XpaHEHHE CBOH MOKYMEHTHI B TOT CPOK.

3. Kaxaoe npaBUTENLCTBO, CHAIOLEe HA XPaHEHHE PaTH)UKALHOHHYIO rpa-
MOTY, IOKYMEHT O IPHHATHH HJIN YTBEPXKAEHHH, IOJDKHO B MOMEHT C/Ia4H JOKYMEHTA
HA XpaHEHHE 3a5BUTh O CBOEH NMPHHALIEKHOCTH K DKCIOPTHPYIOMIUM HJIH HMIIOPTH-
PYIOLIUM Y4aCTHHKAM.

Cmampbsa 59. VYBEIOMJIEHUME O BPEMEHHOM NMPUMEHEHUM

1. TlpaBuTenscTBO, NOANUCaBLice HacTosniee CornamieHne, KOTOpoe HaMepe-
BAETCA PATUPUUMPOBATH, NPHHATL WM YTBEDAHTH €0, WM MPABUTEILCTBO, I
koToporo CoBET YCTAHOBHJI YC/IOBHs NIPUCOENHHEHHN, HO KOTOpOE ellle He CMOINIO
CAAaTh HA XPAaHEHHE CBOM COOTBETCTBYIOHIMI MOKYMEHT, MOXeT B J1l00oe Bpems
YBEAOMHUTD AENO3UTAPHA O TOM, 4YTO OHO OyneT MOAHOCTHIO MPHMEHATEL HACTOsILEe
Cornaienye Ha BpeMeHHOH OCHOBE JIM60 KOria OHO BCTYNHUT B CHAY B COOTBETCTBHH
co craTbeit 60, MO0, €CIIN OHO YK€ BCTYNIMIO B CHIly, B YKAa3aHIbIA CPOK.

Vol. 1521, 1-26364



1988 United Nations — Treaty Series * Nations Unies — Recueil des Traités 179

2. HesaBucumo OT nosioxeHuit mynkra | HacrosueH cTaTbu NMPaBUTENBCTBO
MOXET NMPedyCMOTPETH B CBOEM YBeoMJieMud o nmpuMeHeHuu CornailieHusl ua Bpe-
MEHHOH OCHOBE, YTO OHO OyaeT npuMeHATH Hacrosee CoralileHue JHIIb B pAMKaXx,
OrpaHUYeHHBIX €rQ KOHCTHTYLMOHHBIMH W/MJIM 3aKOHOAATEJIbHBIMHK NpOLEAypaMHu.
Takoe NpaBUTENILCTBO, OJHAKO, BHINOJHAET BCe CBOH (MHAHCOBLIE 00s3aTesIbCTBA,
OTHOCAILHECA K aJMUHHCTPAaTUBHOMY c4yeTy. BpeMeHUHOe yyacTHe NnpaBUTeNbCTBa,
KOTOpOe [ejlacT Takoe YBENOMJIEHME, HE MpeBHILIAET 12 MecfUeB C MOMEHTa
BpPEMEHHOTO BCTYIUIEHMA B cUNy HacTosiero Comamenus. B cnyyae Heob6xonumocTu
uctpeboBaHMs cpeACTB I c4yeTa OydepHoro 3amaca B TeYCHHE YKa3aHHOIO
12-Mecaynoro mnepHoma CoBeT NPUMUMAET PpeEIIEHHE O CTATyce NpaBUTENbCTBA,
ABJIAIOLLErOCS BPEMEHHBLIM YYAaCTHHKOM B COOTBETCTBUH C HACTOALIUM MYHKTOM.

Cmamesa 60. BCTYIUJIEHUE B CUTY

1. Hacroswee CornallleHHe OKOHYATENILHO BCTYNAET B CUily C 23 okTabps 1987

rofa uiu c moboii 6onee nosaHe AaThl, €CIIM K OTOH NaTe NPaBMTENLCTBA CTPaH, Ha
KOTOpbi€ NPUXOAHTCA No Meubuieii Mepe 80% 4YuCTOro 3kcnopra B COOTBETCTBUM C
‘npuioxeHneM A k uactosueMy ComallleHHIO, U TPaBUTENILTCBA CTPaU, Ha KOTOpble
NPHXOOHTCA MO MeHbiuel Mepe 80% YMCTOrO MMNOPTa B COOTBETCTBUU C MPUIIO-
xkeHHeM B k HacTosweMy Cornalienuio, CAaJM Ha XpaHeHHEe CBOU paTH(HKAIIMOHHbIE
rpaMoOTHl WK JOKYMEHTHl O MPUHATHH, YTBEPXKAECHHHU WIH MPUCOECIMHEHUH HIIH B
nosiHoM obbeme B3suiM Ha cebs ¢uuaHCOBbIE 00sA3aTesbcTBa MO Hactoswemy Co-
DIaLUEHHUIO.

2. Hacroswee ComanieHue BpeMEHHO BCTYNaeT B cuily ¢ 23 oktabps 1987 rofa
Uiy ¢ mo6boii natel 00 1 sHBapsa 1989 ronbl, eciiu npaBHTENLCTBA CTPaH, HA KOTOPbIE
NPUXOAKUTCA HO MeublleH Mepe 75% 4YHCTOro 3KCNOPTAa B COOTBETCTBHH C NMPUJIO-
keHneM A Kk uacrosiemy CornanieHuio, H IpaBUTENLCTBA CTPaH, HA KOTOpPLIE IPHXO-
JUTCK O MeHbIIeH Mepe 75% 4UCTOro UMIMOpPTa B COOTBETCTBUH C NMPpHIOKEHHEM B
K HacTosumeMy CoralleHHIO, CIaJIM HA XpaHEeHHE CBOU PaTu(HKAMOHHbBIE FPAMOThI
WM JOKYMEHTBHl O NPHUHATHU WIM YTBEPXKAEHHH WM YBEAOMMJIM NEMO3UTApHUA B
COOTBETCTBHH C NYUKTOM 1 cTaThu 59, 4TO OHH OynyT npuMeHsATb HacToswee Coma-
LIenye Ha BPEMEHHOH OCHOBE W B NOJHOM obneMe OepyT Ha cebsa ¢uHAHCOBbIE
oba3aresnibcTBa Mo Hactoswemy ComaiieHuro. ComnallleHHe OCTaeTcs B CHiie Ha
BpPEMEHHOIT OCHOBe He Oosiee 12 MecslleB, €CJTH OHO OKOHYATEIbHO HE BCTYHAET B CUJLY
B COOTBETCTBHHM C MyHKTOM | HacTosuieH crarby win ecyiu COBET U€ MPUMET UUOTO
pellicHUs B COOTBETCTBUU C ITYHKTOM 4 HacTOALIEH CTAaTbU.

3. Ecmu Hacrosumee Comaimieuue He BCTYNAeT BPeMEHHO B CHAY B COOTBET-
CTBMM C MYHKTOM 2 Hactosulel ctatbu k |1 suBaps 1989 roma, I'enepanbHblii cexpe-
tapb Opranu3zauun O6venuuennbix Hanuit B kparyaiimume npueMiemsle, MO €ro
MHEHHIO, CPOKH MOCJIE PTOH OaThl CO3bIBAEeT NMpeACTaBUTesiel HpaBHTENbCTB, Cla-
BLIMX HAa XpaHeHHe paTH(PUKALMOHHBIE IPAMOTHI HJIM AOKYMEHTH! O NPUHATHH MIIH
YTBEPXJEHUHM HJIM K€ -YBEIOMHBLIUX €r0O, YTO OHU OydyT NMPUMEHATH HacTosllce
CornamieHne Ha BpeMEHHON OCHOBE, HAa COBELUIAHHME C LENIbI0 peKOMEHAOBATh 3TUM
NpaBUTEILCTBAM MPEANPUHATL 1AM NO BBeAeHHIO B AelicTBHe uacrtosuero Co-
IJ1allleHUss BPEMEHHO WJIH OKOHYATEJIbUO B OTHOILEMHSAX MEXAY MHMH MOJHOCTHIO
HJIM 4aCTUYHO, HJIM HE NMPEANPHYHUMATb TaKUX 11aros. Eciu Ha 3TOM coBewaHi He
OyzeT NpUHATO Kakoro-nubo pemeHus, IeHepanniibiii cekperapb Oprauuziaiuml
Ob6beauHennbix Hanmii MOXeT co3bIBaTh TAKUE JIOLOJIUTEILHBIE COBELLIIIA. KiIIKIC
OH CcOYTeT HEOOXOINMBIMHU.
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4. Ecnu TpeboBamusi, HEOOXONUMBIE U1l OKOHYATENILHOTO BCTYILICHHS B CHITY
HacTosiero CorailieHust B COOTBETCTBHM C MYHKTOM 1 HacTosulel CTaTekH, NE Y0-
BJIETBOPEHHI B TeUeHHE 12 KajlenaapHbIX MECALICB C MOMEHTa BPEMEHHOIO BCTYILIE-
HUA B cuiy Hacroswero ComnaileHus B COOTBETCTBHUM € MYHKTOM 2 HacToAuICH
crarbd, CoBeT HE NMO3JHEe, YeM 3a OOUIN MECALl OO UCTEYEHHS BBILICYIOMAHYTOTO
12-MeCA4HOTO CpOKa pacCMaTpHBaeT MepCrneKTHBhI HacTosiero Corsallenus U B
COOTBETCTBHH C NMYyHKTOM | HacTosle# CTaTbH KBaJIHPUIHMPOBAHHBLIM OOJbILUH-
CTBOM TOJIOCOB IPUHUMAET PEIICHUE:

a) OKOHYATEJIbHO BBeCTH Hactosiee ComlallleHHe B OeiCTBUE MEXY CYLIECTBY-
HOIMMH YYACTHUKAMH NOJTHOCTBIO WIH YaCTHYHO,

b) ocraBuTh CoOIMallleHHEe BPEMEHHO B CHJIE MEXY CYLIECTBYIOIHMH YYaCTHHKAMHU
NOJIMOCTHIO HJIM YACTHYHO ellle Ha OJMH TOX; HJIN

€) TIPOBECTH NMEPETOBOPHI O MepecMoTpe HacToslero ContalleHus.

Ecnu CoBeT He HPMMET Kakoro-nubo pelleHus, aeicTBHe HacToswmero ComameHHs
IpeKpallaeTcs No ucredeHnH 12-mecsuHoro nepuona. CoBeT HHGOPMUPYET N€NO3H-
Tapus O JIFOOOM pELICHUH, IPUHATOM B COOTBETCTBUH C 3THM NMYHKTOM.

5. g moboro mpaBUTENLCTBA, CHABLIETO Ha XpaHEHHE PaTH(HKALHOMHYIO
rpaMoOTy WM JOKYMEAT O NPHHATHH, YTBEPKIEHWH HIIH NPHUCOEINHEHHM IMOCJIe
BCTYIUICHHS B cuily Hactosuero ComailieHHs, OHO BCTyNaeT B CHJIY C JIaThl CIa4YM Ha
XpaHeHHe TaKoro JOKYMEHTA.

6.  I'enepanbHblid cexpetapb OpraHuszaunu OObeauHeHHbIX Hanwmii cosbiBaeT
nepByo ceccuto CoBeTa B KpaTya#iline CPOKH NOCJIE BCTYIJIEHHs B CHUIY HAaCTOSLLEro
CornalueHus.

Cmamvbsa 61. TIPMCOEAMHEHUE

1. Hacroswmee CornaieHue OTKPBITO IUJIA NPUCOCANHCHUA HPABUTEIILCTB BCEX
rocynapcTrs. Hpncoenuﬂenue OHPECACIIACTCA YCTAHABJIHBACMBIMH CoseToM ycio-
BHUAMH, KOTOPLIC, B YACTHOCTH, BK/JIIOYAKOT CPOKHU CHAYH HA XPAHCHUEC NJOKYMEHTOB O
NPUCOCAHACHNH, YHCIIO TIOJIOCOB H (bunanconbxe obazarenncTBa. Coser MOXET,
OOHAKO, MPOMJIMTE 3TH CPOKH 1JId NPABHTEJILCTB, 1€ UMECHOLIHUX BOZMOXHUOCTH COATh
IOOKYMEHTBI O IPUCOCANHCHNN B CPOKH, YCTAHOBJICHHBIE B YCJIOBUAX NMMPHUCOCAUHECNNA.

2. Hpucoenuﬂenue OCYILHECTBJIACTCA NMYTEM CAA4YH ACNO3UTAPHIO HA XPAIICHHE
JOKYMEHTa O IIpHCOCOAHHCHHH. B AOKYMEHTAX O NPHUCOCAUHEHHH MOJKHO YKa3bl-
BaTbCA, YTO JAHHOC NPABUTENBCTBO IIPUHHUMACT BCEC YCJIOBUA, YCTAUOBJICHHBIC Cose-
TOM.

Cmamps 62. TlonpABKU

1. Coser Moxer KBaJlPIq)HHHpOBaHHbIM OONBIIMHCTBOM TOJIOCOB PEKOMEH-
A0BATh YYACTHIKAM NPHHATH IIONPABKU K HACTOALLUEMY CormaleHH10.

2. Coser yCTanaBjIMBa€T CPOK YBCAOMJICHHA YYAaCTHUKAMH IOCMO3HUTAPHUA O
IIPpUHATHNA UMH IIONPABKH.

3. IlonpaBka BCTynaeT B Cuiy uepe3 90 mHeil nocie nosyqeHUs JENO3UTapUeM
YBEOOMJIEHHI O MPHHATHM OT YY4CTHHKOB, COCTABJISIOIIHX MO MEHbIIEH Mepe aBe
TPETH KCIOPTIPYIOINNX YYACTHUKOB ¥ HMEIOIUMX MO Membiuei Mepe 85% ronocos
SKCNOPTHPYIOLUX YYaCTHHKOB, 8 TAKXE OT YYaCTHHKOB, COCTABJIAIOLIHUX N0 MEHb LIIEH

Vol. 1521, 1-26364



1988 United Nations — Treaty Series * Nations Unies — Recueil des Traités i8|

Mepe OBE TPETH MMIOPTHPYIOLIMX YYACTHUKOB M HMEKOUHX MO MeHblUed Mepe
85% rojyIoCOB UMNOPTHUPYIOIIHUX YYACTHUKOB.

4. Tlocne Toro, kak neno3uTapuii unpopmupyet CoseT 0 TOM, YTO TpeOOBAHHUS
B OTHOLUEHUHH BCTYIIEHHS TIONPABKU B CUJIY BBINOJIHEHD!, JI000i YyYaCTHHK, HE3aBH-
CMMO OT MOJIOXKEHMH NyHKTAa 2 HacToAlleHd CTaTbH OTHOCHTEJIBHO CPOKa, ycTaHa-
BnuBaeMoro CoBeTOM, MOXKET TEM HE MEHEE U3BECTHTh NEMO3HTAPUS O IPUHUATHH UM
IaHHOH MOMPABKM NPH YCJIOBHH, YTO TAKOE YBEIOMJICHHE [E€/1ACTCH O BCTYIUUIEHHUS
TIONpPaBKU B CUJTY.

5. JIro6oii y4aCTHHK, KOTOPBIii HE YBEIOMMJI O IPUIATHH UM MONPABKK Na AaTy
BCTYIIEMHMs] OAHHONM MONpPABKH B CHJLY, mepecTaeT ObTh [OrOBapUBAIOLIEHCA CTO-
poHo# HacTosero CorameHns ¢ 3TOH) AaThl, €CM TOJILKO TAKOH YYACTHUK HE Ipen-
craBuT COBETY NOKA3aTE/NLCTB, YTO OH HE CMOT [IPUHATDH NONPABKY B YCTAHOBJIEHHBIH
CPOK BCJIEACTBHE 3ATPYIHEHHM, CBA3AHHLIX C BBHIMOJIHEHUEM KOHCTHTYLHOIHBIX HJIU
HHCTHTYLMOHHBIX Npouenyp, # CoBeT He MPUMET PEWIEHHA NPOLTUThL ISt DTOro
Y4aCTHHKA CPOK, YCTAHOBJIEHHBIH /18 NPUHSATHS NOIpPaBKU. JJIs TAKOro y4yacTHHKa
NoNpaBKa He SBJAETCS 00A3aTebHOM N0 TeX MOP, NMOKa OH HE YBENOMHUT O CBOEM
TIPHHATHH 3TOMH NONpPABKH.

6. Ecau nmo ucreueHuH CpPOKa, yCTANOBJICHHOIO CoBETOM B COOTBETCTBHH C
MMYHKTOM 2 HacrosueH CTaThbH, Tpeﬁosa}ma B OTHOLUCHUH BCTYIUICHHUS MNOINPaBKH B
CWJIYy HE BBINOJIHEHBI, TO MNOIIPABKA CYUTACTCH CHATOM.

Cmamesa 63. Beixon

1. VuyacTouk MOXeT BbIHTY u3 HacTosuero CorameHus B siro00e BpEMA NOCIIC
€ro BCTYIUIEHHS B CHJIY NYTEM YBCAOMJICHHUA OCNO3UTApUA O CBOEM BLIXOAE. JTtoT
YY3CTHHK NOJIKEH O[JHOBPEMEHIIO U3BECTUTD Coser 0 OpCANPUHATBIX UM OEHCTBUAX.

2. Tlo wucTevyeHHH OMHOIO TrOfa MOC/Ee HOJYYEHHs €ro YBEIOMJIEHUS [Ero3u-
TapueM Oaunblii Y4aCTHHUK mepecTaeT ObITh [OroBapuBalolleiics CTOpOHOH HacTos-
mero Commaluenus.

Cmamoa 64. WCKIIOYEHUE

Ecymu CoBeT couTeT, YTO KaKoH-1Mb0 yHaCTHUK HapyliaeT CBOH 00A3aTebCTBa
no HacroseMy CorlalleHHIO M PEIUUT Aajiee, YTO Takoe mapylleHue MAHOCUT Cy-
IIECTBEHHBIH yuiepd NpUMEHEHHI0 HacTosulero ComtalieHus, oH MOXeT Kpasudu-
HHPOBAHMbIM §0JLIIMHCTBOM rO1I0COB HCKUTFOYHThL TAKOTO Y4ACTHHKA M3 ITACTOSIETO
Cormnaiuenns. CoBeT HEMEAIEHHO yBenoMisieT 00 3ToM neno3utapus. [1o ucreueHun
OIHOIO rofia nocje BbiHeCeHUs pellleHHss COBETOM YKa3aHWbIi Y4aCTHHK Ilepectaer
ObITH AOroBapuBatolieiics ctopoHoit Hactosiero CormalueHns.

Cmamoba 65. TIOPSIIOK PACYUETOB C BLIXOMAMMMU MM UCKJIIOYEHHBIMU
YUYACTHUKAMU UJIM VUACTHUKAMU, KOTOPBIE HE MOT'YT MPUHSATh MOTIPABKY

1. B coOTBETCTBHM C NOJOXEHUAMH Hacrosiledl craTen CoBeT onpenenser
Jmo6oi MOpsIOK PAacyeTOB C Y4ACTHHKOM, KOTOPHIH nepecTas ObTh HOrOBapUBaIO-
uieiicsa croponoit Hacrosiero Coralienus BCIEACTBHE:

a) HENpUHATUS TIONpaBKM K HactosuleMy CoOMIalieHHiO B COOTBETCTBUM CO CTa-
Theil 62;

b) BuIxoAa M3 HacTtosllero Coralenns B COOTBETCTBHH CO CTAThe 63; MU

€) UCKTIOYEHMS U3 HACTOSAILETO ComallleHns B COOTBETCTBUHU CO CTaTbei 64,
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2. Coset ynepxHpaeT mob0il B3HOC, yIJIa4eHHBIA Ha AOMHHHCTPAaTHUBHBIN
CUET YYaCTHHKOM, KOTOpHIi mnepectaeT OBITh [OTOBapUBAIOLIEHCA CTOPOHOMH
HacTosuero Cornaluenus.

3. Coeer Bo3MewiaeT nomo no cuety OydepHoro 3aHaca B COOTBETCTBHM CO
crarbeit 40 y4yacTHHKY, KOTOpBIil mepecraeT ObITh AOroBapHBaroLIEHCA CTOPOHOMH
BCJICACTBHE HENPUHATUS NOHpaBKM K HacrtosiieMmy Cornalieuuio, BhIXOHA HIIH
HCKJIFOUEHMS, 32 BBIYETOM €ro JIOJIM B JIIOOBIX H3TMILIKAX:

a) Takoe BO3MELICHHE YYaCTHHKY, KOTOPBIil nepecTaeT ObITh AOroBapHBa-
1oleiics CTOPOHOM BCIIEACTBHE HENMPHHSATHS NONPAaBKH K HacTosuemMy CoralleH o,
NPOU3BOAMTCSA YEPE3 OOMH TOA TNOCJE BCTYILUIEHHA B CHIY COOTBETCTBYROUIEH
MOTPaBKH.

b) Takoe BO3MeEIlEHUE BBLIXOOALIEMY YYaCTHHKY NPOU3BONMTCS B TeyeHue 60
IHEH NOCe TOro, Kak 3TOT yYaCTHHK IIepecTaeT ObITh JOroBapUBarolLiecs CTOPOHOM
Hacrosero Cornallenus, ecyii Toyibko COBET B pe3yabTaTe BLIXOAA 3TOr0 Y4aCTUHKA
HE TpUMET pEUIeHHs O Npekpalleuud neicTBus Hacrtosuero CornameHus B
COOTBETCTBHH C NMYHKTOM 5 CTaTbu 66 1O TAKOro BO3MEILEHHS, B CJIYYae YEro IpH-
MEHSIOTCS NOJI0KeHus craThi 40 U nyHkTa 6 cTaThu 66.

¢) Taxoe Bo3MelleHHE UCKITIOYEHHOMY YYACTHHUKY IPOM3BOOUTCH B TeueHue 60
IHeH 1ocile TOro, Kak y4YacTHMK NepecTaeT ObITh AOroBapHBalouleiics CTOPOHOIA
Hactosuero CoralueHus.

4. B cnyuae, xorma HeT BO3MOXHOCTH INPOM3BECTH ILUIATEX NAJMYHBIMH CO
cueta 6ydepHOro 3amaca, HpUYUTAIOIIMACH B COOTBETCTBHM C NOJOXEHHAMH MNOJ-
MYHKTOB @), b) U/ ¢) NyHKTa 3 HacTOALIEH CTaTbH, NOCKOJILKY DTO MOXET NOAOPBATh
KHU3HECNOCOOHOCTL cyeTa OydepHOro 3zamaca MWIH TIPHBECTH K HCTpeboBaHMIO
JONIOJIHUTEIbHBIX B3HOCOB YYACTHHKOB [UJISl TOKPHITHS TAKOTO BO3MEILIEHH S, ILJIaTEX
OTKJIA/bIBAETCA [0 TAKOrO BPEMEHH, KOIda MOXHO OydeT nponaTh HeobXomumoe
KOJIMYECTBO HATYpaJIbHOTO Kayuyyka M3 OydepHOro 3amaca no UeHe, paBHOH HJIM
IPEBLILIAIONIECH BEPXHIO LieHy BMeLIATENbCTBA. B Cllydae ecjiM OO HCTeYyeHus
TOAHMYHOIO CPOKa, NpenycMOTpeHHoro B cratbe 63, CoBeT HHGOpPMHUpYET BbIXOAsA-
LIETO Y4YacCTHHKA O TOM, YTO pacyeT HOMMKEN ObIThb OTIAOXEH B COOTBETCTBHH C
HACTOALMM NyHKTOM, I'OAMYHBIH CPOK MEXIy YBEIOMJICHHEM O HAMEPEHHMH BLIATH
u3 CornanmieHus M (akTHUYECKUM BBIXOOOM MOXET, MO XXEJIAHHIO BBIXOMALIETO
Y4YaCTHHKA, OBITh IPOMJIEN 10 MOMEHTA, korna CoBeT HHPOPMHPYET STOrO yYaCTHHKA
O TOM, YTO BBIILJIATA €r0 JOJIM MOXET ObITh pOU3BeNeHA B TeueHHe 60 aHEi.

5. VYyacTuMK, NOJY4YMBUIHI COOTBETCTBYIOUIEE BO3MELIEHHE COMIACHO MOJIO-
JKCHHUSM HACTOSILIEN CTATbH, HE MMCEET PaBa Ha KaKylo-JM0O0 010 NOCTYIUIEHHH OT
mukBuaauuu Oprasu3aunn. Ha Hero takxe BoajiaraeTcsi OTBETCTBEHHOCTb 110 OMJla-
Te Kakoii-1u60 yactu aedpuuura OpraHu3aLuy NOCse BLILIATE TAKOTO BO3MELLUECHHS.

Cmamea 66. CprOK OEACTBUS, NPOIJIEHUE
W MPEKPAILEHWE JIEMCTBUS COMJIAIUEHUS

1. Hacroamee CornalieHue ocraercss B CHIe B TeYEHHe MATH JeT Mocie
BCTYIUIEHHS €TI0 B CUJTY, ECJIM TOJILKO OHO He OydeT NpoaJIEHO COIMACHO NYHKTY 3 Wiu
€CJIM ero AeHCTBHE He OYNeT nmpekpameHo COIACHO HYHKTaM 4 MM 5 HaCTosIUEeH
CTAThH.
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2. o HucTeyeHHs MATHJIETHEro NnepHoaa, YKa3aHHOro B MYNKTE 1 HacTosiued
CTaTbH, CoBeT MOXET KBaJ'lHCbHLlPlpOBaHHblM OOQJILLLIMHCTBOM TOJIOCOB MPpHHATb
pelleHHE MEPECMOTPETL HACTOALLEE CornaiueHue.

3. CoBer MoOxeT KBaJM(PHLUHMPOBAHHLIM OOJILLIHKCTBOM [OJIOCOB MPUHATH
pelieHHe O NPoUTeHHH HacToswero ComalleHHs Ha OIUI WM HECKOJILKO MEPHOIOB,
He MOpeBbIIAIOIIUX B COBOKYMHOCTH OBYX JIET C HaTbl HMCTEYEHHMS MNATHIETHETO
nepuona, yKa3saHHOro B MyHKTe | HACTOSLIEH CTATbH.

4. Ecnu HOBOE MeXIyHapOOHOE COIIAllEHHe IO HaTypajibllOMy Kay4dyKy
3aK/IF0YEHO M BCTYMAET B CHJIY B TeueHIe Jiroboro nepuoia npoajieHus NeHCTBUs Ha-
ctosmero ComalileHus COMIACHO MYHKTY 3 macrosiileif cTaTbM, HeficTBUe nacTos-
mero npomiennoro Comalllenus NpekpallaeTcs Mo BCTYIUIEIMM B CHJIy HOBOTO
CONJIALLECHHUS.

5. Coser MoOxeT B J11060€ BpeMs KBaJIMPUIIHPOBAHNBIM O ONILLIMIICTBOM roJIO-
COB NPHHATDb pelIeHKe O npekpalienuu AeilcTBus HacToswero ConnalileHust HauMHas
C TaKO# aThl, KAKYI0 OH MOXET ONpPENEsIUTh.

6. HeszasucuMo ot npekpainenus aefictBus Hactosulero Cornamenus Coset
NPOIOKAET CYLLECTBOBATh B TeYEeHHE NMEPHOIA, M€ NMPEBBILIAIOLIETO TPeX JIET, s
OPUHATHUA Mep Mo JMKBHIauud OpraHu3aluy, BKIOYAS YPEryJMpOBaHHE CYETOB Il
pacmponaXu aKTHBOB, B COOTBETCTBHM C NOJIOKEHUSIMH cTaTbu 40 npH YyCIIOBHUI
OPUNATUS COOTBETCTBYIOINMX pelIeHHil KBaM@NUMPOBANHbLIM OOJILIIWHCTBOM
roJIOCOB, H B TEYEHHE DTOro nepruoaa obiagaeT TAKMMH NOJIMOMOYUSMH U BBIIOIHSET
Takue GYHKUMM, KAKHE MOTYT ObITh HEOBXOMUMBI [UIsl JOCTHXXEHHS YKa3aHHBIX LeIEH.

7. CoBeT yBenOMJIseT HENO3UTAPHs O JIFOOOM TakoM peLieNHH, NPUHATOM B
COOTBETCTBHH C DTOM CTATbEH.

Cmamea 67. OroBOPKH

OroBOpKH B OTHOLLUEHUH KAKOro-inMbo u3 nornoxenuii Hacrosiero ComalleHus
e JOMyCKAIoTCH. ‘

B YAOCTOBEPEHME YEI'O NMXENOANHMCABIIMECS, JOJDKIILIM 00pa3oM Ha TO ynoJi-
[IOMOYEHHbIE, IOCTABUJIM CBOM moanucu nox nacrosimM CornalileHUeM B yKasal-
HBIE [IIH.

COBEPIIEHO B JKeHeBe OBaILIaTOrO Mapra ThiCA4Ya AEBATHCOT BOCEMbAECST
CeNBLMOro rozma, NMpHYEM TeKCTHl macrosilero ComlallieHus Ha anmIHACKOM, apa-
6CKOM, MCHANICKOM, KHTAHCKOM, PYCCKOM H (paHLy3CKOM S3bIKax SBJIAIOTCS PaBHO
ayTeHTHYHBIMH. ‘
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MPUJIOKEHHME A

Jlona OTAENbHBIX CTPAH-3KCIIOPTEPOB B COBOKYITHOM UMCTOM 3KCTIOPTE
CTPAH, PACCYUMTAHHBIE U151 LEJIER CTATBH 60

ITpoyernmu™
X0, 113 0 [ P 0,063
BUDMA . ettt ittt e e 0,381
KaMepyH . ..o e 0,494
KOT-IUHBYAD . . . o ettt ettt e i et s 0,887
FaHA .ottt e e e e e e s 0,009
PBATEMAMA & ot v et ettt ettt it ttne et ee s e 0,273
HIOMEI S .« o et ittt ittt e e et ettt et e e et 27,363 -
JIHBEDHS .« .ottt e e 2,304
MaTTaAMBHA . . oo ottt t et et e e e e e e 44,361
5 20403 P 0,827
Manya-HoBas TBHHESA. . .. . ... . i e i 0,107
Lo T 1200107021 0,241
IOPH JIAHKA. . . oottt ettt ie e ie it ie e e 3,842
TAMITAHIL « < ot vttt e e e e et e e e et e 17,253
BhETHAM . ottt it ettt et e e e e 1,141
G -1 U 0,454

Bcero 100,000

a) JTonu npeacTapsior coboii NpoueHThl OT COBOKYIHOIO YMCTOro 3KCNOpTa HaTypajbHOTO Kayuyka
3a naTHIeTHRIE neproa 1981-1985 ronos.

MPUJIOXEHHWE B

J1OnU OTAEJbHbIX CTPAH-UMIIOPTEPOB M I'PYIIIN CTPAH B COBOKYITHOM
YUCTOM UMIMOPTE CTPAH, PACCHMTAHHBIE AJ151 LIEJIER CTATBY 60

Tpoyenmu®
APTEHTHHA .« o oottt et ettt e e et ie ettt e e et e et 0,936
ABCTPAIMIA © o e e vt e ettt e et e e e et e et an e e e e 1,146
- Tz 5 o) 7 - G 0,872
BPasMIIHA .. . e e 1,732
BOMMapHS. . . e 0,521
KaHAMA ... ot e e 3,344
KHTal . .o e 6,996
KOCTa-PHKA . . ..ottt e e e et e e 0,076
Y EXOCTOBAKHI, . o o vttt e e e e et et e et e e et ettt ettt eeneaneans 1,604
58 5 s o 0,274
EBpoHeicKOE IKOHOMHYECKOE COOOMIECTBO . . o\ttt ne it e eenae e cnnnns 25,771
Benbria-JIIOKCEMOYPT . .. oottt e e 1,209
JRBHMS L . oot e e 0,123
Lo T2 1112 - P 5,257
®eneparnBHag Pecuybnuka FepMaluu ... ... .. .o 6,480
DpelMA. o e 0,299
MIDIaHIAS . . .. e 0,168
G- AP O 4,130
HUIOEPIAAHIBL. . . .ot e it it ettt e et e 0,442
TIODTYTAIHSA .ttt e e e e ettt 0,343
HCmaHus . oo e 3,251
Coennnernoe KopanesctBo BentkoGpurtanuu 1 CepepHoit I/Ipnaﬂmm ...... 4,069
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Tpoyenmur®
DUHIIAHOHA . . ottt ettt s et e e e e e et tn e ettt 0,267
|50 L T 1,092
PIpaK ..o e e e 0,077
AMAHKA . . e 0,023
AIOHHA L . oottt it e e e e e 17,540
MaaraCKAD .+« ottt et it e e e e e 0,000
MaTI BT L ot et e e e 0,000
1Y (3 001 1% PP 1,782
MapoKKO . .. ..ot vieeiinnn S P 0,195
HoBast 3eMauimla. .. ..ottt e e e e e 0,222
3 00 o3: 1) T O 0,110
TlaHAMA . . e e 0,030
00T 15 0 - 1,735
PyMBIHMA . .« .ottt et e e 1,472
00T 47 A Y 0,422
I BEHLADHA. . . oottt e e e 0,095
Coto3 Coserckux Counanucruueckux Pecnybmmk .. ... ... . ... ........ 6,821
Coenntentbie LITaTbl AMEDHKH . ..« v vt ii ittt iee i, 24,420
BeHECY A, . oot e e e, 0,425

Bcero 100,000

2 Nlonu npeactasnsior cofoi NPOUEHTEl OT COBOKYMHOTO YHCTONO 3KCNOPTA HATYPAJILHOTO KaydyKa
3a TpexieTHH nepuon 1983-1985 ronos.

MPUJIOXKEHUE C

PACXOObl HA BY®EPHBIM 3AINAC, PACCUMTAHHBIE TIPENCEJNATEJEM KOH®EPE-
HIUU OPTAHWM3ALIMU OBBENMHEHHBIX HAIIUMNA 110 HATYPAJIBHOMY KAYUYKY
1985 ronA

Ha ocHoBe $akTHYECKHX PAcXOOB, CBA3aHHBIX C NPHOOpeTeHHeM H (PYHKIMOHH-
PpOBaHHEM cCyllecTByoLIero OydepHoro 3aHaca B pazmepe npubansurensio 360 Toic.
TOHH B nmepHon ¢ 1982 roma mo Mapt 1987 ropa, pacxombl, cBs3aHHEIE C npHOGpe-
TEHHEM H (gynxuuomlpoaaunem H6ydepnoro 3anaca B pazMmepe 550 THIC. TOHH, MOTYT
6BITE PACCHHTAHEI MyTEM YMHOXEHHS 3TOH HH(PEI NMa HIDKHIOK TPHUITEPHYIO LIEHY,
cocTaBnsomyto 161 ManaH3HICKHA/CMHranypCKHH HEHT 3a KHJIOTPaMM, H yBeJuye-
HHSl HOJIy4eHHO# cymMMBbl Ha 30%.

{For the signatures, see p. 223 of this volume — Pour les signatures, voir p. 223 du
présent volume.]

Vol. 1521, 1-26364



186 United Nations — Treaty Series o Nations Unies — Recueil des Traités 1988

[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL CAUCHO NATURAL, 1987

PREAMBULO

Las Partes Contratantes,

Recordando la Declaracién y el Programa de Accién sobre el Establecimiento
de un Nuevo Orden Econémico Internacional,*

Reconociendo en particular la importancia de las resoluciones 93 (IV),
124 (V) y 155 (VI) sobre el Programa Integrado para los Productos Basicos,
aprobadas por la Conferencia de las Naciones Unidas sobre Comercio y Desa-
rrollo en sus periodos de sesiones cuarto, quinto y sexto, respectivamente,

Reconociendo la importancia del caucho natural para la economia de los
miembros, particularmente en lo que respecta a las exportaciones de los miem-
bros exportadores y a las necesidades de abastecimiento de los miembros impor-
tadores,

Reconociendo asimismo que la estabilizaciéon de los precios del caucho
natural responde a los intereses de los productores, de los consumidores y de los
mercados del caucho natural y que un convenio internacional del caucho natural
podria contribuir apreciablemente al crecimiento y el desarrollo de la industria del
caucho natural, en beneficio tanto de los productores como de los consumidores,

Han convenido en lo siguiente:

cAPfTULO I. OBIETIVOS

Articulo primero. OBIJETIVOS

Los objetivos del Convenio Internacional del Caucho Natural, 1987 (al que en
adelante se denominard ‘‘el presente Convenio’’), con miras al logro de los
objetivos pertinentes adoptados por la Conferencia de las Naciones Unidas sobre
Comercio y Desarrollo en sus resoluciones 93 (IV), 124 (V) y 155 (VI) sobre el
Programa Integrado para los Productos Basicos, son, entre otros, los siguientes:

a) Lograr un crecimiento equilibrado de la oferta y la demanda de caucho natural,
contribuyendo asi a aliviar las graves dificultades a que podria dar lugar la
existencia de excedentes o la escasez de caucho natural;

b) Conseguir unas condiciones estables en el comercio del caucho natural
evitando para ello las fluctuaciones excesivas de los precios del caucho
natural, que afectan desfavorablemente a los intereses a largo plazo tanto de
los productores como de los consumidores, y estabilizando esos precios sin
alterar las tendencias a largo plazo de mercado, en interés de los productores y
los consumidores;

¢) Ayudar a estabilizar los ingresos obtenidos de la exportacién del caucho
natural por los miembros exportadores y aumentar esos ingresos mediante la

* Resoluciones 3201 (S-VI) y 3202 (S-VI) de la Asamblea General, de 1° de mayo de 1974.
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expansiéon del volumen de las exportaciones de caucho natural a precios
equitativos y remuneradores, contribuyendo asi a crear los incentivos nece-
sarios para alcanzar un ritmo de produccién dindmico y creciente y los
recursos precisos para acelerar su crecimiento econémico y su desarrollo
social;

d) Tratar de lograr que los suministros de caucho natural sean suficientes para
atender las necesidades de los miembros importadores a precios equitativos y
razonables y mejorar la confiabilidad y continuidad de esos suministros;

e) Adoptar medidas factibles, en caso de excedente o escasez de caucho natural,
para atenuar las dificultades econ6micas que pudieran plantearse a los
miembros;

/) Tratar de incrementar el comercio internacional del caucho natural y de sus
productos elaborados y de mejorar su acceso a los mercados;

g) Mejorar la competitividad del caucho natural fomentando las actividades de
investigacion y desarrollo relativas a los problemas del caucho natural;

h) Fomentar el desarrollo eficaz de la economia del caucho natural procurando
facilitar y promover mejoras en la elaboracién, la comercializacion y la dis-
tribucién del caucho natural en bruto; e

i) Fomentar la cooperacién internacional y las consultas en lo referente a las
cuestiones relativas al caucho natural que afecten a la oferta y la demanda, y
facilitar la promocién y la coordinacién de los programas de investigacién y
asistencia y de otros programas en relacién con el caucho natural.

CAPITULO 11. DEFINICIONES

Articulo 2. DEFINICIONES
A los efectos del presente Convenio:

1) Por ‘‘caucho natural’”’ se entiende el elastémero no vulcanizado, en
forma sélida o liquida, obtenido de la Hevea brasiliensis o de cualquier otra planta
que el Consejo decida a los efectos del presente Convenio.

2) Por ‘‘parte contratante’’ se entiende un Gobierno, o una de las orga-
nizaciones intergubernamentales a que se refiere el articulo 5, que haya con-
sentido en obligarse por el presente Convenio, provisional o definitivamente.

3) Por ‘““miembro’’ se entiende toda parte contratante segtn se define en el
parrafo 2) de este articulo.

4) Por ‘‘miembro exportador’’ se entiende todo miembro que exporta
caucho natural y haya declarado ser miembro exportador, con sujecién al acuerdo
del Consejo.

5) Por ‘‘miembro importador’” se entiende todo miembro que importe
caucho natural y haya declarado ser miembro importador, con sujecién al acuerdo
del Consejo.

6) Por ‘‘Organizacién’ se entiende la Organizacion Internacional del
Caucho Natural a que se refiere el articulo 3.

7) Por “‘Consejo’’ se entiende el Consejo Internacional del Caucho Natural
a que se refiere el articulo 6.
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8) Por ‘‘votacién especial” se entiende una votacién que requiera al menos
dos tercios de los votos emitidos por los miembros exportadores presentes y
votantes y al menos dos tercios de los votos emitidos por los miembros
importadores presentes y votantes, contados por separado, a condicién de que
tales votos sean emitidos por al menos la mitad de los miembros de cada categoria
presentes y votantes.

9) Por ‘‘exportaciones de caucho natural’’ se entiende todo el caucho
natural que salga del territorio aduanero de cualquier miembro, y por ‘‘impor-
taciones de caucho natural’’ se entiende todo caucho natural que se ponga en libre
circulacién en el territorio aduanero de cualquier miembro; a los efectos de estas
definiciones, por territorio aduanero se entiende, en el caso de un miembro que
abarque mas de un territorio aduanero, el conjunto de los territorios aduaneros de
ese miembro.

10) Por ‘‘votacion de mayoria distribuida simple’’ se entiende una votacién
que requiera mas de la mitad del total de los votos de los miembros exportadores
presentes y votantes y mas de la mitad del total de los votos de los miembros
importadores presentes y votantes, contados por separado.

11) Por ‘“monedas de libre uso’’ se entiende el délar estadounidense, el
franco francés, la libra esterlina, el marco alemén y el yen japonés.

12) Por ‘‘gjercicio econémico’’ se entiende el periodo comprendido entre el
1° de enero y el 31 de diciembre, inclusive.

13) Por ‘‘entrada en vigor’’ se entiende la fecha en que el presente Convenio
entre en vigor, provisional o definitivamente, conforme al articulo 60.

14) Por ‘‘tonelada’ se entiende la tonelada métrica, es decir, 1.000 kilo-
gramos.

15) Por ‘“‘centavo de Malasia/Singapur’’ se entiende el promedio del valor
del sen de Malasia y el centavo de Singapur a los tipos de cambio vigentes.

16) Por ‘‘contribucién neta de un miembro ponderada segin el tiempo’’ se
entiende su contribucién neta en efectivo ponderada por el nimero de dias
durante los cuales las partes constitutivas de la contribucién neta en efectivo han
permanecido a disposicién de la Reserva de Estabilizacién. Al calcular el nimero
de dias no se tendrd en cuenta el dia en que la Organizacion recibié la
contribucion, el dia en que se efectudé el reembolso ni el dia en que se dé por
terminado el presente Convenio.

CAPITULO HI. ORGANIZACION Y ADMINISTRACION

Articulo 3. ESTABLECIMIENTO, SEDE Y ESTRUCTURA
DE LA ORGANIZACION INTERNACIONAL DEL CAUCHO NATURAL

1. La Organizacién Internacional del Caucho Natural, establecida por el
Convenio Internacional del Caucho, 1979, seguira en funciones para administrar
las disposiciones del presente Convenio y supervisar su aplicacion.

2. La Organizacion funcionara por intermedio del Consejo Internacional del
Caucho Natural, su Director Ejecutivo y su personal, y de los demas érganos
establecidos en el presente Convenio.

3. Sin perjuicio de lo dispuesto en el parrafo 4 de este articulo, la sede de la
Organizacién estard situada en Kuala Lumpur, a menos que el Consejo, por
votacion especial, decida otra cosa.
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4. La sede de la Organizacién estard situada en todo momento en el terri-
torio de uno de los miembros.

Articulo 4. CoOMPOSICION DE LA ORGANIZACION
1. Habra dos categorias de miembros, a saber:
a) Exportadores; y
b) Importadores.

2. El Consejo estableceri criterios respecto del paso de un miembro de una
a otra de las categorias en el parrafo 1 de este articulo, teniendo plenamente en
cuenta las disposiciones de los articulos 24 y 27. Todo miembro que cumpla esos
criterios podra cambiar de categoria con sujecién al acuerdo del Consejo adoptado
por votacién especial.

3. Cada parte contratante constit_uiré un solo miembro de la Organizacién.

Articulo 5. PARTICIPACION DE LAS ORGANIZACIONES
INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a un ‘“‘Gobierno’’ o
‘‘Gobiernos’’ sera interpretada en el sentido de que incluye una referencia a la
Comunidad Econémica Europea y a cualquier organizacién intergubernamental
que tenga responsabilidades respecto de la negociacién, celebracién y aplicacién
de convenios internacionales, en particular de convenios sobre productos basicos.
En consecuencia, toda referencia que se haga en el presente Convenio a la firma,
ratificacién, aceptacion o aprobacién, a la notificacién de aplicacién provisional,
o a la adhesién, serd interpretada, en el caso de esas organizaciones interguber-
namentales, en el sentido de que incluye una referencia a la firma, ratificacion,
aceptaciéon o aprobacién, a la notificacion de aplicacién provisional, o a la
adhesion, por esas organizaciones intergubernamentales.

2. Encel caso de que se vote sobre cuestiones de su competencia, esas orga-
nizaciones intergubernamentales tendrian un nimero de votos igual al total de los
votos atribuible a sus Estados miembros de conformidad con el articulo 14. En
tales casos, los Estados miembros de esas organizaciones intergubernamentales
no ejercerdn sus derechos de voto individuales.

caPfTuLO 1v. EL CONSEJO INTERNACIONAL DEL CAUCHO NATURAL
Articulo 6. CoMPOSICION DEL CONSEJO INTERNACIONAL
DEL CAUCHO NATURAL

I. La autoridad suprema de la Organizacién ser4 el Consejo Internacional
del Caucho Natural, que estard integrado por todos los miembros de la Orga-
nizacion.

2. Cada miembro estara representado en el Consejo por un delegado, y
podra designar suplentes y asesores para que asistan a las reuniones del Consejo.

3. Todo suplente estard facultado para actuar y votar en nombre del
delegado en ausencia de éste o en circunstancias especiales. )
Articulo 7. FACULTADES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerd todas las facultades y desempefara, o hard que se
desempeiien, todas las funciones que sean necesarias para dar cumplimiento a las
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disposiciones del presente Convenio, pero no estard facultado para contraer
ninguna obligacién ajena al 4mbito del presente Convenio, ni se entendera que
haya sido autorizado a tal efecto por los miembros. En particular, no tendra
capacidad para obtener préstamos, sin que ello limite, no obstante, la aplicacién
del articulo 41, ni concertar4 ningiin contrato sobre el comercio de caucho natural,
salvo a tenor de lo dispuesto expresamente en parrafo 5 del articulo 30. Al ejercer
su capacidad para contratar, el Consejo velard por que, mediante notificacion
hecha por escrito, se sefale a la atencidn de las otras partes en esos contratos el
tenor del parrafo 4 del articulo 48, aunque, si no lo hiciere, ese hecho no invalidara
de por si tales contratos ni se considerard que constituya una renuncia a tal
limitacién de responsabilidad de los miembros.

2. ElConsejo aprobar4, por mayoria especial, las normas y reglamentos que
sean necesarios para dar cumplimiento a las disposiciones del presente Convenio
y que sean compatibles con él. Entre ellas figurardn su propio reglamento y los de
los comités a que se hace referencia en el articulo 18, las normas para la admi-
nistracién y el funcionamiento de la Reserva de Estabilizacién, el reglamento
financiero y el reglamento del personal de la Organizacién.

3. A efectos de lo dispuesto en el parrafo 2 de este articulo, el Consejo
examinar4, en la primera reunién que celebre después de la entrada en vigor del
presente Convenio, las normas y reglamentos establecidos en virtud del Convenio
Internacional del Caucho Natural, 1979, y los adoptara con las modificaciones que
estime oportunas. Entretanto, se aplicaran las normas y reglamentos establecidos
en virtud del Convenio Internacional del Caucho Natural, 1979.

4. El Consejo llevar4 la documentacién necesaria para el desempeiio de sus
funciones con arreglo al presente Convenio.

5. El Consejo publicara un informe anual sobre las actividades de la Orga-
nizacién y cualquier otra informacién que considere apropiada.

Articulo 8. DELEGACION DE FACULTADES

1. El Consejo podra, por votacién especial, delegar en cualquiera de los
comités establecidos en virtud del articulo 18 el ejercicio de cualquiera o de la
totalidad de sus facultades que no requieran, de conformidad con lo dispuesto en
el presente Convenio, una votacién especial del Consejo. No obstante esa dele-
gacion, el Consejo podra en cualquier momento discutir cualquier asunto que
pueda haber delegado en alguno de sus comités y tomar una decisién sobre dicho
asunto.

2. El Consejo podra, por votacién especial, revocar toda delegacién de
facultades hecha a un comité.

Articulo 9. COOPERACION CON OTRAS ORGANIZACIONES

1. El Consejo podra adoptar todas las disposiciones que sean procedentes
para celebrar consultas o cooperar con las Naciones Unidas, sus érganos y sus
organismos especializados y con otras organizaciones intergubernamentales
apropiadas. ,

2. ElConsejo podra también adoptar disposiciones para mantenerse en con-
tacto con las organizaciones internacionales no gubernamentales apropiadas.
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Articulo 10. ADMISION DE OBSERVADORES

El Consejo podra invitar a cualquier Gobierno no miembro, o a cualquiera de
las organizaciones a que se refiere el articulo 9, a que asista en calidad de
observador a cualquiera de las sesiones del Consejo o de cualquiera de los comités
establecidos en virtud del articulo 18. .

Articulo 11. PRESIDENTE Y VICEPRESIDENTES
1. El Consejo elegird por cada afno un Presidente y un Vicepresidente.

2. El Presidente y el Vicepresidente serdn elegidos, uno entre los repre-
sentantes de los miembros exportadores y el otro entre los representantes de los
miembros importadores. Esos cargos se alternardn cada afo entre las dos cate-
gorias de miembros, lo cual no impedird que, en circunstancias excepcionales,
uno de ellos, 0 ambos, sean reelegidos por votacién especial del Consejo.

3. En caso de ausencia temporal del Presidente, éste sera sustituido por el
Vicepresidente. En caso de ausencia temporal simultdnea del Presidente y del
Vicepresidente, o en caso de ausencia permanente de uno de ellos o de ambos, €l
Consejo podré elegir nuevos titulares de esos cargos entre los representantes de
los miembros exportadores y/o entre los representantes de los miembros impor-
tadores, segin el caso, con cardcter temporal o permanente, segiin sea necesario.

4. Ni el Presidente ni ninglin otro miembro de la Mesa que presida una se-
sién del Consejo tendra derecho de voto en esa sesién. Los derechos de voto del
miembro al que representa podran, no obstante, ser ejercidos con arreglo a lo
dispuesto en el parrafo 3 del articulo 6 o en los parrafos 2 y 3 del articulo 15.

Articulo 12. DIRECTOR EJECUTIVO, GERENTE DE LA RESERVA
DE ESTABILIZACION Y OTROS FUNCIONARIOS

1. El Consejo nombrard, por votacién especial, un Director Ejecutivo y un
Gerente de la Reserva de Estabilizacién.

"~ 2. ElConsejo determinard las modalidades y condiciones del nombramiento
del Director Ejecutivo y del Gerente de la Reserva de Estabilizacién.

3. El Director Ejecutivo serd el mds alto funcionario administrativo de la
Organizaciéon y sera responsable ante el Consejo de la aplicacién y el fun-
cionamiento del presente Convenio, de conformidad con las disposiciones del pre-
sente Convenio y las decisiones del Consejo.

4. El Gerente de la Reserva de Estabilizacién serd responsable ante el
Director Ejecutivo y el Consejo del desempefio de las funciones que se le con-
fieren por el presente Convenio, asi como del desempefio de las demés funciones
que determine el Consejo. El Gerente de la Reserva de Estabilizacién serd
responsable del funcionamiento cotidiano de la Reserva de Estabilizacién y
mantendrd informado al Director Ejecutivo del funcionamiento general de la
Reserva de Estabilizacién para que el Director Ejecutivo pueda garantizar su
eficacia a los efectos de la consecucién de los objetivos del presente Convenio.

5. El Director Ejecutivo nombrar4 al personal conforme al reglamento esta-
blecido por el Consejo. El personal serd responsable ante el Director Ejecutivo.

6. Ni el Director Ejecutivo ni ningtin miembro del personal, incluido el
Gerente de la Reserva de Estabilizacién, tendran interés financiero alguno en la
industria o el comercio del caucho ni en actividades comerciales conexas.
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7. En el desempeio de sus funciones, el Director Ejecutivo, el Gerente de la
Reserva de Estabilizacién y los demdis funcionarios no solicitaran ni recibiran
instrucciones de ningiin miembro ni de ninguna autoridad que no sea el Consejo o
uno de los Comités establecidos en virtud del articulo 18, y se abstendran de
adoptar cualquier medida incompatible con su condicién de funcionarios inter-
nacionales responsables ante el Consejo inicamente. Todo miembro respetar el
caracter exclusivamente internacional de las funciones del Director Ejecutivo, del
Gerente de la Reserva de Estabilizacion y de los demds funcionarios y no tratara
de influir en ellos en el desempeno de sus funciones.

Articulo 13. REUNIONES

1. Como norma gcneral, el Consejo celebrard una reunién ordinaria cada
semestre. A los efectos del examen de la escala de precios, el Consejo celebrara
una reunion, en el plazo de dos semanas, después de cada periodo de quince
meses o treinta meses mencionado en el articulo 31.

2. Ademas de reunirse en las circunstancias expresamente establecidas en
el presente Convenio, el Consejo celebrara reuniones extraordinarias siempre que
asi lo decida o a peticién de:

a) El Presidente del Consejo;

b) El Director Ejecutivo;

c¢) La mayoria de los miembros exportadores;
d) La mayoria de los miembros importadores;

e) Un miembro exportador o varios miembros exportadores que reinan al menos
200 votos; o

) Un miembro importador o varios miembros importadores que retinan al menos
200 votos.

3. Lasreuniones se celebrardn en la sede de la Organizacién, a menos que el
Consejo, por votacién especial, decida otra cosa. Si, por invitacién de cualquier
miembro, el Consejo se retine fuera de la sede de la Organizacién, ese miembro
pagara los gastos adicionales en que incurra el Consejo.

4. La convocacion de todas las reuniones, asi como los programas de esas
reuniones, serdn notificados a los miembros por el Director Ejecutivo, en consulta
con el Presidente del Consejo, al menos con treinta dias de antelacién, excepto en
casos de urgencia, en los que la notificacién se hara al menos con diez dias de
antelacion.

Articulo 14. DISTRIBUCION DE LOS VOTOS

1. Los miembros exportadores tendrdn en conjunto 1.000 votos y los
miembros importadores tendran en conjunto 1.000 votos.

2. Cada miembro exportador recibird un voto inicial del total de 1.000 vo-
tos, con la salvedad de que el voto inicial no se aplicara en el caso de un miembro
exportador cuyas exportaciones netas sean inferiores a 10.000 toneladas anuales.
El resto de esos votos se distribuird entre los miembros exportadores en una
proporcién que corresponda, en todo lo posible, al volumen de sus respectivas
exportaciones netas de caucho natural durante el periodo de cinco afios civiles
que comience seis anos civiles antes de que se distribuyan los votos.
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3. Los votos de los miembros importadores se distribuirdn entre ellos en
todo lo posible proporcionalmente a la media de sus respectivas importaciones
netas de caucho natural durante el periodo de tres afos civiles que comience
cuatro afnos civiles antes de que se distribuyan los votos; no obstante, cada
miembro importador recibird un voto aun en el caso de que su participacién
proporcional en las importaciones netas no sea suficiente para justificarlo.

4. A los efectos de los parrafos 2 y 3 de este articulo, de los parrafos 2 y 3
del articulo 27 relativo a las contribuciones de los miembros importadores, y del
articulo 38, el Consejo, en su primera reunién, establecerd un cuadro de
exportaciones netas de los miembros exportadores y un cuadro de importaciones
netas de los miembros importadores que se revisardn anualmente conforme a este
articulo.

S. No habréi votos fraccionarios.

6. En la primera reunion después de la entrada en vigor del presente Con-
venio, el Consejo distribuird los votos para ese ejercicio, y esa distribucion
seguira siendo efectiva hasta la primera reunién ordinaria del ejercicio siguiente,
salvo lo dispuesto en el parrafo 7 de este articulo. En lo sucesivo, para cada
gjercicio, el Consejo distribuird los votos al comienzo de la primera reunién
ordinaria de ese ejercicio. Esa distribucion seguird siendo efectiva hasta la
primera reunién ordinaria del ejercicio siguiente, salvo lo dlspuesto en el parrafo 7
de este articulo.

7. Siempre que cambie la composicién de la Organizacién o que se sus-
pendan o restablezcan los derechos de voto cualquier miembro conforme a
cualquier disposicién del presente Convenio, el Consejo redistribuira los votos
dentro de la categoria o las categorias de miembros afectadas de conformidad con
las disposiciones de este articulo.

8. En caso de que por la exclusién de un miembro en cumplimiento del
articulo 64, o por el retiro de un miembro en cumplimiento del articulo 63 o el
articulo 62, se reduzca la participacién de los miembros restantes de cada
categoria a menos del 80 por 100 en el comercio total, el Consejo se reunird y
decidir4 las condiciones, modalidades y futuro del presente Convenio, incluyendo
en particular la necesidad de mantener las operaciones efectivas de la Reserva de
Estabilizacién sin que ello entrafie para los miembros restantes una carga fi-
nanciera excesiva.

Articulo 15. PROCEDIMIENTO DE VOTACION

1. Cada miembro tendra derecho a emitir el mimero de votos que posea en
el Consejo y no estard autorizado a dividir sus votos.

2. Mediante notificacion escrita dirigida al Presidente del Consejo, todo
miembro exportador podra autorizar a cualquier otro miembro exportador, y todo
miembro importador podrd autorizar a cualquier otro miembro importador, a que
represente sus intereses y ejerza sus derechos de voto en cualquier reunién o
sesién del Consejo.

3. Todo miembro autorizado por otro miembro a emitir los votos de este
iltimo emitira esos votos con arreglo a la autorizacion.

4. Cuando un miembro se abstenga, se considerard que no ha emitido sus
votos.
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Articulo 16. QUORUM

1. Constituird quérum para cualquier sesién del Consejo la presencia de la
mayoria de los miembros exportadores y de la mayoria de los miembros
importadores, siempre que tales miembros retinan al menos dos tercios del total
de votos de sus respectivas categorias.

2. Si no hay quérum, tal como se define en el parrafo | de este articulo, el
dia fijado para la sesién ni el dia siguiente, constituird quérum, el tercer dia y
posteriormente, la presencia de la mayoria de los miembros exportadores y de la
mayoria de los miembros importadores, siempre que tales miembros retanan la
mayoria del total de votos de sus respectivas categorias.

3. Se considerara como presencia toda representacién autorizada conforme
al parrafo 2 del articulo 15.

Articulo 17. DECISIONES

1. El Consejo tomard todas sus decisiones y formular4 todas sus recomen-
daciones por mayoria simple distribuida, a menos que en el presente Convenio se
disponga otra cosa al respecto.

2. Cuando un miembro se acoja a lo dispuesto en el articulo 15 y se emitan
sus votos en una sesion del Consejo, ese miembro seré considerado, a los efectos
del parrafo | de este articulo, como presente y votante.

Articulo 18. CONSTITUCION DE COMITES

I. Seguiran en funciones los siguientes comités establecidos por el
Convenio Internacional del Caucho Natural, 1979:

a) El Comité de Administracion;

b) El Comité de Operaciones de la Reserva de Estabilizacién;
¢) El Comité de Estadistica; y

d) El Comité de Otras Medidas.

Podr4n crearse otros comités por votacion especial del Consejo.

2. Todos los comités seran responsables ante el Consejo. El Consejo de-
terminard, por votacién especial, la composicién de cada Comité y sus atri-
buciones.

Articulo 19. GRUPO DE EXPERTOS
1. El Consejo podrad establecer un grupo de expertos procedentes de la
industria y el comercio del caucho de los miembros exportadores e importadores.

2. Tal grupo, si se estableciese, prestaria al Consejo y a sus comités
asesoramiento y asistencia, particularmente en lo que respecta a las operaciones
de la Reserva de Estabilizacion y a las otras medidas a que se refiere el articulo 43.

3. La composicién y las funciones de ese grupo, asi como las disposiciones
administrativas pertinentes, serian determinadas por el Consejo.
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CAPfTULO V. PRIVILEGIOS E INMUNIDADES

“Articulo 20. PRIVILEGIOS E INMUNIDADES

1. La Organizacién tendrd personalidad juridica. En particular, pero sin
perjuicio de las disposiciones del parrafo 4 del articulo 48, la Organizacién tendra
capacidad para contratar, para adquirir y enajenar bienes muebles e inmuebles y
para litigar.

2. Ala mayor brevedad posible, la Organizacién se ocupara de celebrar con
el Gobierno del pais en que esté situada la sede de la Organizacién (al que en
adelante se denominar4 ‘ ‘el Gobierno huésped’’) un acuerdo (al que en adelante se
denominard ‘el Acuerdo de Sede’’) relativo a la condicién juridica, los privilegios
y las.inmunidades de la Organizacién, de su Director Ejecutivo, de su Gerente de
la Reserva de Estabilizacion, de su otro personal y de sus expertos, asf como de
las delegaciones de los miembros, que sean razonablemente necesarios para el
desempeiio de sus funciones.

3. En tanto que se concierta el Acuerdo de Sede, la Organizacién pedir4 al
Gobierno huésped que, en la medida en que sea compatible con su legislacién,
exima de impuestos las remuneraciones pagadas por la Organizacién a su personal
y los haberes, ingresos y demas bienes de la Organizacién.

4. La Organizacién podri celebrar también con uno o varios Gobiernos
acuerdos, que deberin ser aprobados por el Consejo, sobre los privilegios e
inmunidades que sean necesarios para el debido funcionamiento del presente
Convenio.

5. Sila sede de la Organizacién se traslada a otro pafs, el Gobierno de ese
pafs celebrara lo antes posible con la Organizacién un Acuerdo de Sede que habrd
de ser aprobado por el Consejo.

6. El Acuerdo de Sede sera independiente del presente Convenio. No
obstante, terminara:

a) Por acuerdo entre el Gobierno huésped y la Organizacion;

b) En el caso de que la sede de la Organizacién deje de estar en el territorio del
Gobierno huésped; o

¢) En el caso de que la Organizacién deje de existir.

CAPITULO VI. CUENTAS Y AUDITORIA DE CUENTAS

Articulo 2. CUENTAS FINANCIERAS

1. Para el funcionamiento y administracién del presente Convenio, se
llevaran dos cuentas:

a) La Cuenta de la Reserva de Estabilizacién; y
b) La Cuenta Administrativa.

2. Todos los ingresos y gastos siguientes, relacionados con la creacién, el
funcionamiento y el mantenimiento de la Reserva de Estabilizacién, se anotaran
en la Cuenta de la Reserva de Estabilizacién: contribuciones de los miembros
conforme al articulo 27; ingresos procedentes de las ventas de existencias de la
Reserva o gastos realizados para la adquisicién de tales existencias; intereses de
los depésitos de la Cuenta de la Reserva de Estabilizacién; y gastos relacionados
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con comisiones de compra y venta, almacenaje, transporte y manipulacién,
mantenimiento y rotacion, y seguros. No obstante el Consejo podra, por mayoria
especial, asentar en la Cuenta de la Reserva de Estabilizaciéon cualquier otro tipo
de ingresos o gastos imputables a transacciones u operaciones de la Reserva de
Estabilizacién.

3. Todos los demas ingresos y gastos relacionados con el funcionamiento
del presente Convenio se asentaran en la Cuenta Administrativa. Normalmente,
esos gastos se sufragaran con las contribuciones de los miembros, determinadas
conforme al articulo 24.

4. La Organizacién no respondera de los gastos de las delegaciones u obser-
vadores en el Consejo ni en ninguno de los comités establecidos en virtud del
articulo 18.

Articulo 22. FORMA DE PAGO

Los pagos a la Cuenta Administrativa y a la Cuenta de la Reserva de Esta-
bilizaciéon se efectuardn en monedas de libre uso o en monedas que sean
convertibles en monedas de libre uso en los principales mercados de divisas, y
estaran exentos de restricciones cambiarias.

Articulo 23. AUDITOR{A DE CUENTAS

1. El Consejo nombraré, en cada ejercicio econémico, auditores para que
lleven a cabo la auditoria de sus libros de contabilidad.

2. Elestado de la Cuenta Administrativa, comprobado por un auditor inde-
pendiente, se pondra a disposicién de los miembros lo antes posible y a méas tardar
cuatro meses después del cierre de cada ejercicio econémico. El estado de la
Cuenta de la Reserva de Estabilizacién, comprobado por un auditor indepen-
diente, se pondra a disposicién de los miembros no antes de sesenta dfas y a mas
tardar cuatro meses después del cierre de cada ejercicio econémico. Los estados
comprobados de la Cuenta Administrativa y de la Cuenta de la Reserva de
Estabilizacién serdn examinados para su aprobacion por el Consejo en la reunién
ordinaria siguiente, segin proceda. Después se publicard un resumen de las
cuentas y del balance comprobados.

CAPITULO VII. LA CUENTA ADMINISTRATIVA

Articulo 24. APROBACION DEL PRESUPUESTO ADMINISTRATIVO
Y FUACION DE LAS CONTRIBUCIONES

1. En la primera reunién que celebre después de la entrada en vigor del
presente Convenio, el Consejo aprobard el presupuesto administrativo para el
periodo comprendido entre la fecha de entrada en vigor y el final del primer
ejercicio econémico. Posteriormente, durante la segunda mitad de cada ejercicio
econémico, el Consejo aprobar4 el presupuesto administrativo para el ejercicio
econémico siguiente. El Consejo fijara la contribucién de cada miembro a ese
presupuesto conforme al parrafo 2 de este articulo.

2. La contribucién de cada miembro al presupuesto administrativo para
cada ejercicio econémico seri proporcional a la relacién que exista, en el
momento de aprobarse el presupuesto administrativo correspondiente a ese
ejercicio econémico, entre el nimero de sus votos y la totalidad de los votos de
todos los miembros. Al fijar las contribuciones, los votos de cada miembro se
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-calculardn sin tener en cuenta la suspensién de los derechos de voto de un
miembro ni la redistribucién de votos que resulte de ella.

3. La contribucién inicial al presupuesto administrativo de todo gobierno
que pase a ser miembro del presente Convenio después de su entrada en vigor ser4
fijada por el Consejo sobre la base del niimero de votos que se asignen a ese
miembro y del periodo que medie entre la fecha en que pase a ser miembro y el
final del ejercicio econ6mico en curso. Sin embargo, no se modificardn las
contribuciones fijadas para los deméas miembros para ese ejercicio econ6mico.

Articulo 25. PAGO DE LAS CONTRIBUCIONES
AL PRESUPUESTO ADMINISTRATIVO

1. Las contribuciones al primer presupuesto administrativo seran exigibles
en una fecha que decidira el Consejo en su primera reunién. Las contribuciones a
los presupuestos administrativos siguientes seran exigibles el 28 de febrero de
cada ejercicio econémico. La contribucién inicial de un Gobierno que pase a ser
miembro después de la entrada en vigor del presente Convenio, fijada conforme al
parrafo 3 del articulo 24, seréd exigible, para el ejercicio econémico correspon-
diente, sesenta dias después de la fecha en que pase a ser miembro.

2. Siun miembro no ha pagado integramente su contribucién al presupuesto
administrativo en un plazo de dos meses contado a partir de la fecha en que tal
contribucién sea exigible conforme al parrafo 1 de este articulo, el Director
Ejecutivo le requerird que efectie el pago lo antes posible. Si un miembro no ha
pagado su contribucién en un plazo de dos meses contado a partir de tal reque-
rimiento de! Director Ejecutivo, se suspenderan sus derechos de voto en la
Organizacién, a menos que el Consejo, por mayoria especial, decida otra cosa. Si
un miembro no ha pagado todavia su contribucién en un plazo de cuatro meses
contado a partir de tal requerimiento del Director Ejecutivo, el Consejo sus-
penderé todos los derechos de ese miembro conforme al presente Convenio, a
menos que el Consejo, por mayoria especial, decida otra cosa.

3. Enelcasode las contribuciones recibidas con retraso, el Consejo cobrara
un recargo al tipo de interés preferente del pais huésped a partir de la fecha en que
las contribuciones sean exigibles.

4, Un miembro cuyos derechos hayan sido suspendidos en virtud del p4-
rrafo 2 de este articulo seguird siendo, en particular, responsable del pago de su
contribucién, asi como del cumplimiento de cualquier otra de las obligaciones
financieras que le impone el presente Convenio.

CAPITULO Viil. LA RESERVA DE ESTABILIZACION

Articulo 26.  VOLUMEN DE LA RESERVA DE ESTABILIZACION

1. Para la consecucién de los objetivos del presente Convenio, se esta-
blecera una Reserva de Estabilizacién internacional. La capacidad total de la
Reserva de Estabilizacién serd de 550.000 toneladas, incluida la totalidad del
remanente de las existencias constituidas en virtud de! Convenio Internacional del
Caucho Natural, 1979. Tal reserva sera el @nico instrumento de intervencién en el
mercado para la estabilizacién de los precios establecido en el presente Convenio.
La Reserva de Estabilizacién comprendera:

a) La Reserva de Estabilizacién normal de 400.000 toneladas; y
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b) La Reserva de Estabilizacién de emergencia de 150.000 toneladas.

Articulo 27. FINANCIACION DE LA RESERVA DE ESTABILIZACION

1. Los miembros se comprometen a financiar el costo total de la Reserva de
Estabilizacién internacional de 550.000 toneladas establecida en virtud del
articulo 26, en el entendimiento de que las participaciones en la Cuenta de la
Reserva de Estabilizacién del Convenio Internacional del Caucho Natural, 1979,
correspondientes a los miembros partes en el Convenio Internacional del Caucho
Natural, 1979, que pasen a ser partes en el presente Convenio seran transferi-
das, con el consentimiento de cada miembro, a la Cuenta de la Reserva de
Estabilizacién creada en virtud del presente Convenio de conformidad con los
procedimientos que se determinen a tenor de lo dispuesto en el parrafo 3 del
articulo 41 del Convenio Internacional del Caucho Natural, 1979.

2. La financiacion de la Reserva de Estabilizacién normal y de la Reserva
de Estabilizacién de emergencia se repartird por igual entre las dos categorias de
miembros exportadores y miembros importadores. Las contribuciones de los
miembros a la Cuenta de la Reserva de Estabilizacién se distribuirdn en funcién
del porcentaje de votos que tenga cada miembro en el Consejo, a reserva de lo
dispuesto en los parrafos 3 y 4 de este articulo.

3. Todo miembro importador cuya participacion en las importaciones netas
totales, tal como figure en el cuadro que establecerd el Consejo en virtud del
parrafo 4 del articulo 14, represente el 0,1 por 100 o menos de las importaciones
netas totales, aportar4 a la Cuenta de la Reserva de Estabilizacién la contribucién
siguiente:

a) Sisu participacién en las importaciones netas totales es igual al 0,1 por 100
o inferior a ese porcentaje pero superior al 0,05 por 100, su contribucién se
determinaré sobre la base de su participacion efectiva en las importaciones netas
totales.

b) Si su participacién en las importaciones netas totales es del 0,05 por 100 o
menos, su contribucién se determinard sobre la base de una participacién del
0,05 por 100 en las importaciones netas totales.

4. Durante cualquier periodo en que el presente Convenio esté provisional-
mente en vigor en virtud del parrafo 2 o del apartado b) del parrafo 4 del arti-
culo 60, las obligaciones financieras de cada miembro exportador o importador en
relacién con la Cuenta de la Reserva de Estabilizacién no excederan en total de la
contribuciéon de ese miembro, calculada sobre la base del nimero de votos
correspondientes a los porcentajes en los cuadros que establecera el Consejo en
virtud del parrafo 4 del articulo 14, de las 275.000 toneladas que corresponden en
total a cada una de las dos categorias de miembros exportadores y miembros
importadores. Las obligaciones financieras de los miembros, cuando esté
provisionalmente en vigor el presente Convenio, se dividirdn por igual entre las
categorias de miembros exportadores y miembros importadores. En cualquier
momento en que el total de las obligaciones de una categoria sea superior al de la
otra, el mayor de esos dos totales se reducird a una suma igual al menor,
reduciéndose el nimero de votos de cada miembro de esa categoria en proporcién
a los votos que le correspondan con arreglo a los cuadros que establecera el
Consejo en virtud del parrafo 4 del articulo 14. No obstante lo dispuesto en este
parrafo y en el parrafo 1 del articulo 28, la contribucién de un miembro no podra
exceder del 125 por 100 del monto de su contribucioén total calculada con arreglo a
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su participacién en el comercio mundial indicada en el anexo A o en el anexo B del
presente Convenio.

5. Los costos totales de la Reserva de Estabilizacién normal y de
emergencia de 550.000 toneladas se financiarin mediante contribuciones en
efectivo de los miembros a la Cuenta de la Reserva de Estabilizacion. En su caso,
dichas contribuciones podrdn ser pagadas por los organismos competentes de los
miembros interesados.

6. Los costos totales de la Reserva de Estabilizacién internacional de
550.000 toneladas se sufragardn con cargo a la Cuenta de la Reserva de
Estabilizacién. Dichos costos incluirdn todos los gastos relacionados con la
adquisicién y el funcionamiento de la Reserva de Estabilizacién internacional de
550.000 toneladas. En el caso de que el costo estimado que se indica en el anexo C
del presente ‘Convenio no baste para cubrir integramente el costo total de
adquisicién y funcionamiento de la Reserva de Estabilizacién, el Consejo se
reunird y tomard las disposiciones necesarias para requerir el pago de las
contribuciones que se precisen para cubrir esos-costos en funcién de los por-
centajes de votos.

Articulo 28. PAGO DE LAS CONTRIBUCIONES A LA CUENTA
DE LA RESERVA DE ESTABILIZACION

1. Se hard una contribucién inicial en efectivo a la Cuenta de la Reserva de
Estabilizacién por un equivalente de 70 millones de ringgits de Malasia. Esta
cantidad, que representa una reserva de capital circulante para las operaciones de
la Reserva de Estabilizacién, se distribuird entre todos los miembros en funcién
del porcentaje de votos que corresponde a cada uno, tomando en consideracién lo
dispuesto en el parrafo 3 del articulo 27, y debera pagarse dentro de los sesenta
dias siguientes a la primera reunién del Consejo después de la entrada en vigor del
presente Convenio. La contribucién inicial debida por cada miembro de confor-
midad con este parrafo se hari total o parcialmente transfiriendo, con su consen-
timiento, a la Cuenta de la Reserva de Estabilizacion la parte que le corresponde
del saldo en efectivo de la Cuenta de la Reserva de Estabilizacién constituida en
virtud del Convenio Internacional del Caucho Natural, 1979.

2. El Director Ejecutivo podra en todo momento, e independientemente de
las disposiciones tomadas a tenor del parrafo 1 de este articulo, pedir que se hagan
contribuciones, siempre que el Gerente de la Reserva de Estabilizacién haya
certificado que la Cuenta de la Reserva de Estabilizacién puede necesitar esos
fondos en los cuatro meses siguientes.

3. Cuando se pida que se hagan contribuciones, los miembros deberdn
pagarlas dentro de los sesenta dias siguientes a la fecha en que se haya hecho la
notificacién. Si lo solicitan uno o mas miembros que tengan 200 votos en el
Consejo, éste celebrard una reunién extraordinaria y podrd modificar o desa-
probar la peticién de contribuciones sobre la base de una evaluacién de la
necesidad de fondos para apoyar las operaciones de la Reserva de Estabilizacién
en los préximos cuatro meses. Si el Consejo no puede llegar a una decisién, los
miembros deberan pagar las contribuciones pedidas de conformidad con la noti-
ficacién del Director Ejecutivo.

4. Las contribuciones que se pidan para la Reserva de Estabilizacién
normal y para la Reserva de Estabilizacion de emergencia se valoraran al precio
de activacion inferior vigente en el momento en que se pidan esas contribuciones.
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5. La peticion de contribuciones a la Reserva de Estabilizacién de
emergencia se efectuara en la forma siguiente:

a) En la revisién correspondiente a las 300.000 toneladas dispuesta en el
articulo 31, el Consejo debera adoptar todas las disposiciones financieras y de otra
indole que puedan ser necesarias para la pronta puesta en funcionamiento de la
Reserva de Estabilizacién de emergencia, inclusive la peticién de fondos en caso
necesario;

b) En la revisién correspondiente a las 400.000 toneladas dispuesta en el
articulo 31, el Consejo se asegurara de que:

i) Todos los miembros han adoptado todas las disposiciones necesarias para
financiar la parte que les corresponda de la Reserva de Estabilizacién de
emergencia; y

ii) Se ha decidido utilizar la Reserva de Estabilizacion de emergencia y ésta esta
totalmente lista para entrar en funcionamiento de conformidad con las
disposiciones del articulo 30.

Articulo 29. ESCALA DE PRECIOS

1. Para las operaciones de la Reserva de Estabilizacién, se estableceran:
a) Un precio de referencia;
b) Un precio de intervencioén inferior;
¢) Un precio de intervencién superior;
d) Un precio de activacion inferior;
e) Un precio de activacién superior;
f) Un precio indicativo inferior;
g) Un precio indicativo superior.

2. Enel momento de la entrada en vigor del presente Convenio, el precio de
referencia se fijara inicialmente en 201,66 centavos de Malasia/Singapur por
kilogramo. En caso de que el precio de referencia aplicable el 20 de marzo de 1987
sea revisado antes de que expire el Convenio Internacional del Caucho Natural,
1979, a la entrada en vigor del presente Convenio se ajustard el precio de
referencia segun el nivel aplicable en el momento de la expiracién del Convenio
Internacional del Caucho Natural, 1979.

3. Habra un precio de intervencion superior y un precio de intervencién
inferior que seran iguales, respectivamente, al precio de referencia mas o menos
15 por 100, salvo que el Consejo, por votacidn especial, decida otra cosa.

4. Habra un precio de activacién superior y un precio de activacion infe-
rior que seran iguales, respectivamente, al precio de referencia mas o menos
20 por 100, salvo que el Consejo, por votacion especial, decida otra cosa.

5. Los precios calculados con arreglo a los parrafos 3 y 4 de este articulo se
redondearan al centavo mas préximo.

6. En el momento de la entrada en vigor del presente Convenio, el precio
indicativo inferior y el precio indicativo superior se fijaran inicialmente en 150 y
270 centavos de Malasia/Singapur por kilogramo, respectivamente. En caso de
que los precios indicativos aplicables el 20 de marzo de 1987 sean revisados antes
de que expire el Convenio Internacional del Caucho Natural, 1979, a la entrada en
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vigor del presente Convenio se ajustaran los precios indicativos segtin los niveles
aplicables en el momento de la expiracién del Convenio Internacional del Caucho
Natural, 1979.

Articulo 30. FUNCIONAMIENTO DE LA RESERVA DE ESTABILIZACION

1. Si, en relacién con la escala de precios establecida en el articulo 29, o
revisada posteriormente conforme a las disposiciones de los articulos 31 y 39, el
precio indicador del mercado establecido en el articulo 32 es:

a) Igual o superior al precio de activacién superior, el Gerente de la Reserva
de Estabilizacién defendera el precio de activacién superior poniendo en venta
caucho natural hasta que el precio indicador del mercado descienda por debajo del
precio de activacién superior.

b) Superior al precio de intervencién superior, el Gerente de la Reserva de
Estabjlizacién podra vender caucho natural para defender el precio de activacién
superior.

¢) Igual al precio de intervencién superior o al precio de intervencién
inferior, o estd comprendido entre ambos, el Gerente de la Reserva de Esta-
bilizacién no comprara ni venderd caucho natural, salvo para cumplir las
obligaciones que le incumben en virtud del articulo 35 en lo que se refiere a la
rotacion.

d) Inferior al precio de intervencién inferior, el Gerente de la Reserva de
Estabilizacién podrd comprar caucho natural para defender el precio de acti-
vacién inferior.

e) Igual o inferior al precio de activacién inferior, el Gerente de l1a Reserva de
Estabilizacion defenderd el precio de activacién inferior ofreciendo comprar
caucho natural hasta que el precio indicador del mercado suba por encima del
precio de activacién inferior.

2. Cuando el volumen de las ventas o las compras de la Reserva de Estabi-
lizacién ltegue al nivel de 400.000 toneladas, el Consejo decidird, por votacién
especial, si pone en funcionamiento la Reserva de Estabilizacién de emergencia:

a) Al precio de activacién inferior o superior; o

b) ‘A cualquier precio comprendido entre el precio de activacién inferior y el
precio indicativo inferior o entre el precio de activacién superior y el precio
indicativo superior.

3. A menos que el Consejo, por votacién especial, decida otra cosa con-
forme al parrafo 2 de este articulo, el Gerente de la Reserva de Estabilizacion
utilizard la Reserva de Estabilizacién de emergencia para defender el precio
indicativo inferior poniendo en funcionamiento la Reserva de Estabilizacién de
emergencia cuando el precio indicador del mercado sea dos centavos de Malasia/
Singapur por kilogramo mayor que el precio indicativo inferior y para defender el
precio indicativo superior poniendo en funcionamiento la Reserva de Esta-
bilizacién de emergencia cuando el precio indicador del mercado sea dos centavos
de Malasia/Singapur por kilogramo menor que el precio indicativo superior.

4. Se utilizardn plenamente todos los recursos de la Reserva de Estabi-
lizacién, con inclusién de la Reserva de Estabilizacién normal y la Reserva de
Estabilizacién de emergencia, para evitar que el precio indicador del mercado
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descienda por debajo del precio indicativo inferior o suba por enc1ma del precio
indicativo superior.

5. El Gerente de la Reserva de Estabilizacién efectuara las compras y las
ventas en mercados comerciales establecidos a los precios corrientes, y todas sus
transacciones tendran por objeto caucho fisico para su entrega en un plazo no
superior a tres meses civiles.

6. Para facilitar el funcionamiento de la Reserva de Estabilizacién, el
Consejo establecera oficinas locales y servicios de la oficina del Gerente de la
Reserva de Estabilizacion, en los casos en que sean necesarios, en los mercados
de caucho establecidos y en los lugares de ubicacién de los almacenes aprobados.

7. El Gerente de la Reserva de Estabilizacién preparara un informe mensual
sobre las transacciones de la Reserva de Estabilizacién y sobre la situacién
financiera de la Cuenta de la Reserva de Estabilizacién. El informe correspon-
diente a un mes determinado se pondra a disposicion de los miembros treinta dias
después del final de ese mes.

8. La informacién sobre las transacciones de la Reserva de Estabilizacién
comprenderi las cantidades, los precios, los tipos, las calidades y los mercados de
todas las operaciones de la Reserva de Estabilizacion, incluidas las operaciones
de rotaciéon de existencias efectuadas. La informacién sobre la situacién fi-
nanciera de la Cuenta de la Reserva de Estabilizacién comprendera también los
tipos de interés y las condiciones y modalidades de los depésitos, las monedas
utilizadas en las operaciones y otra informacién pertinente sobre las cuestiones a
que se refiere el parrafo 2 del articulo 21.

Articulo 31. EXAMEN Y REVISION DE LA ESCALA DE PRECIOS

A. Precio de referencia

1. El examen y la revisién del precio de referencia se basarin en las
tendencias del mercado y/o en los cambios netos de la Reserva de Estabilizacidn,
con sujecion a las disposiciones de esta seccién del presente articulo. El Consejo
examinard el precio de referencia dieciocho meses después del tiltimo examen
efectuado a tenor de lo dispuesto en el parrafo 1 del articulo 32 del Convenio
Internacional del Caucho Natural, 1979, o, en caso de que el presente Convenio
entre en vigor después del 1° de mayo de 1988, en la primera reunién del Consejo
celebrada de conformidad con el presente Convenio, y después cada quince
meses.

a) Si el promedio de los precios indicadores diarios del mercado durante el
periodo de seis meses que preceda a un examen es igual al precio de intervencién
superior o al precio de intervencion inferior, o estd comprendido entre ambos, no
se efectuard ninguna revision del precio de referencia.

b) Si el promedio de los precios indicadores diarios del mercado durante el
periodo de seis meses que preceda a un examen es inferior al precio de
intervencion inferior, el precio de referencia se revisara automaticamente a la baja
en un 5 por 100 de su nivel en el momento del examen, a menos que el Consejo,
por votacién especial, decida aplicar un porcentaje mayor de ajuste a la baja del
precio de referencia.

¢) Si el promedio de los precios indicadores diarios del mercado durante el
periodo de seis meses que preceda a un examen es superior al precio de inter-
vencion superior, el precio de referencia se revisard automaticamente al alza en
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un 5 por 100 de su nivel en el momento del examen, a menos que el Consejo, por
votacién especial, decida aplicar un porcentaje mayor de ajuste al alza del precio
de referencia.

2. Cuando se produzca un cambio neto de 100.000 toneladas de la Reserva
~de Estabilizacién desde de ultima evaluacién efectuada conforme al parrafo 2 del
articulo 32 del Convenio Internacional del Caucho Natural, 1979, o conforme a
este parrafo, el Director Ejecutivo convocard una reunién extraordinaria del
Consejo para evaluar la situacién. El Consejo podra decidir, por votacién
especial, adoptar las medidas oportunas, que podran incluir:

" a) La suspensién de las operaciones de la Reserva de Estabilizacién;

b) Un cambio en el ritmo de las compras o ventas de la Reserva de Estabiliza-
cién; y
¢) La revisién del precio de referencia.

3. Silas compras o ventas netas realizadas por la Reserva de Estabilizacién
desde a) la dltima revisién efectuada conforme al parrafo 3 del articulo 32 del
Convenio Internacional del Caucho Natural, 1979, b) la dltima revisién efectuada
. conforme a este parrafo, o ¢) la dltima revisién efectuada conforme al parrafo 2 de
este articulo, segin la que sea mads reciente, ascienden a 300.000 toneladas, el
precio de referencia se aumentara o reducira, respectivamente, en un 3 por 100 de
su nivel corriente, a menos que el Consejo, por votacion especial, decida reducirlo
o aumentarlo, respectivamente, en un porcentaje mayor.

4. Ningun ajuste del precio de referencia sera, por motivo alguno, tal que
lleve a los precios de activacién mas all4 del precio indicativo inferior o del precio
indicativo superior.

B. Precios indicativos

5. El Consejo podré, por votacién especial, revisar los precios indicativos
inferior y superior en los exdmenes a que se refiere esta seccién del presente
articulo.

6. El Consejo se asegurara de que toda revisién de los precios indicativos
que se efectiie sea compatible con la evolucién de las tendencias y condiciones del
mercado. A este respecto, el Consejo tomara en consideracion la tendencia de los
precios, el consumo, la oferta, los costos de produccién y las existencias de
caucho natural, asi como la cantidad de caucho natural en poder de la Reserva
de Estabilizacién y la situacién financiera de la Cuenta de la Reserva de
Estabilizacién. :

7. Los precios indicativos inferior y superior se examinaran:

a) Treinta meses después del tltimo examen efectuado a tenor de lo dispuesto en
el apartado a) del parrafo 7 del articulo 32 del Convenio Internacional del
Caucho Natural, 1979, o, en caso de que el presente Convenio entre en vigor
después del 1° de mayo de 1988, en la primera reunién del Consejo celebrada
de conformidad con el presente Convenio, y después cada treinta meses;

b) En circunstancias excepcionales, a peticién de un miembro o varios miembros
que tengan 200 votos o mds en el Consejo; y
¢) Cuando el precio de referencia haya sido revisado i) a la baja desde la Gltima
revisién del precio indicativo inferior o desde la entrada en vigor del Convenio
Internacional del Caucho Natural, 1979, o ii) al alza desde la ultima revisién
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del precio indicativo superior o desde la entrada en vigor del Convenio
Internacional del Caucho Natural, 1979, al menos en un 3 por 100 conforme al
parrafo 3 de este articulo y al menos en un 5 por 100 conforme al parrafo 1 de
este articulo, o al menos en esa proporcién conforme a los parrafos 1, 2 y/o 3 de
este articulo, a condicién de que el promedio del precio indicador diario del
mercado durante los sesenta dias que sigan a la dltima revisién del precio de
referencia sea inferior al precio de intervencién inferior o superior al precio de
intervencidn superior, respectivamente.

8. Sin perjuicio de lo dispuesto en los parrafos 5, 6 y 7 de este articulo, no se
efectuard ninguna revisién al alza del precio indicativo inferior o superior si el
promedio de los precios indicadores diarios del mercado durante el periodo de seis
meses que preceda a un examen de la escala de precios conforme a este articulo es
inferior al precio de referencia. Andlogamente, no se efectuard ninguna revisién a
la baja del precio indicativo inferior o superior si el promedio de los precios
indicadores diarios del mercado durante el periodo de seis meses que precedaa un
examen de la escala de precios conforme a este articulo es superior al precio de
referencia.

Articulo 32. PREC10 INDICADOR DEL MERCADO

1. Se establecera un precio indicador diario del mercado que serd un
promedio compuesto ponderado — representativo del mercado del caucho natu-
ral — de los precios diarios oficiales del mes en curso en los mercados de Kuala
Lumpur, Londres, Nueva York y Singapur. Inicialmente, el precio indicador
diario del mercado comprenderd las cantidades RSS 1, RSS 3y TSR 20, con igual
ponderacién. Todas las cotizaciones se convertirin en precios f.o.b. en puertos
malasios/puerto de Singapur, expresados en la moneda de Malasia/Singapur.

2. Los coeficientes de ponderaciéon de la composicion por tipos/calidades y
el método de calculo del precio indicador diario del mercado seran examinados y
podran ser revisados por el Consejo, por votacion especial, a fin de asegurar que
ese precio sea representativo del mercado del caucho natural.

3. Se considerard que el precio indicador del mercado es superior, igual o
inferior a los niveles de precios especificados en el presente Convenio si el
promedio de los precios indicadores diarios del mercado durante los cinco ultimo
dias de mercado es superior, igual o inferior a dichos niveles de precios.

Articulo 33. CoMPOSICION DE LA RESERVA DE ESTABILIZACION

1. En la primera reunién que celebre después de la entrada en vigor del
presente Convenio, el Consejo designard los tipos y calidades normalizados
internacionalmente reconocidos de planchas nervadas ahumadas y de cauchos de
determinadas especificaciones técnicas para su inclusién en la Reserva de
Estabilizacién, en el entendimiento de que habrd de cumplirse los criterios
siguientes:

a) Los tipos y calidades inferiores de caucho natural que podrin incluirse en la
Reserva de Estabilizacién seran el RSS 3 y el TSR 20; y

b) Se designaran todos los tipos y calidades autorizados conforme al apartado a)
de este parrafo que hayan representado al menos el 3 por 100 del comercio
internacional de caucho natural durante el anterior afio civil.
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2. El Consejo podra, por votacién especial, modificar estos criterios y/o los
tipos/calidades seleccionados, si ello es necesario para lograr que la composicién
de la Reserva de Estabilizacién refleje la evolucién de la situacién del mercado,
que se alcancen los objetivos de estabilizacién del presente Convenio y que se
mantenga un alto nivel de calidad comercial de las existencias de la Reserva.

3. El Gerente de la Reserva de Estabilizacién debera procurar que la com-
posicién de ésta refleje la estructura de las exportaciones/importaciones de
caucho natural y contribuya al mismo tiempo a la consecucién de los objetivos de
estabilizacién del presente Convenio.

4. El Consejo podra, por votacién especial, encargar al Gerente de la Re-
serva de Estabilizacién que modifique la composicion de la Reserva de Esta-
bilizacién si el objetivo de la estabilizacién de los precios asi lo exige.

Articulo 34. UBICACION DE LAS EXISTENCIAS
DE LA RESERVA DE ESTABILIZACION

1. La ubicacién de las existencias de la Reserva de Estabilizacién debera
asegurar que las operaciones comerciales sean econdmicas y eficientes. Conforme
a este principio, las existencias de la Reserva estaran situadas en el territorio tanto
de los miembros exportadores como de los miembros importadores, a menos que
el Consejo, por votacién especial, decida otra cosa. La distribucién de las
existencias de la Reserva entre los miembros se efectuara de modo que se
alcancen los objetivos de estabilizacion del presente Convemo y, al propio
tiempo, se reduzcan al minimo los costos.

2. Afin de mantener altos niveles de calidad comercial, las existencias de la
Reserva deberan conservarse Gnicamente en almacenes aprobados conforme a los
criterios que establezca el Consejo.

3. Después de la entrada en vigor del presente Convenio, el Consejo esta-
blecera y aprobara una lista de almacenes, asi como las disposiciones necesarias
para su utilizacién. El Consejo podr4, si es necesario, revisar la lista de almacenes
aprobadas por el Consejo del Convenio Internacional del Caucho Natural, 1979, y
los criterios establecidos por ese Consejo, y mantenerlos o modificarlos en con-
secuencia.

4. El Consejo examinaréd también periédicamente la ubicacién de las exis-
tencias de la Reserva y podrd, por votacién especial, encargar al Gerente de la
Reserva de Estabilizacién que cambie la ubicacién de esas existencias con objeto
de asegurar que las operaciones comerciales sean econémicas y eficientes.

Articulo 35. ROTACION DE LAS EXISTENCIAS
DE LA RESERVA DE ESTABILIZACION

El Gerente de la Reserva de Estabilizacién cuidara de que todas las exis-
tencias de la Reserva se compren y mantengan a un alto nivel de calidad comer-
cial. Se ocupara de la rotacién del caucho natural almacenado en la Reserva de
Estabilizacién cuando ello sea necesario para asegurar tal nivel, teniendo
debidamente en cuenta el costo de esa rotacién y sus repercusiones sobre la
estabilidad del mercado. Los gastos de la rotacién se cargardn a la Cuenta de la
Reserva de Estabilizacion.
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Articulo 36. RESTRICCION O SUSPENSION DE LAS OPERACIONES
DE LA RESERVA DE ESTABILIZACION

1. No obstante lo dispuesto en el articulo 30, el Consejo, si se halla reunido,
podré, por votacién especial, restringir o suspender las operaciones de la Reserva
de Estabilizacién si, en su opinién, el cumplimiento de las obligaciones impuestas
al Gerente de la Reserva de Estabilizacion en virtud de ese articulo no llevar4 a la
consecucion de los objetivos del presente Convenio.

2. Cuando el Consejo no se halle reunido, el Director Ejecutivo podra, pre-
via consulta con el Presidente, restringir o suspender las operaciones de la
Reserva de Estabilizacién si, en su opinién, el cumplimiento de las obligaciones
impuestas al Gerente de la Reserva de Estabilizacion en virtud del articulo 30 no
llevara a la consecucién de los objetivos del presente Convenio.

3. Inmediatamente después de adoptarse la decisién de restringir o sus-
pender las operaciones de la Reserva de Estabilizacién conforme a lo dispuesto en
el parrafo 2 de este articulo, el Director Ejecutivo convocarid una reunién del
Consejo a fin de examinar tal decisién. No obstante lo dispuesto en el parrafo 4 del
articulo 13, el Consejo se reunira dentro de los diez dias siguientes a la fecha de 1a
restricciéon o suspensién y confirmard o anulard, por votacién especial, tal
restriccién o suspensién. Si el Consejo no puede llegar a una decisién en esa
reunién, se reanudaran las operaciones de la Reserva de Estabilizacién sin que se
aplique ninguna de las restricciones impuestas en virtud de este articulo.

4. Mientras esté en vigor cualquier restriccién o suspensién de las ope-
raciones de la Reserva de Estabilizacién decidida de acuerdo con lo dispuesto en
este articulo, el Consejo examinard esa decisién a intervalos no superiores a tres
meses. Si en una reunién convocada para tal examen el Consejo no confirma, por
votacidén especial, la continuacion de la restriccién o suspensién, o no llega a una
decision, se reanudardn sin restricciones las operaciones de la Reserva de Esta-
bilizacién. '

Articulo 37. SANCIONES RELATIVAS A LAS CONTRIBUCIONES
A LA CUENTA DE LA RESERVA DE ESTABILIZACION

1. Siun miembro no ha cumplido su obligacién de contribuir a la Cuenta de
la Reserva de Estabilizacién para el iltimo dia en que sea exigible tal
contribucién, se le considerara atrasado en el pago. El miembro que esté atrasado
en el pago durante sesenta dias 0 mas no sera considerado miembro a efectos de
las votaciones sobre las materias a que se refiere el parrafo 2 de este articulo.

2. Se suspenderan los derechos de voto y otros derechos en el Consejo del
miembro que esté atrasado en el pago durante sesenta dias 0 mds conforme al
parrafo 1 de este articulo, a menos que el Consejo, por votacion especial, decida
otra cosa.

3. Un miembro atrasado en el pago debera abonar intereses, al tipo pre-
ferente del pais huésped, a partir del dltimo dia en que sean exigibles los pagos
atrasados. Los demas miembros importadores y exportadores podrin cubrir el
importe de los pagos atrasados con caracter voluntario.

4. Cuando se haya subsanado el incumplimiento a satisfaccién del Consejo,
se restableceran los derechos de voto y otros derechos del miembro atrasado en el
pago durante sesenta dias o mas. Si los pagos atrasados han sido satisfechos por
otros miembros, se reembolsara integramente a esos miembros.
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Articulo 38. AJUSTE DE LAS CONTRIBUCIONES A LA CUENTA
DE LA RESERVA DE ESTABILIZACION

1. Cuando los votos se redistribuyan en la primera reunién ordinaria de
cada ejercicio econémico o siempre que cambie la composicién de la Organi-
zacién, el Consejo cfectuara el ajuste necesario de la contribucién de cada
miembro a la Cuenta de la Reserva de Estabilizacién de conformidad con las
disposiciones de este articulo. Con tal fin, el Director Ejecutivo determinara:

a) La contribucién neta en efectivo de cada miembro, deduciendo los reembolsos
de contribuciones a este miembro, efectuados conforme al parrafo 2 de este
articulo, de la suma de todas las contribuciones pagadas por ese miembro
desde la entrada en vigor del presente Convenio;

b) Las peticiones de contribuciones netas totales, sumando las peticiones
consecutivas y deduciendo el total de los reembolsos efectuados conforme al
parrafo 2 de este articulo; )

¢) La contribucién neta revisada de cada miembro, distribuyendo las peticiones
de contribuciones netas totales entre los miembros sobre la base de su
respectiva participacién revisada en el total de los votos en el Consejo
conforme al articulo 14, con sujecién a lo dispuesto en el parrafo 3 del artf-
culo 27, quedando entendido que el porcentaje de votos de cada miembro se
calculara, a los efectos de este articulo, sin tener en cuenta la suspensién de los
derechos de voto de cualquier miembro ni cualquier redistribucién de votos a
que dé lugar esa suspension.

Cuando la contribucién neta en efectivo de un miembro sea superior a su con-
tribucién neta revisada, se le reembolsara la diferencia menos los intereses por
mora en el pago de sus contribuciones con cargo a la Cuenta de la Reserva de
Estabilizacién. Cuando la contribucién neta revisada de un miembro sea superior
a su contribucién neta en efectivo, ese miembro abonari la diferencia mas los
intereses por mora en el pago de sus contribuciones a la Cuenta de la Reserva de
Estabilizacién.

2. Si el Consejo, teniendo en cuenta lo dispuesto en los parrafos 2 y 3 del
articulo 28, decide que las contribuciones netas en efectivo son superiores a los
fondos requeridos para apoyar las operaciones de la Reserva de Estabilizacién en
los cuatro meses siguientes, el Consejo reembolsard ese excedente de con-
tribuciones netas en efectivo menos las contribuciones iniciales, salvo que decida,
por votacién especial, no reembolsar ese excedente o reembolsar una cantidad
menor. La parte que corresponda a cada miembro de la suma reembolsada sera
proporcional a su contribucién neta en efectivo menos los intereses por mora en el
pago de sus contribuciones. La contribucién adeudada por los miembros que
estén atrasados en el pago se reducira en la misma proporcién que exista entre el
reembolso y las contribuciones netas totales en efectivo.

3. A peticién de un miembro, el reembolso a que tenga derecho podra de-
jarse en la Cuenta de la Reserva de Estabilizacién. Si un miembro pide que la
suma que deba reembolsarse se deje en la Cuenta de 1a Reserva de Estabilizacién,
esa suma le serd deducida de cualquier contribucién adicional que se le pida
conforme al articulo 28. El crédito dejado en la Cuenta de la Reserva de Esta-
bilizacién a peticién de un miembro devengara intereses al tipo medio de interés
que devenguen los fondos de la Cuenta de la Reserva de Estabilizacién desde el
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dltimo dia en que normalmente se hubiera debido reembolsar su importe a ese
miembro hasta el dia inmediatamente anterior al de su reembolso efectivo.

4. El Director Ejecutivo notificard inmediatamente a los miembros todo
pago o reembolso que resulte de ajustes efectuados de conformidad con los
parrafos 1 y 2 de este articulo. Esos pagos de los miembros, o reembolsos a los
miembros, se efectuaran en un plazo de sesenta dias contado a partir de la fecha
en que el Director Ejecutivo haga dicha notificacidn.

S. En caso de que la suma en efectivo existente cn ]la Cuenta de la Reserva
de Estabilizacién fuese superior al valor de las contribuciones netas totales en
efectivo de los miembros, ese excedente se distribuird a la terminacion del
presente Convenio.

Articulo 39. LA RESERVA DE ESTABILIZACION Y LAS MODIFICACIONES
DE LOS TIPOS DE CAMBIO

1. Si el tipo de cambio entre el ringgit de Malasia/délar de Singapur y las
monedas de los principales miembros exportadores e importadores de caucho
natural se modifica de modo que tenga repercusiones importantes en las ope-
raciones de la Reserva de Estabilizaciéon, el Director Ejecutivo convocari,
conforme al articulo 36, o los miembros podrdn convocar, conforme al articulo 13,
una reunién extraordinaria del Consejo. Este se reunira en el plazo de diez dias
para confirmar o anular las medidas que haya adoptado el Director Ejecutivo
conforme al articulo 36, y podrd adoptar, por votacién especial, medidas apro-
piadas, incluida la posibilidad de revisar la escala de precios, con arreglo a los
principios enunciados en la primera frase de los parrafos 1 y 6 del articulo 31.

2. El Consejo establecerd, por votacién especial, un procedimiento para
determinar si se ha producido una modificacién importante en las paridades de
aquellas monedas, con el Gnico propdsito de asegurar que el Consejo sea con-
vocado a tiempo.

3. Cuando exista una diferencia tal entre el ringgit de Malasia y el délar de
Singapur que tenga repercusiones importantes en las operaciones de 1a Reserva de
Estabilizacion, el Consejo se reunird para examinar la situacién y podra con-
siderar la posibilidad de adoptar una sola moneda.

Articulo 40. PROCEDIMIENTOS PARA LA LIQUIDACION
DE LA CUENTA DE LA RESERVA DE ESTABILIZACION

1. A la terminacion del presente Convenio, el Gerente de la Reserva de
Estabilizacion calculard los gastos totales de liquidar o transferir a un nuevo
convenio internacional del caucho natural el activo de la Cuenta de la Reserva de
Estabilizacion conforme a las disposiciones de este articulo, y reservard esa
cantidad en una cuenta separada. Si el saldo es insuficiente, el Gerente de la
Reserva de Estabilizacion venderd una cantidad suficiente del caucho natural que
haya en la Reserva de Estabilizacién para obtener la suma adicional necesaria.

2. Laparte de cada miembro en la Cuenta de la Reserva de Estabilizacion se
calculara del modo siguiente:

a) El valor de la Reserva de Estabilizacion ser4 el valor de la cantidad total
de caucho natural de cada tipo/calidad que haya en la Reserva, calculado al m4s
bajo de los precios corrientes de los respectivos tipos/calidades en los mercados a
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que se hace referencia en el articulo 32 durante los treinta dias hébiles anteriores a
la fecha de terminacién del presente Convenio.

b) El valor de la Cuenta de la Reserva de Estabilizacién sera el valor de la
Reserva de Estabilizacién mas el efectivo que haya en la Cuenta de la Reserva de
Estabilizacién en la fecha de terminacién del presente Convenio, menos la
cantidad reservada conforme al parrafo 1 de este articulo.

¢) La contribucién neta en efectivo de cada miembro serd la suma de sus
contribuciones pagadas durante la vigencia del presente Convenio menos todos
los reembolsos efectuados conforme al articulo 38; los intereses por mora en el
pago de las contribuciones abonados de conformidad con el parrafo 3 del arti-
culo 37 no constituirdin una contribucién a la Cuenta de la Reserva de Esta-
bilizacién.

d) Si el valor de la Cuenta de la Reserva de Estabilizacién es superior o
inferior a las contribuciones netas totales en efectivo, el excedente se distribuira
entre los miembros en proporcién a la contribucién neta ponderada segin el
tiempo que corresponda a cada miembro en virtud del presente Convenio. El
déficit se distribuira entre los miembros en proporcién al promedio de votos que
haya tenido cada miembro durante el periodo en que ha sido miembro. Al evaluar
la parte en los déficit que debera sufragar cada miembro, se calcularén los votos
de cada miembro sin tener en cuenta la suspensién de los derechos de voto del
miembro o la redistribucién de los votos que resulte de ella.

e) La parte que corresponda a cada miembro en la Cuenta de la Reserva de
Estabilizacién comprendera su contribucién neta en efectivo, reducida o aumen-
tada en la parte que le corresponda en los déficit o excedentes de la Cuenta de la
Reserva de Estabilizacién, y reducida, en su caso, en el importe de los intereses
por mora en el pago de sus contribuciones.

3. Si el presente Convenio va a ser reemplazado inmediatamente por un
nuevo convenio internacional del caucho natural, el Consejo adoptard, por
votacién especial, procedimientos que aseguren la transmisién eficaz al nuevo
convenio, a tenor de lo que éste disponga, de las partes que correspondan en la
Cuenta de la Reserva de Estabilizacién a los miembros que tengan la intencién de
participar en el nuevo convenio. Todo miembro que no desee participar en el
nuevo convenio tendrd derecho a que se le pague su parte:

a) Con cargo al efectivo disponible, y en el plazo de tres meses, en proporcion al
porcentaje que le corresponda de las contribuciones netas totales en efectivo a
la Cuenta de la Reserva de Estabilizacién; y

b) Con cargo al producto neto de la liquidacién de las existencias de la Reserva,
mediante su venta ordenada o mediante su transferencia al nuevo convenio
internacional del caucho natural a los precios corrientes del mercado, la cual
debera quedar terminada en el plazo de doce meses; a menos que el Consejo
decida, por votacién especial, aumentar los pagos prescritos en el apartado a)
de este parrafo.

4. Siel presente Convenio se da por terminado sin que haya sido sustituido
por un nuevo convenio internacional del caucho natural que disponga la creacién
de una reserva de estabilizacién, el Consejo adoptard, por votacién especial, los
procedimientos por los que se regird la liquidacién ordenada de la Reserva de
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Estabilizacién en el plazo maximo especificado en el pérrafo 6 del articulo 66, con
las siguientes salvedades:

a) No se efectuardn mds compras de caucho natural;

b) La Organizacién no realizard ninglin otro gasto, excepto los que sean ne-
cesarios para liquidar la Reserva de Estabilizacién.

5. Sin perjuicio de que un miembro prefiera recibir caucho natural acogién-
dose a lo dispuesto en el parrafo 6 de este articulo, todo el efectivo que haya en la
Cuenta de la Reserva de Estabilizacion sera distribuido inmediatamente entre los
miembros en proporcion a la parte correspondiente a cada uno de ellos, calculada
conforme a lo dispuesto en el parrafo 2 de este articulo.

6. Todo miembro podré optar por recibir en caucho natural, con sujecién a
los procedimientos que establezca el Consejo, la totalidad o una parte del pago en
efectivo a que tenga derecho por concepto de la parte que le corresponda en el
activo de la Cuenta de la Reserva de Estabilizacién.

7. El Consejo adoptara los procedimientos apropiados para el ajuste y pago
de las partes de los miembros en la Cuenta de la Reserva de Estabilizacion. Dicho
ajuste se hara a fin de tener en cuenta:

a) Toda posible diferencia entre el precio del caucho natural especificado en el
apartado a) del parrafo 2 de este articulo y los precios a los que se venda una
parte o la totalidad de la Reserva de Estabilizacién, conforme a los pro-
cedimientos establecidos para la liquidacién de la Reserva de Estabilizacion; y

b) La diferencia entre los gastos de liquidacién estimados y los gastos
efectivamente realizados.

8. El Consejo se reunird dentro de los treinta dias siguientes a la dltima
transaccién de la Cuenta de la Reserva de Estabilizacién par proceder a la
liquidacién definitiva de las cuentas entre los miembros en los treinta dias
siguientes.

CAPITULO IX. RELACION coN EL FONDO COMUN PARA LOS PRODUCTOS BASicos

Articulo 41. RELACION coN EL FONDO COMUN PARA LOS PRODUCTOS BASsIcos

Cuando el Fondo Comun para los Productos Basicos sea operacional, el Con-
sejo aprovechara plenamente las facilidades que ofrece dicho Fondo Comiin,
conforme a los principios establecidos en el Convenio Constitutivo del Fondo
Comiuin para los Productos Bésicos. Para ello, el Consejo negociara con el Fondo
Comiin condiciones y modalidades mutuamente aceptables para la firma con el
Fondo Comiin de un acuerdo de participacion.

CAPITULO X. OFERTA Y ACCESO AL MERCADO Y OTRAS MEDIDAS

Articulo 42. OFERTA Y ACCESO AL MERCADO

1. Los miembros exportadores, en toda la medida posible, se comprometen
a aplicar politicas y programas que mantengan la continuidad de los suministros
de caucho natural a los consumidores.

2. Los miembros importadores, en toda la medida posible, se comprometen
a aplicar politicas que mantengan el acceso del caucho natural a sus mercados.
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Articulo 43. OTRAS MEDIDAS

1. Con miras a la consecucion de los objetivos del presente Convenio, el
Consejo determinard y propondrd medidas y técnicas apropiadas para fomentar:

a) El desarrollo de la economia del caucho natural por los miembros pro-
ductores mediante la ampliacién y la mejora de la produccién, la productividad y
la comercializacién, con lo cual sera posible aumentar los ingresos de exportacion
de los miembros productores y mejorar, al mismo tiempo, la fiabilidad de los
suministros. Con tal fin, el Comité de Otras Medidas realizara anélisis econémicos
y técnicos para determinar:

i) Programas y proyectos de investigaciéon y desarrollo relativos al caucho
natural que puedan beneficiar a los miembros exportadores e importadores,
inclusive la investigacion cientifica en sectores especificos;

ii) Programas y proyectos que permitan mejorar la productividad de la industria
del caucho natural;

iii) Medios de mejorar la calidad de los suministros de caucho natural y de lograr
la uniformidad en la especificacién de las calidades y en la presentacién del
caucho natural; y

iv) Métodos para mejorar la elaboracién, la comercializacion y la distribucién del
caucho natural en bruto;

b) El desarrollo de las aplicaciones finales del caucho natural. Con tal fin, el
Comité de Otras Medidas realizaré los analisis econémicos y técnicos apropiados
para determinar programas y proyectos que permitan aumentar las aplicaciones
del caucho natural y hallar aplicaciones nuevas.

2. El Consejo examinard las consecuencias financieras de tales medidas y
técnicas y tratard de promover y facilitar la obtencién de recursos financieros
suficientes, cuando proceda, de fuentes tales como las instituciones financieras
internacionales y la Segunda Cuenta del Fondo Comiin para los Productos B4si-
cos, cuando se establezca.

3. El Consejo podra hacer recomendaciones, cuando proceda, a los miem-
bros, a las instituciones internacionales y a otras organizaciones para promover la
aplicacién de las medidas especificas a que se refiere este articulo.

4. El Comité de Otras Medidas estudiard periédicamente los progresos
hechos en la aplicacién de las medidas que el Consejo decida promover y
recomendar, e informara a ese respecto al Consejo.

CAPIfTULO XI. CONSULTAS SOBRE LAS POLITICAS NACIONALES

Articulo 44. CONSULTAS

El Consejo celebrard consultas, a peticién de cualquier miembro, sobre las
politicas seguidas por los Gobiernos en relacién con el caucho natural que afecten
directamente a la oferta o la demanda. El Consejo podrd someter sus reco-
mendaciones a los miembros para que las examinen.
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CAPITULO XII. ESTADISTICAS, ESTUDIOS E INFORMACION

Articulo 45. ESTADISTICAS E INFORMACION

1. El Consejo reunird, sistematizard y, cuando sea necesario, publicari la
informacién estadistica sobre el caucho natural y las cuestiones conexas que sea
necesaria para la aplicacion satisfactoria del presente Convenio.

2. Los miembros proporcionaran al Consejo, sin demora y en toda la me-
dida posible, los datos de que dispongar_l, por tipos y calidades especificos, sobre
la produccion, el consumo y el comercio internacional de caucho natural.

3. El Consejo podrd también pedir a los miembros que proporcionen otras
informaciones de que dispongan, incluso sobre cuestiones conexas, que sean
necesarias para la aplicacién satisfactoria del presente Convenio.

4. Los miembros proporcionarin, por los medios que estimen mas apro-
piados, todas las estadisticas y la informacién arriba mencionada dentro de un
plazo razonable y en la mayor medida que sea compatible con su legislacién
nacional.

5. El Consejo establecera estrechas relaciones con las organizaciones inter-
nacionales apropiadas, en particular el Grupo Internacional de Estudio sobre el
Caucho, y con las bolsas de productos bdsicos para contribuir a asegurar la
disponibilidad de datos recientes y fiables sobre la produccidn, el consumo, las
existencias, el comercio internacional y los precios del caucho natural y sobre
otros factores que influyan en la oferta y la demanda del caucho natural.

6. El Consejo cuidard de que la informacién publicada no redunde en
detrimento del caricter confidencial de las operaciones de personas o socicdades
que produzcan, elaboren o comercialicen caucho natural o productos conexos.

Articulo 46. EVALUACION ANUAL, ESTIMACIONES Y ESTUDIOS

1. El Consejo preparard una evaluacién anual de la situacién mundial del
caucho natural y cuestiones conexas, teniendo en cuenta la informacién pro-
porcionada por los miembros y por todas las organizaciones intergubernamentales
¢ internacionales pertinentes.

2. El Consejo debera también, al menos una vez cada semestre, estimar la
produccidn, el consumo, las exportaciones y las importaciones de caucho natural,
a ser posible por tipos y calidades especificos, para los seis meses siguientes,
e informara a los miembros sobre esas estimaciones.

3. El Consejo efectuara estudios de las tendencias de la produccién, el
consumo, el comercio, la comercializacion y los precios del caucho natural, asi
como de los problemas a corto y a largo plazo de la economia mundial del caucho
natural, o tomar4 las disposiciones pertinentes para que se efectien tales estudios.

Articulo 47. EXAMEN ANUAL

1. El Consejo examinara anualmente la aplicacién del presente Convenio
teniendo en cuenta los objetivos enunciados en el articulo 1. Informara a los
miembros sobre los resultados de tal examen.

2. El Consejo podra después formular recomendaciones a los miembros y
luego tomar medidas dentro de su competencia para mejorar la eficacia de la
aplicacion del presente Convenio.
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CAP{TULO XI111. DISPOSICIONES DIVERSAS

Articulo 48. OBLIGACIONES GENERALES Y RESPONSABILIDADES
DE LOS MIEMBROS

1. Durante la vigencia del presente Convenio, los miembros cooperaran
entre s{ y haran todo lo posible para favorecer el logro de los objetivos del
presente Convenio y no adoptaran ninguna medida que sea contraria a esos
objetivos.

2. Los miembros procuraran en particular mejorar la situacién de la eco-
nomia del caucho natural y fomentar la produccién y utilizacién del caucho
natural, a fin de promover el crecimiento y la modernizacién de la economia del
caucho natural en beneficio mutuo de productores y consumidores.

3. Los miembros aceptaran como obligatorias todas las decisiones que el
Consejo adopte en virtud del presente Convenio y no aplicardn medidas que
tengan por efecto la limitacién de esas decisiones 0 que sean contrarias a ellas.

4. La responsabilidad en que incurran los miembros para con la Organi-
zacion o con terceros en relacién con la aplicacion del presente Convenio estara
limitada a la cuantia de sus obligaciones en materia de contribuciones al
presupuesto administrativo y a la financiacién de 1a Reserva de Estabilizacién de
conformidad con los capitulos VII y VIII del presente Convenio y las obligaciones
que haya contraido el Consejo con arreglo al articulo 41.

Articulo 49. OBSTACULOS AL COMERCIO

1. El Consejo, de conformidad con la evaluacién anual de la situacién
mundial del caucho natural a que se refiere el articulo 46, determinara los
obstaculos que se opongan a la expansion del comercio de caucho natural en
bruto, semielaborado o modificado.

2. El Consejo, con objeto de promover los objetivos de este articulo, podra
hacer recomendaciones a los miembros para que traten de determinar, en foros
internacionales apropiados, medidas practicas y mutuamente aceptables desti-
nadas a suprimir progresivamente esos obstaculos y, en lo posible, a eliminarlos
totalmente. El Consejo examinard periddicamente los resultados de esas
recomendaciones.

Articulo 50. TRANSPORTES Y ESTRUCTURA DEL MERCADO DEL CAUCHO NATURAL

El Consejo deberia fomentar y facilitar la promocién de fletes razonables y
equitativos y la introduccién de mejoras en el sistema de transporte, con objeto de
asegurar el abastecimiento regular de los mercados y de reducir el costo de los
productos comercializados.

Articulo 51. MEDIDAS DIFERENCIALES Y CORRECTIVAS

Los miembros importadores en desarrollo, y los paises menos adelantados
que sean miembros, cuyos intereses resulten perjudicados como consecuencia de
medidas adoptadas en virtud del presente Convenio podran pedir al Consejo que
aplique medidas diferenciales y correctivas. El Consejo estudiara la posibilidad de
adoptar medidas apropiadas de esa indole, conforme a los parrafos 3 y 4 de la
seccién III de la resolucién 93 (IV) de la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo.
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Articulo 52. EXENCION DE OBLIGACIONES

1. Cuando ello sea necesario en razén de circunstancias excepcionales,
situaciones de urgencia o casos de fuerza mayor no contemplados expresamente
en el presente Convenio, el Consejo, por votacién especial, podrd eximir a un
miembro de una obligacién impuesta por el presente Convenio si le convencen las
explicaciones del miembro interesado acerca de las razones por las que no puede
cumplir la obligacidn.

2. El Consejo, cuando conceda una exencién a un miembro conforme al
parrafo 1 de este articulo, indicard expresamente en qué condiciones y mo-
dalidades y por cuénto tiempo se exime al miembro de esa obligacién, asi como las
razones por las que se otorga la exencién.

Articulo 53. NORMAS JUSTAS DE TRABAJO

Los miembros declaran que se esforzaran en mantener normas de trabajo que
contribuyan a mejorar el nivel de vida de los trabajadores de sus respectivas
industrias del caucho natural.

CAPITULO XIV. RECLAMACIONES Y CONTROVERSIAS

Articulo 54. RECLAMACIONES

1. Toda reclamacién formulada contra un miembro por incumplimiento de
las obligaciones que le impone el presente Convenio serd sometida, a peticién del
miembro que la formule, al Consejo, el cual, previa consulta con los miembros
interesados, adoptard una decision al respecto.

2. Toda decisién del Consejo en el sentido de que un miembro ha incum-
plido las obligaciones que le impone el presente Convenio especificard la
naturaleza de ese incumplimiento.

3. El Consejo, siempre que, como consecuencia de una reclamacién o de -
otro modo, llegue a la conclusién de que un miembro ha incumplido las obli-
gaciones que le impone el presente Convenio, podra, por votacién especial, y sin
perjuicio de las demas medidas especiﬁcamente estipuladas en otros articulos del
presente Convenio:

a) Suspender los derechos de voto de ese miembro en el Consejo vy, si lo con-
sidera necesario, suspender cualesquiera otros derechos de ese miembro,
incluso el de ocupar un cargo en el Consejo o en cualquiera de los comités
establecidos en virtud del articulo 18, y el de poder ser elegido para formar
parte de esos comités, hasta que haya cumplido sus obligaciones; o

b) Tomar medidas conforme al articulo 64 si el incumplimiento menoscaba
seriamente la aplicacién del presente Convenio.

Articulo 55. CONTROVERSIAS

1. Toda controversia relativa a la interpretacién o aplicacién del presente
Convenio que no se resuelva entre los miembros que sean partes en ella serd
sometida, a peticion de cualquiera de ellos, a la decisién del Consejo.

2. Cuando una controversia haya sido sometida al Consejo en aplicacién de
lo dispuesto en el parrafo 1 de este articulo, la mayoria de los miembros, siempre
que retnan al menos un tercio del nimero total de votos, podra pedir al Consejo
que, después de examinar la cuestién y antes de tomar una decisién, solicite el
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dictamen de un grupo consultivo, constituido conforme al parrafo 3 de este
articulo, sobre la cuestién controvertida.

3. a) A menos que el Consejo, por votacién especial, decida otra cosa al
respecto, el grupo consultivo estard compuesto de cinco personas, como sigue:

i) Dos personas designadas por los miembros exportadores, de las que una
tendra gran experiencia en cuestiones del tipo de la controvertida y la otra sera
un jurista calificado y experimentado;

ii) Dos personas de calificaciones andlogas designadas por los miembros
importadores; y

iii) Un presidente elegido por unanimidad por las cuatro personas designadas
conforme a los incisos i) y ii) de este apartado o0, en caso de desacuerdo entre
ellas, por el Presidente del Consejo.

b) Podran formar parte del grupo consultivo nacionales de miembros y de no
miembros.

¢) Las personas designadas para formar parte del grupo consultivo actuaran
a titulo personal y sin recibir instrucciones de ningiin gobierno.

d) Los gastos del grupo consultivo seran sufragados por la Organizacién.

4. El dictamen del grupo consultivo y las razones que lo motiven serdn
sometidos al Consejo, el cual, después de examinar toda la informacién per-
tinente, dirimir4 la controversia por votacion especial.

CAPITULO XV. DISPOSICIONES FINALES

Articulo 56. FIRMA

El presente Convenio estara abierto en la Sede de las Naciones Unidas, desde
el 1° de mayo hasta el 31 de diciembre de 1987 inclusive, a la firma de los
Gobiernos invitados a la Conferencia de las Naciones Unidas sobre el Caucho
Natural, 1985.

Articulo 57. DEPOSITARIO

El Secretario General de las Naciones Unidas queda designado depositario
del presente Convenio.

Articulo 58. RATIFICACION, ACEPTACION Y APROBACION

1. El presente Convenio estard sujeto a la ratificacién, aceptacién o
aprobacién de los Gobiernos signatarios, conforme a sus respectivos proce-
dimientos constitucionales o institucionales.

2. Los instrumentos de ratificacién, aceptacién o aprobacién seran de-
positados en poder del depositario a mas tardar el 1° de enero de 1989. No
obstante, el Consejo podra conceder prérrogas a los Gobiernos signatarios que no
hayan podido depositar sus instrumentos en esa fecha.

3. Cada Gobierno que deposite un instrumento de ratificacién, aceptacién o
aprobacién declarard, en el momento de efectuar tal depésito, si es un miembro
exportador o un miembro importador.
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Articulo 59. NOTIFICACION DE APLICACION PROVISIONAL

1. Todo Gobierno signatario que tenga intencién de ratificar, aceptar o
aprobar el presente Convenio, o todo Gobierno para el que el Consejo haya
establecido condiciones de adhesion, pero que todavia no haya podido depositar
su instrumento, podrd en todo momento notificar al depositario que aplicard
plenamente el presente Convenio con caracter provisional, bien cuando el Con-
venio entre en vigor conforme al articulo 60, bien, si ya est4 en vigor, en la fecha
que se especifique.

2. No obstante lo dispuesto en el parrafo 1 de este articulo, todo Gobierno
podra indicar en su notificacién de aplicacién provisional que sélo aplicara el
presente Convenio dentro de las limitaciones que le impongan sus procedimientos
constitucionales o legislativos, o ambos. No obstante, ese Gobierno deberd cum-
plir todas las obligaciones financieras que le incumban en relacién con la Cuenta
Administrativa. La participacién provisional de todo Gobierno que haga la men-
cionada notificacion no durard mas de doce meses contados a partir de la entrada
en vigor provisional del presente Convenio. En caso de que, dentro de ese periodo
de doce meses, sea necesario solicitar nuevos fondos para la Cuenta de la Reserva
de Estabilizacion, el Consejo decidira cuél es la situacion de los Gobiernos que en
virtud del presente parrafo apliquen provisionalmente el Convenio.

Articulo 60. ENTRADA EN VIGOR

1. El presente Convenio entrard definitivamente en vigor el 23 de octubre de
1987 o en cualquier otra fecha ulterior si para esa fecha los Gobiernos que han
depositado sus instrumentos de ratificacion, aceptacién, aprobacién o adhesién, o
han asumido la totalidad de las obligaciones financieras que impone el presente
Convenio, representan al menos el 80 por 100 de las exportaciones netas indicadas
en el anexo A del presente Convenio y el 80 por 100 de las importaciones netas
indicadas en el anexo B del presente Convenio.

2. El presente Convenio entrard provisionalmente en vigor el 23 de octubre
- de 1987, o en cualquier otra fecha antes del 1° de enero de 1989, si los Gobiernos
que han depositado sus instrumentos de ratificacién, aceptacién o aprobacién, o
han notificado al depositario, conforme al parrafo 1 del articulo 59, que aplicaran
provisionalmente el presente Convenio y asumirén la totalidad de las obligaciones
financieras que impone el presente Convenio, representan al menos el 75 por 100
de las exportaciones netas indicadas en el anexo A del presente Convenio y el
75 por 100 de las importaciones netas indicadas en el anexo B del presente
Convenio. El Convenio permanecera provisionalmente en vigor durante un
periodo maximo de doce meses, a menos que entre definitivamente en vigor
conforme al parrafo 1 de este articulo o que el Consejo, conforme al parrafo 4 de
este articulo, decida otra cosa.

3. Siel I° de enero de 1989 el presente Convenio no ha entrado provisio-
nalmente en vigor conforme al parrafo 2 de este articulo, el Secretario General de
las Naciones Unidas invitar4, tan pronto como lo estime posible después de esa
fecha, a los Gobiernos que hayan depositado instrumentos de ratificacién,
aceptaciéon o aprobacién, o que le hayan notificado que aplicarin provisional-
mente el presente Convenio, a reunirse con -objeto de recomendar si tales Go-
biernos deben o no tomar las medidas necesarias para poner provisional o defi-
nitivamente en vigor entre ellos el presente Convenio en todo o en parte. Si en
dicha reunién no se llega a ninguna conclusién, el Secretario General de las
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Naciones Unidas podréd convocar las reuniones ulteriores que considere apro-
piadas.

4. Sien el plazo de doce meses civiles contado a partir de la entrada en vigor
provisional del presente Convenio conforme al parrafo 2 de este articulo no se han
cumplido los requisitos para la entrada en vigor definitiva del Convenio esti-
pulados en el parrafo 1 de este articulo, el Consejo, a méds tardar un mes antes de
que expire el plazo de doce meses arriba mencionado, examinara el futuro del
presente Convenio y, conforme a lo dispuesto en el parrafo 1 de este articulo,
decidird, por votacién especial:

a) Poner definitivamente en vigor, en todo o en parte, el presente Convenio entre
los miembros; A

b) Mantener provisionalmente en vigor, en todo o en parte, durante un aiio mis el
presente Convenio entre los miembros; o

¢) Negociar de nuevo el presente Convenio.

Si el Consejo no adopta ninguna decisioén, el presente Convenio se dard por
terminado al expirar el plazo de doce meses. El Consejo informaré al depositario
acerca de cualquier decisién tomada conforme a este parrafo.

5. Para cualquier Gobierno que deposite su instrumento de ratificacion,
aceptacion, aprobacién o adhesion después de la entrada en vigor del presente
Convenio, éste entrard en vigor para dicho Gobierno en la fecha de ese depésito.

6. El Director Ejecutivo de la Organizacién convocard la primera reunién
del Consejo tan pronto como sea posible después de la entrada en vigor del
presente Convenio.

Articulo 61. ADHESION

1. El presente Convenio estard abierto a la adhesién del Gobierno de cual-
quier Estado. La adhesién estard sujeta a las condiciones que determine el
Consejo, que comprenderan, entre otras, un plazo para el depésito de los instru-
mentos de adhesién, el nimero de votos de que se vaya a disponer y las obli-
gaciones financieras. No obstante, el Consejo podra conceder prérrogas a los
Gobiernos que no puedan depositar sus instrumentos de adhesién en el plazo
fijado en las condiciones de adhesién.

2. La adhesién se efectuard mediante el depésito de un instrumento de
adhesion en poder del depositario. Los instrumentos de adhesién expresardn que
el Gobierno acepta todas las condiciones establecidas por el Consejo.

Articulo 62. ENMIENDAS

1. El Consejo podrd, por votacién especial, recomendar a los miembros que
se enmiende el presente Convenio.

2. El Consejo fijara el plazo dentro del cual los miembros deberdn notificar
- al depositario que aceptan la enmienda.

3. Toda enmienda surtird efecto noventa dias después de que el deposita-
rio haya recibido las notificaciones de aceptacion de miembros que constituyan
al menos dos tercios de los miembros exportadores y que rednan al menos el
85 por 100 de los votos de los miembros exportadores, y de miembros que.
constituyan al menos dos tercios de los miembros importadores y que retinan al
menos el 85 por 100 dé los votos de los miembros importadores.
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4. Después de que el depositario haya informado al Consejo de que se
retinen las condiciones requeridas para que surta efecto la enmienda, y no
obstante las disposiciones del parrafo 2 de este articulo relativas a la fecha fijada
por el Consejo, un miembro podré notificar al depositario que acepta la enmienda,
siempre y cuando haga esa notificacién antes de que surta efecto la enmienda.

5. Todo miembro que no haya notificado su aceptacién de la enmienda en la
fecha en que la enmienda surta efecto dejard de ser parte contratante a partir de
esa fecha, a menos que demuestre, a satisfaccién del Consejo, que no se pudo
conseguir a tiempo su aceptacion por dificultades relacionadas con la terminacién
de sus procedimientos constitucionales o institucionales y que el Consejo decida
prorrogar respecto de ese miembre el plazo fijado para la aceptacién de la
enmienda. Ese miembro no estard obligado por la enmienda hasta que haya
notificado que la acepta.

6. Sien la fecha fijada por el Consejo conforme al parrafo 2 de este articulo
no se han reunido las condiciones requeridas para que surta efecto la enmienda,
ésta se considerara retirada.

Articulo 63. RETIRO

1. Todo miembro podré retirarse del presente Convenio en cualquier mo-
mento después de su entrada en vigor notificando su retiro al depositario. Ese
miembro informara simultineamente al Consejo de la decision que haya
adoptado.

2. Unaiio después de que el depositario reciba tal notificacién, ese miembro
dejard de ser parte contratante en el presente Convenio.

Articulo 64. EXCLUSION

Si el Consejo estima que un miembro ha incumplido las obligaciones con-
traidas en virtud del presente Convenio y decide ademas que tal incumplimiento
entorpece seriamente la aplicacién del presente Convenio, podrd, por votacién
especial, excluir del presente Convenio a ese miembro. El Consejo lo notificars
inmediatamente al depositario. Un afio después de la fecha de la decisién del
Consejo, ese miembro dejard de ser parte contratante en el presente Convenio.

Articulo 65. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO O EXCLUSION
DE UN MIEMBRO O DE IMPOSIBILIDAD POR PARTE DE UN MIEMBRO DE
ACEPTAR UNA ENMIENDA

1. Con arreglo a lo dispuesto en este articulo, el Consejo procederd a la
liquidacién de las cuentas con todo miembro que deje de ser parte contratante en
el presente Convenio debido a:

a) No aceptacién de una enmienda 1ntroduc1da en el presente Convenio en
cumplimiento del articulo 62;

b) Retiro del presente Convenio en cumplimiento del articulo 63; o
¢) Exclusién del presente Convenio en cumplimiento del articulo 64.

2. El Consejo conservara todas las contribuciones pagadas a la Cuenta
Administrativa por todo miembro que deje de ser parte contratante en el presente
Convenio. _
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3. ElConsejo reembolsara a todo miembro que deje de ser parte contratante
debido a la no aceptacién de una enmienda al presente Convenio, o a su retiro o
exclusién de éste, la parte que, conforme al articulo 40, corresponda a ese
miembro en la Cuenta de la Reserva de Estabilizacion, previa deduccién de la
cantidad que le corresponda en cualquier excedente.

a) En el caso de un miembro que deje de ser parte contratante debido a su no
aceptacién de una enmienda al presente Convenio, ese reembolso se le hard un
afo después de la entrada en vigor de dicha enmienda.

b) En el caso de un miembro que se retire, ese reembolso se le har4 dentro de
los sesenta dias siguientes a la fecha en que dicho miembro deje de ser parte
contratante en el presente Convenio, a menos que como consecuencia de su retiro
el Consejo decida terminar el presente Convenio conforme al parrafo 5 del arti-
culo 66 antes de tal reembolso, en cuyo caso se aplicara lo dispuesto en el arti-
culo 40 y en el parrafo 6 del articulo 66.

¢) En el caso de miembro que sea excluido, ese reembolso se el hard dentro
de los sesenta dfas siguientes a la fecha en que dicho miembro deje de ser parte
contratante en el presente Convenio.

4. Sila Cuenta de la Reserva de Estabilizacién no puede efectuar los pagos
en efectivo que debe hacer en virtud de lo dispuesto en los apartados a), b) o ¢) del
parrafo 3 de este articulo sin comprometer la viabilidad de la Cuenta de la Reserva
de Estabilizacién o sin tener que solicitar contribuciones adicionales de los
miembros para cubrir esos reembolsos, se aplazara el pago de éstos hasta que
pueda venderse la cantidad necesaria de caucho naturai de la Reserva de
Estabilizacién a un precio igual o superior al precio de intervencién superior. Si,
antes del final del periodo de un afio que se especifica en el articulo 63, el Consejo
comunica a un miembro que se retire que el pago tendrad que aplazarse de con-
formidad con este parrafo, el periodo de un afio entre la notificacién de su
intencién de retirarse y el momento en que se retire podra prorrogarse, si ese
miembro lo desea, hasta que el Consejo le comunique que el pago de su parti-
cipacién puede efectuarse dentro de un plazo de sesenta dias.

5. El miembro que haya recibido un reembolso apropiado en virtud de este
articulo no tendrd derecho a recibir ninguna parte del producto de la liquidacién
de la Organizacién. Tampoco estard obligado a pagar parte alguna del déficit que
pueda tener la Organizacién después de efectuado el reembolso.

Articulo 66. DURACION, PRORROGA Y TERMINACION

1. Elpresente Convenio permanecer4 en vigor durante un periodo de cinco
anos a partir de su entrada en vigor, a menos que sea prorrogado conforme al
parrafo 3 de este articulo o que se dé por terminado conforme al parrafo 4 o el
parrafo 5 de este articulo.

2. Antes de que expire el periodo de cinco afios a que se refiere el parrafo 1
de este articulo, el Consejo podra decidir, por votacién especial, negociar de
nuevo el presente Convenio.

3. El Consejo podré decidir, por votacién especial, prorrogar la duracién
del presente Convenio por uno o varios periodos que no excedan en total de dos
afios, contados a partir de la fecha de expiracién del periodo de cinco afios
sefialado en el parrafo 1 de este articulo.
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4. Si se negocia y entra en vigor un nuevo convenio internacional del cau-
cho natural durante una prérroga del presente Convenio decidida de conformidad
con el parrafo 3 de este articulo, el presente Convenio, prorrogado, terminard a la
entrada en vigor del nuevo convenio.

5. El Consejo podra decidir en todo momento, por votacién especial, dar
por terminado el presente Convenio con efecto a partir de la fecha que determine.

6. No obstante la terminacién del presente Convenio, el Consejo continuara
en funciones durante un periodo no superior a tres afios para proceder a la
liquidacién de la Organizacién, incluida la liquidacién de las cuentas, y a la venta
de los haberes conforme a las disposiciones del articulo 40 y con sujecién a las
decisiones pertinentes, que se adoptardn por votacién especial, y durante ese
periodo tendra las facultades y funciones que sean necesarias a tal efecto.

7. El Consejo notificard al depositario toda decisién adoptada conforme a
este articulo.
Articulo 67. RESERVAS

No se podran formular reservas con respecto a ninguna de las disposiciones
del presente Convenio.

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados al
efecto, han puesto sus firmas al pie del presente Convenio en las fechas que se
indican.

HEcHO en Ginebra el dia veinte de marzo de mil novecientos ochenta y siete,
siendo los textos del presente Convenio en los idiomas drabe, chino, espaiiol,
francés, inglés y ruso igualmente auténticos.

ANEXO A

PROPORCION DE LAS EXPORTACIONES NETAS TOTALES CORRESPONDIENTE A CADA
PAfS EXPORTADOR, ESTABLECIDA A LOS EFECTOS DEL ART{CULO 60

Porcentaje®
Birmania . ... ... e e 0,381
BOliVIa . .ottt e e e 0,063
LT 1111 o 11 0,494
Cote A IVOIre ... .ttt e, 0,887
33111 o3 P V-3 0,241
(€ 1T 7 0,009
(€3 1 - 0,273
INAOMESIa. o oo i et ittt it e e e e et aaaea 27,363
| 0527 o - 2,304
Malasia .....cvtii i e e e 44,361
D30 o - 0,827
Papua Nueva GUIinea ..........coiiiiriieeniinneerneeiieennnnnnnns 0,107
SH Lanka ... e 3,842
Tailandia . ... ... i e e e 17,253
Viet Nam. .. i ittt e 1,141
/N 0,454

ToTtAL 100,000

# Las proporciones estdn expresadas en porcentaje de las exportaciones netas totales de caucho
natural efectuadas en el quinquenio 1981-1985.
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ANEXO B

PROPORCION DE LAS IMPORTACIONES NETAS TOTALES CORRESPONDIENTE A CADA PAfS
IMPORTADOR O CADA GRUPO DE PAISES IMPORTADORES, ESTABLECIDA A LOS
EFECTOS DEL ART{CULO 60

Porcentagje™
PN =+ 1€ - VA AP 0,936
AUSHIAlIA . oottt i e i e e e e i e, 1,i46
- X0 Ty - O 0,872
Brasil ...t e e e e 1,732
Bulgaria. ... ... ... e e 0,521
(01 T Vo - TP 3,344
Comunidad Econémica Europea ................... .. o iiiiia, 25,771
Alemania, Republica Federalde .............. ... ... ... ... ..., 6,480
Bélgica-LuXemburgo. .. ..ottt e, 1,209
DINAMAICA. . . .. ittt i i e i e e e i e 0,123
Espafia. . ... e 3,251
2 - 1 T T- W A 5,257
L] =3 - PP 0,299
Iranda . . ... e e e 0,168
117 PO 4,130
Pafses Bajos . ...ttt e et 0,442
Portugal . ... .. e e e e 0,343
Reino Unido de Gran Bretafa e Irlandadel Norte .................. 4,069
[0 1Y €= T L 1o O 0,076
Checoslovaquia ... ...ttt ittt e 1,604
(@ 111+ - N O 6,996
BP0 .ttt e e e e e 0,274
Estados Unidosde América ............cciiiniiiiiiiiiinnnnnnnannn. 24,420
Finlandia .. ...ttt e ettt 0,267
15 - O 1,092
Ve PPt 0,077
JAMAICA . ..t i e e aeieaaaea. 0,023
JaDOM oot e e, i7,540
Madagascar. .. ...ovt i e e et e 0,000
Malta .. e e e i e it 0,000
Marruecos........... A 0,195
1Y (53 T 2 PP 1,782
3 4T O 0,ii0
Nueva Zelandia .. ...ttt ittt eiiii et aaanann 0,222
Panama ... ... i i e et 0,030
0] 10 - At 1,735
RUMIANIA ..ottt ittt ittt ittt titeeeeaeieearnecaaanaaennas i,472
Suecia ...t e e e e 0,422
] T2 P 0,095
Unién de Republicas Socialistas Soviéticas. ...............coovinnn.. 6,821
Venezuela ... ..ottt e 0,425

ToTtAaL 100,000

» Las proporciones estin expresadas en porcentaje de las importaciones netas totales de caucho
natural efectuadas en el trienio 1983-1985.
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ANEXO C

ESTIMACION DEL COSTO DE LA RESERVA DE ESTABILIZACION EFECTUADA POR EL
PRESIDENTE DE LA CONFERENCIA DE LAS NACIONES UNIDAS SOBRE EL CAUCHO
NATURAL, 1985

Tomando como base el costo real de adquisicién y funcionamiento de la Reserva de
Estabilizacién existente de 360.000 toneladas entre 1982 y marzo de 1987, el costo de
adquisicién y funcionamiento de una Reserva de Estabilizacion de 550.000 toneladas podria
calcularse multiplicando esta cifra por el precio de activacién inferior de 161 centavos de
Malasia/Singapur por kilogramo més un 30 por ciento del producto de esa multiplicacién.

[For the signatures, see p. 223 of this volume — Pour les signatures, voir p. 223 du
présent volume.]
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s b il el
REFEF:

In the name of Afghanistan:
Au nom de I’ Afghanistan :
Ot umenu Adranucrana;
En nombre del Afganistan:

: s Wi —~\
RIMAERT:

In the name of Albania:
Aunom de I’ Albanie :
OT uMenu AnGanuu:
En nombre de Albania:

1 =3 yadl pnly
REMRRAE

In the name of Algeria:
Au nom de I’ Algérie :
OT uMenu Askupa:
En nombre de Argelia:

REZHH,

In the name of Angola:
Au nom de I’Angola :
OT UMeHu AHrONBI:
En nombre de Angola:

v Voe—po 5—"\"‘\?“'
RRARBANEFL.

In the name of Antigua and Barbuda:
Au nom d’Antigua-et-Barbuda :

Ot uMenu AutHrya H Bap6yast:
En nombre de Antigua y Barbuda:
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: a:—‘-‘-w." =L
REFHIE.

In the name of Argentina:
Aunom de I’ Argentine :
OT HMeHH ApreHTHHbI:
En nombre de la Argentina:

sl At b
REAKFE.

In the name of Australia:
Aunom de I’ Australie :

OT HMeHH ABCTpasHH:
En nombre de Australia:

s Ldt f-‘c
RERBA.

In the name of Austria:
Aunom de I’ Autriche :
OT HMEHH ABCTpHH:
En nombre de Austna:

1 Ll pl
REES G,

In the name of the Bahamas:

Au nom des Bahamas :

Ot umeHHn BaraMckux ocTpoBoB:
En nombre de las Bahamas:

2 ol gl
REEHK,

In the name of Bahrain:
Au nom de Bahrein :
Ot umenn baxperina:
En nombre de Bahrein:
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tiv 9 Ny pely
REZRHRN.

In the name of Bangladesh:

Au nom du Bangladesh :
Ot umenu banrnapenr:

En nombre de Bangladesh:

1y 3ty pm
REEEF ¥

In the name of Barbados:
Au nom de la Barbade :
Ot umenn BapbGanoca:
En nombre de Barbados:

1 Sondy poly
RELL Y,

In the name of Belgium:
Au nom de la Belgique :
Ot uMenu benbruu:
En nombre de Bélgica:

3 ,b—-'m(--‘n
REMBHE:

In the name of Belize:
Au nom de Belize :
Ot umenu Benmza;
En nombre de Belice:

8%——1’-‘0
RERT:

In the name of Benin:
Aunom du Bénin :
Ot uMenu Benuna:
En nombre de Benin:

PAuL NOTERDAEME
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1 Ol pe b
REXTH.

In the name of Bhutan:
Au nom du Bhoutan :
Ot umenu byrana:
En nombre de Bhutan:

8 \dedyr el
RANKRE:

In the name of Bolivia:
Au nom de la Bolivie :
Ot umenu Bonusuu:

En nombre de Bolivia:

: Lhiye p=le
REMXERHA:

In the name of Botswana:
Au nom du Botswana :
Ot umenu boTcsanb!:
En nombre de Botswana:

t Jrylndl e b
AREEE.

In the name of Brazil:
Aunom du Brésil :

Ot uMmenu Bpazunuu;
En nombre del Brasil:

AV )1 e e U
REXKE:

In the name of Brunei Darussalam:
Au nom de Brunei Darussalam :
Ot uMmenu Bpyues [Napyccanama:
En nombre de Brunei Darussalam:
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1 Lolal et
REFP AL

In the name of Bulgaria:
Au nom de la Bulgarie :
Ot umenu bonrapuu:

En nombre de Bulgaria:

RRAXAEE:

In the name of Burkina Faso:
Au nom du Burkina Faso :
Ot umenu Bypkuna ®aco:
En nombre de Burkina Faso:

t Lo 0=l
RENR

In the name of Burma:
Aunom de la Birmanie :
OT umenu Bupmeti:

En nombre de Birmania:

2 S Ay g p— o
REAR D,

In the name of Burundi:
Au nom du Burundi :

Ot umenu Bypynau: .
En nombre de Burundi:

RUIFRRIEY PV R T I00F VUUPapon ¥
RRBEFNERSERS E X AR,

In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la République socialiste soviétique de Biélorussie :

Ot umenu benopycckoit Copetckoit Counamucruyeckoii Pecrybnnku:

En nombre de la Republica Socialista Soviética de Bielorrusia:
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Y L L

L2 3 3¢ -3

In the name of Cameroon:
Au nom du Cameroun ;
Ot umenu Kamepyna:
En nombre del Camerun:

: oS f—‘;
RENEK:

In the name of Canada:
Aunom du Canada :
OT1 umenu Kanaapi:
En nombre del Canada:

:ﬂ."v‘)" r~t
REH A

In the name of Cape Verde:

Au nom du Cap-Vert :

Ot umeuu OctpoBos 3esneHoro Mbica:
En nombre de Cabo Vcrde:

3t byl Wil dppan o=V
NE LR E P

In the name of the Central African Repuhlic:

Au nom de la République centrafricaine :

Ot uMenn LleutpansHoadpukaHckoii Pecnybauku:
En nomhre de la Repuiblica Centroafricana:

] Y - f—b
ARER:

In the name of Chad:
Au nom du Tchad :
Ot umenu Yapa:
En nombre del Chad:
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4 q—‘r‘ f-‘v
REEH:

In the name of Chile:
Au nom du Chili :
Ot umenn Yunu:
En nombre de Chile:

t (el pely
RE$H.

In the name of China:
Au nom de la Chine :
Ot umenn Kuras:

En nombre de China:

L1 LuyE

C 1
~ANEG T =4 -
: LS o=V
4R T,
In the name of Colombia:
Au nom de la Colombie :

Ot nmenu Komymbun:
En nombre de Colombia:

2 9 p—sS pmle
REHES.

In the name of the Comoros:

Au nom des Comores :

Ot nmenH KoMopckux ocTpoBoOB:
En nombre de las Comoras:

. iy e

RKRE X,
In the name of the Congo:
Au nom du Congo :

Ot umenn Konro:
En nombre del Congo:

' | December 1987 — i décembre i987.

Vol. 1521, 1-26364



230 United Nations — Treaty Series

e Nations Unies — Recueil des Traités

1988

: LS, by g
REFHR XM

In the name of Costa Rica:
Au nom du Costa Rica :
Ot umenu Kocra-Pukn:
En nombre de Costa Rica:

[ )‘,&J';;PL

AETRAL:

In the name of Cdte d’Ivoire:
Au nom de Ia Céte d’Ivoire :
Ot umenn Kot n’Usyap:
En nombre de Céte d’Ivoire:

: oS b
RESE:

In the name of Cuba:
Au nom de Cuba :
Ot umenu Ky6ur:
En nombre de Cuba:

: pr— ple
REERRN:

In the name of Cyprus:
Au nom de Chypre :
Ot umenu Kunpa:

En nombre de Chipre:

s L SUylo S o
REEIHAKR.

In the name of Czechoslovakia:

Au nom de la Tchécoslovaquie :

OT numenn YexocsioBakuu:

En nombre de Checoslovaquia:
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3 ik Ly Il Wiy pl,
KRERINAE:

In the name of Democratic Kampuchea:

Au nom du Kampuchea démocratique :

Ot nmenu JlemoxpaTtuyeckoit Kamryuun:
En nombre de Kampuchea Democratica:

1 b i a a5 & ppan ol
REAKREIXAREHE,

In the name of the Democratic People’s Republic of Korea:

Au nom de la République populaire démocratique de Corée :

Ot umenn Kopeiickoit Haponuo-lemokpaTtnyeckoii Pecrrybnuxu:
En nombre de la Republica Popular Democratica de Corea:

1ivb iy A ool gl
RERE&EM:

In the name of Democratic Yemen:

Au nom du Yémen démocratiquc :

Ot nmenu JIemokpaTHueckoro Memena:
En nombre del Yemen Democratico:

REAE.

In the name of Denmark:
Au nom du Danemark :
Ot nmenu [Januu:

En nombre de Dinamarca:

OLE BIERRING

1 g———geutr poly
REFTHN,

In the name of Djibouti:
Au nom de Djibouti :
Ot uMmenn JIxulyTu:
En nombre de Djibouti:
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t LSy o pel
REEX M.

In the name of Dominica:
Au nom de la Dominique :
OT uMenu JJOMHUHMKH:
En nombre de Dominica:

PR W SCUPYRR | it SYODVS | U ¥
RESKXRp{APE,

In the name of the Dominican Republic:
Au nom de la République dominicaine :

Ot umenu Jfomunnkanckoi PecnyOnuku:

En nombre de la Reptiblica Dominicana:

a9 9l St all,
REEL S K.

In the name of Ecuador:
Au nom de I’Equateur :
OT umenu DkBajgopa:
En nombre del Ecuador:

§ pt e ¢
RERR.

In the name of Egypt:
Aunom de I’Egypte :
Ot umenu Erunra:

En nombre de Egipto:

O R — N | PO 7
REFAKRS:

In the name of El Salvador:
Au nom d’El Salvador :
Ot umenu CanbBagopa:
En nombre de El Salvador:
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REAXNAE:

In the name of Equatorial Guinea:

Au nom de la Guinée équatoriale :

O1 uMeHH DKBaTOpUaANIbHON [ BUHEH:
En nombre de Guinea Ecuatorial:

t bvgsd! paly
REREALT.

In the name of Ethiopia:
Au nom de I’Ethiopie :
Ot umenu Dduonuu:
En nombre de Etiopia:

3 g—ted pe
RERHK:

In the name of Fiji:
Au nom de Fidji :
Ot umenu OumxKH:
En nombre de Fiji:

3'6—-—-‘-‘3’-"
REHF2:

In the name of Finland:
Au nom de la Finlande :
Ot umenu OUHAAHOKUM:
En nombre de Finlandia:

KEeno KORHONEN

Dec. 21, 1987

ey el
REEN,

In the name of France:
Aunomde la France :
Ot umenu OpaHuuu:
En nombre de Francia:

PiERRE-Louis BLANC
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REbE:

In the name of Gabon:
Aunom du Gabon :
Ot umenu I'abona:
En nombre del Gabon:

1o li oy
REFLE:

In the name of the Gambia:
Aunom de la Gambie :

OT umenu 'ambuu:

En nombre de Gambia:

1 WY Liay ) i ppand! put
REMRERIAPE,

In the name of the German Democratic Republic:
Au nom de la République démocratique allemande :

Ot umenu I'epmanckoii JleMokpaTtnueckoii Pecny6mku:

En nombre de la Republica Democratica Alemana:

PR Wy PC) [ RN | g f-""f
REZEIRH AP,

In the name of the Federal Republic of Germany:
Au nom de la République fédérale d’Allemagne :
Ot umenu ®eneparuBHoi PecniyGnuku lepmating:
En nombre de la Republica Federal de Alemania:

ALEXANDER Count YORK VON WARTENBURG

e L Ju'. L
R .

In the name of Ghana:
Aunom du Ghana :
Ot umenu INanw1;

En nombre de Ghana:
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[ QL__J,‘J‘ f-‘t
KEFK.

In the name of Greece:
Aunom de la Gréce :
Ot umenu I'peuun:
En nombre de Grecia;

CONSTANTINE ZEPOS

: 'Jl———'q}f-‘t
REBK AL,

In the name of Grenada:
Aunom de la Grenade :
Ot umenu Ipenaapl:

En nombre de Granada:

3 | SEENNEEDYC) IV O B
RELNDH.

In the name of Guatemala:
Au nom du Guatemala :
OT umenn I'BaTeMaiol:
En nombre de Guatemala:

Y} SR—COT Y O 9
RELAT.

In the name of Guinea:
Au nom de la Guinée :
Ot umenu I'Bunen:

En nombre de Guinea:

gl - Wi el
ARENLAT I,

In the name of Guinea-Bissau:
Au nom de la Guinée-Bissau :

Ot umenu I'buneun-bucay:
En nombre de Guinea-Bissau:
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sl il
RELTM.

In the name of Guyana:
Au nom de la Guyane :
Ot umens I'BuaHb::

En nombre de Guyana:

: o fu-‘c
&AM,

In the name of Haiti:
Au nom d’Haiti :
Ot umenu lNaurtu:
En nombre de Haiti:

e U el
RREE:

In the name of the Holy See:

Au nom du Saint-Siege :

Ot umenu Caareiillero npecrosna:
En nombre de la Santa Sede:

torly A pa

KRABHN.
In the name of Honduras:
Au nom du Honduras :

Ot umenu lNounypaca:
En nombre de Honduras:

sl ol
ke T A,

In the name of Hungary:
Au nom de la Hongrie :
Ot umenu Beurpuu:
En nombre de Hungria:
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sla ol el
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In the name of Iceland:
Au nom de I’'Islande :

Ot umenu Ucnanauu:
En nombre de Islandia:

;..\__;.,Jlr..l,,
RENEK.

In the name of India:
Aunom de I’'Inde :

Ot umenn Muaun:
En nombre de la India:

t ey 1 el
RENEREL.

In the name of Indonesia:
Au nom de I’'Indonésie :

Ot umenn Uunonesunu:
En nombre de Indonesia:

ALI ALATAS
21 August 1987

: gl—adt r=l
REFPEX.

In the name of Iraq:
Aunomde I’Iraq :

Ot umenn Upaka:
En nombre del Iraq:

tla el pel
REERE:

In the name of Ireland:
Aunom de I’Irlande :
Ot umenn Mpnanauu:
En nombre de Irlanda:

ROBERT MCDONAGH

Vol. 1521, 1-26364
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REPHPN LARE.
In the name of the Islamic Republic of Iran:
Au nom de la République islamique d’Iran :
Ot umenn Mcnamcroit Pecnybuku Upan:
En nombre de la Republica Islamica del Iran:

t et e b
REUEF,

In the name of Israel:
Aunom d’ Israél :
Ot umenn Uspanns:
En nombre de Israel:

I el
REEAN:

In the name of Italy:
Au nom de I'Italie :

Ot umenn Utanun:
En nombre de Italia:

. Maurizio Bucci
Sl el
REFEm.

In the name of Jamaica:
Au nom de la Jamaique :
Ot umenn SImaiiku:

En nombre de Jamaica:

SO‘-———vU‘ f-‘-r
RE B,

In the name of Japan:
Au nom du Japon :
Ot umenn Anonnu:
En nombre del Japén:

Kiyoakt KiKUcH!
18 December 1987
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: O"J.\“ o=
KRHE:

In the name of Jordan:
Au nom de {a Jordanie ;

Ot umenn Hopaauuu:
En nombre de Jordania:

:L——-pi.sf-‘-e
KREEREL.

In the name of Kenya:
Aunom du Kenya :
Ot uMenn Kenuu:
En nombre de Kenya:

t S =
RKEEEB¥.

In the name of Kiribati:
Aunom de Kiribati :

Ot umenn Kupubaru:
En nombre de Kiribati;

H \-"———og‘ P"’"
REHAH:

In the name of Kuwait:
Aunom du Koweit :
Ot umenu Kyseiita:
En nombre de Kuwait:

PR PRI } 'a.-L‘,i.,.aJl,‘l -‘f.l,'f‘"‘ r-L

RAREHARRZ £ HH,

In the name of the Lao People’s Democratic Republic:

Au nom de la République démocratique populaire lao :

Ot umenn Jlaocckoit Haponno-[lemokpatryeckoit PecniyGnuxn:
En nombre de la Repiiblica Democratica Popular Lao:
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RELEM:

In the name of Lebanon:
Aunomdu Liban :

Ot nMenu JInBana:

En nombre del Libano:

gy po b
REXRE:

In the name of Lesotho:
Au nom du Lesotho :
OT umenu JlecoTto:

En nombre de Lesotho:

) pe
REALES.

In the name of Liberia:
Au nom du Libéria :
Ot nmenu JIuGepnu:
En nombre de Liberia:

t iewelll Byt iy ot e
REFRBHRIRARE:

In the name of the Libyan Arab Jamahiriya:

Au nom de la Jamahiriya arabe libyenne :

Ot umenH JInsuiickoii Apabcekoit Jxxamaxupuu:
En nombre de la Jamahiriya Arabe Libia:

:O—dwp‘q
REAXKITR:

In the name of Liechtenstein:
Au nom du Liechtenstein :

Ot nMen JIuxtenireiita:
En nombre de Liechtenstein:
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] é}‘—"“gf-b
RESRE,

In the name of Luxembourg;
Au nom du Luxembourg :

Ot umenn Jlrokcembypra:
En nombre de Luxemburgo:

PAauL NOTERDAEME

P e Ly 1"
RELL il

In the name of Madagascar:
Au nom de Madagascar :

OT umenn Maparackapa:
En nombre de Madagascar:

:d,l——-a p—‘v
KEDH#.

In the name of Malawi:
Au nom du Malawi :
OT uMenu Manasu:
En nombre de Malawi:

REDRBEL.

In the name of Malaysia:
Au nom de la Malaisie :
Ot umenn Manai3un:
En nombre de Malasia:

Dr. Lim KEWG Yaik
25th June 1987

:4—1-‘-‘0 f-‘v
REBRRKX:

In the name of Maldives:
Au nom des Maldives :

Ot umelin ManbauBOB:
En nombre de Maldivas:
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REBE.

In the name of Mali:
Au nom du Mali :
OT uMeHu Manu:
En nombre de Mali:

3 A.._UL '.-'q
RELER,

In the name of Malta:
Au nom de Malte :

OT1 uMeHu ManbThl:
En nombre de Malta:

$ b by o pale
REELERRE:

In the name of Mauritania:
Au nom de la Mauritanie :
Ot uMeHu MaBpuTaHuu:
En nombre de Mauritania:

2 Ui poly

RELERN:

In the name of Mauritius:
Au nom de Mauriee :

Ot uMenu MaBpHKkus:
En nombre de Mauricio:

REEEE.

In the name of Mexico:
Au nom du Mexique :
OT uMeHn MeKCHKH:
En nombre de México:
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9IS Ugo pule
REERKE.

In the name of Monaco:
Au nom de Monaco :
Ot umMenu MoHnaxo:
En nombre de Mo6naco:

s beedyie ol
REXE:

In the name of Mongolia:
Au nom de la Mongolic :
OT umenu MoHronuu:

En nombre de Mongolia:

t wriad! paly
REFAE.

In the name of Morocco:
Au nom du Maroc :

OT uMenu Mapokko:

En nombre de Marruecos:

Le 14 septembre 1987
Driss SLaoul

§ Gmwve lige pole

e 22338

In the name of Mozambique:
Au nom du Mozambique :
Ot umenu Mo3ambuka:

En nombre de Mozambique:

z,,l—.} f‘t'
REES.

In the name of Nauru:
Au nom de Nauru :
Ot umenu Haypy:
En nombre de Nauru:
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RERAR:

In the name of Nepal:
Au nom du Népal :
Ot umeun Henana:
En nombre de Nepal:

sladya pal
REF L,

In the name of the Netherlands:
Au nom des Pays-Bas :

Ot umenu Hunepnannos:

En nombre de los Paises Bajos:

ADRIAAN JACOBOVITS DE SZEGED
6-11-1987!
sl bl gl

REFTEE,

In the name of New Zealand:

Au nom de la Nouvelle-Zélande :
Ot umenn HoBoii 3enanauu:
En nombre de Nueva Zelandia:

H 5——-“)&5 p-‘t
RERmEA:

In the name of Nicaragua:
Au nom du Nicaragua :
Ot umenn Hukaparya:
En nombre de Nicaragua:

:)————N'J‘p-‘t
REREX,

In the name of the Niger:
Aunom du Niger :

Ot umenn Hurepa:

En nombre del Niger:

' 6 November 1987 — 6 novembre 1987.
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RERBAT.

In the name of Nigeria:
Au nom du Nigéria :
Ot umenu Hurepuu:
En nombre de Nigeria:

t oo gt
REEK.

In the name of Norway:
Au nom de la Norvege :
Ot umenu Hopseruu:

En nombre de Noruega:

t ol pate
RENE .

In the name of Oman:
Aunomde I’Oman :
Ot uMenn OMana:
En nombre de Oman:

tolaSl paty
ne-dX 321

In the name of Pakistan:
Au nom du Pakistan :

Ot umenu [MakucraHna:
En nombre del Pakistan:

8 beaie ol
AREELE D,

In the name of Panama:
Aunom du Panama :
Ot umenu INManamei:
En nombre de Panama:

Tom ERIC VRAALSEN
21 December 1987
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AREEHAIH/LAE:

In the name of Papua New Guinea:

Au nom de la Papouasie-Nouvelle-Guinée :

Ot umenu INanya-HoBoii ['Bunen:
En nombre de Papua Nueva Guinea:

3 g‘,___"‘,h '..‘4
REER .

In the name of Paraguay:
Au nom du Paraguay :
Ot umenn INaparsas:
En nombre del Paraguay:

(77— O ¥

REBE,

In the name of Peru:
Au nom du Pérou :
Ot umenu Ilepy:

En nombre del Perti:

REERE:

In the name of the Philippines:
Au nom des Philippines :

OT uMmenn Oununnu-:

En nombre de Filipinas:

REHZ.

In the name of Poland:
Au nom de la Pologne :
Ot umenu [Nonbiuu:
En nombre de Polonia:
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RANEF.

In the name of Portugal:
Au nom du Portugal :

Ot umenn [Moptyranun:
En nombre de Portugal:

FELIPE ORLANDO DE ALBUQUERQUE

1 i gy
REEER.

In the name of Qatar:
Au nom du Qatar :
Ot umenu Karapa:
En nombre de Qatar:

t S e ool
REABRE.

In the name of the Republic of Korea:
Au nom de la République de Corée :

Ot umenu Kopeiickoit Pecniybnmnkmu:
En nombre de la Republica de Corea:

] l—o-",) p-‘t
REFEBRE.

In the name of Romania:
Au nom de la Roumanie :
Ot uMenu Pymmnun:
En nombre de Rumania:

1 laly, poly
REAREL,

In the name of Rwanda:
Aunom du Rwanda :
Ot uMenu Pyanapt:
En nombre de Rwanda:
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REZREHEH T RLER:

In the name of Saint Christopher and Nevis:
Au nom de Saint-Christophe-et-Nevis :

Ot umenn Cent-Kpucrodep u Hesuc:
En nombre de San Cristobal y Nieves:

t \—-v—a-'“‘a f-‘v
REZAEE:

In the name of Saint Lucia:
Au nom de Sainte-Lucie :

Ot umenn Cent-Jlocuu:
En nombre de Santa Lucia:

RO L] V3T 5T YROCWCIRERY BNy Y B
AREEXHABPRRATH:

In the name of Saint Vincent and the Grenadines:

Au nom dc Saint-Vincent-et-Grenadines :
Ot nmenu Cent-Buncenrta u I'pesanpr:
En nombre de San Vicente y las Granadinas:

t e o p s
ARREET.

In the name of Samoa:
Au nom du Samoa :
Ot umenn Camoa:
En nombre de Samoa:

:,——'q)‘o QL— f-‘i
REELAHE.

In the name of San Marino:
Au nom de Saint-Marin :

Ot umenu Can-MapHHo:
En nombre de San Marino:
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REZS X PERE .

In the name of Sao Tome and Principe:

Au nom de Sao Tomé-et-Principe :
Ot umenu Can-Tome U [IpuHcHnH:
En nombre de Santo Tomé y Principe:

t v gt G a1 Kt oy
REDHM A,

In the name of Saudi Arabia:

Au nom de I’ Arabie saoudite :

Ot umenu Caynosckoit ApaBuu:
En nombre de Arabia Saudita:

s Jldl pnly
REEARR.

In the name of Senegal:
Au nom du Sénégal :
Ot umens Cenerana:
En nombre del Senegal:

R Y
- REEFR.

In the name of Seychelles:

Au nom des Seychelles :

Ot umenu CeliLieNbCKUX OCTPOBOB:
En nombre de Seychelles:

: w—vllpw pely
REERA R,

In the name of Sierra Leone:
Au nom de la Sierra Leone :
Ot umenu Coeppa-Jleone:
En nombre de Sierra Leona:
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REFIR:

In the name of Singapore:
Au nom de Singapour :
Ot umenu Cunranypa:
En nombre de Singapur:

so‘—qr’-m‘\—b
REFFNAL:

In the name of Solomon Islands:

Au nom des lles Salomon :

Ot umetin ConoMonoBbIX OCTPOBOB:
En nombre de las Islas Salomon:

t Jlapalt bl
RERXRGE.

In the name of Somalia:
Au nom de la Somalie :
Ot umenu Comanu:

En nombre de Somalia:

1 doaadl Wil ol
REK .

In the name of South Africa:
Aunom de I’ Afrique du Sud :
Ot umenu FOxHoi Adpuku:
En nombre de Sudafrica:

)] S——Y PO ‘\—L
REEEF,

In the name of Spain;
Au nom de I’Espagne :
Ot umeunn HUcnauun
En nombre de Espaiia:

FrRANCISCO VILLAR y ORTI1Z DE URBINA
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$ L—XY e pely
REME 2.

In the name of Sri Lanka:
Aunom de Sri Lanka :

Ot umenu llpyu Jlanku:
En nombre de Sri Lanka:

] 0“’—"‘" '_u
REEA:

In the name of the Sudan:
Au nom du Soudan :

Ot umenu Cynana:

En nombre del Sudan:

1ol pelo
REXEH:

In the name of Suriname:
Au nom du Suriname :
Ot umeny CypuHaMma:
En nombre de Suriname:

P b b
REFRL Y,

In the name of Swaziland:
Au nom du Swaziland :
Ot umenu CBa3sHiieHaa:

En nombre de Swazilandia:

g-\—-o—]'r-‘p
RELR:

In the name of Sweden:
‘Aunom de la Suéde :
Ot umenu llIBennu:
En nombre de Suecia:

ANDERS FERM
21 décembre 1987
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RERL:

In the name of Switzerland:
Au nom de la Suisse :

Ot umenu lIBelinapnn:
En nombre de Suiza:

1o v al! ippand! o
KA M T RN

In the name of the Syrian Arab Republic:

Au nom de la République arabe syrienne :

Ot uMmenu Cupuiickoit Apabekoit Pecnybnuku:
En nombre de la Repiblica Arabe Siria:

3 el paly
REAN.

In the name of Thailand:
Aunom de la Thailande :
Ot umenu Tannanpga:
En nombre de Tailandia:

BiIRABHONGSE KASEMSRI
12/23/87

8 g—iy> pele
RES ¥,

In the name of Togo:
Au nom du Togo :
Ot umenu Toro:
En nombre del Togo:

t iy paly
REFw.

In the name of Tonga:
Au nom des Tonga :
Ot umenu Toura:
En nombre de Tonga:
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REBEIRLEPEEE.

In the name of Trinidad and Tobago:

Au nom de la Trinité-et-Tobago :
Ot umenn Tpuunnana u Tobaro:
En nombre de Trinidad y Tabago:

to——y> pm by

RERREN:

In the name of Tunisia:
Au nom de la Tunisie :
Ot umenn Tynuca:
En nombre de Tanez:

t 5 pe
RELEH.

In the name of Turkey:
Au nom de la Turquie :
Ot umenu Typuun:

En nombre de Turquia:

19— Uys ply
REERA.

In the name of Tuvalu:
Au nom de Tuvalu :
Ot umenn Tysany:
En nombre de Tuvalu:

x‘-l—ié‘ —,
AREE T,

In the name of Uganda:
Au nom de I’Ouganda :
OT uMenn Yranast:

En nombre de Uganda:
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In the name of the Ukrainian Soviet Socialist Republic:

Au nom de la République socialiste soviétique d’Ukraine :

Ot umenu Yxpannckoit Coserckoit Counanucruyueckoit Pecnybnuku:
En nombre de la Republica Socialista Soviética de Ucrania:

2 e Wyl AS AV lpppandt st ol
REFR(BLEXAPBHRE.

In the name of the Union of Soviet Socialist Republics:

Au nom de I’Union des Républiques socialistes soviétiques :

Ot umenn Cotoza Coserckux Counannctuieckux Pecnybnnk:
En nombre de la Union de Repitblicas Socialistas Soviéticas:

:3.\__&..." ‘a«).‘J‘\:n‘)L" f-tr
REMBUREGHE KN

In the name of the United Arab Emirates:

Au nom des Emirats arabes unis :

Ot umenn O6benMHEHHBIX Apabckux DMHpATOB:
En nombre de los Emiratos Arabes Untdos:

il Tasdu by abiadt Loty pd B ascadt LU oL,
RKRATFAMRALERERATE,

In the name of the United Kingdom of Great Britain and Northern Ireland:

Au nom du Royaume-Uni de Grande-Bretagne et d’Irlande du Nord :

Ot umenn Coenunennoro Koponescrsa Bennko6putanun n Cesephoit Mipnagun:
En nombre del Reino Unido de Gran Bretaia e Irlanda del Norte:

CRISPIN CHARLES CERVANTES TICKELL
18 dsil) WU g el
KEBARIBRARPE,

In the name of the United Republic of Tanzania:

Au nom de la République-Unie de Tanzanie :

Ot umenn Ob6venunenHoi Pecny6nuku TaH3anus:
En nombre de la Republica Unida de Tanzania:
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REEHEAAN,

In the name of the United States of America:
Au nom des Etats-Unis d’Amérique :

Ot nmenn Coenunennbix lllTaroB AMepuku:
En nombre de los Estados Unidos de América:

H. JoN ROSENBAUM
August 28, 1987

8 Yin ) pel
RELHE,

In the name of Uruguay:
Au nom de I’Uruguay :
Ot umenu Ypyraas:

En nombre del Uruguay:

Y —— %) O

REXSFME.

1n the name of Vanuatu:
Au nom de Vanuatu ;
Ot uMmenn Banyary:
En nombre de Vanuatu:

t Mg i ol
REE AR

In the name of Venezuela:
Au nom du Venezuela :
OT uMenH BeHecyabl:
En nombre de Venezuela:

R SEYOU R v
RERFHLEIXRAME,

In the name of Viet Nam:
Au nom du Viet Nam :
OT nmenn BreTHama:
En nombre de Viet Nam:
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REEN:

In the name of Yemen:
Au nom du Yémen :
Ot nmenn Memena:
En nombre del Yemen:

t i Mgy oV
REWHD X

In the name of Yugoslavia:
Au nom de la Yougoslavie :
Ot numenn KOrocnasuu:
En nombre de Yugoslavia:

s p—3); o=l
RENP K.

In the name of Zaire:
Au nom du Zaire :
Ot umMenu 3aunpa:
En nombre del Zaire:

P SRRV } O ¥
RERLE:

In the name of Zambia:
Au nom de la Zambie :
OT umenn 3amMbun:

En nombre de Zambia:

b} Syt e
REXEL %,

In the name of Zimbabwe:
Au nom du Zimbabwe :
OT umeny 3uMbabae:
En nombre de Zimbabwe:
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REBFEHERS.

In the name of the Council for Mutual Economic Assistance:
Au nom du Conseil d’aide économique mutuelle :

Ot nmenu CoBeta DKOHOMHYeCKOM B3auMONOMOLLK:

En nombre del Consejo de Asistencia Economica Mutua:

. ,_,,,”.‘J‘ s 9 Lai Y1 aczanad ! ol
RERMNE LRk,

In the name of the European Economic Community:

Au nom de la Communauté économique européenne :

Ot nMenu EBponelickoro >koHOMH4YeCKOro coo01ecTBa:
En nombre de 1a Comunidad Econdémica Europea:

MAUR1Z10 FRANCINI

syl el

%“PXEE}# :
The President of the Conference:
Le Président de 1a Conférence :
Ipencenarens Kondepenuuu:
" El Presidente de la Conferencia:

B4 K

The Secretary-General:

Le Secrétaire général :
T'enepanbHbIi cekpeTaps:
El Secretario General:

 sgel) (s dizal) e Y1
SPPIATRF

The Executive Secretary of the Conference:
Le Secrétaire exécutif de la Conférence :

HcnonuutensbHblii cekperapbs Kondepenuuu:
El Secretario Ejecutivo de la Conferencia:
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1988

INTERNATIONAL NATURAL
RUBBER AGREEMENT, 1987

CONCLUDED AT GENEVA
ON 20 MARCH 1987

PROCES-VERBAL OF RECTIFICA-
TION OF THE ARABIC, CHI-
NESE, ENGLISH, FRENCH AND
RUSSIAN ORIGINALS OF THE
AGREEMENT

The Secretary-General of the United
Nations, acting in his capacity as de-
positary of International Natural Rub-
ber Agreement, 1987, concluded at Ge-
neva on 20 March 1987,

Whereas it appears that the original of
the Agreement (Arabic, Chinese, En-
glish, French and Russian texts) con-
tains a number of lacks of concordance,

Whereas the proposed corrections
were communicated to all States con-
cerned by depositary notification C.N.
315.1987. TREATIES-6 of 29 January
1988,

Whereas at the end of a period of
90 days from the date of that commu-
nication no objection had been notified,

Has caused the corrections listed in
the annex to this Procés-verbal to be
effected in the original of the Agreement
(Arabic, Chinese, English, French and
Russian texts) which corrections also
apply to the certified true copies of the
Agreement established on 4 May 1987.

IN wITNESS WHEREOF, I, Carl-
August Fleischhauer, Under-Secre-
tary-General, the Legal Counsel, have
signed this Procés-verbal at the Head-
quarters of the United Nations, New
York, on 6 May 1988.

ACCORD INTERNATIONAL DE 1987
SUR LE CAOUTCHOUC NATUREL

CONCLU A GENEVE LE 20 MARSs 1987

PROCES-VERBAL DE RECTIFICA-
TION DES ORIGINAUX AN-
GLAIS, ARABE, CHINOIS, FRAN-
CAIS ET RUSSE DE L’ACCORD

Le Secrétaire général de 1’Organisa--
tion des Nations Unies, agissant en sa
qualité de dépositaire de I’ Accord inter-
national de 1987 sur le caoutchouc na-
turel, conclu a Genéve le 20 mars 1987,

Considérant que l’original de I’Ac-
cord (textes anglais, arabe, chinois,
frangais et russe) comporte divers dé-
fauts de concordance,

Considérant que la proposition de
corrections correspondantes a été com-
muniquée a tous les Etats intéressés par
notification dépositaire C.N. 315.1987.
TREATIES-6 du 29 janvier 1988,

Considérant que dans le délai de
90 jours a compter de la date de cette
communication aucune objection n’a
été notifiée,

A fait procéder dans l’original de
I’ Accord (textes anglais, arabe, chinois,
frangais et russe) auxdites corrections
indiquées en annexe au présent proceés-
verbal lesquelles s’appliquent égale-
ment aux exemplaires certifiés confor-
mes de I’Accord établis le 4 mai 1987.

EN Fo1 DE Quol, Nous, Carl-August
Fleischhauer, Secrétaire général ad-
joint, Conseiller juridique, avons signé
le présent procés-verbal au Siége de
I’Organisation des Nations Unies, a
New York, le 6 mai 1988.

[Signed — Signé]
CARL-AUGUST FLEISCHHAUER
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ANNEX TO THE PROCES-VERBAL OF RECTIFICATION DATED 6 MAY 1988
ANNEXE AU PROCES-VERBAL DE RECTIFICATION DU 6 MAI 1988

Arabic text/Texte arabe

Page 46, article 60, paragraph 6/Page 46, article 60, paragraphe 6 :
Replace the word/Remplacer le mot ** ssxwe' ety (et 0w ** by the word/par le mot
i e ls @il et

Chinese text/Texte chinois

Page 46, article 60, paragraph 6/Page 46, article 60, paragraphe 6 :
Replace the words/Remplacer les mots *“ Ef &~ E B4 4 " by the words/par les

mots ‘,ﬂiﬁﬂg’\#{ﬁiﬁ"

English text/Texte anglais

Page 4, article 2, paragraph 16, line 2/Page 4, article 2, paragraphe 16, ligne 2 :
Replace the word/Remplacer le mot ‘‘constitutent’” by the word/par le mot ‘‘cons- -

tituent’’.
French text/Texte francais

Page 6, article 3, paragraph 3, line 3/Page 6, article 3, paragraphe 3, ligne 3 :
Replace the word/Remplacer le mot ‘‘constitutent’” by the word/par le mot ‘‘cons-
tituent’’.
Russian text/Texte russe

Page 45, article 60, paragraph 6/Page 45, article 60, paragraphe 6 :

Replace the word/Remplacer le mot « Fexepaxsms#t cexperaps » by the word/par le mot
« Wenonuutcruvwil AvpexTop »
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No. 26365

CAB INTERNATIONAL
and
TRINIDAD AND TOBAGO

Memorandum of Understanding for collaboration in mat-
‘ters of mutual interest (with schedule). Signed at
Trinidad on 28 October 1988

Authentic text: English.
Registered by CAB International on 29 December 1988.

CAB INTERNATIONAL
et
TRINITE-ET-TOBAGO

Mémorandum d’accord relatif a la collaboration pour des
questions d’intérét commun (avec annexe). Signé a la
Trinité le 28 octobre 1988

Texte authentique : anglais.

Enregistré par CAB international le 29 décembre 1988.
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MEMORANDUM OF UNDERSTANDING' BETWEEN THE GOV-
ERNMENT OF THE REPUBLIC OF TRINIDAD AND TOBAGO
AND CAB INTERNATIONAL (CABI), WALLINGFORD,
UNITED KINGDOM, FOR COLLABORATION IN MATTERS OF
MUTUAL INTEREST

AGREEMENT
PREAMBLE

Whereas CAB International is an intergovernmental organisation providing
scientific and related services, information and training in agriculture and allied
sciences, with headquarters situated at Wallingford, United Kingdom, and

Whereas the Government of the Republic of Trinidad and Tobago,
hereinafter referred to as ‘‘the Government’’, is a member of CAB International,
and

Whereas the Government and CAB International desire to cooperate in the
establishment of a Regional Centre, and

Whereas the Government assures CAB International of such support as it
may be able to give in the expansion of its work programs in Trinidad and Tobago
and the Region, and

Whereas under its Constitution CAB International shall enjoy in the
territories of each member government such privileges and immunities as may be
necessary to enable it to fulfil its purpose and carry out the function entrusted to
it, and

Whereas the Government of Trinidad and Tobago is willing to grant such
privileges and immunities,

Now, therefore, the Government of Trinidad and Tobago and CAB
International, parties to this Agreement, have agreed as follows:

Article I. DEFINITION

(a) ‘‘Regional Centre’’ means the Regional Centre of the CAB International
and includes any buildings and the land ancillary thereto as may be utilised for the
purposes of such Regional Centre.

(b) ‘‘Head of Regional Centre’’ is the person designated as Regional
Representative by CAB International with the duty of managing the Regional
Centre. :

(¢) “*Officers and staff of the Regional Centre’” means any member of the
international staff of CAB International including personnel contracted by CAB
International stationed in Trinidad and Tobago.

(d) ‘‘Property”’ means all assets including buildings, funds, income and
rights. :

! Came into force on 28 October 1988 by signature, in accordance with article XI1I (a).
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(e) ‘‘The Government’’ means the Government of the Republic of Trinidad
and Tobago.

(f) **CAB International’’ includes the Institutes, Bureaux, Regional Centres
and Offices belonging to it. _

(g) ‘‘Dependant children’” means children, including step-children and
legally adopted children, being under the age of 18 and unemployed and shall
include children beyond the age of 18 if they are mentally or physically inca-
pacitated.

Article II. ESTABLISHMENT OF REGIONAL CENTRE

1. CAB International hereby undertakes to reconstitute and maintain the
CIBC Station at Curepe as a Regional Centre. The Regional Centre will provide
scientific and related services and information in agriculture and allied sciences in
Trinidad and Tobago and in the region.

2. The Government hereby undertakes to grant security of tenure to CAB
International by way of grant of leasehold title, to the land described in the
Schedule attached hereto for the use and occupancy of the Regional Centre.

3. The Regional Centre shall be headed by a Regional Representative
appointed by CAB International and staffed by such other personnel as may be
appointed by CAB International.

Article III. LEGAL STATUS

1. CAB International shall have legal personality and, in particular, shall
have the capacity:

(a) To contract;
(b) To acquire and dispose of immovable and movable property; and
(c) To institute legal proceedings.
Article IV. IMMUNITY AND PROTECTION OF THE REGIONAL CENTRE

1. CAB International and its property shall enjoy immunity from suit and
legal process, except in respect of a civil action for damage alleged to have been
caused by a motor vehicle belonging to or operated on behalf of CAB Inter-
national or in respect of a traffic offence involving that motor vehicle.

2. Property of CAB International shall be immune from search, requisition,
confiscation and expropriation.

3. The Regional Centre shall be inviolable and shall be under the control and
authority of CAB International.

4. All records, correspondence, documents and other material of the
Regional Centre shall be inviolable.

5. All communications to and from the Regional Centre shall be immune
from censorship or interference with their privacy.

Article V. PROPERTY OF CAB INTERNATIONAL

1. CAB International, its property and its operation and transactions shall
be exempt from:

(a) All income or corporate tax and taxes, duties or rates (other than such as
represent payment for specific services).
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(b) All customs duties and taxes on any goods, articles, spare parts,
publications, films and sound recordings and specimens imported or exported by
CAB International for its official use, and any obligation for the payment,
withholding or collection of any customs duties. Any goods and articles imported
under such exemption may not be disposed of except with the approval of the
Government.

(c) All prohibitions and restrictions on the import and export of items
mentioned in paragraph (b) except for required quarantine procedures. The
Regional Centre shall consult the Ministry of Food Production, Marine Exploita-
tion, Forestry and the Environment to inform itself of the quarantine requirements
and procedures for specimens to be imported, and to obtain the Ministry’s
approval if necessary.

(d) All duties and taxes in respect of the importation or acquisition of motor
vehicles in accordance with the terms and conditions under which international
organisations in the Republic of Trinidad and Tobago are permitted to import
motor vehicles or acquire them locally.

Article VI. FINANCIAL FACILITIES

The Government shall grant to the Centre facilities for the opening and
maintenance of an external account in any Commercial Bank in Trinidad and
Tobago in accordance with Foreign Exchange Control Regulations.

Article VII. ACCESS AND RESIDENCE

1. The “‘Director General’’ of CAB International and members of staff of
the Regional Centre together with their spouses and children dependant on them,
shall be immune from immigration restrictions and alien registration.

2. Applications for visas, where required, from officials of CAB Inter-
national, when accompanied by a Certificate testifying, that they are travelling on
the business of CAB International, shall be dealt with as speedily as possible.

Article VIII. PRIVILEGES AND IMMUNITIES

1. The officers and staff of the Reglonal Centre shall enjoy the following
privileges and immunities:

(@) Immunity from suit and legal process in respect of acts or omissions by
them in the course of the performance of official duties. This shall also apply to
other members of staff of the Regional Centre.

(b) Exemption from taxation on or in respect of the salaries and emoluments
paid by CAB International.

(c) Exemption from direct taxation on income derived from sources outside
Trinidad and Tobago.

(d) In the event of the death of an officer or member of staff of the Regional
Centre or his spouse or dependant child then living with him, the Government
shall impose no impediment to the export of movable property of the deceased,
with the exception of any property acquired in the country the export of which is
prohibited at the time of his death. Estate, succession and inheritance duties or
taxes shall not be levied on movable property the presence of which in Trinidad
and Tobago is due solely to the presence of the deceased as an officer or staff of
the Regional Centre or as a member of his family.
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(e) Repatriation facilities in time of international crises, together with their
spouses and dependant children as are no less favourablg than those accorded to
officials of comparable rank in other international organisations.

(f) The right to import free of duty and taxes their furniture and personal
effects within six months of the time of first taking up their post at the Regional
Centre. The importation or acquisition of motor vehicles shall be governed by the
terms and conditions under which officials of comparable rank of international
organisations are permitted to import motor vehicles or acquire them locally; and

(g) The privileges and immunities described in subparagraphs (b), (¢), (d), (e)
and (f) shall not apply to nationals of Trinidad and Tobago employed by the
Regional Centre. :

2. Officers and staff of the Regional Centre, their dependants and members
of this household staff shall be exempt from national service obligations in
Trinidad and Tobago. This exemption shall not apply to nationals of Trinidad and
Tobago.

3. In addition to the immunities and privileges specified in paragraph | of
this Article, the Regional Representative, his spouse and his dependant children
shall be accorded the same immunity from suit, legal process and inviolability of
residence and continuing privileges as are accorded to an envoy of a foreign
sovereign power. (In the event of the Regional Representative being a national of
Trinidad and Tobago the privileges and immunities referred to in this sub-
paragraph would be subject to modification after agreement between the
Government of Trinidad and Tobago and CAB International.)

4. The Government shall, by correspondence addressed to the Ministry of
External Affairs and International Trade, be notified of:

(a) The appointment of members of staff of the Regional Centre, their arrival and
their final departure or the termination of their functions with the Regional
Centre;

(b) The arrival and final departure of a person belonging to the family of a member
of staff of the Regional Centre, and where appropriate the fact that a person
becomes or ceases to be a member of the family of a member of staff of the
Regional Centre.

5. The privileges, immunities, exemptions and facilities accorded in this
Agreement are granted in the interest of CAB International and not for the
personal benefit of the individuals themselves. CAB International not only has the
right but is under a duty to waive the immunity granted to any person, if in its
opinion immunity would impede the course of justice and the waiver would not
prejudice the purposes for which the immunities are accorded.

6. Without prejudice to their privileges and immunities, it is the duty of all
members of staff of the Regional Centre enjoying such privileges and immunities
to respect the laws and regulations of the Republic of Trinidad and Tobago. CAB
International shall take every measure necessary to ensure that the privileges,
immunities, exemptions and facilities conferred by this Agreement are not
abused.

Article IX. SETTLEMENT OF DISPUTES

l. Any dispute between the Government and CAB International concerning
the interpretation or application of this Agreement or any supplementary
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agreement, or any question affecting the Regional Centre or its relationship
between the Government and CAB International, which is not settled by nego-
tiation or other agreed mode of settlement, shall be referred for final decision to a
tribunal of three arbitrators; one to be appointed by the Government, one to be
appointed by CAB International, and the third, who shall be chairman of the
tribunal, to be chosen by the first two arbitrators. Should the first two arbitrators
fail to agree upon the third, the Government and CAB International shall request
the President of the International Court of Justice to choose the third arbitrator. A
majority vote of the arbitrators shall be sufficient to reach a decision which shall
be final and binding. The third arbitrator shall be empowered to settle all questions
of procedure in any case where there is disagreement with respect thereto.

Article X. AMENDMENTS
1. This Agreement may be amended by agreement.

Article XI. INTERPRETATION

Where any dispute between the Government and CAB International con-
cerning the interpretation of the Agreement is referred to a Tribunal in accordance
with Article IX, the interpretation of the Tribunal shall be deemed part of the
Agreement.

Article XII. MISCELLANEOUS

1. Nothing in this Agreement shall be [construed] so as to preclude the
adoption of measures considered appropriate by the State of Trinidad and Tobago
for its security.

Article XIII. ENTRY INTO FORCE, AMENDMENT AND TERMINATION

(a) This Agreement shall enter into force upon signature by the parties
thereto.

(b) This Agreement may be terminated by either party upon written notice to
the other party and shall terminate sixty days after receipt of such notice.

(c) At the termination of this Agreement, its provisions and the provisions of
any separate protocol, contract or agreement made in respect of this Agreement
shall continue to govern any unexpired and existing obligation, assumed or
commenced thereunder and any such obligation or project shall be carried on to
completion.

IN WITNESS WHEREOF the respective representatives of the parties have
signed this Agreement.

DoNE in duplicate at Trinidad this 28th day of October 1988.

For the CAB International: For the Government
of the Republic of Trinidad
) and Tobago:
[Signed — Signé] [Signed — Signé)?
Director General Minister of External Affairs

and International Trade

! Signed by Don Mentz — Signé par Don Mentz.
2 Signed by Sahadeo Basdeo — Signé par Sahadeo Basdeo.
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SCHEDULE

ALL AND SINGULAR that parcel of land situated at Gordon Street, St. Augustine,
at present occupied by the CIBC, and bounded on the North by lands of the State; on the
South by Gordon Street; on the East by lands of the State; and on the West by the Teak
Plantation on lands of the State, together with the buildings erected thereon.

AGREED MINUTES

Representatives of the parties to the Agreement held negotiations on the
Atrticles of Agreement on 28 October 1988 and agreed on the following clarifi-
cations:

Article I

(a) Instrument of leasehold title relating to the parcel of land described
in the Schedule will be delivered by the Government of Trinidad and Tobago
to CAB International within a period of two years from this date.

(b) The arrangements for continued financial support of the Regional
Centre by CAB International shall be subject to the Centre achieving
financial viability within a period of 5 years from this date.

(¢) In the event that such viability is not achieved, CAB International
retains the right to withdraw its organisation from the Republic of Trinidad
and Tobago.

SIGNED on 28 October 1988 at Trinidad.

[Signed — Signé]' [Signed — Signé}
Authorised Representative Authorised Representative
of Trinidad and Tobago of CAB International

! Signed by Sahadeo Basdeo — Signé par Sahadeo Basdeo.
2 Signed by Don Mentz — Signé par Don Mentz.
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[TRADUCTION — TRANSLATION]

MEMORANDUM D’ACCORD' ENTRE LE GOUVERNEMENT DE
LA REPUBLIQUE DE LA TRINITE-ET-TOBAGO ET CAB
INTERNATIONAL (CABI) WALLINGFORD (ROYAUME-UNI)
RELATIF A LA COLLABORATION POUR DES QUESTIONS
D’INTERET COMMUN

PREAMBULE

Considérant que le CAB international est une organisation intergouver-
nementale de prestation de services scientifiques et connexes, d’informations et
de formation dans le domaine de I’agriculture et des sciences apparentées, ayant .
son siege a Wallingford (Royaume-Uni) et

Considérant que le Gouvernement de la Trinité-et-Tobago, ci-aprés dénommé
le « Gouvernement » est membre du CAB international, et

Considérant que le Gouvernement et le CAB international souhaitent
coopérer en vue de la création d’un centre régional, et

Considérant que le Gouvernement assure le CAB international de tout 1’appui
qu’il pourra lui apporter en vue du développement de ses programmes d’activités
a la Trinité-et-Tobago et dans la région, et

Considérant qu’aux termes de sa Constitution, le CAB international jouit,
dans les territoires de chacun de ses gouvernements membres, des priviléges et
immunités nécessaires pour lui permettre de remplir ses objectifs et les fonctions
qui lui sont confiées, et

Considérant que le Gouvernement de la Trinité-et-Tobago est disposé a
accorder lesdits privileges et immunités,

Le Gouvernement de la Trinité-et-Tobago et le CAB international, Parties au
présent Accord, sont convenus de ce qui suit :

Article premier. DEFINITIONS

a) L’expression « Centre régional » s’entend du Centre régional du CAB
international et comprend les locaux et les terrains qui leur sont accessoires qui
pourront étre utilisés aux fins du Centre régional.

b) L’expression « Chef du Centre régional » s’entend de la personne
désignée en qualité de représentant régional du CAB international et qui a pour
fonction d’assurer la direction du Centre régional.

¢) L’expression « fonctionnaire du Centre régional » s’entend de tout
membre du personnel international du CAB international, y compris le personnel
engagé par le CAB international en vue d’un service & la Trinité-et-Tobago.

d) Le terme « biens » désigne tous les avoirs, y compris les bitiments, les
fonds, les revenus et les droits. :

! Entré en vigueur le 28 octobre 1988 par la signature, conformément au paragraphe a de I'article XIII.
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e) Le terme « Gouvernement » désigne le Gouvernement de la Trinité-et-
Tobago.

f) L’expression « CAB international » comprend les établissements, bu-
reaux, centres régionaux et services lui appartenant.

g) L’expression « enfants & charge » s’entend des enfants, y compris les
beaux-fils et belles-filles ainsi que les enfants adoptés 1également, 4gés de moins
de 18 ans qui ne travaillent pas a des fins lucratives. L’expression comprend aussi
les enfants de plus de 18 ans physiquement handicapés ou déficients mentaux.

Article II. CREATION DU CENTRE REGIONAL

1. Le CAB international s’engage par les présentes i remettre en état et a
entretenir la station CIBC de Curepe afin qu’elle puisse servir de Centre régional.
Le Centre régional assure des services scientifiques et connexes, fournit des
informations concernant ’agriculture et des domaines scientifiques apparentés a
la Trinité-et-Tobago ainsi qu’a la région.

2. Le Gouvernement s’engage par les présentes 2 assurer la sécurité de
jouissance au CAB international par voie de location 2 bail du terrain décrit a
I’annexe ci-jointe en vue de son utilisation et de son occupation par le CAB
international.

3. Le Centre régional est dirigé par un représentant régional nommé par le
CAB international et doté du personnel désigné par le CAB international.

Article III. PERSONNALITE JURIDIQUE

1. Le CAB international est doté de la personnalité juridique et a’
notamment la capacité :

a) De contracter;
b) D’acquérir et d’aliéner des biens mobiliers et immobiliers; et
¢) D’ester en justice.

Article IV. IMMUNITE ET PROTECTION DU CENTRE REGIONAL

1. Le CAB international et ses biens bénéficient de I'immunité de juri-
diction, y compris les mesures d’exécution, a I’exclusion de poursuites civiles
pour dommages causés par un véhicule & moteur appartenant au CAB inter-
national ou conduit pour son compte, ou pour des mfractlons aux réglements de la
circulation mettant en cause un tel véhicule.

2. Les biens du CAB international bénéficient de I'immunité de perquisi-
tion, de réquisition, de confiscation et d’expropriation.

3. Le Centre régional bénéficie de I’inviolabilité et demeure sous le contrdle
et I’autorité du CAB international.

4. Les dossiers, documents, correspondance et autres matériels du Centre
régional sont inviolables.

5. Les communications regues ou expédiées par le Centre régional ne sont
soumises 4 aucune censure ni 2 aucune intervention touchant 3 son caractére
privé.
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Article V. BIENS DU CAB INTERNATIONAL

1. Le CAB international, ses biens, ses activités et transactions sont
exonérés de :

a) L’impdét sur le revenu, I'imp6t sur les sociétés_, toutes taxes, droits et
charges (autres que ceux versés en contrepartie de services spécifiques).

b) Droits de douane et taxes frappant les biens, articles, pieces de rechange,
publications, films et enregistrements sonores et spécimens importés ou exportés
par le CAB international dans le cadre de ses activités officielles; il est également
dispensé de toute obligation de paiement, retenue 2 la source ou perception de
tous droits de douane. Tous biens et articles aux termes de cette exonération ne
peuvent étre cédés ou aliénés sans autorisation gouvernementale.

¢) Toutes prohibitions et restrictions a I'importation et a4 ’exportation des
articles visés au paragraphe b, 4 ’exception des procédures de quarantaine. Le
Centre régional consulte le Ministére de la production alimentaire, de ’exploita-
tion marine, des foréts et de I’environnement afin d’étre mis au courant des
exigences et des procédures relatives a la quarantaine en ce qui concerne les
spécimens a importer et d’obtenir, selon le cas, ’autorisation ministérielle.

d) Tous droits et taxes frappant I'importation ou ’acquisition de véhicules a
moteur conformément aux conditions auxquelles les organisations internationales
sont, dans la République de la Trinité-et-Tobago, autorisées a4 importer lesdits
véhicules ou a les acquérir localement.

Article VI. FACILITES FINANCIERES

Le Gouvernement accorde au Centre les facilités lui permettant d’ouvrir et de
maintenir un compte d’opérations avec I’extérieur auprés d’une banque commer-
ciale & la Trinité-et-Tobago, conformément a la réglementation des changes.

Article VII. ADMISSION ET SEJOUR

1. Le « Directeur général » du CAB international et les membres du per-
sonnel du Centre régional ainsi que leurs conjoints et enfants a charge ne sont pas
soumis aux restrictions relatives a I'immigration ni aux formalités d’enregis-
trement des étrangers.

2. Les demandes de visas, lorsque ceux-ci sont nécessaires, concernant les
fonctionnaires du CAB international, seront examinées avec toute la célérité
possible, lorsque lesdites demandes sont accompagnées par une attestation
confirmant qu’il s’agit de déplacement pour raisons officielles.

Article VIII. PRIVILEGES ET IMMUNITES

1. Les fonctionnaires du Centre régional bénéficient des privileges et
immunités suivants :

a) Immunité de juridiction en ce qui concerne les missions ou les actes
accomplis par eux dans I’exercice de leurs fonctions officielles. Ceci s’applique
également aux autres membres du personnel du Centre régional.

b) Exonération de tous impdts sur les salaires et les émoluments versés par le
CAB international.

¢) Exonération des impdéts directs sur les revenus provenant de sources
extérieures a la Trinité-et-Tobago.
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d) En cas de déces d’un fonctionnaire du Centre régional ou de son conjoint
ou d’un enfant a charge vivant sous le méme toit, le Gouvernement ne place aucun
empéchement a I'exportation des biens meubles du défunt a I’exception de tous
biens acquis sur place dont I’exportation est frappée d’interdiction au moment du
déces. Les droits de succession et d’héritage ne sont pas pergus sur les biens
meubles qui se trouvent & la Trinité-et-Tobago du seul fait de la présence du
défunt en tant que fonctionnaire du Centre régional ou d’un membre de sa famille.

e) Jouissance, pour eux-mémes, leurs conjoints et les enfants a leur charge,
des mémes facilités de rapatriement que les fonctionnaires de rang comparable
d’autres organisations internationales, en temps de crise internationale.

/) Droit d'importer en franchise leur mobilier et leurs effets personnels, ce
privilége étant valable pour une période de six mois 4 compter de la prise de leurs
fonctions au Centre régional. L’importation ou I’acquisition de véhicules 2 moteur
sont régies par les dispositions qui s’appliquent aux fonctionnaires d’un rang
comparable d’une organisation internationale a ce sujet; et

g) Les privileges et les immunités visés aux alinéas b, c, d, e et fne sont pas
accordés aux ressortissants de la Trinité-et-Tobago qui sont 4 I’emploi du Centre
régional.

2. Les fonctionnaires du Centre régional, les personnes 2 leur charge et les
membres de leurs ménages sont exemptés du service militaire & la Trinité-et-
Tobago. Cette exemption ne s'applique pas aux ressortissants de la Trinité-et-
Tobago.

3. Outre les priviléges et immunités visés au paragraphe | du présent article,
le représentant régional, son conjoint et ses enfants qui sont & sa charge se voient
accorder la méme immunité de juridiction, la méme inviolabilité de résidence et

-les mémes privileges que ceux qui sont reconnus a I’envoyé d’une puissance
étrangere. (S’il se trouvait que le représentant régional était un ressortissant de la
Trinité-et-Tobago, les privileéges et immunités visés au présent paragraphe feront
I’objet de modifications d’un commun accord entre le Gouvernement de la Trinité-
et-Tobago et le CAB international.)

4. Au moyen d’'une communication adressée au Ministére des affaires
extérieures et du commerce international, le Gouvernement est informé :

a) De la nomination des membres du personnel du Centre régional, de leur arrivée
et de leur départ définitif ou de la fin de leur engagement auprés du Centre
régional;

b) De I'arrivée et du départ définitif d’un membre de la famille d’'un membre du
personnel du Centre régional et, selon le cas, du fait qu’une personne cesse
d’étre un membre de la famille d’un membre du personnel du Centre régional
ou qu'un nouveau membre est venu s’ajouter a ladite famille.

5. Les privileges, immunités, exonérations et facilités reconnus aux termes
du présent Accord sont accordés dans I'intérét du CAB international et non pour
I’avantage personnel des individus eux-mémes. Le CAB international a non
seulement le droit mais le devoir de lever I'immunité de tout individu si, selon lui,
le maintien de cette immunité devait constituer un obstacle au cours de la justice
et que ladite levée ne serait pas préjudiciable aux objectifs pour lesquels
I'tmmunité a été accordée. :
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6. Sans qu'il soit porté préjudice a leurs priviléges et immunités, les mem-
bres du personnel du Centre régional ont le devoir d’en jouir dans le respect de la
législation et de la réglementation de la République de la Trinité-et-Tobago. Le
CAB international veille & ce que les privileges, immunités, exonérations et
facilités reconnus en vertu du présent Accord ne fassent pas I’objet d’abus.

Article IX. REGLEMENT DES DIFFERENDS

1. Tout différend qui surgirait entre le Gouvernement et le CAB au sujet de
I'interprétation ou de I’application du présent Accord ou de tout accord com-
plémentaire, ou au sujet de toute question intéressant le Centre régional ou les
rapports entre le Gouvernement et le CAB international, et qui ne serait pas réglé
par voie de négociations ou par toute autre méthode convenue, sera renvoyé pour
décision exécutoire i un tribunal composé de trois arbitres. L’un des arbitres
sera désigné par le Gouvernement, le deuxieme sera désigné par le CAB et le
troisiéme, qui présidera le tribunal arbitral, sera choisi par les deux premiers. Au
cas ol les deux premiers arbitres ne pourraient s’entendre sur le choix du
troisitme, le Gouvernement et le CAB international prieront le Président de la
Cour internationale de Justice de bien vouloir procéder a ce choix. Les décisions
du tribunal arbitral sont prises a la majorité des voix. Elles lient les Parties et ont
force exécutoire. Le troisitme arbitre décide des questions de procédure

lorsqu’un désaccord se fait jour a cet égard.

Article X. AMENDEMENTS
Le présent Accord pourra étre modifié par consentement mutuel.

Article XI. INTERPRETATION

Lorsqu'un différend entre le Gouvernement et le CAB international con-
cernant ’interprétation de I’ Accord est renvoyé au tribunal arbitral conformément
aux dispositions de ’article IX, I'interprétation du tribunal est considérée comme
faisant partie intégrante de I’Accord.

Article XII. DISPOSITIONS DIVERSES

1. Aucune disposition du présent Accord ne peut étre interprétée comme
constituant un empéchement a I’adoption par le Gouvernement de la Trinité-et-
Tobago de mesures propres a assurer sa sécurité.

Article XIII. ENTREE EN VIGUEUR, MODIFICATION ET DENONCIATION

a) Le présent Accord entrera en vigueur a la date de sa signature par les deux
Parties.

b) Le présent Accord pourra étre dénoncé par I’'une ou 'autre des Parties
moyennant un préavis écrit adressé a l'autre Partie. En pareil cas, I’Accord
prendra fin 60 jours suivant réception du préavis.

¢) Le présent Accord ayant pris fin, ses dispositions et les dispositions de
tout protocole, contrat ou accord conclu dans le cadre du présent Accord con-
tinueront a régir toutes obligations existantes et non éteintes qui auraient été
assumées ou prises et celles-ci seront exécutées de méme que tout projet se
trouvant dans les mémes circonstances.

Vol. 1521, 1-26365



1988 United Nations — Treaty Series e Nations Unies — Recueii des Traités 273

EN FOI DE QuOI, les soussignés ont signé le présent Accord.
FarT en double exemplaire a la Trinité, le 28 octobre 1988.

Pour le CAB international : Pour le Gouvernement
de la République
de la Trinité-et-Tobago :

Le Directeur général, Le Ministre des affaires extérieures
et du commerce international,
{(DoN MENTZ] [SAHADEO BASDEO]
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ANNEXE

EN SA TOTALITE ET SES PARTIES, une parcelle de terrain située sur la rue Gor-
don 2 Saint-Augustin, actuellement occupée par le CIBC, limitée au nord par des terres
appartenant a I’Etat; au sud par la rue Gordon, a I’est par des terres appartenant a I'Etat et
al’ouest par la plantation de Teak située sur des terrains appartenant a I’Etat, ainsi que les
constructions qui y sont érigées.

PROCES-VERBAL APPROUVE

Ayant procédé a des consultations sur les statuts, le 28 octobre 1988, les
représentants des Parties sont parvenus aux précisions suivantes :

Article 11

a) L’instrument du bail relatif a la parcelle de terrain décrite a ’annexe
sera remis au CAB international par le Gouvernement de la Trinité-et-
Tobago, dans un délai de deux ans 4 compter de la présente date.

b) Les arrangements relatifs au maintien d’un appui au Centre régional
dépendront de I’aptitude du Centre & parvenir a la viabilité, sur le plan
financier, avant la fin d’une période de cinq ans & compter de la présente date.

¢) Au cas ou cette viabilité devait s’avérer irréalisable, le CAB
international se réserve le droit de se retirer de la République de la Trinité-et-
Tobago.

SIGNE le 28 octobre 1988.

Le représentant autorisé Le représentant autorisé
du CAB international, de la Trinité-et-Tobago,
[DoN MENTZ] [SAHADEO BASDEO]
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No. 26366

UNITED NATIONS
(UNITED NATIONS
REVOLVING FUND FOR NATURAL
RESOURCES EXPLORATION)
and
CHINA

Project Agreement— Natural Resources Exploration Project
(with annexes and letter of corrections). Signed at
Beijing on 3 November 1988

Authentic texts: English and Chinese.
Registered ex officio on 29 December 1988.

ORGANISATION DES NATIONS UNIES
(FONDS AUTORENOUVELABLE DES NATIONS UNIES
POUR L’EXPLORATION
DES RESSOURCES NATURELLES)
et
CHINE

Accord relatif au projet — Projet d’exploitation des ressour-
ces naturelles (avec annexes et lettre de corrections).
Signé a Beijing le 3 novemhre 1988

Textes authentiques : anglais et chinois.
Enregistré d’office le 29 décembre 1988.
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1988

PROJECT AGREEMENT' (NAT-
URAL RESOURCES EXPLO-
RATION  PROJECT) BE-
TWEEN THE GOVERNMENT
OF THE PEOPLE’S REPUB-
LIC OF CHINA AND THE

UNITED NATIONS RE-
VOLVING FUND FOR
NATURAL RESOURCES
EXPLORATION

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

! Came into force on 29 Dccember 1988, the date on
which the Fund dispatched to the Government of Chinaa
notice confirming, on the one hand, the approval referred
to in section 11.01 (i) of the amount of expenditures by the
United Nations Development Programme administrator
and, on the other hand, its acceptance of the certificate
required by section 11.01 (ii), in accordance with sec-
tion 11.02.
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[TRADUCTION — TRANSLATION]

ACCORD RELATIF AU PROJET!
(PROJET D’EXPLOITATION
DES RESSOURCES NATU-
RELLES) ENTRE LE GOU-
VERNEMENT DE LA REPU-
BLIQUE POPULAIRE DE
CHINE ET LE FONDS AU-
TORENOUVELABLE DES
NATIONS UNIES POUR L’EX-
PLORATION DES RESSOUR-
CES NATURELLES

Publication effectuée conformément
au paragraphe 2 del'article 12 du régle-
ment de ’Assemblée générale destiné
a mettre en application I'Article 102
de la Charte des Nations Unies tel
qu’amendé en dernier lieu par la réso-
lution 33/141 A de I’Assemblée géné-
rale en date du 19 décembre 1978.

! Entré en vigueur le 29 décembre 1988, date a laquelle
le Fonds a notifi€ au Gouvernement chinois sa confirma-
tion, d’une part, de I’approbation prévue a I'alinéa i du
paragraphe 11.01 du montant des dépenses par 'adminis-
trateur du Programme des Nations Unies pour le dévelop-
pement et, d’autre part, de son acceptation du certificat
requis & I'alinéa ii du paragraphe 11.01, conformément au
paragraphe 11.02.



No. 26367

CZECHOSLOVAKIA
and
HUNGARY

Agreement on cultural and scientific cooperation (with
annex). Signed at Budapest on 22 Octoher 1986

Authentic texts: Slovak and Hungarian.

"Registered by Czechoslovakia on 30 December 1988.

TCHECOSLOVAQUIE
et
HONGRIE

Accord relatif a la coopération culturelle et scientifique
(avec annexe). Signé a Budapest le 22 octobre 1986

Textes authentiques : slovaque et hongrois.

Enregistré par la Tchécoslovaquie le 30 décembre 1988.
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[SLovAK TEXT — TEXTE SLOVAQUE]

DOHODA MEDZI VLADOU CESKOSLOVENSKEJ SOCIALISTIC-
KEJ REPUBLIKY A VLADOU MADARSKEJ LUDOVEJ RE-
PUBLIKY O KULTURNEJ A VEDECKEJ SPOLUPRACI

Vlada Ceskoslovenskej socialistickej republiky a vlada Madarskej Iudove;j
republiky

v sulade so zdsadami Zmluvy o priatelstve, spolupréci a vzajomnej pomoci
medzi CSSR a MLR zo dtia 14. jina 1968,

vychadzajic z ideologickej jednoty, zomknutosti a bratskej spolupriace medzi
Komunistickou stranou Ceskoslovenska a Madarskou socialistickou robot-
nickou stranou zaloZenej na zdsadach marxizmu-leninizmu a socialistického
internacionalizmu, '

presved¢ené o tom, Ze prehlbovanie vSestrannej spolupriace v oblasti
vedy, Skolstva, kultiry a umenia dalej upevni nerozborné priatelstvo narodov
eskoslovenskej socialistickej republiky a Madarskej ludovej republiky,

v zaujme toho, aby aj zvySovanim Kkultirnej drovne Iudu oboch 3$tatov
prispeli k dalSej vystavbe rozvinutej socialistickej spolo¢nosti v Ceskoslo-
venskej socialistickej republike a v Madarskej ludovej republike,

vedené snahou Gcinne prispievat rozvijanim a prehlbovanim spoluprace v
oblasti vedy, Skolstva, kultiry a umenia k upeviiovaniu trvalého a bratského
priatelstva, ideologickej jednoty a zomknutosti $tatov socialistického spolo-
¢enstva a ich narodov, k boju proti nepriatelskej ideol6gii,

opierajic sa o kladné vysledky a bohaté skisenosti doterajsej kultirnej
spoluprace vykonavanej podla Dohody medzi Ceskoslovenskou socialistickou
republikou a Madarskou Iudovou republikou o kultirnej spolupraci podpisanej
v Budapesti diia 24. februara 1961,

vedené Zelanim prispieval svojou vedeckou a kultirnou spolupracou k
uskutoéfiovaniu Zavere¢ného aktu Konferencie o bezpecnosti a spolupraci v
Eurépe a dalSich dokumentov prispievajicich k upeviiovaniu mieru, prehl-
bovaniu procesu uvolilovania medzindrodného napéitia a bezpecnosti v Eurépe
a na celom svete,

dohodli sa takto:

Cldnok 1. Zmluvné strany budu planovite rozvijat a upeviioval vse-
strannld spolupracu a vymenu skisenosti v oblasti vedy, $kolstva, kultiry a
umenia, hromadnych oznamovacich prostriedkov, telesnej vychovy a $portu.
Preto budi podporovat cielavedomi spolupracu medzi $tatnymi orgdnmi a
inStiticiami, spoloenskymi organizdciami rozvoj vztahov medzi vedcami a
pracovnikmi v oblasti kultiry a umenia, ako aj styky medzi ob¢anmi oboch
Statov.

Cldnok 2. Zmluvné strany budi kultirnu a vedecki spolupricu zame-
riaval najmi na propagovanie marxisticko-leninského svetového nazoru, mie-
rumilovnej zahrani¢nej politiky $tatov socialistického spoloéenstva, ich
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skisenosti a vymoZenosti ziskanych v priebehu socialistickej vystavby, na
daldie prehlbovanie a upeviiovanie spoluprice medzi Ceskoslovenskou
socialistickou republikou a Madarskou Iudovou republikou vo vietkych
oblastiach spolo¢enského Zivota, ako aj na starostlivost o revolu¢né tradicie
narodov oboch $titov, najmi pokrokového robotnickeho hnutia, na rozvijanie a
zblizovanie socialistickej kultdry a rozvoj socialistického spdsobu Zivota s
cielom dalej upeviiovat bratské priatelstvo ludu- oboch $titov a Iepsie
uspokojovat jeho rastice kultirne potreby pri budovani rozvinutej socialistickej
spolo¢nosti.

" Cldnok 3. Zmluvné strany budi podporovat vychovu svojich obéanov v
duchu marxizmu-leninizmu a priatelstva medzi narodmi, socialistického inter-
nacionalizmu a socialistického vlastenectva.

Budi podporovat najmi také formy spoluprdce, ktoré buda zdruZovat
pracujicich a predovietkym mlddeZ oboch $tatov pri spolo¢nej praci, $tadiu
a aktivnom vyuzivani volného ¢asu.

Budi dbat, aby vyznamné kultirne akcie boli orientované na celé tizemie
§tdtov zmluvnych strén.

Cldnok 4. Zmluvné strany budd v silade s leninskymi principmi nérod-
nostnej politiky a svojimi zdkonmi a v duchu socialistického internacionalizmu
podporovat spoluprdcu svojich $tatnych orgdnov v oblasti zabezpefovania
kultirneho a vzdeldvacieho rozvoja oblanov madarskej ndrodnosti Zijicich v
Ceskoslovenskej socialistickej republike a ob&anov slovenskej narodnosti
Zijicich v Madarskej Iudovej republike.

Cldnok 5. Zmluvné strany budi na useku vedeckej spoluprice pod-
porovat rozvoj priamych stykov medzi akadémiami vied, vysokymi $kolami a
inymi vedeckymi inStiticiami oboch §tatov v zdujme dalSieho planovitého
prepdjania vedeckého a vyskumného potenciilu v oblasti spolo¢enskych, pri-
rodnych a technickych vied na urychlovanie vedecko-technického pokroku a
prehibovania socialistickej ekonomickej integraicie.

V stvislosti s tym budi podporovat najma:

— spolo¢né spracovanie aktudlnych otdzok spolofenskych vied, predoviet-
kym otdzok tedrie a praxe socialistickej vystavby v oboch §tatoch a boja proti
nepriatelskej ideoldgii;

— koordin4ciu, spolo¢né pldnovanie a vypracivanie dlhodobych programov a
prognézovanie vyskumu vo vybranych odboroch;

— obojstranné Ginné vyuzivanie vyskumnych kapacit a najacelnejSie vyu-
Zitie unikatnych zariadeni;

— spolo¢né vyuzivanie poznatkov, skisenosti a vysledkov dosiahnutych pri
riedeni vedeckych a vedecko-technickych uloh, ako aj optimélne vyuZivanie
dosiahnutych vedeckych poznatkov, najma v ramci Komplexného programu
vedeckotechnického pokroku &lenskych $tdtov RVHP do roku 2000;

— rozvoj vyskumu v najvyznamnej$ich oblastiach spolo¢ného zaujmu cestou
progresivnych foriem vedeckej spoluprace vréitane delby prédce a spolo¢nych
vyskumov, vytvéarania spolo¢nych vyskumnych kolektivov;

— vzdjomni vymenu vedcov, vedeckych pracovnikov a inych odbornikov na
$tudijné pobyty, prednasky a na vedecké zasadania v druhom 3tite, ako aj
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spolo&né opatrenia na zvysovanie kvalifikicie vedcov a mladych pracov-
nikov v oblasti vedy. :

Cldnok 6. Zmluvné strany budi vzdjomne podporovat vyuébu d&es-
kého, slovenského a madarského jazyka v zdujme prehlbovania bratského
priatelstva a spoluprdce oboch §tatov.

Zmluvné strany budi podporovat vyulovanie v jazyku slovenskom a
madarskom na $kolach zriadenych pre deti a mlddez madarskej ndrodnostiy v
Ceskoslovenskej socialistickej republike a slovenskej narodnosti v Madarskej
Tudovej republike s ohladom na ich plné uplatnenie v procese socialistickej
vystavby svojich §tatov.

Zmluvné strany budii napomaihat ¢innost lektordtov Ceského, slovens-
kého a madarského jazyka na svojich vysokych $koldch s cielom pripravit
odbornych pracovnikov s dobrou znalostou jazyka a Kultiry ndrodov oboch
$tatov.

Zmluvné strany budi podporovat vymenu S$tudentov, ulitelov, lektorov
a vedeckych alebo inych odbornikov pdsobiacich v oblasti §tidia, vyskumu a
irenia ¢eského, slovenského a madarského jazyka.

Zmluvné strany budii podporovat vymenu a pripravu prekladatelov.

Zmluvné strany budi podporovat spolo¢ny vyvoj ulebnych pomdcok,
organizovanie jazykovych kurzov a semindrov, spolo¢ny vyskum bohemistiky,
slovakistiky a hungaristiky, ako aj vyddvanie vedeckych pric z tejto oblasti.

Cldnok 7. Zmluvné strany budi podporovat viestranni spolupricu a
vymenu skisenosti v oblasti §kolstva, a to najma:

— vymenu skisenosti na poli komunistickej vychovy a vzdeldvania mladej
genericie;

— roz8irovanie znalosti o druhom $§tdte na svojich $koldch a inych vzde-
lavacich zariadeniach;

— vymenu skisenosti z vychovnej a pedagogickej ¢innosti na réznych stup-
fnoch vzdeldvania, ako aj z rozvoja materidlno technickej zdkladne vzde-
lavania,

— vypractlivanie, zavddzanie a zdokonalovanie novych ucebnych planov,
programov a metdd, ako aj u¢ebnych pomdcok vréitane uebnic;

— priamu spoluprdcu medzi $titnymi orgdnmi, $kolami réznych stupnov,
dalsimi inStiticiami z oblasti $kolstva, ako aj pedagogickymi tstavmi;

— pripravu a dal3ie vzdeldvanie uditelov vietkych druhov a stupiiov $kol;

— vymenu uditelov a pedagogickych odbornikov;

— prijimanie a vysielanie 3tudentov na vysoko$kolské a postgraduélne
§tiadium;

— vymenu $tudentov, uéfiov, skupin Ziakov a mladeZe na vyrobni prax,
letné tabory a exkurzie.

Zmluvné strany budii osobitnd pozornost venovat rozvoju priamej spolu-
prace medzi partnerskymi vysokymi $kolami oboch $titov, zdokonalovaniu
polytechnickej vychovy a vzdeldvaniu, ako aj dalSiemu rozvoju poradenskej
sluzby pre volbu povolania.
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Zmluvné strany v silade so svojimi vnutro$tatnymi predpismi umoZnia
ob&anom §tatu druhej zmluvnej strany, ktori maji trvaly pobyt na ich $tdtnom
tzemi, $tddium na $kolach vietkych stupfiov za podmienok platnych pre ich
§tatnych ob¢anov.

Cldnok 8. Zmluvné strany budi podporovat $tidium a popularizciu
pokrokovych tradicii ¢eského, slovenského a madarského Tudu v boji za
narodné a socidlne osiobodenie a pri vystavbe socialistickej spolo¢nosti.

Budi spolupracovat pri uskuto¢iiovani kultarnych akcii pri oslavach
§tatnych sviatkov a vyznamnych vyroéi, ako aj pri oslaviach spolo&nych
pokrokovych historickych tradicii.

Zmiuvné strany budd podporoval ¢&innost zmiefanej <&eskoslovensko-
madarskej komisie historikov.

Cldnok 9. Zmluvné strany budi podporovat viestrannt spolupridcu v
oblasti kultiry a umenia s cielom vzidjomného obohacovania kultiry narodov
oboch $tatov a posililovania ich socialistickych &¢ft, ako aj zvyS$ovania poli-
tickej a ideologickej u¢innosti socialistickej kultiry.

Budu podporovat najmi rozvoj a prehibovanie bezprostrednych stykov
— medzi prislu§nymi organmi v oblasti kultiry, medzi kultirnymi institiciami

a organizaciami, tvorivymi umeleckymi zvdzmi, ako aj prehlbovanie spoiu-
prace medzi predstavitelmi kultiry a umenia;

— vietky d&elné formy spoluprdce v kultirnej oblasti vritane organizovania
festivalov umenia, dni kuitiry a podobnych podujati, stretnuti a diskusii o
aktudlnych ideovych a tvorivych problémoch;

— spolupracu pri priprave, vychove a zvy$ovani kvalifikacie tvorivych umelec-
kych pracovnikov;

— uvadzanie a propagaciu hudobnych a filmovych diel, divadelnych hier a
organizovanie umeleckych vystav, ako aj vymeny umeleckych publikdcii,
filmov, hudobnych ziaznamov, notovych materidlov a vytvarnych diel;

— vzijomné vysielanie umeleckych siborov, sidborov zaujmovej umeleckej
¢innosti aj jednotlivych umelcov;

— systematické spristupfiovanie a uchovavanie kultirnych a umeleckych
hodndt druhého §tatu a ich uvddzanie do kultirneho Zivota;

— vymenu skisenosti z oblasti kultirno vychovnej a umeleckej ¢&innosti
obyvatelstva;

— prehlbovanie spoluprice a vymenu skisenosti z uskutoénovania socialis-
tickej kultirnej politiky, riadenia, planovania a rozvijania kultirneho Zivota v
oboch §tatoch, ako aj prehlbovania spoluprdce pri popularizécii vysledkov
socialistickej kultdry;

— vymenu skisenosti z oblasti pamiatkovej starostlivosti a ochrany prirody.

Cldnok 10. Zmluvné strany budi podporovat spolupricu v oblasti nak-
ladatelskej ¢innosti a knizného obchodu s cielom prispievat k uéinnému
upeviiovaniu socialistického zriadenia a k §ireniu marxisticko-leninskych idei v
oboch §tatoch.

V tejto stvislosti budid najmi podporovat:
— spolupracu prisluSnych organov kniznej kultiry a knizného obchodu;
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— spolupracu medzi nakladatelstvami;

— vydévanie prekladov vyznamnych publikacii z oblasti politickej a spolo-
&ensko-vedne) literatary, krédsnej literatiary, literatiry pre deti a mladeZz,
vedeckej a vedecko-populariza¢nej literatiry a inej odbornej literatuiry;

— spolo¢né vydavanie knih, venovanych pokrokovym a revolu¢nym tradiciam,
najmi robotnickemu hnutiu, v zdujme dal3ieho rozsirovania literatiry néro-
dov oboch $tatov;

— vydéavanie spolo¢nych diel o aktualnych otdzkach sicasnosti, dejin, kultiry
a zivota Iudu druhého Statu;

— rozdirovanie a propagovanie literatiry druhého §tatu vritane organizovania
kniznych vystav.

Cldnok 11. Zmluvné strany budi podporovat vsestranny rozvoj spolu-
priace medzi umeleckymi tvorivymi zvizmi zamerany najmé na:

— napliiovanie ideovych zdmerov socialistickej umeleckej tvorby;

— spolo¢né rozpracovanie aktudlnych otdzok socialistickej kultiry a umenia,
ako aj dalich otdzok, ktoré maju teoreticky a prakticky vyznam pre rozvoj
socialistickych kultir oboch §titov;

— zefektiviiovanie vzajomnych stykov;
— rozvoj spolo¢nej tvorivej iniciativy, vriatane spolo¢nej umeleckej tvorby;

— intenzifikdciu kontaktov a tvorivej spoluprace mladych umelcov a spolupricu
pri ich vychove;

— vzajomné pozndvanie, §irenie a propagéiciu vysledkov angaZovanej ume-
leckej tvorby umelcov oboch §tatov.

Cldnok 12. Zmluvné strany budi podporovat spolupricu medzi obchod-
nymi organizdciami a umeleckymi agentirami na dseku ich ¢innosti tykajicej sa
oblasti upravenych touto dohodou.

Cldnok 13. Zmluvné strany budi podporoval dallie rozsirovanie sty-
kov medzi tla¢ovymi agentirami, rozhlasom a televiziou na zaklade dohdd o
priamej spoluprici tychto organizicii. Budu taktiez podporovat spolupricu
medzi prislu§nymi tlacovymi orgdnmi a zvdzmi novindrov oboch Stitov.

V tejto suvislosti budid podporovat najma:

— propagovanie vysledkov socialistickej vystavby, revolu¢nych tradicif, kultiry
a socialistického sp6sobu Zivota narodov oboch $tdtov vo svojich hromad-
nych oznamovacich prostriedkoch;

— §ir§iu spoluprdcu pri tvorbe rozhlasovych a televiznych programov o
druhom $tite, ako aj filmov so zameranim na podporu rozvoja materidlnych
zdrojov a socialistického spolofenského vedomia shiZiaceho zblizovaniu
nérodov.

Cldnok 14. Zmluvné strany budi podporovat spolupricu medzi organmi
kinematografii oboch §tatov na zvySovanie ideologickej a umeleckej tcinnosti
socialistického filmového umenia a propagécie marxisticko-leninského svetového
nazoru. Spolupraca sa bude uskuto¢riovat na zéklade priamych dohdd.

Spoluprdca bude zahfnat najma:
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— organizovanie sldvnostnych filmovych predstaveni z prileZitosti $tatnych
sviatkov a inych vyznamnych udalosti, vzdjomni G¢ast na medzinarodnych
filmovych festivaloch a prehliadkach;

— spoluprdcu filmovych 3tidii v oblasti filmovej tvorby a vyroby vratane
koprodukcii a poskytovania vyrobno tvorivych sluzieb;

— vymenu skisenosti v oblasti riadenia, ekonomiky, -techniky, vyroby, dis-
tribacie filmu a vychovy kadrov;

— vymenu informdcii o zahrani¢nych obchodnych aj neobchodnych filmovych
stykoch;

— spoluprécu filmovych ustavov a archivov.

Cldnok 15. Zmluvné strany budi v sulade s platnymi predpismi oboch
§titov napomahat roz$irovanie a prehlbovanie spoluprice medzi archivnymi
intiticiami, uskuto¢tiovanie vymeny archivnych informdcii a ddajov, ako aj
képii archivnych materidlov na vedecké lcely a podporovat vymenu odbor-
nikov z oblasti archivnictva.

Cldnok 16. Cinnost kultirnych a informagnych stredisk zmluvnych
stran posobiacich na dzemi druhého §tatu upravuje osobitnd dohoda. Zmluvné
strany budi podporovat ¢innost tychto kultirnych a informa¢nych stredisk,
ako aj spoluprdcu medzi §taitnymi orgdnmi, ktoré sa za¢astuji na plneni tejto
dohody.

Cldnok 17. Zmluvné strany budi podporovat viestranni spolupricu v
oblasti telovychovy a $portu na ziklade priamych dohdd medzi prislusnymi
organizaciami. Budi napomdhat najmid vymenu S3portovych druZstiev na
priatelské stretnutia, medzinirodné sitaze a turnaje, ako aj vymenu skise-
nosti medzi funkcionarmi a trénermi a organizovanie spolo¢nych tréningovych
taborov.

Cldnok 18. Zmluvné strany budi podporovat tzku spolupricu medzi
odborovymi organiziciami, organizdciami mlddeZze a deti, Zien, spolo¢no-
stami pre $irenie vedeckych poznatkov a inymi spolo¢enskymi organiziciami,
aby v ramci kultirnych a vedeckych stykov podstatnou mierou prispievali k
viestrannému prehlbovaniu priatelstva medzi narodmi oboch §titov a zdoko-
nalovaniu bratskej spoluprace.

Cldnok 19. Zmluvné strany budi podporovat planovity rozvoj spo-
lupriace v oblasti kultiry a vedy v ramci priamych druzobnych stykov medzi
krajmi a mestami, ktorA napomdha prehlbovaniu priatelstva a zbliZovaniu
narodov oboch §tatov, ako aj obohacovaniu socialistickych narodnych kultir.

Cldnok 20. Zmluvné strany budi napomdahat ochranu autorskych prav s
cielom ulahCit Sirenie a popularizdciu kultirnych hodnét druhého $tatu, ako
aj rozvoj spolupréice organizicii oboch $tatov na ochranu autorskych prav a prav
vykonnych umelcov.

Cldnok 21. Zmluvné strany sa budu vzijomne informovat o zjazdoch,
konferencidch, festivaloch, vystaviach, sataziach a inych podujatiach uskutoc-
fnovanych v kazidom z oboch §titov a tykajicich sa oblasti spoluprice
upravenych touto dohodou.

Zmluvné strany budi pozyvat predstavitelov orgdnov a organizacii
druhého §tatu, zabezpeclujicich vykondvanie tejto dohody pri uvedenych
podujatiach.
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Cldnok 22. Zmluvné strany budi podporoval dalsi rozvoj a koordi-
naciu mnohostrannej spoluprdce socialistickych §tatov vo vsetkych oblastiach,
ktoré zahffia tato dohoda.

Zmluvné strany sa budi vz4jomne informoval o svojich kultiirnych a
vedeckych vztahoch s tretimi §tatmi, budi uzko spolupracovat a koordinovat
svoju &innost v medzindrodnych organizdcidch a na medzindrodnych vedec-
kych a kultirnych zjazdoch a konferencidch, ako aj na inych podujatiach a
vymienat si o tom skisenosti.

Cldnok 23. Na vykondvanie tejto dohody budi zmluvné strany vidy na
obdobie pit rokov vypracivat plany spoluprice, v ktorych budi urené aj
finan¢né podmienky.

Cldnok 24. Ceskoslovensko-madarskd zmie$and medzivlddna Komisia
pre kultirnu, $kolski a vedecki spoluprdcu bude koordinovat spolupricu,
kontrolovat plnenie planov uvedenych v ¢&ldnku 23. Tato komisia bude
pravidelne a sihrne vypracivat rozbory vzajomnych vztahov v oblas-i kultiry,
skolstva a vedy a v zaujme rozvoja spoluprdce navrhovat prisluiné odpo-
ric¢ania zodpovednym organom oboch 3tatov.

Cinnost Ceskoslovensko-madarskej zmie$anej medzivlddnej komisie pre
kultirnu, 3kolski a vedecki spolupracu sa bude riadit $tatdtom, ktory je
uvedeny v prilohe tejto dohody a tvorf jej neoddeliteImi sticast.

Cldnok 25. Tato dohoda vstupuje do platnosti diiom podpisu.

Dnom, ktorym vstiipi do platnosti tito dohoda,- strdca platnost Dohoda
medzi Ceskoslovenskou socialistickou republikou a Madarskou Iudovou repu-
blikou o kultirnej spolupraci uzavreta v Budapesti dia 24. februara 1961.

Nadalej zostdvajua v platnosti dohody o priamej spolupraci medzi kultirnymi
a vedeckymi institiciami a organizdciami zmluvnych stran uzavreté na zéklade
dohody zo dita 24. februdra 1961, ak nie si v rozpore s ustanovoniami tejto
dohody.

Cldnok 26. Téato dohoda sa uzatvara na 10 rokov a jej platnost sa bude
predlzovat vidy o dalsich 5 rokov, ak ju niektord zo zmluvnych strdn
pisomne nevypovie $est mesiacov pred uplynutim obdobia jej platnosti.

DANE v Budapesti dia 22. oktobra 1986 v dvoch vyhotoveniach, kazdé v
jazyku slovenskom a madarskom, pricom obe znenia majd rovnaku platnost.

Za vladu Za vladu
Ceskoslovenske;j socialistickej Madarskej Iudovej republiky:
republiky:
[Signed — Signél]' [Signed — Signé)?

! Signed by Dr. Matej La¢an — Signé par Matej Lican.
? Signed by Judit Csehdk — Signé par Judit Csehék.
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STATUT: CESKOSLOVENSKO-MADBARSKEJ ZMIESANEJ MEDZIVLADNEJ KOMISIE
PRE KULTURNU, 8KOLSKU A VEDECKU SPOLUPRACU

Cldnok 1. Ceskoslovensko-madarskd zmieani medzivlidna komisia pre kul-
tirnu, 3kolski a vedecki spolupracu (dalej len ‘‘Komisia’’) vykondva najmi tito
¢innost:

a) Pravidelne vypraciiva rozbory vzdjomnych vztahov v oblasti kultiry, ¥kolstva,
vedy, hromadnych oznamovacich prostriedkov, §portu a telesnej vychovy, moZnosti ich
dalsieho rozvoja, ako aj G¢innost uskuto¢fiovanej spoluprace,

b) Posudzuje ndvrhy pafroénych planov spolupridce a vykondvacich programov k
nim, ako aj zmluvnych dokumentov o priamej spoluprdci medzi prisludnymi orgdnmi,
organiziciami a in§titiiciami oboch §tatov a pravidelne sleduje a hodnoti plnenie tychto
dokumentov,

¢) Navrhuje a podporuje vytvaranie takych novych foriem spoluprice, ktoré
prispievaji k zabezpefovaniu najvysiej uéinnosti spoluprace,

d) Zabezpeéuje vzajomné pravidelné poskytovanie informécif o aktudlnych otdzkach
kultirnej politiky oboch §tatov, ako aj o ostatnych otdzkach zaujimajicich obe strany,

e) Napomaha rozvoj priamej spoluprace medzi prisludnymi orgdnmi, organiziciami a
in§titdciami uskuto¢fiujicimi spolupracu podla platnej dohody medzi vladami oboch
$tatov o kultirnej a vedeckej spolupraci, ako aj rozvoj pracovnych stykov medzi osobami
zabezpedujicimi tito spolupracu,

/) Koordinuje najvyznamnej$ie podujatia podla patroénych planov spoluprdce a
poskytuje podporu prislu§nym orgdnom, organizdcidm a indtiticidm zabezpelujicim
ich realizdciu,

g) V silade s platnou ¢eskoslovensko-madarskou dohodou o ¢&innosti kultirnych a
informa¢nych stredisk oboch 3titov posudzuje a podporuje pricu tychto stredisk s
cielom vyuzit ich pri zabezpefovani vzajomnej kultirnej spoluprace,

h) Podla potreby sa zaobera otdzkami mnohostrannej spoluprice §tdtov socialis-
tického spolocenstva a napomdha koordinaciu vzdjomnej spolupriace v ramci prisludnych
medzindrodnych vlddnych aj nevlddnych organizAcii, na zjazdoch, konferencidch, sym-
poziach, ako aj na inych medzinarodnych podujatiach.

Cldnok 2. Komisia sa skladd z Eeskoslovenskej a madarskej &asti: mend os6b,
ktoré zastdvaju funkciu predsedu a sekretdra kazdej z oboch &asti si zmluvné strany
oznamia diplomatickou cestou. Ostatnych ¢lenov &asti, v poéte najviac S, méZu
obidve strany urovat ad hoc.

Clénok 3. Komisia sa schddza spravidla raz roéne, a to striedavo na tizemi oboch
$tatov.

Komisia sa moéze zist na mimoriadne zasadanie po predchidzajicom sthlase
predsedov oboch ¢asti.

Rokovanie Komisie vedie predseda tej ¢asti, na tizemi ktorej $titu sa zasadanie
kona.

Cldnok 4. Komisia rokuje na zéklade vopred schvaleného programu. Tento
program sa uréuje na predchidzajicom zasadani Komisie.

Predsedovia oboch ¢asti sa m6éZu pisomne dohodnit o zmene programu zasadania
Komisie najneskér dva mesiace pred terminom zasadania s vynimkou naliehavych
zéleZitosti, ktorych prerokovanie méze byt dohodnuté aj inym spésobom.

Cldnok 5. Na zaklade rozhodnutia Komisie mozu byt v jej ramci zriadené aj
pracovné skupiny, ktoré si zloZené z ¢lenov Komisie, pripadne z prizvanych
odbornikov. O zloZeni pracovnych skupin sa predsedovia vzdjomne informuju.
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Pracovné skupiny pripravujii a posudzuji potrebné materidly a dokumenty a o svojej
praci pod4dvaji spravu na plenarnych zasadaniach Komisie.

Cldnok 6. Na posudzovanie odbornych otdzok vyplyvajicich z programu Komisie
moéZe kazd4 strana v pripade potreby prizvat na zasadanie prisluSnych odbornikov.

Clénok 7. Podkladové materidly pre program zasadania Komisie, na spracovani
ktorych sa Komisia dohodla, si predsedovia ¢asti zaSli najneskér 6 tyzdiov pred
zasadanim Komisie.

Pripomienky, pripadne osobitné stanoviskd k zaslanym materidlom je potrebné zaslat
najneskor dva tyZzdne pred zasadanim Komisie.

Cldnok 8. Plnenie organiza¢nych uloh, spojenych s pripravou a priebehom
zasadania Komisie, zabezpecuje strana, na izemi ktorej 3titu sa zasadanie kon4.

Cldnok 9. Néklady spojené so zasadanim Komisie hradi strana, na Gzemi ktorej
$tatu sa zasadanie kona.

Vysielajica strana hradi cestovné niklady svojej delegécie na miesto zasadania
Komisie, ako aj ndklady spojené s jej ubytovanim a stravovanim.

Cldanok 10. Rokovacim jazykom Komisie je jazyk ¢&esky alebo slovensky a
madarsky. _

Protokoly zo zasadania Komisie sa vyhotovuji v ¢eskom alebo slovenskom a
madarskom jazyku, pri¢com obe znenia maji rovnaki platnost.

Clanok 11. Komisia prijima na svojich zasadaniach odporicania a zivery,
odstihlasené oboma ¢astami a sformulované v protokole, ktory podpisuji predsedovia
oboch ¢asti.

Komisia na svojom dalSom zasadani kontroluje uskutoéiiovanie prijatych odpo-
ri¢ani a zaverov.
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[HuNGARIAN TEXT — TEXTE HONGROIS]

EGYEZMENY A CSEHSZLOVAK SZOCIALISTA KOZTARSA-
SAG KORMANYA ES A MAGYAR NEPKOZTARSASAG
KORMANYA KOZOTT A KULTURALIS ES TUDOMANYOS
EGYUTTMUKODESROL

A Csehszlovak Szocialista Koztdrsasdg Kormanya és a Magyar Népkoztar-
sasidg Kormaénya,

a Csehszlovdk Szocialista Koztdrsasidg és a Magyar Népkoztarsasag ko-
zOtt 1968. junius 14-én kelt Baratsagi, Egyiittmiikodési és Kolcsonds Segit-
ségnyujtasi Szerz6dés elveivel 6sszhangban,

a Csehszlovikia Kommunista Partjanak és a Magyar Szocialista Mun-
kaspartnak a marxizmus-leninizmus és a szocialista internacionalizmus elvein
alapuldé ideoldgiai egységébdl, Osszeforrottsagabdl és testvéri egyiittmikodé-
sébdl kiindulva,

abban a meggy6z6désben, hogy a tudomény, az oktatés, a kultura és a mii-
vészetek teriiletén megval6sulé sokoldalu egyiittmitkodés elmélyitése tovébb
szilarditja a Csehszlovak Szocialista Koztarsasdg és a Magyar Népkoztarsasag
nemzetei megbonthatatlan baratsagat,

annak érdekében, hogy a két dllam népei kulturlis szinvonalanak emelésével
is hozzédjaruljanak a fejlett szocialista tdrsadalom tovabbi épitéséhez a Csehszlo-
vak Szocialista Koztarsasdgban és a Magyar Népkoztarsasagban,

attdol a szdndéktdl vezérelve, hogy tudomdényos, oktatasi, kulturdlis és
milvészeti egylittmilkodésiik tovabbfejlesztése és elmélyitése révén hatékonyan
hozzajaruljanak a szocialista kozosség orszagai és népei tartds és testvéri ba-
ratsdganak, ideoldgiai egységének erdsitéséhez, az ellenséges ideoldgia elleni
harchoz,

a Csehszlovak Szocialista Koztarsasag Kormanya és a Magyar Népkoztar-
sasig Korminya kozott a kulturdlis egyittmitkddésr6l Budapesten, az 1961.
évi februar hé 24. napjan aldirt Egyezmény alapjin folytatott egyittmiiko-
désiik eredményeire és gazdag tapasztalataira tdmaszkodva,

attél az Ohajtdl vezérelve, hogy todoményos és kulturalis egyiittmiiko-
désiik 4ltal is hozzajaruljanak az Eurdpai Biztonsagi és Egytittmiikddési Kon-
ferencia Zar6okmaényédban és tovabbi dokumentumokban foglaltak megvalési-
tasdhoz, amelyek hozzdjarulnak a béke, az enyhiilés és a biztonsig erdsitéséhez
Eurépéaban és az egész vilagon,

az aldbbiakban allapodtak meg:

1. cikk. A Szerz6d6 Felek tervszeriien fejlesztik és elmélyitik sokoldalu,
hatékony egytttmiikddésiiket és tapasztalatcseréjilket a tudomany, az oktatas,
a kultura és a miivészetek, a tomegtijékoztatasi eszkGzok, valamint a testne-
velés és a sport teriiletén. Ebb6l a célbél tdmogatjak az allami szervek és intéz-
mények, a tirsadalmi szervezetek kozott céltudatos egyiittmiikodést, a tudé-
sok, valamint a kultura és a miivészet teriiletén dolgozok, tovabba a két orszég
allampolgarai kozotti kapesolatokat.
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2. cikk. A Szerz6d6 Felek kulturdlis és tudomanyos egyiittmiikddésiiket
els6sorban a marxista-leninista villdgnézet, a szocialista kozOsség orszagai bé-
keszeret6 kiilpolitikdja, a szocialista épités soran szerzett tapasztalataik és vivma-
nyaik népszerisitésére, a Csehszlovdk Szocialista Koéztarsasig és a Magyar
Népkoztarsasdg kozott a tarsadalmi élet valamennyi teriiletén megyvalGsuld
egyittmiikodés fokozasdra és elmélyitésére, valamint a két orszag nemzetei for-
radalmi hagyoményainak, kiilondsen a haladé munkésmozgalom hagyomaényai
dpolasira, a szocialista kultura és életméd fejlesztésére forditjak figyelmiiket
azzal a céllal, hogy tovabb erdsitsék népeik testvéri baratsagat és jobban kielégit-
sék népeiknek a fejlett szocialista tdrsadalom épitése soran jelentkez6 ndvekvé
kulturalis igényeit.

3. cikk. A Szerz6d4 Felek tamogatjak allampolgéraik nevelését a marxiz-
mus-leninizmus, a népek kozotti bardtsag a szocialista internacionalizmus és a
szocialista hazafisag szellemében.

ElsGsorban az egyiittmiikddés azon formait tamogatjdk, amelyek a kozos
munkéiban, a tanuldsban és a szabadid6 aktiv kihasznaldsaban &sszekapcsoljdk
a két orszag dolgozéit, kiilondsképpen fiatalsagat.

Arra torekszenek, hogy az egyiittmiikddés keretében megvalGsulé kie-
melkedd kulturalis akci6kat orszagaik egész tertiletére kiterjesszék.

4. cikk. A Szerz6d6 Felek a lenini nemzetiségi politika elveivel és torvé-
nyeikkel Gsszhangban, a szocialista internacionalizmus szellemében timogatjak
dllami szerveik egyiittmiikkddését a Csehszlovdk Szocialista Koztarsasagban
él6 magyar nemzetiségii 4llampolgarok és a Magyar Népkoztarsasigban €16
szlovak nemzetiségii allampolgarok kulturdlis és miivelédési fejlédésének biz-
tositasaban.

5. cikk. A Szerz6d6 Felek a tudoméanyos egyiittmiikodés soran tamogat-
jak a két orszdg tudomdnyos akadémidi €és mas tudomdinyos intézményei,
valamint egyetemei és féiskolai kdzvetlen kapcsolatainak fejlédését annak erde-
kében, hogy tovabbi tervszerii kapcsolatok alakuljanak ki a tudomdinyos és
kutatasi potencidlok kozétt a tdrsadalomtudomdényok, a természet- és miiszaki
tudomanyok — mint a tudomdanyos miiszaki haladast gyorsité és a szocialista
gazdasagi integraciét elmélyit6 eszk6zok teriiletén.

Ennek érdekében kiilondsen tamogatjak:

— a tarsadalomtudoményok id4szerii kérdései, mindenekelStt az orszigaikban
foly6 szocialista épitdmunka, valamint az ellenséges ideoldgidval folytatott
harc elméleti €s gyakorlati témainak kdzds feldolgozasat;

— a hosszu tdvu programok &sszehangoldsat, kozés tervezését és kidolgoza-
sét, valamint a kivalasztott szaktertileteken a kutatdsok prognézisat;

— a meglévé kutatéi kapacitasok kolcsdnds, hatékony, valamint az egyedi be-
rendezések legcélszeriibb kihasznalasat;

— a tudomdnyos és tudomdnyos-miiszaki feladatok megolddsa sordn szerzett
ismeretek, tapasztalatok és eredmények kozés felhasznaldsat, valamint az
elért tudomanyos eredmények optimilis alkalmazisat, kiilonds tekintettel
a KGST-tagorszdgok tudomdényos-miiszaki fejlddése 2000-ig sz616 komplex
programjara;

— a legfontosabb kolcsonds érdeklédésre szamottart6 teriileteken folyé kuta-
tasok fejlesztését a haladé tudoméanyos egyilittmiikddési formak révén,
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beleértve a munkamegosztdst, a koz6s kutatdsokat, a kozods kutaté kollek-
tivak kialakitésat; :

— a tanulményutak, eldadédsok tartisa és tudomdinyos iiléseken val6 részvétel
céljabol, valamint a tudésok €s a tudomény teriiletén dolgozé fiatal szakem-
berek tovabbképzését célzé kozds intézkedéseket;

— a tudésok, tudoményos dolgoz6k és mas szakemberek kolcsonsd utazasét.

6. cikk. A Szerz6d6 Felek a két orszdg baratsdganak és egyiittmiiko-
désének elmélyitése érdekében tdmogatjdk a cseh, a szlovdk és a magyar nyelv
kolcsonos tanitasat.

A Szerz6d6 Felek tdmogatjak a szlovdk és magyar nyelvii oktatast a Cseh-
szlovak Szocialista. Koztirsasdgban miikod6 magyar tannyelvii és a Magyar
Népkoztarsasagban miikodé szlovak tannyelvii iskoldkban, tekintettel arra,
hogy 4llamaik szocialista épitésének folyamatdban a tanul6k teljes mértékben
érvényesiilni tudjanak.

A Szerz6dd Felek tdmogatjdk orszagaik felsGoktatdsi intézményein a
magyar, cseh és szlovak nyelvi lektoratusok tevékenységét a masik orszdg nem-
zeti nyelvét és kulturdjat jol ismer6 szakemberek képzése céljabol.

A Szerz6d6 Felek timogatjdk a magyar, a cseh és a szlovdk nyelv okta-
tasdban, kutatdsdban és terjesztésében résztvevd tandrok, tudésok, lektorok,
mas szakemberek és didkok cseréjét.

A Szerz6dd Felek tamogatjdk a miiforditék képzését és kolcsénds cse-
réjét.

A Szerz6d6 Felek tamogatjadk az oktatasi segédeszkozok kozods fejlesz-
tését, a nyelvtanfolyamok és szeminariumok rendezését, a bohemisztika, szlova-
nisztika és hungarisztika k6z0s kutatasét, valamint az ezzel a teriilettel foglal-
koz6 tudoményos munkdk kiadésat.

7. cikk. A Szerz6d6 Felek tamogatjdk a sokoldalu egyiittmiikddést az
oktatés teriiletén, mindenekel6tt:

— tapasztalatok cseréjét a fiatal nemzedék kommunista nevelése, miivel6dése
terén;

— az egymas orszégaira vonatkoz6 ismeretek bovitését, az iskoldkban és mas
miivel6dési intézményekben; .

— tapasztalatcserét a nevel6 és a pedagégiai munka kiilonb6z6 szintjein,
valamint a nevelés anyagi-miiszaki bazisdnak fejlesztése teriiletén;

— az uj oktatasi tervek, programok és médszerek, valamint oktatési segédeszko-
26k — beleértve a tankonyveket is — korszerisitését, kidolgozédsat és beve-
zetését,

— az oktatas teriiletén a kiilonb6z6 szintii allami szervek, oktatdsi intéz-
mények, valamint pedagégiai kutatéintézetek kozotti kdzvetlen egyiittmii-
kodést;

— a kiilonféle oktatasi intézmények tandrainak képzését és tovabbképzését;
— pedag6gusok és a pedagégiai szakemberek cseréjét;
— egyetemi és f6iskolai hallgat6k kiildését és fogadasat teljes és részképzésre;
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— a didkok, ipari tanul6k, tanulécsoportok és az ifjusagi csoportok cseréjét
gyakorlat, nydri tdborozas, kirandulas céljabol.

A Szerz6dé Felek megkiilonboztetett figyelmet forditanak a két orszig
partner-féiskoldi kozotti egyiittmiikodés tokéletesitésére, a plitechnikai okta-
tas és nevelés fejlesztésére, a pélyavalasztsi tandcsadds tovabbfejlesztésére.

A Szerz6d6 Felek sajat belsé jogszabalyaikkal dsszhangban kélcséndsen
lehetéséget biztositanak a masik Szerz6dé Fél azon éllampolgarai szdméra,
akik tartésan az orszag teriiletén élnek, hogy a kildnféle és kiilonb6zé foku
tanintézetekben a sajat allampolgdraikkal azonos feltételek mellett folytassanak
tanulmanyokat.

8. cikk. A Szerz6dé Felek tamogatjak a magyar, a cseh és a szlovak nép
halad6 hagyomanyainak feltardsat és népszeriisitését, a nemzeti és szocialis
felszabadulasért folytatott harc és a szocialista épités eredményei tanulményo-
zasat és népszeriisitését.

Egyiittmiikkddnek az allami {innepek és a jeles évfordulék, valamint kozos
haladé torténelmi hagyomanyaik megilinnepléséhez kapcsolédé kulturilis
akciék megvalésitasaban.

A Szerz6d6 Felek tamogatjdk a Csehszlovak-Magyar Torténész Vegyes-
bizottsag tevékenységét.

9. cikk. A Szerz6d6 Felek tdmogatjak a széles kort egyittmiik6dést a
kultura és a miivészetek tertiletén, hogy ezaltal is kolcsondsen gazdagitsdk a két
orszag kulturdjat, erdsitsék azok szocialista vonasait, emeljék a szocialista kul-
tura politikai €s ideoldgiai hatékonysagat.

Mindenekel6tt tamogatjak:

— a kultura teriiletén tevékenykedo illetékes szervek, a kulturalis intézmények és
szervezetek, az alkotd szOvetségek kozotti kdzvetlen kapcsolatok fejlesztését
és elmélyitését, tovabba a kultura és a miivészet képvisel6i kozotti alkotd
egyiittmiikodés elmélyitését;

— a kulturélis teriilet egytittmiitkodésének minden célszerti formajat, be-
leértve a miivészeti fesztivalok, kulturélis napok és méas hasonl6é akciék me-
grendezését, az aktudlis eszmei és alkot6i problémékkal foglalkozé taldlko-
26k és vitdk szervezését;

— a miivészek képzésében és szakmai tovdbbképzésében valb egyiittmiikddést;

— a zenemiivek, filmalkotdsok, szinmilvek bemutatasat €s népszeriisitését,
miivészeti kiallitdsok rendezését, miivészeti publikiciok, filmek, zenei felvé-
telek, kottaanyagok cseréjét;

— miivészeti egyiittesek, miikedvel6 egyiittesek és miivészek kolcsonds utaz-
tatasat;

— a masik orszdg kulturdlis és miivészeti értékeinek rendszeres hozzaférhetdvé
tételét és megdrzését, a kulturalis életbe valé bevonasukat;

— a lakossag kulturdlis nevelése és miivészeti tevékenysége terén szerzett tapasz-
talatok cseréjét;

— a szocialista kulturpolmka megvaldsitsa, a kulturalls élet irdnyitasa, ter-
vezése és fejlesztése terén a két orszigban szerzett tapasztalatok cseréjét, va-

lamint a szocialista kultura eredményeinek népszeriisitésében megvalésulé
egylttmiikodés elmélyitését;
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— amiiemlékvédelem és a természetvédelem terén szerzett tapasztalatok cseréjét.

10. cikk. A Szerz6d6 Felek tamogatjak az egyiittmiik6dést a konyvkia-
das és konyvértékesités terilletén, hogy ezuton is hozzajéruljanak a szocializ-
mus népszerisitéséhez és a marxista-leninista eszmék terjesztéséhez mindkét
orszagban.

E célb6l mindenekelStt timogatjak:
— a konyvkultura és a konyvértékesités illetékes szerveinek egyiittmiikodését;
-—— kiadék egyilittmiikodését;

— a politika és a tarsadalomtudomény, a szépirodalom, a gyermek- és ifjusagi
irodalom, a tudoményos, a népszerii tudoményos irodalom és més szaki-
rodalom teriiletén megjelent kiemelked miivek forditdsainak kiadasit;

— a halad6 és forradalmi hagyomanyokrél, féleg a munkasmozgalomrél sz616
konyvek kozds kiadasit, a kozOs konyvkiaddst a két orszdg nemzetei
irodalma terjesztésének érdekében;

-— a jelenkor id3szerii kérdéseivel, a masik orszag torténelmével, kulturajaval
és népe életével foglalkozé milvek kélesénds kiadasat;

-— a méasik orszdg irodalmanak terjesztését és népszeriisitését, beleértve a ko-
nyvkiéllitasok rendezését is.

11. cikk. A Szerz6d6 Felek tamogatjdk az alkotOszovetségek kozotti
sokoldalu egyiittmiikodés fejlesztését, amely mindenekelStt az alabbiakra
iranyul:

— a szocialista miivészeti alkotasok eszmei torekvéseinek megvalGsitasara;

— a szocialista kultura és miivészetek id3szerii kérdései, valamint mas kérdések
kozos kidolgozésira, amelyek elméleti és gyakorlati jelentGséggel birnak a két
orszag szocialista kulturajanak tovébbi fejlesztése szempontjabol;

— a kolcsonds kapcesolatok hatékonyabba tételére;

— a kozos alkoté kezdeményezések fejlesztésére, beleértve a kozos alkot6i
tevékenységet;

— a fiatal miivészek kapcsolatainak és alkot6i egyiittmiikodésének intenzivebbé
tételére és nevelésiik terén val6 egylittmitkddésre;

— a két orszdg miivészei elkdtelezett alkotasainak koélcsOnds megismerésére,
terjesztésére €s propagéldsara.

12. cikk. A Szerz6d6 Felek tamogatjak a kulturalis tevékenységet folytaté
kereskedelmi szervezeteik és iigyndkségeik egyiittmiikodését ezek tevékenységi
korében az Egyezmény 4ltal szabalyozott teriileteken.

13. cikk. A Szerz6dé Felek tamogatjak a sajtéugynokségek, a radid és a
televizi6 kozotti kapcsolatok kozvetlen megéllapodasok alapjan torténd to-
vabbfejlesztését. Hasonloképpen tdmogatjak a két orszig illetékes sajtészervei
és ujsagir6 szovetségei kozotti egyiittmikodést is. E célbél mindenekel6tt
tamogatjak:

— a szocializmus vivmdanyainak, sikereinek, a forradalmi hagyomanyoknak és a
két orszdg nemzetei €letének, kulturdjanak és szocialista életmédjanak té-
megtijékoztatési eszkozok altali népszeriisitését;
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— a szélesebb egyiittmiikddést a masik orszagrél sz6l6 programok, hiradasok
készitésében a televizids- €s radi6- addasokban, valamint filmkészitésben valé
egyiittmiik6dést, amelyek a szocialista orszigok anyagi és szellemi forrasai-
nak fejlesztését és a nemzeteik kozotti kapesolatok erdsitését célozzak.

14. cikk. A Szerz6dé Felek a szocialista filmmiivészet ideologiai és miivés-
zeti hatékonysdganak novelése, valamint a marxista-leninista vildgnézet népsze-
risitése céljabol tamogatjdk a két orszdg filmszervei kozotti egytittmiiko-
dést, kdzvetlen megallapodasok alapjén.

Az egyiittmiikdés mindenekel6tt az alabbi teriileteket 6leli fel:

— unnepi filmeldadasok szervezése a nemzeti tinnepek és mas kiemelkedd ese-
mények alkalmabél, kdlcsonos részvétel a nemzetkdzi filmfesztivalokon és
seregszemléken;

— a filmstudidék egyiittmilkddése a filmalkotds- és gydrtas teriiletén, beleértve
a koprodukciSkat €s az alkotdi, gyartasi szolgaltatasokat is;

— a filmgyértassal és forgalmazdssal Osszefiiggd irdnyitasi, gazdasagi kér-
dések, a miiszaki filmterjesztés, filmgyartas és kadernevelés teriiletén szer-
zett tapasztalatok cseréjét;

— a kiilfoldi nem kereskedelmi és kereskedelmi filmkapcsolatokra vonatkozé
informéciék cseréjét;

— a filmintézetek é&s filmarchivumok egyiittmiikodését.

15. cikk. A Szerz6dé Felek a két orszagban érvényes elGirasokkal 6sszhan-
gban eldsegitik levéltari intézményeik egyiittmiikodésének bovitését és elmé-
lyitését, a levéltari ismeretek, adatok és anyagok masolatainak tudoményos célu
cseréjét, valamint timogatjak a levéltari teriillet szakembereinek cseréjét.

16. cikk. A Szerz6d6 Felek egymas orszigaban mitk6dé kulturdlis és
tajékoztatasi kozpontjairél kiillon egyezmény rendelkezik. A Szerz6dé Felek
tamogatjdk a kulturdlis és tajékoztatdsi kozpontok, valamint az egyezmény
végrehajtasaban kozremiik6dé allami szerveik kozotti kapesolattartast és
egytittmiikodést.

17. cikk. A Szerz6d6 Felek tamogatjak a testnevelés és a sport teriiletén
folyé sokaoldalu egyiittmiitkodést az illetékes szervezetek kozotti kozvetlen
egyiittmitk6dési megallapoddsok alapjan. Eldsegitik a csapatok cseréjét barat-
sagos mérkG6zésekre, nemzetkdzi versenyekre és turnékra, hasonléképpen a szak-
vezeték és edzék tapasztalatcseréjét, valamint kozds edz6taborozdsok szer-
vezését.

18. cikk. A Szerz6dé Felek tamogatjak a tarsadalmi és tomegszerveze-
tek, a szakszervezetek, ifjusdgi és gyermekszervezetek, nészervezetek, tudoma-
nyos ismeretterjesztd tarsulatok és mas tarsadalmi szervezetek kozotti szoros
egyuttmiikodést, hogy a kulturdlis és tudomanyos kapcsolatok felhasznalasa
révén elésegitsék a két orszag nemzetei k6zotti baratsdg sokoldalu elmélyitését
és a testvéri egytittmiikddés tokéletesitését.

19. cikk. A Szerz6d6 Felek tamogatjdk a megyék és vdrosok kozotti
kozvetlen bariti kapcsolatok keretében megval6sulé kulturalis €s tudoményos
egyuttmiikédést, hogy ezaltal is eldsegitsék a két orszdg nemzetei kozotti
baratsig és egyiittmilk6dés elmélyitését és szocialista nemzeti kulturdik gazda-
godasat.
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20. cikk. A Szerz6d6 Felek el6segitik a szerz6i jogok védelmét, beleértve az
el6adémiivészek jogainak védelmét, a miasik orszag kulturalis értékeinek nép-
szeriisitése és terjesztése érdekében, a két orszag szerzéi jogvédd szervezeteinek
egyiittmiikodését.

21. cikk. A Szerz6d6 Felek kolcsonOsen tdjékoztatjak egymast a két
orszdgban megrendezésre keriilé és a jelen Egyezményben foglalt teriileteken
foly6é egyiittmiikddést érinté kongresszusokrél, konferencidkrél, fesztivalok-
rél, kiallitdsokrél, versenyekrol és més akci6krol.

A Szerz6d6 Felek meghivjak a masik orszag azon szerveinek és szerveze-
teinek képviselbit ezekre a rendezvényekre, amelyek az Egyezmény végrehajtasat
végzik.

22. cikk. A Szerz6dd Felek elSsegitik a szocialista orszdgoknak az Egyez-
mény &ltal érintett valamennyi teriilettel kapcsolatos sokoldalu egyittmikodés-
nek tovabbi fejlesztését és tokéletesitését.

A Szerz6d6 Felek tdjékoztatjdk egymaést a harmadik orszagokkal fennallé
kulturélis és tudoményos kapcsolataikr6l, szorosan egyittmilkddnek és Ossze-
hangoljdk tevékenységilket a nemzetkdzi szervezetekben, nemzetkodzi tudomaé-
nyos és kulturilis kongresszusokon, konferencidkon és mas rendezvényeken és
kicserélik idevagé tapasztalataikat.

23. cikk. Az Egyezmény végrehajtasa céljab6l a Szerz6d6 Felek 6téves
idészakokra sz6l6 egyuttmiikddési munkaterveket dolgoznak ki, amelyek rog-
zitik a pénziigyi feltételeket is.

24. cikk. A Csehszlovik-Magyar Kulturélis, Oktatasi és Tudomaéanyos
Kormanykozi Egyiittmiikddési Vegyesbizottsag koordinilja az egyittmiikd-
dést, ellendrzi és értékeli a 23. cikkben foglalt munkatervek teljesitését. A bizottsag
rendszeresen és: komplex médon elemzi a kulturélis, oktatasi és tudoméanyos
teriilleten folyé egyiittmiikddést, és az egyiittmilkodés fejlesztése érdekében
ajanlasokat tesz a két orszig felelds szerveinek.

A Csehszlovak-Magyar Kulturalis, Oktatasi és Tudoményos Korméanykozi
Egyiuttmiukodési Vegyesbizottsag tevékenységét mitk6dési szabalyzat szaba-
lyozza, amely az Egyezmény mellé€kletét alkotja és az Egyezmény szerves részét
képezi.

25. cikk. Az Egyezmény aldirasa napjan 1ép hatilyba.

Az Egyezmény hatilybalépésével hatalyat veszti a Csehszlovak Szocialista
Koztarsasdg és a Magyar Népkoztdrsasdg kozott a kulturdlis egyiittmiko-
désrél Budapesten, az 1961. évi februar hé 24. napjéan aldirt Egyezmény.

A Szerz6d6 Felek kulturdlis és tudomanyos intézményei és szervezetei
kozott az 1961. évi februar hé 24-én kelt Egyezmény alapjan létrejott kozvetlen
egylittmitkodési megallapoddsok tovabbra is érvényben maradnak, amennyi-
ben nem mondanak ellent a jelen Egyezmény rendelkezéseinek.

26. cikk. Az Eqyezmény 10 évig marad hatalyban és érvényessége mindaddig
tovabbi 5-5 évre meghosszabbodik, ameddig a Szerz6d6 Felek egyike az Egyez-
mény érvényességének lejarta el6tt 6 hénappal irdsban nem értesiti a masik
Szerz6d6 Felet az Egyezmény felmondésara vonatkoz6 szandékardl.
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KELT Budapesten, az 1986. évi oktéber 22. napjan, két eredeti példinyban,
szlovak és magyar nyelven, mindkét nyelvii sz6veg egyarant hiteles.

A Csehszlovédk Szocialista A Magyar Népkoztarsasag
Koztarsasig Kormanya Nevében: Korméanya Nevében:
[Signed — Signé)' [Signed — Signé]?
MELLEKLET

A CseHSZLOVAK-MAGYAR KULTURALIS, OKTATASI £ TUDOMANYOS
KorMANYKOZ1 EGYUTTMUKODES!I VEGYESBIZOTTSAG: MUKODESI SZABALYZATA

1. cikk. A Csehszlovak-Magyar Kulturalis, Oktatasi és Tudomanyos Kormany-
kozi Egyuttmitkodési Vegyesbizottsag (a tovabbiakban: Bizottsig) fokén az alabbi te-
vékenységet latja el:

a) rendszeresen elemzi a ko6lcsonds kapcsolatokat a kultura, az oktatas, a tudomany,
a tOmegtdjékoztatds, a sport, a testnevelés teriletén, tovibbfejlesztésiikk lehetGségeit,
valamint a végzett egyiittmiikddés hatékonysagat is;

b) elbirdlja az Otéves egyiittmiikodési munkatervek és végrehajtasi programjaik,
valamint a két allam illetékes szerveinek, szervezeteinek és intézményeinek kozvetlen
egyiittmiik6dési megallapodasait, rendszeresen figyelemmel kiséri és értékeli ezek végre-
. hajtasat;

c) javasolja és tamogatja olyan uj egytittmitkodési formék kialakitdsat, amelyek
hozzéjarulnak az egyiittmiik6dés legnagyobb hatékonysdgénak a biztositdssdhoz;

d) biztositja a kolcsonds rendszeres informéciét a két 4llam idGszerii kulturpolitikai
kérdéseirdl, valamint a két Felet érdekls egyéb kérdésekrdl is;

e) elosegiti az illetékes szervek, szervezetek és intézmények kozvetlen egyiittmii-
kodésének fejlesztését, a két allam kormdnyai kozétt a kulturdlis és tudomdanyos
egylttmiik8désr6l, valamint az ezen egyiittmitkodést biztosité személyek munkakapc-
solatainak fejlesztésérdl sz616 hatalyos egyezmény szerint;

f) Osszehangolja a legjelentGsebb akcikat az Otéves egylittmiikddési munkater-
vek szerint és tdmogatast nyujt az ezeket megvalGsité illetékes szerveknek, szerveze-
teknek és intézményeknek; .

g) Osszhangban a két allam kulturalis és tdjékoztat4si kozpontjainak tevékenysé-
gére vonatkozé hatdlyos csehszlovak-magyar egyezménnyel, elbirédlja és timogatja ezek-
nek a kézpontoknak a tevékenységét, azzal a céllal, hogy felhasznélja azokat a kélcs6nds
kulturdlis egyiittmiik6dés biztositasiban;

h) szikség szerint foglalkozik a szocialista kozGsséghez tartozé allamok sokoldalu
egyittmilk6désének a kérdéseivel és segiti a kolcsonds egyittmiikodés osszehango-
lasat az illetékes nemzetkézi korményszintii és nem kormdanyszintli szervezetek kere-
tében, kongresszusokon, konferencidkon, szimpozionokon, valamint egyéb nemzetkozi
akci6kban is. .

2. cikk. A Bizottsig csehszlovak és magyar tagozatb6! all. A két tagozat min-
degyikének elnoki és titkari tisztségét betdlté személyek neveit a Szerz6d6 Felek diplo-
maciai uton kézlik egymdssal. A tagozatok tobbi tagjait, legfeljebb 5-5 {6 1étszdmban, a
Felek ad hoc jelolhetik ki.

! Signed by Dr. Matej Li¢an — Signé par Matej Liican.
? Signed by Judit Csehédk — Signé par Judit Csehak.
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3. cikk. A Bizottsidg rendszerint évente egyszer il Ossze, felvdltva a két allam
teriiletén.

A Bizzotts4g, a két tagozat elnokének elbézetes egyetértésével, rendkiviili ilést
tarthat.

A Bizottsag iilését annak a tagozatnak az elndke vezeti, amelyik 4llam teriiletén az
iilést tartjak.

4. cikk. A Bizottsdg az elGzetesen jOvahagyott napirend alapjan targyal. Ezt a
napirendet a Bizottsag el6z6 iilésén hatdrozzdk meg.

A két tagozat elndkei legkésébb az iilés el6tt két honappal irdsban megallapod-
hatnak az ilés napirendjének megvaltoztatasarol, a siirgés ligyek megtirgyalasarsl
mas médon is térténhetik megallapodas.

5. cikk. A Bizottsag dontése alapjan, keretében munkacsoportok is létesithetdk,
amelyek a Bizottsag tagjaib6l, esetleg meghivott szakemberekbdl allnak. Az 6sszetételrdl
az elnokok kolcsonosen tajékoztatjdk egymast.

A munkacsoportok el6készitik és elbiraljdk a szitkséges anyagokat és okméanyokat és
munkéjukrél a Bizottsag plendris iilésén tesznek jelentést.

6. cikk. A Bizottsdg napirendjére keriild szakmai kérdések elbirdlasdhoz, sziik-
ség esetén, az iilésre meghivhat6k az illetékes szakemberek.

7. cikk. A Bizottsag iilésének napirendjével kapcsolatos anyagokat, amelyeknek
feldolgozasar6l a Bizottsdg megallapodott, a tagozatok elndkei legkés6bb 6 héttel a
Bizottsag iilése el6tt megkiildik egymasnak.

A megkildott anyagokkal kapcsolatos észrevételeket, esetleg killonvéleményeket
legkésSbb két héttel a Bizottsag uilése eldtt kell egymasnak megkildeni.

8. cikk. A Bizottsdg ilésének el6készitésével és megvalésitdsaval Osszefiiggd
szervezési feladatokat az a Fél végzi el, amely dllaménak teriiletén az iilést tartjak.

9. cikk. A Bizottsag ulésével Osszefiiggd koltségeket az a Fél fedezi, amelynek
teriiletén az iilést tartjak.

A kikilldd Fél viseli a sajat delegici6janak az utazisi koltségeit a Bizottsag
ilésének a szinhelyéig, valamint az ott-tartézkodéasaval osszefiiggd koltségeket is.

10. cikk. A Bizottsag targyalési nyelve cseh vagy szlovdk nyelv és a magyar nyelv.

A Bizottsag ulésér6l cseh vagy szlovak és magyar nyelven készitik a jegyzokony-
veket, mindkét nyelvii sz6veg egyforman érvényes.

11. cikk. A Bizottsag ulésein a két Fél 4ltal jévahagyott, a két tagozat elndkei
altal alairt jegyzOkonyvben megfogalmazott ajénlasokat és kovetkeztetéseket fogad el.

A Bizottsag a kovetkezo iilésén ellendrzi az elfogadott ajdnlasok végrehajtasat.

Vol. 1521, 1-26367



296 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE CZECH-
OSLOVAK SOCIALIST REPUBLIC AND THE GOVERNMENT
OF THE HUNGARIAN PEOPLE’S REPUBLIC ON CULTURAL
AND SCIENTIFIC COOPERATION

The Government of the Czechoslovak Socialist Republic and the Govern-
ment of the Hungarian People’s Republic,

In harmony with the principles of the Treaty of Friendship, Co-operation and
Mutual Assistance between the Czechoslovak Socialist Republic and the
Hungarian People’s Republic dated 14 June 1968,

Proceeding from the ideological unity, concord and fraternal cooperation
between the Communist Party of Czechoslovakia and the Hungarian Socialist
Workers’ Party, based on the principles of Marxism-Leninism and socialist inter-
nationalism,

Convinced that the deepening of comprehensive cooperation in the spheres of
science, education, culture and the arts will further strengthen the indissoluble
friendship between the peoples of the Czechoslovak Socialist Republic and the
Hungarian People’s Republic,

In the interest of contributing by the elevation of the cultural level of the
peoples of the two States, as in other ways, to the further construction of a
developed socialist society in the Czechoslovak Socialist Republic and the
Hungarian People’s Republic,

Guided by the intention of effectively contributing through the further
development and the deepening of cooperation in the spheres of science,
education, culture and art to the strengthening of lasting and fraternal friendship
and of ideological unity and concord between the States of the socialist
community and their peoples and to the struggle against hostile ideologies,

Relying on the favourable results and the wealth of experience of the cultural
cooperation carried on thus far in accordance with the Agreement between the
Czechoslovak Socialist Republic and the Hungarian People’s Republic concerning
Cultural Co-operation signed at Budapest on 24 February 1961,

Guided by the desire to contribute through their scientific and cultural
cooperation, as in other ways, to the realization of the provisions of the Final Act
of the Conference on Security and Co-operation in Europe and of other docu-
ments which contribute to the strengthening of peace, détente and security in
Europe and throughout the world,

Have agreed as follows:

Article I. The Contracting Parties shall, in a planned manner, develop and
strengthen the comprehensive and effective cooperation and the exchange of

' Came into force on 22 October 1986 by signature, in accordance with article 25.
2 United Nations, Treaty Series, vol. 678, p. 45.
3 Ibid., vol. 422, p.15.
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experience between them in the spheres of science, education, culture and the
arts, the mass communications media, physical education and sports. To that end,
they shall support purposeful cooperation between State authorities and institu-
tions and societal organizations, the development of relations between scientists
and workers in the spheres of culture and art and contacts between the citizens of
the two States.

Article 2. The Contracting Parties shall, in their cultural and scientific
cooperation, devote their attention primarily to the propagation of the Marxist-
Leninist world view, the peace-loving foreign policy of the States of the social-
ist community and the experience and accomplishments they have gained in the
course of socialist construction, to the further deepening and strengthening of
cooperation between the Czechoslovak Socialist Republic and the Hungarian Peo-
ple’s Republic in all spheres of social life, to the nurturing of the revolutionary
traditions of the peoples of the two States, in particular the traditions of the
progressive workers’ movement, and to the development of socialist culture and
of the socialist way of life, with a view to further strengthening the fraternal
friendship between the peoples of the two States and better satisfying the growing
cultural needs which arise for their peoples in the building of a developed socialist
society.

Article 3. The Contracting Parties shall support the education of their citi-
zens in the spirit of Marxism-Leninism, friendship between peoples, socialist
internationalism and socialist patriotism.

They shall, in particular, support those forms of cooperation which will bring
together the workers, especially the young people, of the two States in joint work,
study and the active utilization of their leisure time.

They shall endeavour to extend the significant cultural actions taken in the
context of the cooperation between them to the entire territory of their States.

Article 4. The Contracting Parties shall, in harmony with the principles of
Leninist nationality policy and with their own legislation and in the spirit of
socialist internationalism, support cooperation between their State authorities in
the sphere of ensuring the cultural and educational development of citizens of
Hungarian nationality living in the Czechoslovak Socialist Republic and citizens
of Slovak nationality living in the Hungarian People’s Republic.

Article 5. The Contracting Parties shall, in the course of their scientific
cooperation, support the development of direct contacts between the academies
of sciences and other scientific institutions of the two States and between their
universities and higher educational establishments in the interest of creating
further planned contacts between the scientific and research potentials in the area
of the social, natural and technical sciences as instruments for accelerating
scientific and technical progress and deepening socialist economic integration.

To that end, they shall, in particular, support:

— Joint work on current questions in the social sciences, especially questions
relating to the theory and practice of socialist construction in the two States
and the struggle against hostile ideologies;

— Harmonization, joint planning and elaboration of long-term programmes and
the prognosis of research in selected areas of specialization;
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— Bilateral effective utilization of existing research capacities and the most
expedient use of individual arrangements;

— Joint utilization of the knowledge, experience and results obtained in the
course of the performance of scientific and scientific-technical tasks and the
optimal utilization of the scientific results achieved, with special regard to the
complex programme of scientific and technical development of the States
members of the Council for Mutual Economic Assistance for the period until
the year 2000;

— Development of research in the most important areas of common interest
through progressive forms of scientific cooperation, including the division of
labour, joint research and the creation of joint research collectives;

— Joint measures taken with a view to the making of study visits, the delivery of
lectures and participation in scientific meetings and to the advanced training of
scientists and of young specialists working in the area of science;

[— Reciprocal visits by scientists, scientific workers and other specialists.]'

Article 6. The Contracting Parties shall support the reciprocal teaching of
the Czech, Slovak and Hungarian languages in the interest of deepening the
friendship and cooperation between the two States.

The Contracting Parties shall support instruction conducted in the Slovak and
Hungarian languages at Hungarian-language schools established for children and
young people of Hungarian nationality in the Czechoslovak Socialist Republic and
at Slovak-language schools established for children and young people of Slovak
nationality in the Hungarian People’s Republic, with a view to enabling the
students to realize their potential fully in the process of socialist construction of
their States.

The Contracting Parties shall assist the activities of lectureships in the
~ Hungarian, Czech and Slovak languages at the higher educational establishments
of their States with a view to training specialized workers in each State who will
have a good knowledge of the national language and culture of the other State.

The Contracting Parties shall support the exchange of teachers, scientists,
lecturers, other specialists and students active in the teaching, research and
dissemination of the Hungarian, Czech and Slovak languages.

The Contracting Parties shall support the training and exchange of trans-
_lators.

The Contracting Parties shall support the joint development of auxiliary
teaching materials, the organizing of language courses and seminars, joint
research in the study of the Czech, Slovak and Hungarian languages and cultures
and the publication of scientific works concerned with that field.

Article 7. The Contracting Parties shall support comprehensive cooperation
and the exchange of experience in the sphere of education, and in particular:

— The exchange of experience in the field of the communist education and
enlightenment of the young generation;

— The expansion of knowledge concerning each State in the schools and other
educational establishments of the other State;

! The text between brackets does not appear in the authentic Slovak text.
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— The exchange of experience in educational and pedagogical activity at various
levels and also in the development of the material and technical basis of
education;

— The updating, elaboration and introduction of new teaching plans, programmes
and methods and auxiliary teaching materials, including textbooks;

— The direct cooperation between State authorities and educational establish-
ments of various levels and pedagogical research institutions;

— The training and advanced training of teachers in educational establishments of
various types;

— The exchange of pedagogues and pedagogical specialists;

— The sending and receiving of students for studies at higher educational
establishments and for post-graduate studies;

— The exchange of students, industrial trainees, student groups and youth groups
for the purposes of practice, summer camping and excursions.

The Contracting Parties shall devote special attention to the development of
direct cooperation between the partner higher educational establishments of the
two States, the perfecting of polytechnic instruction and education and the further
development of advisory services in career choices.

Each Contracting Party shall, in harmony with its domestic legislation, enable
citizens of the other Contracting Party who reside permanently in the territory of
the first-named Contracting Party to study at schools of various types and various
levels under the conditions applicable to its own citizens.

Article 8. The Contracting Parties shall support the study and populariza-
tion of the progressive traditions of the Hungarian, Czech and Slovak peoples, of
the struggle for national and social liberation and of the construction of a socialist
society.

They shall cooperate in carrying out cultural actions in connection with the
celebration of State holidays and important anniversaries and of their common
progressive historical traditions.

The Contracting Parties shall support the activities of the Czechoslovak-
Hungarian Mixed Commission of Historians.

, Article 9. The Contracting Parties shall support comprehensive cooperation
in the spheres of culture and the arts in order that they may in that way, as in other
ways, reciprocally enrich the culture of the peoples of the two States, strengthen
their socialist characteristics and heighten the political and ideological effective-
ness of socialist culture.

They shall, in particular, support:

— Development and deepening of direct contacts between the competent author-
ities active in the sphere of culture, between cultural institutions and
organizations and between creative artistic associations and the deepening of
creative cooperation between representatives of culture and art;

— All expedient forms of cooperation in the cultural sphere, including the
organizing of artistic festivals, cultural days and other such undertakings, and
meetings and discussions on current problems relating to ideas and creativity;
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— Cooperation in the training and advanced professional training of workers in
the creative arts;

— Introduction and dissemination of musical compositions, cinematic creations
and theatrical works, the organizing of artistic exhibitions and the exchange of
artistic publications, films, musical recordings and sheet music;

— Sending to each other’s country artistic ensembles, groups interested in artistic
activities and individual artists;

— Systematic action in each State to make accessible and to preserve the cultural
and artistic values of the other State and to introduce them into cultural life;

— Exchange of experience in the sphere of the cultural education and artistic
activities of the population;

— Exchange of experience relating to the implementation of socialist cultural
policy, the guidance, planning and development of cultural life in the two
States and the deepening of cooperation in the popularization of the results of
socialist culture;

— Exchange of experience in the preservation of historic monuments and of the
environment.

Article 10. The Contracting Parties shall support cooperation in the publi-
cation and sale of books, with a view to contributing in that way, as in other ways,
to the dissemination of socialism and of Marxist-Leninist ideas in the two States.

To that end, they shall support, in particular:

— Cooperation between the competent authorities concerned with book culture
and book sales;

— Cooperation between publishing houses;

— Publication of translations of important published works in the field of political
and social science literature, belles-lettres, literature for children and young
people, scientific and popular science literature and other specialized
literature;

— Joint publication of books devoted to progressive and revolutionary traditions,
especially the workers’ movement, and the joint publication of books in the
interest of disseminating the literature of the peoples of the two States;

— Publication in each State of works relating to current questions of the other
State’s present, its history, its culture and the life of its people;

— Propagation and dissemination of the literature of the other State, including the
organizing of book exhibitions.

Article 11. The Contracting Parties shall support the development of com-
prehensive cooperation between associations of creative artists which is aimed
primarily at:

— Fulfilling the idealistic endeavours of socialist artistic creativity;

— Joint working out of current questions of socialist culture and arts and of other
questions which are of theoretical and practical importance from the
standpoint of the development of the socialist cultures of the two States;

— Making mutual contacts more effective;
— Developing joint creative initiatives, including joint creative activities;
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— Intensifying contacts and creative cooperation between young artists and
cooperation in the sphere of their education;

— Reciprocally familiarizing with and disseminating and propagating the results
of committed artistic creations of the artists of the two States.

Article 12. The Contracting Parties shall support cooperation between their
commercial organizations and artistic agencies in the sector of their activity which
relates to the spheres governed by this Agreement.

Article 13. The Contracting Parties shall support the further development of
contacts between press agencies, radio and television on the basis of agreements
concerning direct cooperation. They shall likewise support cooperation between
the competent press authorities and journalists’ associations of the two States.

To that end, they shall support, in particular:

— Dissemination, through their mass communications media, of the achieve-
ments and successes of socialist construction, revolutionary traditions and the
national life, culture and socialist way of life of the peoples of the two States;

— Broader cooperation in the creation in each State of radio and television
programmes concerning the other State and also of films with a view to
supporting the development of material sources and reciprocal socialist
knowledge serving to bring the peoples closer together.

Article 14. The Contracting Parties shall support cooperation between the
cinematographic authorities of the two States with a view to making socialist film
art ideologically and artistically more effective and propagating the Marxist-
Leninist world view. The cooperation shall be carried out on the basis of direct
agreements.

The cooperation shall, in particular, include the following spheres:

— Organization of holiday film presentations on the occasion of State holidays
and other outstanding events and reciprocal participation in international film
festivals and viewings;

— Cooperation between film studios in the sphere of the creation and production
of films, including co-production and the provision of services relating to
creation and production;

— Exchange of experience acquired in the sphere of administrative and economic
questions relating to the creation and marketing of films, the technical
distribution of films, film production and the training of personnel;

— Exchange of information concerning commercial and non:commercial film
contacts abroad;

— Cooperation between film institutions and film archives.

Article 15. The Contracting Parties shall, in harmony with the regulations in
force in the two States, promote the expansion and deepening of cooperation
between their archive institutions and the exchange of copies of archival
information, data and materials for scientific purposes and shall support the
exchange of specialists in the archives field.

Article 16. The activities of the cultural and informational centres of each
Contracting Party which are active in the territory of the other State shall be
governed by a separate agreement. The Contracting Parties shall support the
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maintenance of contacts and cooperation between such cultural and informational
centres and between their State authorities which participate in the implementa-
tion of this Agreement.

Article 17. The Contracting Parties shall support comprehensive coopera-
tion in the sphere of physical education and sports on the basis of direct
agreements between the competent organizations. They shall promote the
exchange of teams for friendly matches and international competitions and
tournaments, the exchange of experience between officials and trainers and the
organizing of joint training camps.

Article 18. The Contracting Parties shall support close cooperation between
societal and mass organizations, trade unions, organizations of young people and
children, women'’s organizations, associations for the dissemination of scientific
knowledge and other societal organizations with a view to promoting through the
utilization of cultural and scientific contacts the comprehensive deepening of the
friendship between the peoples of the two States and the perfecting of fraternal
cooperation.

Article 19. The Contracting Parties shall support cultural and scientific
cooperation carried on within the context of direct friendly contacts between
counties and localities, with a view to promoting in that way, as in other ways, the
deepening of the friendship and cooperation between the peoples of the two States
and the enrichment of their socialist national cultures.

Article 20. Each Contracting Party shall promote the protection of copy-
rights, including the protection of the rights of performing artists, with a view to
facilitating the popularization and dissemination of the cultural values of the other
State and shall promote cooperation between the copyright protection organiza-
tions of the two States.

Article 21. The Contracting Parties shall inform each other concerning the
congresses, conferences, festivals, exhibitions, competitions and other under-
takings held in the two States and relating to the spheres of cooperation governed
by this Agreement.

Each Contracting Party shall invite representatives of those authorities and
organizations of the other State which ensure the implementation of this
Agreement to the aforementioned undertakings.

Article 22. The Contracting Parties shall support the further development
and perfecting of comprehensive cooperation between socialist States in all the
spheres to which this Agreement relates.

The Contracting Parties shall inform each other concerning their cultural and
scientific relations with third States, shall cooperate closely and coordinate their
activities in international organizations and at international scientific and cultural
congresses, conferences and other undertakings and shall exchange experience in
that sphere.

Article 23. For the implementation of this Agreement, the Contracting
Parties shall work out cooperation plans covering five years in each case, in which
financial conditions shall also be established.

Article 24. The Czechoslovak-Hungarian Mixed Intergovernmental Com-
mission on Cultural, Educational and Scientific Cooperation shall coordinate the
cooperation and monitor the implementation of the plans referred to in article 23.
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The Commission shall regularly and comprehensively analyse cooperation in the
spheres of culture, education and science and shall, in the interest of developing
cooperation, make appropriate recommendations to the competent authorities of
the two States. '

The activities of the Czechoslovak-Hungarian Mixed Intergovernmental
Commission on Cultural, Educational and Scientific Cooperation shall be
governed by rules of procedure which constitute the annex to this Agreement and
form an integral part thereof.

Article 25. This Agreement shall enter into force on the date of its signature.

On the date of the entry into force of this Agreement, the Agreement between
the Czechoslovak Socialist Republic and the Hungarian People’s Republic
concerning Cultural Cooperation concluded at Budapest on 24 February 1961
shall cease to have effect.

Agrcements on direct cooperation between cultural and scientific institutions
and organizations of the Contracting Parties which were concluded on the basis of
the Agreement of 24 February 1961 shall remain in force if they are not contrary to
the provisions of this Agreement.

Article 26. This Agreement is concluded for a period of 10 years and shall
be extended for additional periods of five years if neither of the Contracting
Parties notifies the other in writing, six months before the expiry of the period of
validity of the Agreement, that it intends to terminate the Agreement.

DoNE at Budapest on 22 October 1986, in duplicate in the Slovak and
Hungarian languages, both texts being equally authentic.

For the Government For the Government
of the Czechoslovak Socialist of the Hungarian People’s Republic:
Republic:
[Dr. MATES LUCAN] [JupiT CSEHAK]
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ANNEX

RULES OF PROCEDURE OF THE CZECHOSLOVAK-HUNGARIAN MIXED INTERGOV-
ERNMENTAL COMMISSION ON CULTURAL, EDUCATIONAL AND SCIENTIFIC COOPER-
ATION

Article I. The Czechoslovak-Hungarian Mixed Intergovernmental Commission on
Cultural, Educational and Scientific Cooperation (hereinafter referred to as ‘‘the
Commission’’) shall, in particular, carry out the following activities:

(a) It shall regularly analyse reciprocal relations in the spheres of culture, education,
science, mass information media, sports and physical education, the possibilities for their
further development and the effectiveness of the cooperation carried on;

(b) It shall evaluate the five-year plans for cooperation and their implementation
programmes and the agreements concerning direct cooperation between the competent
authorities, organizations and institutions of the two States and shall regularly monitor and
evaluate the implementation of those documents;

(¢) It shall recommend and support the creation of such new forms of cooperation as
will contribute to making the cooperation most effective;

(d) It shall ensure the regular reciprocal provision of information concerning current
questions of the cultural policy of the two States and other questions of interest to the two
Parties;

() It shall promote the development of direct cooperation between the competent
authorities, organizations and institutions in accordance with the agreement in force
between the Governments of the two States on cultural and scientific cooperation and on
the development of working contacts between the persons ensuring such cooperation;

() It shall coordinate the most important undertakings in accordance with the five-
year plans of cooperation and shall provide support to the competent authorities,
organizations and institutions engaged in their implementation;

(g) In harmony with the Czechoslovak-Hungarian Agreement in force with regard to
the activities of the cultural and informational centres of the two States, it shall evaluate
and support the work of such centres with a view to using them in ensuring reciprocal
cultural cooperation;

(h) Where necessary, it shall concern itself with questions relating to the comprehen-
sive cooperation between the States of the socialist community and shall promote the
harmonization of reciprocal cooperation within the context of the competent international
governmental and non-governmental organizations, at congresses, conferences, symposia
and other international undertakings.

Article 2. The Commission shall be made up of a Czechoslovak section and a
Hungarian section. The names of the persons who will serve as the Chairman and Secretary
of each of the two sections shall be communicated by the Contracting Parties to each other
through the diplomatic channel. The other members of each section, not more than five in
number, may be appointed ad hoc by the two Parties.

Article 3. The Commission shall, as a rule, meet once a year, alternately in the
territory of the two States.

The Commission may hold extraordinary meetings, subject to prior agreement
between the Chairmen of the two sections.

The meetings of the Commission shall be conducted by the Chairman of the section of
the State in whose territory the meeting is held.

Article 4. The Commissior: shall conduct its proceedings on the basis of a previously
approved agenda. The said agenda shall be established at the preceding meeting of the
Commission.
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The Chairmen of the two sections may agree in writing not later than two months
before the date of a meeting of the Commission to amend the agenda of the meeting; the
discussion of urgent matters may be agreed upon in another manner as well.

Article 5. On the basis of a decision taken by the Commission, it shall also be
possible to organize within the framework of the Commission working groups composed of
members of the Commission and possibly of invited specialists. The Chairmen shall inform
each other of the composition of the working groups.

The working groups shall prepare and evaluate the necessary materials and documents
and shall report on their work at the plenary meetings of the Commission.

Article 6. Either Party may, where necessary, invite competent specialists to a
meeting to judge specialized questions which arise from the agenda of the Commission.

Article 7. Where the Commission has decided to examine materials associated with
the agenda of a meeting, the Chairmen of the sections shall send such materials to each
other not later than six weeks before the meeting of the Commission.

Comments and possible separate opinions concerning the materials sent must be sent
by the Chairmen to each other not later than two weeks before the meeting of the
Commission.

Article 8. The organizational tasks associated with the preparation and conduct of a
meeting of the Commission shall be performed by the Party in the territory of whose State
the meeting is held.

Article 9. The expenditures associated with a- meeting of the Commission shall be
borne by the Party in the territory of whose State the meeting is held.

The sending State shall bear the travel expenses of its delegation to the site of the
Commission’s meeting and also the expenditures for the delegation’s stay at the site.

Article 10. The working languages of the Commission shall be the Czech or Slovak
language and the Hungarian language.

The records of the Commission’s meetings shall be prepared in the Czech or Slovak
language and the Hungarian language, both texts being equally authentic.

Article 11. At its meetings, the Commission shall accept proposals and conclusions
" approved by both sections and formulated in a protocol signed by the Chairmen of the two
sections.

At its next meeting the Commission shall verify the lmplementanon of the accepted
proposals and conclusions.

Vol. 1521, 1-26367



306 United Nations — Treaty Series e Nations Unies — Recueil des Traités 1988

[TRADUCTION — TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
SOCIALISTE TCHECOSLOVAQUE ET LE GOUVERNEMENT
DE LA REPUBLIQUE POPULAIRE HONGROISE RELATIF A
LA COOPERATION CULTURELLE ET SCIENTIFIQUE

Le Gouvernement de la République socialiste tchécoslovaque et le Gouver-
nement de la République populaire hongroise,

Conformément aux principes énoncés dans le Traité d’amiti¢, de coopération
et d’assistance mutuelle en date du 14 juin 19682,

Se fondant sur lidentité d’idéologie, la concorde et la coopération fra-
ternelle qui existent entre le Parti communiste de Tchécoslovaquie et le Parti des
travailleurs socialistes hongrois, et qui s’inspirent des principes du marxisme-
léninisme et de I’internationalisme socialiste,

Convaincus qu’en développant largement la coopération dans les domaines
de la science, de I’éducation, de la culture et de I’art, ils renforceront I’amitié
indestructible qui unit les peuples de la République socialiste tchécoslovaque et de
la République populaire hongroise,

‘ S’efforgant de contribuer, par I’élévation du niveau culturel des peuples des
deux Etats, comme par d’autres moyens, a la poursuite de I’édification d’une
société socialiste développée dans la République socialiste tchécoslovaque et la
République populaire hongroise,

Désireux de contribuer efficacement, grace a une coopération plus dévelop-
pée et plus poussée dans les domaines de la science, de I’éducation, de la culture
et de l'art, au renforcement de l’amitié durable et fraternelle, de l'unité
idéologique et de la concorde entre les Etats de la communauté socialiste et leurs
peuples ainsi qu’a la lutte contre des idéologies hostiles,

S’appuyant sur les résultats positifs et les expériences fécondes de la
coopération culturelle menée jusqu’ici sur la base de I’Accord de coopération
culturelle conclu a Budapest le 24 février 1961 entre la République socialiste
tchécoslovaque et la République populaire hongroise?,

Animés du désir de contribuer par leur coopération scientifique et culturelle,
comme par d’autres moyens, a la mise en ceuvre des dispositions de I’ Acte final de
la Conférence sur la sécurité et la coopération en Europe ainsi que d’autres
instruments qui concourent au raffermissement de la paix; de la détente et de la
sécurité en Europe et dans le monde entier,

Sont convenus de ce qui suit :

Article premier. Les parties contractantes développeront et renforceront
systématiquement une large et effective coopération ainsi que 1’échange de
données d’expérience dans les domaines de la science, de I’éducation, de la

! Entré en vigueur le 22 octobre 1986 par la signature, conformément a I'article 25.
2 Nations Unies, Recueil des Traités, vol. 678, p. 45.
3 Ibid., vol. 422, p. 15.
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culture et de I'art, des moyens d’information, de I’éducation physique et des
sports. A cette fin, elles favoriseront une coopération résolue entre leurs autorités
et institutions nationales ainsi qu’entre leurs organisations sociales, encou-
rageront le resserrement des liens entre les scientifiques et les travailleurs de la
culture et de I’art ainsi que la multiplication des contacts entre les ressortissants
des deux Etats.

Article 2. Dans le cadre de leur coopération culturelle et scientifique, les
Parties contractantes s’attacheront avant tout a faire connaitre la conception
marxiste-léniniste du monde, la politique étrangere pacifique des Etats de la
communauté socialiste, les expériences qu’elles ont faites et les succes qu’elles
ont remportés dans 1’édification du socialisme, a resserrer et a renforcer encore la
coopération entre la République socialiste tchécoslovaque et la République
populaire hongroise dans tous les domaines de la vie sociale, 3 maintenir les
traditions révolutionnaires des peuples des deux Etats, en particulier les traditions
du mouvement progressiste ouvrier, & promouvoir la culture socialiste et le mode
de vie socialiste, afin d’affermir encore ’amitié fraternelle qui existe entre les
peuples des deux Etats et de mieux répondre aux besoins culturels croissants
qu’ils ressentent 2 mesure qu’ils construisent une société socialiste développée. -

Article 3. Les Parties contractantes veilleront a ce que leurs citoyens soient
éduqués dans I'esprit du marxisme-léninisme, de ’amitié entre les peuples, de
Iinternationalisme socialiste et du patriotisme socialiste.

Elles encourageront en particulier les formes de coopération susceptibles de
réunir les travailleurs des deux Etats, et spécialement les jeunes, pour des travaux
communs, des études et une utilisation active de leur temps de loisir.

Elles s’efforceront d’étendre 1’action culturelle menée dans le cadre de leur
coopération a I’ensemble du territoire de chacune d’elles.

Article 4. Conformément aux principes de la politique léniniste des natio-
nalités et & leur propre législation et dans 1’esprit de I’internationalisme socialiste,
‘les Parties contractantes encourageront la coopération entre leurs autorités
nationales afin qu’elles assurent, sur le plan de la culture et de 1’éducation,
I’épanouissement des ressortissants hongrois vivant dans la République socialiste
tchécoslovaque et celui des ressortissants slovaques vivant dans la République
populaire hongroise.

Article 5. Les Parties contractantes encourageront, dans le cadre de la
coopération scientifique, I’instauration de contacts directs entre les académies des
sciences et autres institutions scientifiques des deux Etats et entre leurs
universités et établissements d’enseignement supérieur afin de susciter par la suite
des rapports réguliers entre les potentiels scientifiques et de recherche dans le
domaine des sciences sociales, des sciences naturelles et des techniques, de
maniére a accélérer le progres scientifique et technique et & renforcer I'intégration
économique socialiste.

A cette fin, elle favoriseront notamment :

— Les travaux menés en commun sur des questions actuelles relevant des scien-
ces sociales, en particulier les questions concernant la théorie et la pratique de
I’édification du socialisme dans les deux Etats et le combat contre des
idéologies hostiles;

— L’harmonisation, la planification et 1’élaboration communes de programmes a
long terme et la prévision des recherches dans certains domaines spécialisés;
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— L'utilisation bilatérale effective des potentiels de recherche existants et
I’emploi le plus approprié des dispositifs individuels;

~— L’utilisation commune des connaissances acquises, des données d’expérience
et des résultats obtenus dans le cours des travaux scientifiques et technico-
scientifiques et I’exploitation optimale des données scientifiques ainsi
recueillies, plus spécialement en ce qui concerne des Etats membres du Con-
seil d’assistance économique mutuelle pour la période allant jusqu’a I’an 2000;

— Le développement des travaux de recherche dans les principaux secteurs
d’intérét commun, grice a des formes progressistes de coopération scien-
tifique, y compris la division du travail, les recherches communes et la
création de collectifs de recherche communs;

— Des mesures prises en commun en vue d’organiser des stages, des con-
férences et la participation a des rencontres scientifiques et en vue d’améliorer
la formation des scientifiques et des jeunes spécialistes travaillant dans les
disciplines scientifiques;

[— Les visites réciproques de scientifiques, de techniciens des sciences et autres
spécialistes.]'

Article 6. Les Parties contractantes encourageront I’enseignement du tche-
que, du slovaque et du hongrois afin de resserrer les liens d’amitié et la coopé-
ration entre les deux Etats.

Les Parties contractantes encourageront 1’enseignement dispensé en slo-
vaque et en hongrois dans les écoles de langue hongroise établies a I’intention des
enfants et des jeunes de nationalité hongroise dans la République socialiste
tchécoslovaque et dans les écoles de langue slovaque établies a I'intention des
enfants et des jeunes de nationalité slovaque dans la République populaire
hongroise, afin de permettre aux éléves de se réaliser pleinement dans le cadre de
I’édification socialiste de 1I’Etat dont ils relévent.

Les Parties contractantes encourageront les activités relatives a I’ensei-
gnement des langues hongroise, tchéque et slovaque dans leurs établissements
d’enseignement supérieur, afin que soient formés dans chacun des deux Etats des
travailleurs spécialisés ayant une bonne connaissance de la langue et de la culture
nationale de I’autre Etat.

Les Parties contractantes faciliteront les échanges de professeurs, de scien-
tifiques, de conférenciers, d’autres spécialistes et d’étudiants s’occupant acti-
vement de I’enseignement et de la diffusion des langues hongroise, tchéque et
slovaque, ainsi que de la recherche dans ce domaine.

Les Parties contractantes faciliteront la formation et I’échange de tra-
ducteurs.

Les Parties contractantes faciliteront la mise au point en commun de matériel
pédagogique, I’organisation de cours de langues et de séminaires linguistiques, les
travaux de recherche conjoints sur les langues et les cultures tchéque, slovaque et
hongroise, ainsi que la publication de travaux scientifiques dans ce domaine.

! Le texte entre crochets ne figure pas dans le texte authentique slovaque.
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Article 7. Les Parties contractantes encourageront une large coopération
ainsi que I’échange de données d’expérience en ce qui concerne 1I'éducation et, en
particulier :

— L’échange de données d’expérience dans le domaine de I’éducation commu-
niste et de I’instruction de la jeune génération;

— La diffusion, dans les écoles et autres établissements d’enseignement de
chaque Etat, des connaissances relatives a I’autre Etat;

— L’échange de données d’expérience concernant les activités éducatives et
pédagogiques aux divers niveaux ainsi qu’a la mise au point du substrat
matériel et technique de I’éducation;

— La mise a jour, I'élaboration et I'introduction de plans, de programmes, de
méthodes d’enseignement et de maténel pédagogique nouveaux, y compris les
manuels scolaires;

— La coopération directe entre les autorités de I’Etat, les établissements
d’enseignement aux divers niveaux et les centres de recherche pédagogique;

— La formation et le perfectionnement des enseignants dans des établissements
d’enseignement des diverses catégories;

— L’échange d’enseignants et de spécialistes de la pédagogie;

— L’envoi et I'accueil d’étudiants dans des établissements d’enseignement
supérieur et postuniversitaire;

— L’échange d’étudiants, d’apprentis, de groupes d étudiants et de groupes de
jeunes pour des stages, des camps de vacances et des excursions.

Les Parties contractantes s’attacheront spécialement a renforcer la coopéra-
tion directe entre les établissements d’enseignement supérieur des deux Etats, a
perfectionner I’enseignement et I’instruction techniques et a développer davan-
tage les services de consultations en matiére d’orientation professionnelle.

Chaque Partie contractante autorisera, conformément a sa législation interne,
les ressortissants de 1’autre Partie contractante qui résident de fagon permanente
sur son territoire a faire des études dans un établissement scolaire quel qu’en soit

le niveau ou la catégorie, dans les conditions applicables & ses propres res-
sortissants.

Article 8. Les Parties contractantes encourageront I’étude et la vulgarisa-
tion des traditions progressistes des peuples hongrois, tchéque et slovaque, de
leur lutte pour la libération nationale et sociale et de I’édification d’une société
socialiste.

Elles collaboreront a I’organisation de manifestations culturelles a I’occasion
de fétes nationales et d’anniversaires importants et pour célébrer leurs traditions
historiques progressistes communes.

Les Parties contractantes encourageront les activités d’'une commission
mixte Tchécoslovaquie-Hongrie d’historiens.

Article 9. Les Parties contractantes encourageront une large coopération
dans les domaines culturel et artistique afin d’enrichir mutuellement sous cette
forme, comme par d’autres moyens, la culture des peuples des deux Etats, de
raffermir leurs caractéristiques socialistes et d’accroitre 'efficacité politique et
idéologique de la culture socialiste.
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A cette fin, elles favoriseront notamment :

— Des contacts directs plus nombreux et plus étroits entre les autorités
compétentes dans le domaine de la culture, entre les institutions et les
organisations culturelles, entre les associations d’artistes ainsi qu’une coopéra-
tion créatrice accrue entre les représentants de la culture et de I’art;

— Toutes les formes appropriées de coopération dans le domaine culturel, y
compris 1’organisation de festivals artistiques, de journées de la culture et
autres manifestations ainsi que I’organisation de rencontres et de débats sur les
problémes actuels touchant aux idées et a la créativité;

— La coopération en mati¢re de formation et de perfectionnement des créateurs
artistiques;

— La présentation et la diffusion d’ceuvres musicales, de créations cinématogra-
phiques et de piéces de théatre, I’organisation d’expositions artistiques ainsi
que les échanges de publications artistiques, de films, d’enregistrements
musicaux et de partitions musicales;

— Les tournées d’ensembles artistiques, de groupes s’intéressant a des activités
artistiques et de solistes;

— L’action systématique entreprise dans chaque Etat pour rendre accessibles et
protéger les valeurs culturelles et artistiques de I’autre Etat et leur donner une
place dans sa vie culturelle;

— L’échange de données d’expérience dans le domaine de I’éducation culturelle
et des activités artistiques de la population;

— L’échange de données d’expérience concernant la mise en ceuvre d’une poli-
tique culturelle socialiste, la direction, la planification et le développement de
la vie culturelle dans les deux Etats et une coopération plus poussée pour ce
qui est de faire connaitre les réalisations de la culture socialiste;

— L’échange de données d’expérience touchant a la protection des monuments
historiques et de leur environnement.

Article 10. Les Parties contractantes encourageront la coopération dans le
domaine de la publication et de la vente des livres, afin de contribuer de cette
maniére, comme par d’autres moyens, a la diffusion du socialisme et des idées
marxistes-léninistes dans les deux Etats.

A cette fin, elles favoriseront notamment :

— La coopération entre les autorités compétentes en matiére d’édition et de
librairie;

— La coopération entre maisons d’édition;

— La publication de traductions d’ouvrages importants publiés dans les domaines
de la politique et des sciences sociales, des lettres, de la littérature pour enfants
et adolescents, de la littérature scientifique, des ouvrages de vulgarisation
scientifique et dans d’autres domaines spécialisés;

— La publication en commun d’ouvrages consacrés aux traditions progressistes
et révolutionnaires, en particulier au mouvement ouvrier, et la publication en
commun d’ouvrages destinés a faire connaitre la littérature des peuples des
deux Etats;
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— La publication dans chaque Etat d’ouvrages a des questions actuelles con-
cernant la situation présente de I’autre Etat, & son histoire, 2 sa culture et a la
vie de son peuple;

— La diffusion et la vulgarisation des écrits de 'autre Etat, notamment par
I’organisation d’expositions.

Article 11. Les Parties contractantes encourageront le développement
d’une large coopération entre les associations d’artistes créateurs visant essen-
tiellement & :

— Faire en sorte que les efforts idéalistes déployés dans le cadre d’une créativité
artistique socialiste portent leurs fruits;

— Résoudre en commun des questions actuelles relatives a la culture et a I’art
socialistes et toutes autres questions présentant une importance théorique et
pratique pour le développement de la culture socialiste des deux Etats;

— Rendre plus efficaces les contacts mutuels;

— Multiplier les initiatives créatrices communes, y compris les activités
créatrices communes;

— Intensifier les contacts et la coopération créatrice entre les jeunes artistes ainsi
que la coopération dans le domaine de I’éducation qu’ils doivent recevoir;

— Faire mieux connaitre, diffuser et vulgariser les réalisations des créations
artistiques engagées dues a des artistes des deux Etats.

Article 12. Les Parties contractantes favoriseront la coopération entre leurs
établissements commerciaux et leurs organismes artistiques dans le secteur
d’activités de ceux-ci qui touche aux domaines sur lesquels porte le présent
Accord. :

Article 13. Les Parties contractantes feront en sorte que les agences de
presse, la radio et la télévision entretiennent des contacts encore plus étroits
conformément a des accords de coopération directe conclus entre elles. Les
Parties encourageront également la coopération entre les organes de presse
compétents et les associations de journalistes des deux Etats.

A cette fin, elles favoriseront notamment ce qui tend a :

— Faire connaitre, par I'intermédiaire des moyens d’information, les réalisations
et les succeés de I’édification socialiste, les traditions révolutionnaires et la vie
nationale, la culture et le mode de vie socialiste des peuples des deux Etats;

— Assurer une plus large coopération dans la préparation, a I’intérieur de chaque
Etat, des programmes de radio et de télévision concernant I’autre Etat et éga-
lement des films, afin de faciliter le développement des sources matérielles et
des connaissances socialistes mutuelles propres a rapprocher les peuples.

Article 14. Les Parties contractantes encourageront la coopération entre les
services cinématographiques des deux Etats en vue d’accroitre I'efficacité
idéologique et artistique de I’art cinématographique socialiste et de faire connaitre
la conception marxiste-léniniste du monde. Cette coopération se fera sur la base
d’accords conclus directement entre les intéressés.

La coopération portera notamment sur les points suivants :

— L’organisation de projection de films a I'occasion de fétes nationales et
d’autres événements remarquables et la participation réciproque a des pro-
jections et A des festivals internationaux de cinéma;
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— La coopération entre les studios de cinéma en matiére de production et de
réalisation, pour ce qui est notamment de la coproduction et de la prestation de
services liés a la création et a la production;

— L’échange de données d’expérience relatives & des questions d’ordre adminis-
tratif et économique concernant la création et la commercialisation des films,
leur distribution technique, la production cinématographique et la formation de
personnel; '

— L’échange de renseignements sur les contacts commerciaux et non commer-
ciaux a I’étranger dans le domaine du cinéma,;

— La coopération entre les instituts et les archives cinématographiques.

Article 15. Les Parties contractantes encourageront, conformément 2 la
réglementation en vigueur dans les deux Etats, une coopération plus large et plus
poussée entre leurs services d’archives ainsi que I’échange, a4 des fins scien-
tifiques, de copies établies a partir de renseignements, de données et de matériaux
figurant dans les archives et elles encourageront les échanges d’archivistes.

Article 16. Les activités des centres culturels et d’information de chacun
des Parties contractantes sur le territoire de ’autre seront régies par des accords
distincts. Les Parties contractantes encourageront des contacts et une coopéra-
tion entre ces centres de méme qu’entre leurs services nationaux participant a la
mise en ceuvre du présent Accord.

Article 17. Les Parties contractantes favoriseront une large coopération
dans le domaine de I’éducation physique et des sports sur la base d’accords di-
rects conclus entre les organisations compétentes. Elles encourageront I’échange
d’équipes sportives dans le cadre de rencontres amicales, de compétitions
internationales et de tournois internationaux, I’échange de données d’expérience
entre fonctionnaires et entraineurs et l’organisation en commun de camp
d’entrainement.

Article 18. Les Parties contractantes encourageront une étroite coopération
entre les organisations sociales et les organisations de masse, les syndicats, les
organisations de jeunes et d’enfants, les organisations féminines, les associations
pour la diffusion des connaissances scientifiques et autres organisations sociales
afin de resserrer, grace a des contacts culturels et scientifiques, I’amitié qui existe
entre les peuples des deux Etats et de porter a son plus haut degré leur col-
laboration fraternelle.

Article 19. Les Parties contractantes encourageront la coopération scien-
tifique et culturelle établie dans le cadre des relations amicales directes
qu’entretiennent les régions et les localités afin de favoriser de cette maniére,
comme par d’autres moyens, une amitié et une coopération plus profondes entre
les peuples des deux Etats et un enrichissement de leurs cultures nationales
socialistes.

Article 20. Chaque Partie contractante favorisera la protection des droits
d’auteur y compris la protection des droits des artistes du spectacle, afin de faire
connaitre plus largement et de mieux diffuser les valeurs culturelles de I’autre Etat
et encouragera la coopération entre les organismes chargés de part et d’autre de la
protection des droits d’auteur.

Article 21. Les Parties contractantes s’informeront mutuellement des con-
gres, conférences, festivals, expositions, concours et autres manifestations
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devant se tenir dans I’'un ou 'autre Etat et relevant des domaines de coopération
sur lesquels porte le présent Accord.

Chaque Partie contractante invitera & ces manifestations des représentants
des autorités et organisations de ’autre Etat chargées de la mise en ceuvre du
présent Accord.

Article 22. Les Parties contractantes encourageront la poursuite et I’ap-
profondissement d’une large coopération entre Etats socialistes dans tous les
domaines sur lesquels porte le présent Accord.

Les Parties contractantes s’informeront mutuellement des relations cultu-
relles et scientifiques qu’elles entretiennent avec des Etats tiers, coopéreront
étroitement et coordonneront leur action au sein des organisations internatio-
nales, dans les congres, les conférences et autres manifestations internationales a
caractére scientifique et culturel et échangeront des données d’expérience a cet
égard.

Article 23. Aux fins de 'application du présent Accord, les Parties con-
tractantes élaboreront des plans quinquennaux de coopération qui comporteront
également des conditions financiéres.

Article 24. La Commission intergouvernementale mixte Tchécoslovaquie-
Hongrie sur la coopération dans les domaines de la culture, de I’éducation et de la
science coordonnera la coopération et vérifiera I’application des plans mentionnés
al’article 23. La Commission procédera a une analyse réguliére et compléte dans
les domaines de la culture, de I’éducation et de la science et, afin de renforcer la
coopération, fera des recommandations appropriées aux autorités compétentes
des deux Etats.

Les activités de la Commission intergouvernementale mixte Tchécoslo-
vaquie-Hongrie sur la coopération dans les domaines de la culture, de I’éducation
et de la science seront régies par un réglement intérieur qui constitue I’annexe au
présent Accord et en fait partie intégrante.

Article 25. Le présent Accord entrera en vigueur a la date de sa signature.
A la date de P’entrée en vigueur du présent Accord, I’Accord de coopération

culturelle conclu & Budapest le 24 février 1961 entre la République socialiste
tchécoslovaque et la République populaire hongroise cessera de produire ses

effets.

Les accords relatifs 2 une coopération directe entre des institutions et des
organisations culturelles et scientifiques des Parties contractantes, conclus sur la
base de I’Accord du 24 février 1961, resteront en vigueur s’ils ne sont pas
contraires aux dispositions du présent Accord. '

Article 26. Le présent Accord est conclu pour une durée de 10 ans, aprés
quoi sa validité sera prolongée de cinq ans en cinq ans, & moins que I'une des
Parties contractantes n’exprime par écrit, six mois avant I’expiration de I’ Accord,
son intention de le dénoncer.

FaiT a4 Budapest le 22 octobre 1986 en deux exemplaires, en langues slovaque
et hongroise, les deux textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de la République socialiste de la République populaire hongroise :
tchécoslovaque :
[MATEJ LUCAN] (JupiT CSEHAK]
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ANNEXE

REGLEMENT INTERIEUR DE LA COMMISSION INTERGOUVERNEMENTALE MIXTE TCHECO-
SLOVAQUIE-HONGRIE SUR LA COOPERATION DANS LES DOMAINES DE LA CULTURE, DE
L’EDUCATION ET DE LA SCIENCE

Article 1. La Commission intergouvernementale mixte Tchécoslovaquie-Hongrie sur
la coopération dans les d_omaines de la culture, de I'éducation et de la science (ci-aprés
dénommée la « Commission ») exerce notamment les activités suivantes :

a) Elle analyse réguliérement les relations qu’entretiennent les deux pays dans les
domaines de la culture, de I'éducation, de la science, des moyens d’information, des sports
et de I’éducation physique, les possibilités qui existent de les développer davantage et
I'efficacité de la coopération menée jusque-13;

b) Elle évalue les plans quinquennaux de coopération, les programmes tendant 3 leur
mise en ceuvre et les accords instaurant une coopération directe entre les autorités, les
organisations et les institutions compétentes des deux pays et elle contréle et jauge
régulierement 1’application de ces instruments;

¢) Elle recommande et encourage la création de nouvelles formes de coopération
pouvant contribuer a donner a cette coopération son efficacité maximale;

d) Elle fait en sorte que soient réguliérement échangés des renseignements sur les
questions qui se posent actuellement aux deux Etats en matiére de politique culturelle ainsi
que sur d’autres questions intéressant les deux Parties;

e) Elle favorise le développement de la coopération directe entre les autorités, les
organisations et les institutions compétentes conformément a I’accord en vigueur entre les
Gouvernements des deux Etats sur la coopération culturelle et scientifique et sur le
resserrement des liens professionnels entre les personnes responsables de la mise en ceuvre
de cette coopération;

J) Elle coordonne les principales activités entreprises conformément aux plans
quinquennaux de coopération et apporte son appui aux autorités, organisations et
institutions chargées de leur application;

g) Conformément a I’accord Tchécoslovaquie-Hongrie en vigueur en ce qui concerne
I’activité des centres culturels et d’information des deux Etats, elle évalue et appuie les
travaux de ces centres afin de les mettre au service d’une coopération réciproque dans le
domaine de la culture;

h) Elle s’intéresse, en tant que de besoin, aux questions relatives a une large
coopération entre les Etats de la communauté socialiste et encourage 1’harmonisation des
activités de coopération qu’ils meénent dans le cadre d’organisations internationales
gouvernementales et non gouvernementales compétentes, lors de congrés, de conférences,
de symposiums et d’autres manifestations internationales.

Article 2. La Commission comporte une section tchécoslovaque et une section
hongroise. Chaque Partie communiquera a I’autre Partie, par la voie diplomatique, le nom
des personnes devant exercer les fonctions de président et de secrétaire de la section la
concernant. Les autres membres de chaque section, qui ne devront pas étre plus de cing,
pourront étre désignés ad hoc par les deux Parties.

Article 3. La Commission se réunit en principe une fois par an, alternativement sur le
territoire de chacun des deux Etats.

La Commission peut tenir des réunions extraordinaires, a condition que les présidents
des deux sections aient donné leur accord préalable.

Les réunions de la Commission sont dirigées par le Président de la section de 1’Etat sur
le territoire duquel la réunion a lieu.
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Article 4. Les travaux de la Commission se déroulent sur la base d’un ordre du jour
prélablement approuvé. Cet ordre du jour est établi & la réunion précédente de la
Commission. :

Les présidents des deux sections peuvent convenir par écrit de modifier I'ordre du
Jjour, deux mois au moins avant la date A laquelle la Commission se réunit; ils peuvent
convenir, selon d’autres modalités, que des questions urgentes seront discutées.

Article 5. Si la Commission en décide ainsi, il sera possible d’organiser en son sein
des groupes de travail composés de membres de la Commission et éventuellement
d’experts invités. Les présidents s’informeront réciproquement de la composition des
groupes de travail.

Les groupes de travail préparent et évaluent les pieces et les documents nécessaires ct
rendent compte de leurs travaux a la Commission réunie en séance pléniére.

Article 6. L’une ou l'autre Partie peut, le cas échéant, inviter des experts a une
réunion pour participer a I'examen de questions spécialisées inscrites a I’ordre du jour de la
Commission.

Article 7. Lorsque la Commission a décidé d’examiner des documents relatifs a
I’ordre du jour d’une réunion, les présidents des sections se communiquent I’'un 4 'autre les
documents en question six semaines au moins avant la réunion de la Commission.

Le président de chaque section doit adresser a l'autre les observations et les
commentaires individuels qu’inspireraient éventuellement ces documents deux semaines
au plus tard avant la réunion de la Commission.

Article 8. Le travail d’organisation lié aux préparatifs et a la tenue d’une réunion de
la Commission incombe 2 la Partie sur le territoire de laquelle la réunion a lieu.

Article 9. Les dépenses afférentes a une réunion de la Commission sont a la charge
de la Partie sur le territoire de laquelle la réunion a lieu.

L’Etat qui envoie une délégation assume les frais de déplacement de cette délégation
jusqu’au lieu de réunion de la Commission ainsi que ses frais de séjour.

Article 10. Les langues de travail de la Commission sont le tchéque ou le slovaque et
le hongrois.

Les actes des séances de la Commission sont rédigés soit en tchéque ou en slovaque
soit en hongrois, les deux textes faisant également foi.

Article 11. LaCommission adopte, au cours de ses réunions, les recommandations et
conclusions qui ont été approuvées par les deux sections et qui sont enregistrées dans un
protocole signé des présidents des deux sections.

La Commission contrdle, a sa réunion suivante, la mise en ceuvre des propositions et
des conclusions adoptées.
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIQ DE COOPERACION TECNICA ENTRE LA COMISION
ECONOMICA PARA AMERICA LATINA Y EL CARIBE DE LAS
NACIONES UNIDAS (CEPAL) Y EL GOBIERNO DE LA RE-
PUBLICA ORIENTAL DEL URUGUAY

En Montevideo a los treinta dias del mes de diciembre de mil novecientos
ochenta y ocho entre por una parte la Comisién Econémica para América Latina
y el Caribe (en adelante denominada CEPAL) representada en este acto por el
Sr. Director de la Oficina de Montevideo Sr. Germ4n Rama y por la otra parte el
Gobierno de la Repiiblica Oriental del Uruguay (en adelante denominada ‘‘el
Gobierno™’) representado por el Ministro de Economia y Finanzas Cr. Ricardo
Zerbino han resuelto celebrar el acuerdo siguiente:

Primero. (ANTECEDENTES)

I) Por Decreto-Ley N° 15.477 de 26 de octubre de 1983 se aprobé el Con-
venio entre la Republica Oriental del Uruguay y CEPAL, suscrito en Montevideo
el 27 de diciembre de 1982; II) en dicho Convenio se establecié que la CEPAL por
intermedio de su oficina en la ciudad de Montevideo desarrollara actividades de
cooperacion entre ambas partes en el campo econdémico y social en cumplimiento
del Convenio (articulo segundo); III) asimismo, en el articulo tercero del citado
Convenio, se estipulé que segin sea fijado periédicamente por las partes, y de
acuerdo con los recursos que ambas dispongan, las actividades pueden abarcar,
entre otras materias, el analisis del comercio exterior, de los recursos humanos
naturales y del medio ambiente, del desarrollo agricola e industrial, de los
transportes y las comunicaciones, del desarrollo social, de los movimientos de
capital y del desarrollo tecnolégico y de la cooperacién técnica y econdmica entre
paises en desarrollo; IV) en el marco del citado Convenio ‘‘el Gobierno’’ requiere
de CEPAL la realizacién de diversos estudios especiales, al margen de las
actividades normales que dicho organismo desarrolle en el pais en el campo
econémico y social.

Segundo. (OBJETO)

Por el presente Convenio ‘“‘el Gobierno™ y la CEPAL acuerdan que este
ultimo organismo, por intermedio de su Oficina de Montevideo, proporcionari al -
Ministerio de Economia y Finanzas de la Republica Oriental del Uruguay,
informaciones estadisticas y cualitativas y andlisis de las mismas en las materias
que a continuacién se indican, organizadas en cuatro dreas teméticas, a los efectos
de la presentacién de los respectivos informes. Los estudios a elaborar son los
siguientes:

A) Caracteristicas y Evolucién del Mercado de Trabajo del Uruguay

Tendrd por objetivo un andlisis multidimensional de las tasas de empleo,
actividad y desempleo por sexo grupos de edades, nivel y afos instruccién, segiin
categorias de jefatura de hogar, y un andlisis especifico de las categorias de
joévenes y mujeres que exhiben las mayores tasas de desocupacién. Se revisaran
las relaciones estudio-trabajo, las condiciones para emplearse y se localizarén los
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desequilibrios estructurales y coyunturales del mercado. Paralelamente, se reali-
zara un andlisis de la estructura del mercado de empleo, a partir de las variables
ocupacién, rama de actividad, categoria del empleo y nivel de instruccién, con el
propésito de conocer las caracteristicas del empleo en los distintos subsectores,
establecer una jerarquizacién de ocupaciones y apreciar las necesidades de capa-
citacién y las posibilidades de movilidad de la mano de obra. Asimismo, se
incluird informacién sobre ocupados cubiertos por la seguridad social, sobre
categorfas activos-jubilados y pensionistas, sobre edades de los perceptores de
beneficios sociales.

B) Modelos Explicativos y Predictivos del Mercado de Trabajo

Comprendera la modelizacién del mercado laboral, mediante modelos eco-
nométricos que vinculen las condiciones econémicas con las variables sociales,
para explicar los fenémenos de desocupacién friccional, las tasas de participacién
femenina, las tasas ‘‘naturales’’ de desempleo.

Lo anterior serd complementado con técnicas de previsién a corto plazo, del
tipo de los analisis de series de tiempo (modelo ARIMA), que permiten establecer
intervalos de predicciones en los comportamientos de la tasa de desempleo, de
acuerdo a caracterfsticas de la demanda y a tendencias de la actividad econémica.

C) Clasificacién de las Exportaciones de Uruguay segiin Criterio Econémico

Tendr4 por objetivo ordenar las exportaciones segun distintos criterios de
clasificacién internacional y mostrar los tipos de estructuras de exportaciones
resultantes y la evolucién de los distintos agregados, tales como nicleos
dindmicos, grado de elaboracién de los productos, etc.

Para ello, se partir4 de la clasificacién actualmente usada ‘‘Clasificacién
Uniforme del Comercio Internacional’’ (CUCI) y se ordenarin los valores por: la
““Clasificacién Industrial Uniforme de Actividades Econémicas’’ (CIUU), que
permite clasificar los datos segin clase de actividad econémica, la *‘Clasificacién
de Productos de la UNCTAD’’, Naciones Unidas, que permite distinguir entre
productos bésicos, manufacturados y manufacturados acabados; la Clasificacién
por Grandes Categorfas Econémicas (GCE) de las Naciones Unidas, que permite
compatibilizar la estadistica de comercio internacional con los esquemas de
andlisis macroeconémicos y por ultimo, por la ‘‘Clasificacién del Comercio
Exterior segin Uso o Destino Econémico’” (CUODE) elaborada por la CEPAL
con el objetivo de analizar el comercio entre paises de América Latina.

D) Exportacién de Manufacturas Elaboradas con Materia Prima Extranjera:
Relacién entre Valores de Exportacion e Importacion; Estudio de las
Consecuencias Macroeconémicas de esta Actividad

El objetivo del estudio es determinar el efecto neto de divisas, para el pais, de
ese tipo de exportaciones y los requerimientos directos e indirectos de impor-
taciones, por unidad de exportacién, de sectores productivos seleccionados y en
forma complementaria, analizar los efectos en demandas en materia de ocu-
pacién, salarios, bienes de capital y otros insumos.

El informe con los resultados, que se entregara al Gobierno, comprendera el
balance de divisas de los distintos sectores productivos y en especial, de Qui-
micos, Metalmecénica y Textil y Vestimenta. Asimismo incluird una propuesta y
disefio para la realizacién de una encuesta entre empresas seleccionadas, a
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efectuar en una segunda etapa, que indague sobre los insumos nacionales e
importados de productos especificos de exportacion.

E) Potencialidad de Desarrollo de Exportaciones Manufactureras; Empresas y
Productos con Dinamismo Exportador en el Periodo 1985-1988 :

Teniendo como antecedentes la metodologia usada por la CEPAL, Oficina de
Montevideo, en el informe ‘‘Exportaciones y Maduracién Industrial: Manufac-
turas basadas en Materias Primas no Agropecuarias Uruguayas’’, se estudiara la
dindmica de crecimiento de exportaciones, en base a materias primas nacionales o
extranjeras, y con mas de US$ 100.000,00 (cien mil ddlares de los Estados Unidos
de América) anual de exportaciéon promedio en el periodo 1985-88, de firmas que
tienen especializacién en los productos, modalidades de ingresos a mercados
regidos por convenios CAUCE, PEC, ALADI y a mercados extrarregionales de
paises desarrollados; se establecerian indices de especializacién exportadora
(permanencia y crecimiento; ingreso a mercados extrarregionales, canasta de
productos exportados, diversificaciéon de productos y régimen de exportacién
empleada), se estratificarin las empresas por valores de exportacién, se
considerara la asociacion de exportacion y tecnologia.

En una primera etapa, con los registros de exportaciones, se establecera un
ordenamiento de actividades (cédigos NADE y CIUU) y de productos, segin
dindmica de crecimiento en los periodos 1981-85 y 1985-88 y se construird un
directorio de empresas de més alta capacidad de insercion externa. Como
resultado se presentard al Gobierno a los cuatro meses de iniciada la investigacién
prevista en este Convenio un ‘‘Primer Informe sobre Identificacién de Acti-
vidades Manufactureras con Dindmica Exportadora’’.

En una segunda etapa, se procederd a la seleccién de las empresas, de
acuerdo al grado de especializacion de productos, y se realizara la estratificacién -
por tamano exportador. Luego se elegird en cada estrato, un conjunto de
empresas, de acuerdo al indice de especializacién anteriormente indicado. Se
- presentard al Gobierno un ‘‘Segundo Informe sobre Criterios y Resultados de la
Seleccién de Empresas’.

En una final y tercera etapa, se disefard un formulario a responder por las
empresas seleccionadas para identificar perfil tecnoldgico, inversiones, espe-
cializacién de producto, construccién de ‘‘nicho’” exportador, problemas de
embalaje y transporte, comercio intrafirmas y red de distribucién de productos,
recursos humanos y tipos de mercados a los que ingresan los productos. Sobre la
muestra de empresas encuestadas, se establecera una sub-muestra de firmas que
seran analizadas mediante visitas de planta para inventariar sus procesos de
tecnologia productiva y los mecanismos comerciales de exportacion. Los resul-
tados se integrarédn en el ‘‘Tercer Informe sobre Firmas Manufactureras de Dina-
mismo Exportador Asociado a Cambios Tecnoldgicos y Comerciales’’.

Tercero

La realizacion de los estudios citados ut-supra estara a cargo de técnicos de la
CEPAL en Montevideo.

Cuarto

El Gobierno se compromete a proporcionar los recursos necesarios para la
realizacion de los estudios objeto del presente Convenio, los que se fijan en la
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suma de US$ 48.000,00 (cuarenta y ocho mil délares de los Estados Unidos de
América) pagaderos de la siguiente forma: US$ 24.000,00 (veinticuatro mil délares
de los Estados Unidos de América) al iniciarse los trabajos; US$ 12.000,00 (doce
mil délares de los Estados Unidos de América) a los 180 dias del primer pago y el
saldo o sea US $ 12.000,00 (doce mil délares de los Estados Unidos de América) a
los 360 dias. Por su parte, la CEPAL establecera un fondo fiduciario de coopera-
cién técnica para la recepcién y administracién de dichos recursos.

Quinto

‘ La CEPAL se obliga a entregar los estudios objeto de este Convenio dentro
de los siguientes plazos:

I) Elinforme a que se refiere el literal A) del articulo segundo, a los 180 dias de
la fecha de este contrato;

II) El informe previsto en el literal B) del referido articulo, a los 360 dias de la
celebracion de este Convenio;

III) El estudio previsto en el literal C) a los 120 dias de la referida fecha de esta
convencion;

IV) El estudio previsto en el literal D) a los 300 dias de la suscripcién de este
acuerdo;

V) El informe previsto en el literal E) se presentara en las tres etapas aludidas
en el articulo segundo a los 120 dias, 210 dias y 360 dias respectivamente de
la firma de este Convenio.

Sexto

La CEPAL administrard los fondos de la contribucién de acuerdo con las
disposiciones de su Reglamento Financiero y de la Reglamentacién Financiera
detallada de las Naciones Unidas, especialmente de acuerdo con lo establecido en
el Boletin del Secretario General ST/SGB/I88 y en la Instruccién Administrativa
ST/AlL/285, ambos del 1° de marzo de 1982.

Séptimo

Los estudios e informes y demas documentos que se preparen en el marco de
este Convenio serdn de propiedad intelectual comin al Gobierno y CEPAL. Los
profesionales que intervengan en su preparacién no podran hacer uso de ellos con
fines lucrativos, pero podran citarlos o describirlos como antecedentes de su
actividad técnico-profesional y presentarlos en congresos u otros eventos
académicos, con la obligacion de mencionar los organismos a los cuales pertenece
la propiedad intelectual.

Octavo

El presente Convenio tiene un plazo de un afo a contar de la fecha de su firma
por ambas partes. No obstante ello, si ninguna de las partes, con 90 dias de
anticipacion al vencimiento del plazo original o de sus prérrogas, comunicara a la
otra por escrito, su decisién de no realizar nuevamente estudios especiales de
cooperacién similares a los que son objeto de este Convenio, este contrato se
considerara renovado, en los mismos términos, por plazos sucesivos de un afo
hasta un maximo de cuatro periodos de prérroga. En este caso, las partes deberan
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determinar dentro del término de 90 dias anteriores a la finalizacién de cada
periodo anual los informes y estudios a elaborar dentro de dicho plazo.

Noveno

Al caducar el presente Convenio o al ponérsele término en conformidad con
lo dispuesto en la cldusula precedente, los fondos seguiran en poder de la CEPAL
hasta que, con cargo a ellos, se hayan solventado todos los desembolsos
realizados por la CEPAL en cumplimiento del presente Convenio. Los exceden-
tes que pudieren quedar, serdn destinados al uso que determinen las partes de
comiin acuerdo, sin derecho de ninguna de las partes a solicitar indemnizacién a la
otra por la no renovacién del presente Convenio.

El presente Convenio se firma en tres ejemplares de un mismo tenor y a un
solo efecto en Montevideo, a los treinta dias del mes de diciembre del afio mil
novecientos ochenta y ocho.

[Signed — Signé}' [Signed — Signé)?

! Signed by German Rama — Signé par German Rama.
? Signed by Ricardo Zerbino — Signé par Ricardo Zerbino.
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[TRANSLATION — TRADUCTION]

TECHNICAL COOPERATION AGREEMENT' BETWEEN THE
UNITED NATIONS ECONOMIC COMMISSION FOR LATIN
AMERICA AND THE CARIBBEAN (ECLAC) AND THE GOV-
ERNMENT OF THE EASTERN REPUBLIC OF URUGUAY

The Economic Commission for Latin America and the Caribbean (hereinafter
referred to as ““ECLAC”), represented for this purpose by Germ&n Rama,
Director of the Montevideo office, on the one hand, and the Government of the
Eastern Republic of Uruguay (hereinafter referred to as ‘‘the Government’’),
represented by Ricardo Zerbino, Minister of Economic Affairs and Finance, on
the other hand, meeting in Montevideo on 30 December 1988, have decided to
conclude the following Agreement:

Article One. BACKGROUND

(I) The Agreement between the Eastern Republic of Uruguay and ECLAC,
signed at Montevideo on 27 December 1982, was approved by Decree-Law
No. 15477 of 26 October 1983; (II) this Agreement stipulated that ECLAC,
through its office in the city of Montevideo, would develop cooperation activities
between both Parties in the economic and social fields, in conformity with the
Agreement (article 2); (III) furthermore, article 3 of the Agreement stipulated that,
as agreed on a periodic basis by the Parties, and in accordance with the resources
available to both Parties, the activities might include the analysis of, inter alia,
foreign trade, human, natural and environmental resources, agricultural and
industrial development, transportation and communication, social development,
capital movements and technological development, and technical and economic
cooperation among developing countries; (IV) within the framework of the said
Agreement, the Government requests ECLAC to carry out various special studies
in addition to the usual activities of that organization in Uruguay in the economic
and social fields. :

Article Two. PURPOSE

By this Agreement the Government and ECLAC agree that the latter,
through its Montevideo office, shall provide to the Ministry of Economic Affairs
and Finance of the Eastern Republic of Uruguay statistical and qualitative data
and analyses thereof concerning the subjects indicated below, to be organized
under five themes to be covered in separate reports. The following studies will be
carried out:

(A) Characteristics and Evolution of the Uruguayan Labour Market

The purpose of the study shall be to provide a multidimensional analysis of
rates of employment, activity and unemployment on the basis of sex, age group,
level and years of education and district of residence, and a specific analysis of the
categories of youth and women with the highest unemployment rates. Study/work

! Came into force on 30 December 1988 by signature, in accordance with article 8.
2 United Nations, Treaty Series, vol. 1478, No. 1-25196.
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relationships and employment requirements will be reviewed and structural and
time-related imbalances in the market will be noted. A parallel analysis will be
conducted of the structure of the labour market, focusing on such variables as
occupation, branch of activity, employment status and level of education, in order
to reveal employment characteristics in the various subsectors, establish a
hierarchy of occupations and evaluate training requirements and opportunities for
labour mobility. Information also will be included on employed persons covered
by social security, working retirees and pensioners and ages of recipients of social
benefits.

(B) Explanatory and Forecasting Models for the Labour Market

This study will develop models of the labour market using econometric
models linking economic conditions and social variables to explain frictional
unemployment phenomena, rates for the participation of women and ‘‘natural’’
unemployment rates.

The foregoing information will be supplemented with short-term forecasting
techniques of the kind used for time series analyses (on the ARIMA model) which
will make it possible to establish intervals for forecasting movements in the
unemployment rate on the basis of the characteristics of demand and trends
affecting economic activity.

(C) Classification of Uruguayan Exports on the Basis of Economic Criteria

The purpose of this study will be to array exports on the basis of various
international classification schemes and indicate the resulting types of export
categories and the evolution of various aggregates such as groups of goods with an
expanding export market and the degree of processing of goods.

The current Standard International Trade Classification (SITC) will serve as
the starting point for the study, and values will be established on the basis of the
following classification schemes: The International Standard Industrial Classifica-
tion of All Economic Activities (ISIC) will be used to classify data according to
kind of economic activity; the UNCTAD product classification of the United
Nations will be used to distinguish among primary commodities, manufactured
goods and finished manufactured goods; the classification by Broad Economic
Categories (BEC) of the United Nations, will be used to reconcile international
trade statistics with the findings of macroeconomic analyses; and, lastly, the
ECLAC Classification of Products by Economic Use or Destination (CUODE)
will be used to analyse trade among the countries of Latin America.

(D) Export of Goods Manufactured with Foreign Raw Materials: Relationship
between the Values of Exports and Imports; a Study of the Macroeconomic
Impact of this Activity

The objective of this study is to determine the net impact on Uruguay’s
currency supply of this type of exports and the direct and indirect import
requirements of selected productive sectors by unit of export and, additionally, to
analyse the impact on demand in terms of employment, salaries, capital goods and
other inputs.

The report and its findings, which will be transmitted to the Government, will
include the foreign exchange picture for various productive sectors, in particular,
chemicals, machinery, textiles and clothing. It will also include a proposal and
design for a survey of selected firms, to be undertaken during a second phase, on
the domestic and imported inputs for specific exports.
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(E) Potential for the Development of Manufactured Exports; Firms and
. Products in an Expanding Export Market during the Period 1985-1988

Using as background the methodology adopted by the ECLAC Montevideo
office in its report Exportaciones y Maduracién Industrial: Manufacturas
basadas en Materias Primas no Agropecuarias Uruguayas, a study will be
undertaken of the pattern of growth of exports, produced with domestic or foreign
raw materials, with an average annual value of over US$ 100,000 (one hundred
thousand United States dollars) during the period 1985-1988; the firms producing
these goods; and the modalities for gaining a foothold in export markets governed
by CAUCE, PEC and LAIA, as well as markets of developed countries outside
the region. Export specialization indices will be established (based on sustain-
ability and growth, entry into extraregional markets, an export basket, product
diversification and the applicable export regime), firms will be ranked by value of
exports and the relationship between exports and technology will be explored.

During the initial phase, export registers will be used to rank activities (as
listed in the NADI and ISIC codes) and products on the basis of their pattern of
growth during the periods 1981-1985 and 1985-1988, and a directory will be
prepared of firms most active in foreign markets. Four months after the research
envisaged in this Agreement has begun, the Government will be provided with an
initial report on identification of manufacturing activities with a high export
potential.

During the second stage, firms will be selected according to the degree of
product specialization and ranked by export volume. Subsequently, a group of
firms will be selected from each rank, in accordance with the aforementioned
specialization index. The Government will be given a second report on the criteria
for and results of firm selection. :

In the third and final stage, a form will be devised which will be filled out by
the firms selected in order to establish a profile covering technological
characteristics, investments, product specialization, establishment of an export
“niche’’, packaging and transportation problems, trade between firms and
product distribution networks, human resources and types of markets in which
the products are introduced. From the sample of firms polled, a sub-sample will be
drawn; these -will be studied during plant visits to assess their product
manufacturing technology and export marketing procedures. The findings will be
compiled in a third report, on manufacturing firms whose export activity is related
to technological and marketing innovations.

Article Three

The studies listed above shall be prepared by ECLAC specialists at
Montevideo.

Article Four

The Government undertakes to provide the resources required to prepare
the studies envisaged in this Agreement, which shall be set at US$ 48,000 (forty-
eight thousand United States dollars), payable as follows: US$ 24,000 (twenty-
four thousand United States dollars) when the work is begun; US$ 12,000 (twelve
thousand United States dollars) 180 days after the initial payment; and the balance
of US$ 12,000 (twelve thousand United States dollars) 360 days after the initial
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payment. ECLAC, for its part, shall establish a technical cooperation trust fund to
receive and administer the resources.

Article Five

ECLAC undertakes to provide the studies envisaged in this Agreement in
accordance with the following schedule:

(I) The report referred to in article 2, paragraph (A): 180 days following the
date of this contract;

(II) The report envisaged in article 2, paragraph (B): 360 days following the
signing of this Agreement;

(III) The study envisaged in paragraph (C): 120 days following the date of this .
Agreement;

(IV) The study envisaged in paragraph (D): 300 days following the signing of this
Agreement;

(V) The report envisaged in paragraph (E) shall be submitted in three phases as
outlined in article 2: 120 days, 210 days and 360 days, respectively,
following the signing of this Agreement.

Article Six

ECLAC shall administer the funds contributed in accordance with the
provisions of its Financial Rules and the detailed Financial Regulations of the
United Nations, in particular, in accordance with the provisions contained in the
Secretary-General’s Bulletin ST/SGB/188 and Administrative Instruction ST/Al/
285, both dated 1 March 1982.

Article Seven

The studies, reports and other documents prepared within the framework of
this Agreement shall become the joint intellectual property of the Government and
ECLAC. Although professionals involved in their preparation may not use them
for profit, they may cite them or describe them as earlier examples of their
technical and professional activities and may present them at conferences or other
academic events, provided that they indicate the organizations to which the
intellectual property belongs.

Article Eight

This Agreement shall be valid for a period of one year from the date of its
signature by both Parties. However, unless one of the Parties informs the other in
writing, 90 days prior to the termination of the original period or renewals thereof,
of its decision not to carry out further special cooperative studies similar to those
envisaged in this Agreement, this contract shall be deemed to be renewed on the
same terms for successive periods of one year, up to a maximum of four renewal
periods. In such cases, the Parties must determine within 90 days prior to the end
of each year the reports and studies to be carried out during the coming year.

Article Nine

Upon the expiration of this Agreement or upon its termination in accordance
with the foregoing article, the funds shall remain under the control of ECLAC
until all disbursements made by ECLAC pursuant to this Agreement have been
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reimbursed. Any remaining funds shall be disbursed as agreed by the Parties, and
neither Party shall be entitled to request reimbursement from the other Party by
virtue of the non-renewal of this Agreement.

This Agreement is signed at Montevideo in three identical copies serving the
same purpose, on 30 December 1988.

[GERMAN RaMA] [RICARDO ZERBINO]
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION TECHNIQUE ENTRE LA COMMIS-
SION ECONOMIQUE DES NATIONS UNIES POUR L’AME-
RIQUE LATINE ET LES CARAIBES (CEPAL) ET LE GOUVER-
NEMENT DE LA REPUBLIQUE ORIENTALE DE L’'URUGUAY

Le 30 décembre 1988, & Montevideo, la Commission économique pour
I’Amérique latine et les Caraibes (ci-aprés dénommée la « CEPAL »), représentée
par M. Germidn Rama, Directeur du Bureau de Montevideo, d’une part, le
Gouvernement de la République orientale de I’Uruguay (ci-aprés dénommé le
« Gouvernement »), représenté par M. Ricardo Zerbino, Ministre de I’économie
et des finances, d’autre part, sont convenus de ce qui suit :

Article premier. PRECEDENTS

I) La Convention conclue 3 Montevideo le 27 décembre 1982 entre la
République orientale de ’'Uruguay et la CEPAL? a été approuvée par décret-loi
n° 15.477 du 26 octobre 1983; II) ladite Convention stipulait que la CEPAL, par
Pentremise de son bureau de Montevideo, développerait les activités de
coopération entre les deux Parties dans les domaines économique et social,
conformément a ladite Convention (article 2); III) P’article 3 de ladite Convention
stipulait que, selon que le Gouvernement et la CEPAL en conviendraient
périodiquement et dans la mesure des ressources dont disposeraient les deux
Parties, les activités pourraient comprendre notamment I’étude du commerce
extérieur, des ressources humaines, des ressources naturelles et de I’environ-
nement, du développement agricole et industriel, des transports et des commu-
nications, du développement social, des mouvements de capitaux et du progrés
technique, ainsi que de la coopération technique et économique entre pays en
développement; IV) conformément & ladite Convention, le Gouvernement de-
mande a la CEPAL d’effectuer diverses études spéciales, en marge des activités
normales que ledit organisme méne dans le pays dans le domaine économique et
social.

Article deux. OBIET

Le Gouvernement et le CEPAL sont convenus, par le présent Accord, que la
Commission communiquerait, par I’entremise de son bureau de Montevideo, au
Ministére de I’économie et des finances de la République orientale de I'Uruguay
des informations statistiques et qualitatives, ainsi que des analyses de ces
informations sur les sujets indiqués ci-aprés, répartis entre quatre domaines
thématiques, aux fins de la présentation des rapports les concernant. Les études &
réaliser sont les suivantes :

A) Caractéristiques et évolution du marché du travail en Uruguay

Il s’agira d’une analyse pluridimensionnelle des taux de I’emploi, de I’activité
et du chémage, par sexe, groupe d’4ges, niveaux et années d’instruction et par

! Entré en vigueur le 30 décembre 1988 par la signature, conformément a I'article 8.
2 Nations Unies, Recueil des Traités, vol. 1478, n° 1-25196.
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catégorie de localités, ainsi que d’une analyse particuliére des catégories de jeunes
et de femmes les plus touchées par le chdmage. Les relations entre études et
travail ainsi que les conditions d’emploi seront passées en revue et on localisera
les déséquilibres structurels et conjoncturels du marché. Parallélement, il sera
procédé a une analyse de la structure du marché de I'’emploi sur la base des
variables, profession, branche d’activité, catégorie d’emploi et niveau d’instruc-
tion, dans le dessein de dégager les caractéristiques de I’emploi dans chaque sous-
secteur, d'établir une hiérarchie des métiers et professions et de déterminer les
besoins en matiére de qualifications et de mobilité éventuelle de la main-d’ceuvre.
De méme, I'étude apportera des informations sur les personnes occupées
couvertes par la sécurité sociale, sur les catégories d’actifs, de retraités et
pensionnés, ainsi que sur I'Age des bénéficiaires d’avantages sociaux.

B) Modéles explicatifs et prédictifs du marché du travail

Il s’agira d’établir des modeles économétriques du marché du travail qui
mettront en relation les conditions économiques avec les variables sociales pour
expliquer les phénoménes de chomage frictionnel, les taux de participation
" féminine a la population active, et les taux « naturels » de chGmage.

A ces modeles viendront s’ajouter des techniques de prévision a court terme
du type modele intégré autorégressif de moyennes mobiles (ARIMA) permettant
de définir des intervalles prédictifs des comportements du taux de chdémage,
conformément aux caractéristiques de la demande et aux tendances de I’activité
économique. '

C) Classification des exportations uruguayennes selon le critére économique

Ce travail aura pour but de classer les exportations selon les critéres de
classification internationale et de faire ressortir les structures du commerce
d’exportation qui en résultent ainsi que I’évolution des divers agrégats, par
exemple les noyaux dynamiques et le degré de transformation des produits.

Pour cela, on partira de la classification actuellement utilisée, c’est-a-dire la
Classification type pour le commerce international (CTCI), et I’on classera les
agrégats selon les classifications suivantes : La Classification internationale type,
par industrie, de toutes les activités économiques (CITI), qui permet de classer les
données selon la catégorie d’activité économique; la Classification des produits de
la CNUCED (ONU), qui permet de distinguer entre produits de base, produits
manufacturés et produits finis; la Classification par grandes catégories éco-
nomiques (OGCE) de I’Organisation des Nations Unies, qui permet de rendre
compatibles les statistiques du commerce international avec les schémas
d’analyse macroéconomique; et enfin selon la. Classification du commerce
extérieur selon I'utilisation ou la destination économique (CUODE), élaborée par
la CEPAL aux fins d’analyse du commerce entre pays d’Amérique latine.

D) Exportation de produits manufacturés a partir de matiéres premiéres
étrangéres :@ Relations entre les valeurs a I'exportation et a I'importation;
Etude des conséquences macroéconomiques de cette activité

Cette étude a pour but de déterminer I’apport net en devises qui résulte, pour
le pays, de ce type d’exportation ainsi que les besoins directs ou .indirects
d’importation par unité exportée de secteurs productifs sélectionnés, puis,
complémentairement, d’analyser les effets de ce commerce sur la demande en
matiére de professions et métiers, de salaires, de biens d’équipement et autres
apports.
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Le rapport sur cette étude, qui sera communiqué au Gouvernement, indi-
quera la balance en devises des secteurs producteurs et en particulier de
I’industrie chimique, des industries mécaniques et de I’industrie des textiles et de
I’habillement. Il y figurera également une proposition et un plan en vue de la
réalisation d’une enquéte comparative sur des entreprises sélectionnées, a réaliser
en un deuxiéme temps, et qui portera sur les apports nationaux et importés a
certaines productions pour ’exportation.

E) Potentiel de développement des exportations de produits manufacturés.
Entreprises et produits dynamiques sur le marché d’exportation, 1985-1988

En s’appuyant sur les méthodes utilisées par le bureau de Montevideo de la
CEPAL dans son rapport Exportaciones y Maduracién Industrial; Manufactu-
ras basadas en Materias Primas no Agropecuarias Uruguayas, on étudiera la
dynamique de croissance du commerce d’exportation qui s’appuie sur des ma-
tiéres premiéres nationales ou étrangéres et dépassant un montant moyen annuel
de US$ 100 000 (cent mille dollars des Etats-Unis d’Amérique) dans les années
1985-1988; des entreprises spécialisées dans ces produits; les modalités d’importa-
tion sur les marchés régis par les accords CAUCE, PEC, ALADI et sur les mar-
chés de pays développés extérieurs a la région. Il sera calculé les indices de
spécialisation a I’exportation (durée et croissance, accés aux marchés extra-
régionaux, corbeilles de produits exportés, diversification des produits et régimes
d’exportation) et les entreprises seront classées selon la valeur de leurs expor-
tations et, enfin, 1’étude portera aussi sur la relation entre exportation et
technologie.

Dans un premier temps, il sera effectué, a partir des registres d’exportation,
un classement des activités (selon les codes NADI et CITI) ainsi que des produits,
sur la base de leur dynamique de croissance dans les périodes 1981-1985 et 1985-
1989, et il sera dressé un répertoire des entreprises qui disposent des potentiels les
plus élevés de pénétration sur les marchés extérieurs. Il sera ensuite remis au
Gouvernement, quatre mois aprés le début de I'’enquéte prévue dans le présent
Accord, un premier rapport sur I’identification des activités manufacturiéres a
dynamique exportatrice.

Dans un deuxiéme temps, il sera procédé a la sélection des entreprises en
fonction de leur degré de spécialisation par produit et a leur stratification selon
leur taille. Ensuite, on choisira dans chaque strate un ensemble d’entreprises sur
la base de l'indice de spécialisation déja cité. Il sera alors présenté au Gou-
vernement un deuxiéme rapport sur les critéres et résultats de la sélection des
entreprises.

Dans un troisiéme et dernier temps, il sera élaboré un questionnaire auquel
les entreprises sélectionnées seront appelées a répondre et qui permettra d’en
déterminer le profil technologique, les investissements, la spécialisation par
produit, la construction d’un « créneau » exportateur, les problémes d’emballage
et de transport, le commerce entre firmes et le réseau de distribution des produits,
les ressources humaines et les types de marchés de destination des produits.
D’apres les réponses de I’échantillon d’entreprises interrogées il sera constitué un
sous-échantillon d’entreprises qui feront I’objet d’une enquéte sur place, destinée
a dresser un inventaire de leur technologie productive et de leurs mécanismes
commerciaux d’exportation. Les résultats de cette enquéte figureront dans le
troisi¢éme rapport sur les entreprises manufacturiéres 3 dynamique exportatrice
associée a des modifications de technologie et'de pratiques commerciales.
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Article trois

~Laréalisation des études citées ci-dessus sera confiée a des techniciens de la
CEPAL a Montevideo.

Article quatre

Le Gouvernement s’engage a fournir les ressources nécessaires pour la réali-
sation des études qui font I’objet du présent Accord, qui s’élevent 3 US$ 48 000
(quarante-huit mille dollars des Etats-Unis d’Amérique), a verser selon I’échéan-

" cier suivant : US$ 24 000 (vingt-quatre mille dollars des Etats-Unis d’ Amérique)
au début des travaux; US$ 12 000 (douze mille dollars des Etats-Unis d’ Amé-
rique) 180 jours aprés le premier versement, et le solde, soit US$ 12 000 (douze
mille dollars des Etats-Unis d’ Amérique) au terme de 360 jours. De son coté, la
CEPAL constituera un fonds d’affectation spéciale pour la coopération technique
en vue de la réception et de I’administration de ces ressources.

Article cing

La CEPAL s’engage a réaliser les études qui font ’objet du présent Accord
dans les délais suivants :

I) Le rapport mentionné sous A de I'article deux : 180 jours de la date du .
présent contrat;

II) Le rapport mentionné sous B de I’article deux : 360 jours de la conclusion du
présent Accord;

III) L’étude mentionnée sous C : 120 jours de la date de 1a présente Convention;
IV) L’étude prévue sous D : 300 jours de la signature du présent Accord;

V) Le rapport prévu sous E sera déposé en trois étapes comme stipulé a
I'article deux : 120, 210 et 360 jours, respectivement & compter de la
signature du présent Accord.

Article six

La CEPAL administrera les fonds versés a titre de contribution confor-
mément aux dispositions de son Reéglement financier et du Réglement financier
détaillé de I’Organisation des Nations Unies, plus particulierement conformément
aux dispositions énoncées dans le Bulletin ST/SGB/188 du Secrétaire général ainsi
que dans 1'Instruction administrative ST/AI/285, tous deux en date du 1< mars
1982.

Article sept

Les études, rapports et autres documents qui seront réalisés ou élaborés au
titre du présent Accord seront propriété intellectuelle commune du Gouver-
nement et de la CEPAL. Les professionnels qui y travailleront ne pourront en
faire usage a des fins lucratives mais ils pourront les citer ou les décrire en tant que
résultats de leur activité techno-professionnelle et les présenter 4 des congrés ou
autres manifestations intellectuelles, avec ’obligation de mentionner les organis-
mes qui en détiennent la propriété intellectuelle.

Article huit

Le présent Accord est cor}clu pour une durée d’un an a compter de la date de
sa signature par les deux Parties. Cependant, si aucune des Parties ne signifie &
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I’autre par écrit, avec un préavis de 90 jours avant ’expiration du délai initial ou
de ses prorogations, de décision de ne pas procéder a de nouvelles études spé-
ciales au titre de la coopération, semblables a celles qui font I’objet du présent
contrat, ledit Accord sera censé étre reconduit, dans les mémes termes, pour des
durées successives d’un an jusqu’a un maximum de quatre prorogations. Dans ce
cas, les Parties devront déterminer dans un délai de 90 jours avant I’expiration de
chaque période annuelle les rapports et études a établir ou réaliser dans ce délai.

Article neuf

A I’expiration du présent Accord ou 4 sa dénonciation conformément aux dis-
positions de I'article précédent, les fonds resteront a la disposition de la CEPAL
- jusqu’au moment ou elle aura procédé a la liquidation de toutes les dépenses
effectuées par elle en exécution du présent Accord. Les soldes éventuels seront
destinés a I'usage que fixeront les Parties d’un commun accord, sans qu’aucune
des Parties n’ait le droit de demander a I’autre une indemnisation pour le non-
renouvellement du présent Accord.

Le présent Accord est signé en trois exemplaires de méme teneur et de méme
effet & Montevideo le 30 décembre 1988.

[GERMAN RamA] [RICARDO ZERBINO]
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ANNEX A

No. 6066. AGREEMENT BETWEEN
THE CZECHOSLOVAK SOCIALIST
REPUBLIC AND THE HUNGARIAN
PEOPLE'S REPUBLIC CONCERN-
ING CULTURAL CO-OPERATION.
SIGNED AT BUDAPEST ON 24 FEB-
RUARY 1961!

TERMINATION (Note by the Secretariat)

The Government of Czechoslovakia regis-
tered on 30 December 1988 the Agreement
between the Government of the Czecho-
slovak Socialist Republic and the Govern-
ment of the Hungarian People’s Republic on
cultural and scientific cooperation signed at
Budapest on 22 October 1986.2

The said Agreement, which came into
force on 22 October 1986, provides, in its
article 25, for the termination of the above-
mentioned Agreement of 24 February 1961.

(30 December 1988)

! United Nations, Treaty Series, vol. 422, p. 15.
2 See p. 277 of this volume.
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ANNEXE A

N° 6066. ACCORD DE COOPERATION
CULTURELLE ENTRE LA REPU-
BLIQUE SOCIALISTE TCHECO-
SLOVAQUE ET LA REPUBLIQUE
POPULAIRE HONGROISE. SIGNE A
BUDAPEST LE 24 FEVRIER 1961"

ABROGATION (Note du Secrétariat)

Le Gouvernement tchécoslovaque a en-
registré le 30 décembre 1988 1I’Accord entre
le Gouvernement de 1a République socialiste
tchécoslovaque et le Gouvernement de la
République populaire hongroise relatif a la
coopération culturelle et scientifique signé &
Budapest le 22 octobre 1986.2

Ledit Accord, qui est entré en vigueur le
22 octobre 1986, stipule a son article 25,
I’abrogation de I’Accord susmentionné du
24 février 1961.

(30 décembre 1988)

! Nations Unies, Recueil des Traités, vol. 422, p. 15.
2 Voir p. 277 du présent volume.
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No. 22282. PROTOCOL ON THE PRIV-
ILEGES AND IMMUNITIES OF THE
INTERNATIONAL MARITIME SAT-
ELLITE ORGANIZATION (INMAR-
SAT). CONCLUDED AT LONDON ON
1 DECEMBER 1981"

ACCESSIONS

Instruments deposited with the Director-
General of the International Maritime Sat-
ellite Organization on:

28 November 1988
ITaLYy
(With effect from 28 December 1988.)
With the following reservation:

‘“The exemption from income tax pro-
vided for in Article 7(2) of the Protocol
on the Privileges and Immunities of the In-
ternational Maritime Satellite Organization
(INMARSAT)? shall not be extended to Ital-
ian citizens or persons ordinarily resident in
Italy.”

7 December 1988
ARGENTINA
(With effect from 6 January 1989.)

Certified statements were registered by
the International Maritime Satellite Organ-
-ization on 29 December 1988.

! United Nations, Treaty Series, vol. 1328, p. 149, and
annex A in volumes 1349, 1381, 1389, 1408, 1417, 1423,
1434, 1437, 1463, 1485, 1499, 1505 and 1516.

2 Ibid., vol. 1328, p. 149.

Ne¢ 22282. PROTOCOLE SUR LES
PRIVILEGES ET IMMUNITES DE
L’ORGANISATION  INTERNATIO-
NALE DE TELECOMMUNICATIONS
MARITIMES PAR SATELLITES (IN-
MARSAT). CONCLU A LONDRES LE
1* DECEMBRE 1981'

ADHESIONS

Instruments déposés auprés du Directeur
général de I'Organisation internationale de
télécommunications maritimes par satelli-
tes le :

28 novembre 1988
ITALIE
(Avec effet au 28 décembre 1988.)
Avec la réserve suivante :

[TRADUCTION — TRANSLATION]

En conséquence, I’exonération de I'impd6t
sur le revenu prévue au paragraphe 2 de
I'article 7 du Protocole sur les privileges et
immunités de 1'Organisation internationale
de télécommunications maritimes par satel-
lites (INMARSAT)? ne s’appliquera ni aux
ressortissants italiens ni aux personnes
ayant leur résidence habituelle en Italie.

7 décembre 1988
ARGENTINE

(Avec effet au 6 janvier 1989.) -

Les déclarations certifiées ont été enre-
gistrées par I'Organisation internationale
de télécommunications maritimes par sa-
tellites le 29 décembre 1988.

! Nations Unies, Recueil des Traités, vol. 1328, p. 149,
et annexe A des volumes 1349, 1381, 1389, 1408, 1417,
1423, 1434, 1437, 1463, 1485, 1499, 1505 et 1516.

2 Ibid., vol. 1328, p. 149,
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No. 24404. CONVENTION ON EARLY
NOTIFICATION OF A NUCLEAR AC-
CIDENT. ADOPTED BY THE GEN-
ERAL CONFERENCE OF THE IN-
TERNATIONAL ATOMIC ENERGY
AGENCY AT VIENNA ON 26 SEP-
TEMBER 1986

RATIFICATION
Instrument deposited with the Director-

General of the International Atomic Energy
Agency on:

19 September 1988
UNITED STATES OF AMERICA
(With effect from 20 October 1988.)
With the following declaration:

““As provided for in paragraph 3 of arti-
cle 11, the United States declares that it does
not consider itself bound by either of the
dispute settlement procedures provided for
in paragraph 2 of that article.”’

Certified statement was registered by the
International Atomic Energy Agency on
29 December 1988.

! United Nations, Treaty Series, vol. 1439,
No. 1-24404, and annex A in volumes 1444, 1446, 1456,
1457, 1462, 1474, 1501, 1505, 1512 and 1515.

Vol. 1521, A-24404

N° 24404. CONVENTION SUR LA
NOTIFICATION RAPIDE D’'UN AC-
CIDENT NUCLEAIRE. ADOPTEE
PAR LA CONFERENCE GENERALE
DE L’AGENCE INTERNATIONALE
DE L’ENERGIE ATOMIQUE A
VIENNE LE 26 SEPTEMBRE 1986'

RATIFICATION

Instrument déposé auprés du Direc-
teur général de I’Agence internationale de
I’énergie atomique le :

19 septembre 1988
ETATS-UNIS D’AMERIQUE
(Avec effet au 20 octobre 1988.)
Avec la déclaration suivante :

[TRADUCTION? — TRANSLATION?]
Comme le prévoit le paragraphe 3 de I’arti-
cle 11, les Etats-Unis d’ Amérique déclarent
qu’ils ne se considerent liés par aucune des
procédures de réglement des différends
prévues au paragraphe 2 dudit article.

La déclaration certifiée a été enregistrée
par I'Agence internationale de !'énergie
atomique le 29 décembre 1988.

! Nations Unies, Recueil des Traités, vol. 1439,
n° 1-24404, et annexe A des volumes 1444, 1446, 1456,
1457, 1462, 1474, 1501, 1505, 1512 et 1515.

2 Traduction fournie par I’Agence internationale de
I'énergie atomique.

3 Translation supplied by the Intemat:onal Atomic
Energy Agency.
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No. 24631. CONVENTION ON THE
PHYSICAL PROTECTION OF NU-
CLEAR MATERIAL. ADOPTED AT
VIENNA ON 26 OCTOBER 1979 AND
OPENED FOR SIGNATURE AT
VIENNA AND NEW YORK ON
3 MARCH 1980"

ACCESSION

Instrument deposited with the Director-
General of the International Atomic Energy
Agency on:

28 October 1988
JAPAN
“(With effect from 27 November 1988.)

Certified statement was registered by the
International Atomic Energy Agency on
29 December 1988.

! United Nations, Treaty Series, vol. 1456, p. 101, and
annex A in volumes 1498 and 1505.

CONVENTION
PROTECTION PHYSIQUE DES MA-
TIERES NUCLEAIRES. ADOPTEE A
VIENNE LE_26 OCTOBRE 1979 ET
OUVERTE A LA SIGNATURE A
VIENNE ET A NEW YORK LE
3 MARS 1980

Ne° 24631. SUR LA

ADHESION

Instrument déposé auprés du Direc-
teur général de I'Agence internationale de
I'énergie atomique le :

28 octobre 1988
JaPON
(Avec effet au 27 novembre 1988.)

La déclaration certifiée a été enregistrée
par I'Agence internationale de ['énergie
atomique le 29 décembre 1988.

! Nations Unies, Recueil des Traités, vol. 1456, p. 101,
et annexe A des volumes 1498 et 1505.

Vol. 1521, A-24631
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No. 24643. CONVENTION ON ASSIS-
TANCE IN THE CASE OF A NU-
CLEAR ACCIDENT OR .RADIG-
LOGICAL EMERGENCY. ADOPTED
BY THE GENERAL CONFERENCE
OF THE INTERNATIONAL ATOMIC
ENERGY AGENCY AT VIENNA ON
26 SEPTEMBER 1986

RATIFICATIONS

Instruments deposited with the Director-
General of the International Atomic Energy
Agency on:

19 September 1988
UNITED STATES OF AMERICA
(With effect from 20 October 1988.)
With the following declarations:

‘‘Inaccordance with paragraphs 3 and 4 of
article 2 and paragraph 2 of article 7, the
United States declares that reimbursement
of costs is among the terms of assistance
it may provide unless the United States
explicitly specifies otherwise or waives re-
imbursements.

**‘With respect to any other state party that
has declared pursuant to paragraph 9 of arti-
cle 8 that it does not consider itself bound in
whole or in part by paragraph 2 or 3, the
United States declares pursuant to para-
graph 9 that in its trcaty relations with that
state the United States does not consider
itself bound by paragraphs 2 and 3 to the
same extent provided in the declaration of
that other state party.

‘“With respect to any other state party that
has declared pursuant to paragraph $ of arti-
cle 10 that it does not consider itself bound in
whole or in part by paragraph 2 or that it will

! United Nations, Treaty Series, vol. 1457,
No. 1-24643, and annex A in volumes 1462, 1474, 1501,
1505, 1512 and 1515.

Vol. 1521, A-24643

N°24643. CONVENTION SUR L’AS-
SISTANCE EN CAS D’ACCIDENT
NUCLEAIRE OU DE SITUATION
D'URGENCE RADIOLOGIQUE.
ADOPTEE PAR LA CONFERENCE
GENERALE DE L’AGENCE INTER-
NATIONALE DE L’ENERGIE ATO-
MIQUE A VIENNE LE 26 SEPTEM-
BRE 1986'

RATIFICATIONS

Instruments déposés auprés du Direc-
teur général de I’Agence internationale de
I’énergie atomique le :

19 septembre 1988
ETATs-UNIS D' AMERIQUE
(Avec effet au 20 octobre 1988.)
Avec les déclarations suivantes :

[TRADUCTION? — TRANSLATION’]

Conformément aux paragraphes 3 et 4 de
I'article 2 et au paragraphe 2 de ’article 7,
les Etats-Unis d’Amérique déclarent qu'’ils
subordonnent la fourniture éventuelle d’une
assistance notamment au remboursement
des frais, 2 moins qu’ils ne spécifient expres-
sément qu’il doit en étre autrement ou qu’ils
renoncent A ce remboursement.

En ce qui concerne tout autre Etat Partie
qui, conformément au paragraphe 9 de I’arti-
cle 8, a déclaré qu’il ne se considére pas
comme lié en tout ou en partie par les para-
graphes 2 ou 3, les Etats-Unis déclarent,
conformément au paragraphe 9, que dans
leurs relations conventionnelles avec ledit
Etat Partie ils ne se considérent comme liés
par les paragraphes 2 et 3 que dans la mesure
ol ledit Etat a déclaré I’étre.

En ce qui concerne tout autre Etat Par-
tie qui a déclaré, conformément au paragra-
phe 5 de I'article 10, qu’il ne se consideére pas
comme li€ en tout ou en partie par le paragra-

! Nations Unies, Recueil des Traités, vol. 1457,
n° 1-24643, et annexe A des volumes 1462, 1474, 1501,
1505, 1512 et 1515.

2 Traduction fournie par 1'Agence internationale de
I'énergie atomique.

3 Translation supplied by the International Atomic
Energy Agency.
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not apply paragraph 2 in whole or in part in
cases of gross negligence, the United States
declares pursuant to paragraph S that in its
treaty relations with that state the United
States does not consider itself bound by
paragraph 2 to the same extent as provided
in the declaration of that other state party.

**As provided for in paragraph 3 of article
13, the United States declares that it does
not consider itself bound by either of the
dispute settlement procedures provided for
in paragraph 2 of that article.”’

17 October 1988
EGYPT
(With effect from 17 November 1988.)
With the following reservations:

phe 2, ou qu’il n’appliquera pas ce paragra-
phe en tout ou en partie en cas de négligence
grave, les Etats-Unis d’Amérique déclarent,
conformément au paragraphe 5, que dans
leurs relations conventionnelles avec ledit
Etat Partie ils ne se considérent comme liés
par le paragraphe 2 que dans la mesure ol
ledit Etat a déclaré I’étre.

Comme le prévoit le paragraphe 3 de I’arti-
cle 13, les Etats-Unis d’ Amérique déclarent
qu’ils ne se considérent liés par aucune
des procédures de régiement des différends
prévues au paragraphe 2 dudit article.

17 octobre 1988
EGYPTE
(Avec effet au 17 novembre 1988.)
Avec les réserves suivantes :

[ARABIC TEXT — TEXTE ARABE]
PR FUL I 5120 ) ISR FU) | ) N | I JSCPCT SO | NS SO S
o L By 1/Y Sl s by L T Aty

e Lo lint ot oo let e sng L3 oW mic G yad) s gy |

-Y

i gyl Aliga b
c:'jl,i.‘“,c;b‘o-‘l,ul&.”c;‘.‘ﬁ]‘“o|n:..:i,o.gl|r_a.3.,9,.‘,..’.. o
oy g b e b in Y L gl 2] g
. )—.-‘swl‘.”:.l‘."&.i,:wb’iﬂl ke e d‘i”g:,L‘JLJ\‘p:

[TRANSLATION]' [TRADUCTION]!

1. The Arab Republic of Egypt consid- 1. La République arabe d’Egypte con-

ers that Article 5 of the Convention relating

, to the “‘Functions of the Agency’” shall be
read and applied in the light of, and in ac-
cordance with, Article 2.6.

! Translation supplied by the International Atomic
Energy Agency.

sidére que I’article 5 de la Convention rela-
tif aux « fonctions de I’Agence » doit étre
lu et appliqué a la lumiére du paragraphe 6
de I'article 2 et conformément audit para-
graphe.

! Traduction fournie par I'Agence internationale de
I'énergie atomique.

Vol. 1521, A-24643
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2. The Arab Republic of Egypt inter-
prets Article 7 to mean that the needs of
developing countries shall be taken specif-
ically into account during consideration of
requests for assistance in the event of nu-
clear accidents.

3. The Arab Republic of Egypt consid-
ers that the obligations relating to privileges
and immunities referred to in Article 8 shall
be applied in accordance with Egyptian law.

4. The Arab Republic of Egypt declares
that it does not consider itself bound by any
of the dispute settlement procedures pro-
vided for in Article 13, paragraph 2.

Certified statements were registered by
the International Atomic Energy Agency on
29 December 1988.

Vol. 1521, A-24643

2. La République arabe d’Egypte inter-
préte larticle 7 comme signifiant qu’il sera
tenu compte expressément des besoins des
pays en développement lors de I'examen des
demandes d’assistance en cas d’accidents
nucléaires.

3. La République arabe d’Egypte con-
sidére que les obligations relatives aux pri-
vileges et immunités prévues a 1’article 8
doivent étre remplies conformément i la 1é-
gislation égyptienne.

4. La République arabe d’Egypte dé-
clare qu’elle ne se considére pas comme liée
par les procédures de réglement des diffé-
rends prévues au paragraphe 2 de I’arti-
cle 13.

Les déclarations certifiées ont été enre-
gistrées par I'Agence internationale de
Uénergie atomique le 29 décembre 1988.
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No. 25803. REGIONAL  CO-OPERA-
TIVE AGREEMENT FOR RESEARCH,
DEVELOPMENT AND TRAINING
RELATED TO NUCLEAR SCIENCE
AND TECHNOLOGY, 1987. CON-
CLUDED AT VIENNA ON 2 FEB-
RUARY 1987

ACCEPTANCE

Notification effected with the Director-
General of the International Atomic Energy
Agency on:

20 August 1987
PHILIPPINES
(With effect from 20 August 1987.)

Certified statement was registered by the
International Atomic Energy Agency on
29 December 1988.

! United Nations,
No. 1-25803.

Treaty Series, vol. 1498,

N° 25803. ACCORD REGIONAL DE
COOPERATION SUR LE DEVELOP-
PEMENT, LA RECHERCHE ET LA
FORMATION DANS LE DOMAINE
DE LA SCIENCE ET DE LA TECH-
NOLOGIE NUCLEAIRES (1987). CON-
CLU A VIENNE LE 2 FEVRIER 1987'

ACCEPTATION

Notification effectuée auprés du Direc-
teur général de I'Agence internationale de
I'énergie atomique le :

20 aodt 1987
PHILIPPINES
(Avec effet au 20 aolit 1987.)

La déclaration certifiée a été enregistrée
par U'Agence internationale de I'énergie
atomique le 29 décembre 1988.

! Nations Unies, Recueil des Traités, vol.
n° 1-25803.

1498,

Vol. 1521, A-25803
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No. 25811. INTERNATIONAL SUGAR
AGREEMENT, 1987. CONCLUDED
AT LONDON ON 11 SEPTEMBER
1987!

RATIFICATION
Instrument deposited on:
31 December 1988
CoLoMBIA
(With effect from 31 December 1988.)
Registered ex officio on 31 December 1988.

No. 26164. VIENNA CONVENTION
FOR THE PROTECTION OF THE
OZONE LAYER. CONCLUDED AT
VIENNA ON 22 MARCH 1985*

RATIFICATION
Instrument deposited on:
29 December 1988
GREECE
(With effect from 29 March 1989.)
Registered ex officio on 29 December 1988.

' United Nations, Treary Series, vol. 1499,
No. I-25811, and annex A in volumes 1499, 1504, 1505,
1506, 1507, 1509, 1511, 1516 and 1520.

2 Ibid., vol. 1513, No. 1-26164, and annex A in vol-
umes 1514, 1515, 1516 and 1518.

Vol. 1521, A-25811, A-26164

N°25811. ACCORD INTERNATIONAL
DE 1987 SUR LE SUCRE. CONCLU A
LONDRES LE 11 SEPTEMBRE 1987

RATIFICATION
Instrument déposé le :
31 décembre 1988
COLOMBIE
(Avec effet au 31 décembre 1988.)
Enregistré d’office le 31 décembre 1988.

N°26164. CONVENTION DE VIENNE
POUR LA PROTECTION DE LA COU-
CHE D’OZONE. CONCLUE A
VIENNE LE 22 MARS 1985

RATIFICATION
Instrument déposé le :
29 décembre 1988
GRECE
(Avec effet au 29 mars 1989.)
Enregistré d’office le 29 décembre 1988.

! Nations Unies, Recueil des Traités, vol. 1499,
n° I-25811, et annexe A des volumes 1499, 1504, 1505,
1506, 1507, 1509, 1511, 1516 et 1520.

2Ibid., vol. 1513, n° I-26164, et annexe A des volu-
mes 1514, 1515, 1516 et 1518.



